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LOK SABHA DEBATES

LOK SABHA

Thursday, December 4, 1969/ Agrahayana,
13, 1891 (SAKA)

The Lok Sabha met at Eleven of the Clock.

[MR. SPEARER in the Chair)

ORAL ANSWERS TO QUESTIONS
Re : Q. 391

MR. SPEAKER : Shri Samar Guha.

SHRI SAMAR GUHA : I put Q. 391.

SHRI SEZHIYAN : Sir, this Question
relates to the amendment of the Constitu-
tion. I do not know how the Food and
Agriculture Mipister comes in. It is proper
that the Law Minister should have replied
to it.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION  (SHRI ANNASAHIB
SHINDE) : Sir, your Secretariat considered
this Question as coming under the subject
of land reforms and you were pleased to
direct my Ministry to reply to the question.

=Y SR Wit 9 dT foen

T a7 §, sofod Ty 41 o aAr
aifed |

SHRI SHRI CHAND GOYAL : Does

it mean that we are restricted to asking

question only with regard to land reforms
and not with regard to other aspects ?

MR. SPEAKER : The subject-matter
relates to land reforms.

SHRI JAGANNATH RAO JOSHI :
That is not mentioned in the Question,

2

SHRI S. K. TAPURIAH : The Question
should have been amended in that case.

SHRIMATI SHARDA MUKERIEE :
It is a very important Question. You may
put it on to next week.

SHRI SEZHIYAN : The Question is,
whether the United Front Government of
West Bengal or any of its Ministers
approached the Central Government for
some constitutional amendments. It does
not speak of land reforms or anything.

MR. SPEAKER : The letter or anything
that they sent to them related only to his
Department. I think, he is in a better
position to answer it. If you want, I can
postpone it. But ultimately you will have
to come to him for the answer. The Law
Minister will say, “I have received it. But
as far as the matters mentioned therein are
concerned, it is for the concerned Minister

to reply.”

SHRI SHRI CHAND GOYAL : Let us
summon the Law Minister here.

MR. SPEAKER : Let him reply; it is
only a technical point. That is all.

* SHRI SURENDRANATH DWIVEDY :
Let him reply.

Amendment of the Constitution

*391. SHRI SAMAR GUHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether the United Front Govern-
ment of West Bengal or any of its Ministers
approached the Central Government for
some Constitutional amendments;

(b} if so, the nature thereof; and

(c) the steps taken in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT & COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) The Government
of West Bengal has mentioned about
certain legal and constitutional difficulties
in the expeditious implementation of land
reform.

(b) The main points raised are:

(1) whether the provisions regarding the
ceiling in the West Bengal laws could
be amended with a view to making
them applicable to the aggregate
arca held by a family;

(2) whether even after the Supreme
Court’s decision in the State of
Gujarat Vs, Shantilal Mangaldas
case it is mow quite certain that
the Government can by law provide
compulsory acquisition or requisi-
tion either by fixing the amount
of compensation or by laying down
the principles for  payment of
compensation without payment of
just equivalent or market value
prevailing on the date of extinction
of the interest;

(3) whether some methods could be
found to prevent land-owners from
abusing Article 226 of the Constitu-
tion for delaying implementation of
land reforms.

{c) The poinis raised by the Govern-
ment of West Bengal have been examined
by the Ministry of Law and their opinion
with regard to the points raised has been
communicated to the State Government.

SHRI SAMAR GUHA Recently
a very vital conference of Chief Ministers
of different States under the chairmanship
of the Union Food Minister was held in
Delhi. There they have adopted certain
basic principles in regard to speedy land
reforms in which it has been stated that
their main objectives are:

1. Abolition of all intermediary interests
and estates by 1970;

2. Adoption of speedy legislative
measures to bring tenants into direct
contact with the States to ensure
effective security as well as to enable
the tenant-farmers to obtain institu-
tional credits and check circumven-
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tion by the land-owners and their
attempts  at résumption of share
croppers’ lands; and

3. Effectively dealing with the issue of
lowering: of the ceilings for agricul.
tural lands, particularly, lands which
are kept concealed as Benami land,
under cover of religious lands,
fisheries, and form and fruit lands,

In view of this fact, T want to know
from the Government whether it was dis-
cussed in the Chiel Ministers’ Conference
or whether it was pointed out by any Chief
Minister that the provisions of Art. 226
in the Constitution which empowers the
High Courts to issue orders or writs in the
nature of mandamus, habeas corpus or
prohibition, etc., stand in the way of speedy
fulfilment of the objectives that have been
adopted by the Chief Ministers’ conference,
If so, I want to know the conclusions
arrived at and if not, the reason for that.

SHRI ANNASAHIB SHINDE : A very
wide ground was covered in the Chiel
Ministers’ Conference and as has already
been mentioned by the hon. Food Minister
the other day in the House, the present
provisions of law do not restrict any State.
Government from revising the existing
ceiling limits. So, if any State Govern-
ment desires to revise the existing ceiling
limits, the present Constitution is not a
bar. That means that any State Govern-
ment can proceed on that basis.

As far as fixity of tenure and other
things are concerned, there is no difficulty
whatsoever. We have given a clear signal
and Government of India is very clear on
that. But everything has to be donc
within the framework of Law and
Constitution.

Regarding the provision of Art. 226 of
the Constitution, I think, they come under
providing machinery for protection of
fundamental rights and it is for this hon.
House to advise the Government in regard
to that,

SHRI SAMAR GUHA : I want to
know whether during the discussions held
in the Chiel Ministers’ Conference it was
pointed out by the spokesman of West
Bengal that the twin objectives of acquiring
benami lands and protecting the  interests
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of share<roppers and tenants, as has
been stated by the Minister himsell now,
could have been achieved under the existing
legal provisions instead of directly en-
couraging the peasants by the Govern-
ment itself to forcibly occupy lands and
thus create a situation of bloody conflicts
and clashes as it obtains today in West
Bengal. If so, I want to know the reply
from the Minister and, if not, the reason
for that.

MR. SPEAKER : It becomes very diffi-
cult for me to restrict the supplementaries.

SHRI ANNASAHIB SHINDE : I can

only say that the existing provisions fully
protect the interests of share-croppers and
if any State Government desires to lower
the ceiling limit, according to the present
-constitutional provisions there is no bar.
There is nothing in the present law which
prevents the State Government from
constituting tribunals which bar the juris-
diction of civil courts. But it has to be
carried out within the framework of the
Constitution.

SHRI SAMAR GUHA : My question
has not been answered. On a point of
protection, Sir.

MR. SPEAKER : 1 caonot give you
any protection. It is becoming very diffi-
cult to control the supplementaries. Please
sit down. (Inrerruptions) Mr. Reddi.

SHRI G. 5. REDDI : May I know from
the Minister the opinion of the Law
Minister ? (Interruptions)

SHRI SAMAR GUHA : My question
has not been answered.

MR. SPEAKER : I am sorry I cannot
allow you to put any more question. You
asked two questions and he has answered
them.

-SHRI SAMAR GUHA : He has not

given an answer.

SHRI HEM BARUA : His question has
not been replied to. You should come to
his  rescue,

SHRI SAMAR GUHA He has not

replied to my question,
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MR. SPEAKER : You are not asking a
question; you are making certain observa-
tions. Please resume your seat.

SHRI SAMAR GUHA : I have asked a
direct question, Sir.

MR. SPEAKER : It is difficult to deal
with you, please sit down .

SHRI SAMAR GUHA : I stand on my
right. It is really a point of order, Sir. Is
the Minister entitled to answer it or not?
I have put a direct question. As has been
stated by the Minister concerned, it can be
done according to the legal provisions, but
the West Bengal Government has en-
couraged the peasants on the pretext that
there are legal measures which stand in the
way and that they should foreibly occupy
and distribute land to themselves. That is
a very important question. He has not
answered that. I seek you protection.

MR. SPEAKER : I have no protection
to give.

SHRI SAMAR GUHA : It is a direct
question. It follows from the first question.
If you do not allow me to ask this, you
will be doing an injustice to me, Sir. It
is a direct question, following from the
first answer.

MR. SPEAKER : It is not relevant.

SHRI HEM BARUA : The Minister
should answer. On that point, the infor-
mation may be given by the hon. Minister,

SHRI ANNASAHIB SHINDE : If he
carefully goes through my reply, he will
SEE. . ... . (Interruptions)

MR. SPEAKER : I never treat it as a
question; but in spite of that I asked him.
He said he has replied to it in the first
guestion and he is not repeating the same,
You are expressing an opinion.

SHRI SAMAR GUHA : The whole
issue was discussed in that conference.
They are very relevant facts.

MR. SPEAKER Supplementary
question will not be asked about what the
opinion is. You can elicit information.
That isall right.
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SHRI SURENDRANATH DWIVEDY :
If it was discussed in the conference he can
say that in the conference this matter was
discussed and we will take up that issue.
Let him say that,

SHRI G. S. REDDY : What is the
opinion of the Law Ministry communicated
to the West Bengal Government ?

SHRI ANNASAHIB SHINDE : I have
already referred to the points which were
raised by the West Bengal Government in
their letter to the Minister of Food and
Agriculture and naturally the opinion of
the law Ministry has been given to the West
Bengal Government.

SHRI1 S. K. TAPURIAH : He asks what
is the advice given, and the Mirister says,
naturally the advice was given. Are you
satisfied, Sir?

MR. SPEAKER : You can ask when your
turn comes.

SHRI CHENGALRAYA NAIDU
May I know from the Government if they
are considering the introduction of any
legislation while amending the Constitution
so that the big industrialists who are
having thousands of acres in the name
of the factories may also come under the
land legislation ?

MR. SPEAKER : How does it arise out
of the main question ?

SHRI CHENGALRAYA NAIDU : In
West Bengal, the trouble is........

MR. SPEAKER : You are making your
own observations.

SHRI CHENGALRAYA NAIDUU
Without the Minister answering you are
asking them not to answer.

MR. SPEAKER : I have to catch the
relevancy of it.

SHRI CHENGALRAYA NAIDU
I have put the question; it is for the Minister
to answer or not. Otherwise what is the
use of putting such questions ?

MR. SPEAKER : You can't put any
questions that you like. The question was:

“Whether the United Front Govern-
ment of West Bengal or any of its
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Ministers  approached
Government for
amendments. ...",

the Central
some Constitutional

and he mentioned about that.
introducing something else.

You are

SHRI CHENGALRAYA NAIDU
The trouble in West Bengal is............

MR. SPEAKER : They are not men-
tioned there. How can you introduce
those things which are not there in their
letter ?

=t gio THo WMt ;. % fafaees
FFAR G A E 1 Y HAL T T Y AT
qATE § F wHTETC 9T 7 WY T W 2
wet wEied 7 qavar § fF §o A Ay
g 1 Toq g @ FT AR 8 |
% afuw & am 2 1 @ oF
STg Tufa e & i aTs W 99y
T IR AR @R A T |
Ig ST T T fF T £ aaae
F& fam ST wfed | ofw agl &
oY FT AT § AT qF @ g faw
ZgIE ST dgE® fEAT 9T W oR |
FTA & faeT s Gt fear s |
1958 & 1960 a% <1 &3 gl 41, 98
s w6t v mar & 1 fa faedt
gfaw e 4 g% fa=ms sofferd
§ zreee gz fod o) 9w g9 ®
FEaged | o Fgi g e fraw
i FLAFA & | 98T FTA a4 9
gafFr oo ame Ag gt | A
T =g § fe q o afedw &
T AT & faeTs F1E y3 F4 7

MR. SPEAKER : The main question
relates only to the letter from the West

" Bengal Government.

SHRI ANNASAHIB SHINDE : The
main question specifically refers to the letter
from the West Bengal Government. If
you want me to answer this question, that is
a different matter.
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SHRI TENNETI VISWANATHAM :
The West Bengal Government have raised
the question whether in view of the Shantilal
Mangaldas case, any constitutional
amendment is necessary to effect land
reforms, and the hon. Minister has said
that the Advocate-General or the Attorney-
General gave his opinion. What was that
opinion 7

SHRI ANNASAHIB SHINDE : The
opinion of the law Ministry has been
that for the implementation of land re-
forms, whether it pertains to fixity of tenure
or lowering of ceiling limits etc. no consti-
tutional amendment is required, or even
for that matter, for making the tillers the
owners of the land, no constitutional
amendment is required and that the existing
measures are adequate.

SHRI TENNETI VISWANATHAM
What was the opinion given particularly
after Shantilal Mangaldas case?

SHRI ANNASAHIB SHINDE : This is
the opinion given, The Law Ministry has
said that the existing constitutional provi-
sions are adequate and under them the
State Governments are entitled to under-
take any such legislation.

®it THATE O HEl "ERT A
aamar g f& afw & @ frator @
FHE. FLATCT 1L A F15 GAuTAF feea
72t 8, i #1 dga et & T o A
& | & S =g g & ofimw dne
& afafer fFY s oo & W&y an
= WAl A T a9g 31 T fowwa Jord
ot HT IS8 47 q1 g w4 S A
=91 g9 §i4 ¥ 49f, 99 9T F1 AL
o st Y= s fosan w1 v 9T
#3T 0TF 97 TE[ ATCAT |

FiE frfeam mafa o e fe
THF ¥ aF a9 F AT AT AW guT
F FTART TN ATH, FTA a7 S04 ?
TG ag g ?

SHRI ANNASAHIB SHINDE : The
main  question relates only to the letter
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addressed to the West Bengal Government.
But the hon. Member has raised other
matters. If you want me to answer it, that
is a different matter.

MR. SPEAKER I have made my
observations twice or thrice, but still I find
that Members are putting questions which
do not arise out of thz main question.

SHRI 5. M. JOSHI : It is a very vital
question.

MR. SPEAKER : The hon. Minister
says, as [ had observed earlier, that the
main question relates only to the letter
from Woest Bengal, and he has asked,
how these other questions arise from the
main question.

SHRI INDRAJIT GUPTA : According
to the reply given, Government have
advised the State Government that there is
no constitutional difficulty, if the State
Government wants to either lower or raise
the ceiling. 1 would like to know whether
they also feel that here is no constitutional
difficulty if any State Government wants to
make the ceiling applicable not to the
individual but to a family.

SHRI ANNASAHIB SHINDE : There
is no difficulty.

wifE @bl ® WEgAr 39§ AA-GT

+392. it wfir waw : FT AW qA
gt Hel 98 a1 &1 FAT F D (6

(F) &/ &7 § 37 g€ #
#er foadr @ fams wifas @ai
17T 24 & foa fafy dameg 7 wefy
E

(&) 71 a3 99 ¢ f& Taw =
frm FHETO B9 q9T W AT
6T FHATI §9 F1 ATFAT 3 &
T &;

(w) 7 g o A9 ¢ fF F=m
wigeg fafy Fda1<t §9 %1 2= aw=ga
& &1 7 9, 97+ @12 | fafy davew
BT T amH & feay mam av; 6
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(=) =fT &, a1 T8 7e § A
T q9T W AT B & A H g
g Fr "es faifa e mn

g1

ww, AR T [Aa|  Fard §
e wet (o wrEm W)
(%) 3= afraat & wwa & fog
T T A g AT 6
F 3= af el &1 79 a9 ATy 5N
aeieA (1958) & 16  sifede 7 =4Y-
F TR GfEAE AIA S AT—_
& T & ag SEaRl g e #
S & AT 7T &Y AT § 3 FEEan
A W= fafy daroq 7@ afew a7
oY Hareq & qHE  dewe AtfrE
Ha9 ga eI F AT § | W THICH
S FA & I SR G4 F 6l
#= afraei &1 AgET & AU [ Y

(m) ®=z fen FTEEA FHaTd
afram aar ifeww 2w sfeegmm
FHA gfad 3w w2 e #1e
gram, T faesr s Efeww siedw
tfrzzgem, 7% Rt & sfaemi #,
3 i ST oA &= | §, vee i
&1 ag gam wrw gf } v oAfam &
ST 29 ST F1 JAFIFT 3T ATEAT
ELiR e

(w) = afrma #1 aremar 49 4
T 21 safed wrmar #1 arfa 33
FT 957 qET F2A4T |

(9) merisg, aWTa, "ew g9qW
#T TwEEE F1 eI, @i fF oew
fawar & ww A 4 ¢, e afraa
F1 AFGAT 4 61T IEET OTEAT F7
areE &7 #T FAET TE &, 51 wafeas
sreaTe et & ffen

sit wferewr gt W F e
qETE HTS F1 &8 AfTa qade F1 sfage
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¢, 3fFT 73 gata 71 aw 2 f5 anfy
aF 33 afrgai 1 e 39 & Ay
F A€ Felta FTA AR AME | Ag WA
FaTaT 9T g | e wfaey fafy
FHATL §Y FT AT-AAT A1 41 T &, T
f o7 s fm FEETY Ew e
WA AE §6419 FHAT H#T 3
Aargar @ & v 2, gwifs 3 maEy
feafy o s=egr o @1 2 | 7@ 29
Tod e & fedt gw w1 qeaar &
AT A fly 1 7 Y o | 7w AT
ITE F AT AT @ & AT gH ag oY =g
g ff Y sg=Tdy guT T Aeaml
¥ #19 F39 § I dAwHc 7 fzean
faar o | SfF 39 faow § o
FET TG I AT § | FeEm wfr
fafar #d=Td 99 F1 0w A wEgar
TR TE A 57 ag AHe fafy Hareg
F1 AT T4, G IR FaT F ATEAT
& AT aFAT 1| S o= gy ST
fafa samT & G @ & IR
HRIL IF G & AFAAT TG AT T
a9 =12 f&@ 99 ®1 grgar &«
T 9= 9 IAFT av9q F fear 9,
ag &4 5@ ?

=t WITEA WY ATAE © AT 377
d ¢ 5 ifem dae simka, st 5
feareier wikm Y, § S y=1< A@fgm
FIFT T TS A4Y, THE FATL & ¥
T # 28 gfagat F1 wreaqn &1
g1 3 AT dfgar 1 wm TTeai
F wrar & faq =ve owest v 49
Wl Iewa fEar &, v 39 wTaTT
wfgar &1 420 7rAn & 3t za faeg 7
IR AT FEA g | FET wfgey
fafu F atz § 1966 & =t #1 7 @t
¥ fafa vaew A Fgr a1 & 7@ =&
FnT &, dfFT 37 & FHAG F9
AfuFre & €7 § qVTaT T80 & FFav ¢ |
afen o= gu 7w faug ox A w0 &
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T2 3, A1 FH! TAA GAH AT FT AAAL
o1, famd weada Iuer feE) A9t
AT T | eAfen 9 FEET A9 F1
ATEAT 39 FT S AR FTAT & | 4fE
FHET ArAa 79 & 4f 3, gafae gy
qITH A T 9T &Y TE I2ATR |

st mftwwer @ oo e
FHAT #9 7T AT AEF G
FHAT G9 F1 S8 TG F A0
AT A 7% g 1 w@ Fem wfasy
fafa sa=mt a= 9t a7 <1 afmw
2, @ fre ga®r oft wraar & A8
7t ¢ 7 # ag it S g g R
FEETfEl w1 A9 | fgww 3| &
ATt § FEA FTA F4 9 |

=t WREad AT AR ¢ 9|7 R AH

Famr g, Tsy am frm dEfeas
femzd te & 9 2(F.) F swig
T ted) &, 7 oy g waT A
F1 Araar &t ¢ &, efeT Wfe
wiaea fafa #1 dext 78 @ mav g,
zafau gad FHATA @9 &1 ATAAr
A & g ) wens, verds
1T maHe, A AW aifeat # $femm
Sa¥ FEIE § F1 ATATL Afzar w&@iFre
FY w¢ oY, 9% s 27 gfrmAt w1
Aregar &t st & 1 o | At |
I AT I E, TG I FEL
araT 41 A | e ™ A §
FNE AT FEAA TR FTAE AL IEAT
21

SHRI S. M. BANERJEE : The question
relates to criteria for recognition of trade
unicns. 1 would like to know whether it
has been brought to the notice of the hon.
Minister that in West Bengal and Kerala,
a trade union Bill is being brought forward
under which recognition will be granted to
those unions which are representative
unions as decided bya secret ballot and
only those unions can be termed as
organisations or representative unions.

AGRAHAYANA 13, 1891 (S4KA)
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Since the main cause of industrial unrest
is inter-union rivalry and since the hon.
Minister and his predecessor stated in
Parliament that they subscribe to this
principle of on2 union in one industry, I
would like to knmow the hon. Minister's
reaction to the steps taken by the West
Bengal and Kerala Governments and
whether that will be followed in the Centre
also, whether he will bring legislation to that
effect so that the representative union is
decided on the basis of the ballot and not
based on favouritism for anybody.

SHRI BHAGWAT JHA AZAD : At
present recognition is governed by the
process of wverification. This was an
important matter before the Labour Com-
mission for its consideration, but even the
Labour Commission did not come to any
definite conclusion whether it should be by
verification or by secret ballot. They have,
instead, recommended an Industrial
Relations Commission which should decide
whether it should be by verification or
secret ballot, We had a meeting of the
Indian Labour Conference tripartite
committee, the highest in the labour field,
in which the consensus was for verification,
excepting the representatives of West Bengal
and Delhi.

SHRI S. M. BANERJEE : My question
has not been answered. 1 wanted to know
the reaction of the Central Government to
the proposed legislations in West Bengal
and Kerala, if it is favourable and whether
they are going to bring similar kind of
legislation at the Centre also.

SHRI BHAGWAT JHA AZAD : As |
said, this is an important matter which has
been considered by the Indian Labour
Cunference and the consensus here was that
verification, as  at present  prevalent,
should be followed. Government is still
considering this matter.

SHRI INDRAJIT GUPTA : What was
the consensus of the labour unions, say that.

s} gaR T TOATW | HIAL A7 34T
mar & fF |rt ¥W A A saml #
AT 39 A=t &t & It g, faawr
anTe qITEAAT 2 | IASE § Arafad
sfaatm gftas &Y € & | F97 AL
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wiges § THY 1§ AT T A9
¢ & FHET "l oA & F
HE 9 &1 AW | GLFR I 69
Gal & sAa FaAr &, e wagd
% o ¥ g G W @
afrm 1 wfes & f79, sd@ &t
AT & W | g gra fAaifa
Il ik #1 Q9 OEETE AT
I 7" THTL FT @I FH F 412 9§
aTE wwEe dw F wfew W
T IT ATEAT @ 4 v | gEw
fagr, wuv wiw, v, feaes
T nwm # Avaan e gf &, ofew
Ius! ofas AT @I 97 Agar
3T | qCHC & qTAT &1 41 faawd g,
o fF I9% 99 99 7@ § ¢

=i WARTEE AT AR | AT JE
% oF gy @t fons fear g &
forat Fe gfael Y AT € T &, @
1 G § AT AT TSR 1T
ared gk fraw faege e § ol
Ih FTATE FIH =G TR A 95 @
gl%ﬁﬁm,t{omﬁoaoq\oéﬁe,
u_ﬁ[oq’qol:l_ﬁoaﬁ'(msﬁ' "ﬂw
g, 3791 Tl el & AR A
g g g1 & wwwan g 5 ag Tz1 e
9 & fF AWM aEAT F e 9%
afrt F1 Arwaar & 7 1 "
23 % for fasy = 7y i 7 afefedam
oy smar & 1 WA waze @9
fam =7 framt €71 @2 =&l €1 g7 w4,
39 fo3 s wrmAr & & S

=it gFH W FOATT © HETE FEIad,
A A FTIALAGI feAT AT g | A
AAZL 889 T 9 AT FFX FT Q@@
g1 et gt 7 ot g da
# ot gmar aftm § | 21 AEER
1 weafa #gRT F uF oE
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weae wEiew ;AR At A fowd A1
@ g

=t Wy fowd : weme wEew & 0g
ST =TEeT § R 31 T 0@ Ew At
F gfqamd €7 F Agar W F A F
T 492 & IO IAHT 49T F &
TR} F A oF fadas ggi 9 Gu fea
91 91X I9% T T4 a8H g& dv a1 war
"RIeY 7 yrvaras faar ar fr fagiaa:
# T 919 B AT § ofew gaE A
# 9g@ Wl §1 A@W §F AT
T FHEAA FT 92 AT AFA | 41 9
We AT T &, FHEE T 7 fawrs
IS TF AR AT § AT R o F wr AV
FAT ATA 9gS ST rvETAT oy o f
fagraa: g9 @9 A9 & 99
AWS ATAT g & fow FET gL
st #1€ fae G w3

st wTTER WU AT ¢ ST A
Fg1 fF Fore ST FHA A 37 aHH
fafEis s an fae s @ E
¥R A F & ae & gu v fafemq
T =& FT §94d & |

st 7y fowd : sed smeETAR @
a7 garr 7

SHRI 5. KUNDU : Has the National
Labour Commission said that  the
supremacy of the recognition of the trade
union will lead to effective collective bar-
gaining 7 Has it suggested that Govern-
ment should pass suitable legislation as
quickly as possible? What is the intention
of the Government on bringing legislation
to grant recognition to trade unions ?

SHRI BHAGWAT JHA AZAD : As |
said, the National Labour Commission have
recommended that there should be an
industrial relations commission which
should decide how recognition should be
granted by verification or” secret ballot.



17 Oral Answers

Apart from that, if legislation is necessary
it can only be considered when we have dis-
cussed the matter with all the parties con-
cerned and their opinion is known to the
Government.

SHRI KARTIK ORAON : In view of
mushroom growth of political parties in the
country, the country is going to dogs and
in view of mushroom growth of trade
unions in industry, the industry is going to
dogs. 1 should like to know from the
Minister whether they would bring in legis-
lation to restrict and limit the number of
trade unions.

MR. SPEAKER : That is much beyond
the scope of the present question.

SHRI J. M. BISWAS : According to the
recommendation made by the 15th Labour
Conference the Government of India
decided to effect a merger and stop multi-
plicity of trade unions in the Railways and
with that end in view the Government
decided to appoint a judge so that both
the trade unions that exist in the railways
could be amalgamated into one which
should be given recognition. The formula
given by Mr. V. V. Giri was that both
the trade unions should be amalgamated
on secret ballot of the railway employees.
It was due to the adamant attitude of the
INTUC that the merger did not take place.
Today also there are two trade unions in the
railways. One is the All India Railway-
men's union and the other is the Mational
Federation of the Indian Railwaymen.
Since the railways are the most vital
industry in order to maintain peace and
give the workers better chance of representa-
tion arc the Government thinking of
cffecting a merger of both the trade unions
in the railways and recognise one union in
onc industry ?

SHRI BHAGWAT JHA AZAD : No
such proposal is under the consideration
of the Government.

SHRI SRADHAKAR SUPAKAR :
May 1 know whether the National Com-
mission on Labour has submitted its report
sometime back ? May 1 ask specifically
whether the Government have accepted
the principle of setting up an industrial
relations commission or whether they will
wait till the national commission on labour

AGRAHAYANA 13, 1891 (SAKA)

Oral Answers 18

and the different States have expressed
their opinion thereon ?

SHRI BHAGWAT JHA AZAD : It
has been discussed—the guestion of indus-
trial relations commission in the recent
Indian Labour Conference and we dis-
cussed it with the State Ministers as well.
The consensus was against setting up of
such a commission. But we are still
considering and requesting all other parties
to give their opinion on this matter,

SHRI SRADHAKAR SUPAKAR
Was any alternative suggestion given?

SHRI BHAGWAT JHA AZAD : They
think it should be prevalent as it is.

ofrem @M ®owTe g satuw
aafadl & WA 9T Sfaad

*393. =it ¥/ AW w1 gEAT
AT FETN WX G Tl g7 @
T Fq1 F41 fF

(%) =7 7 7= § f¥ ofw T
T 7 ferdt qav Fas & sqofas
sofaal & saiw av sfaewg = faar
&

(7) 71 a@R @ faam &893
até gra o fFE a7 @ 0F a=faal
TAT IAF AT 9T Gieew S w1
&

() afz &, @ 3@ "9 §F qER
1 v wfafwan §; sk

() afs &, @ 6 @ F
g

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL) : (a) No,
Sir.

(b) In view of the directions issued by the
Governrent to the Central Board of Film
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Censors regarding certification of crime
films Government do not consider it neces-
sary to impose a separate and formal ban
on certification of “crime films™.

(c) and (d). Do not arise.

wft ¥ ¥ : § Hal) ARy F1 oA
dfaar awga § 5 Fwe wfam
F @t 9 gf O 39S warT wfwge
I & ;g = fom 5 S
afs & S 531 F1 Fhe 6
i 43 o o219 2 Az 7 oot
te fawn fa——ar 39 T d@Er ar )
aY ag W qF g AT A HA¥ wEEw 57
15w fferm ot #1€ frmor =2 s
| !

SHRI I. K. GUJRAL : Sir, I have said
in my reply that we have already issued
instructions to the Board of Film Censors
to be extra careful about crime films, and
as a matter of fact, the Chairman of the
Board of Film Censors has already talked
to the film producers in India and the film
importers abroad that we are going to be
very = strict so far as crime films are
concerned.

= 3FT ¥ : § wrAar Ggw g 5
fag fesm I G4 "ras oFAT Fr
FrAET B1AT & 35 R A UFA A F40

frasa gt 2 7

SHRI I. K. GUIRAL : I have said that
we have already told them that the film
censors are very strict about it,

SHRI INDRAJIT GUPTA : [ would
like to know from the hon. Minister whether
he is aware of the fact that the West Bengal
Government has undertaken the production
of some documentary films on the theme
that crime does not pay. Docs he know
that, and will the Central Govcrnment also
consider that documentary, educational
films of this type shouild be made ?

SHRI I. K. GUJRAL : I am glad that
the West Bengal Government is producing
films that crime does not pay, and we
have taken notice of it. We have a pro-
gramme for the next year, but whenever we
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are considering
suggestion  can
(Interruption)

such programmes this
also  be considered.

SHRI INDRAJIT GUPTA : Why don't
you do something now if you think that
crime does pay ? (Inrerruprion)

SHRI I. K. GUJRAL : Sir I do not
know who is encouraging “crime does
pay"”.

Strike by Cochin Port Dock Workers

*394. SHRI BENI SHANKER
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether 2,000 Cochin Port dock
workers went on a strike from the 2Ist
August, 1969 to press their demand for
increased Dearness Allowance and ‘fall-
back" wages for weekly offs;

(b) whether their demands have been
looked into: and

(c) if so, the decision taken in the matter
and the estimated loss as a result of the

strike 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c).
1792 dock workers went on strike from
August 21, 1969 in pursvance of their
demand among others, for increase in dear-
ness allowance. The workers resumed
work on September 5, 1969 after
the matter was amicably settled at New
Delhi on September 3, 1969 at the inter-
vention of the Union Labour Minister.
The estimated loss of wages to workmen as
a result of the strike was about Rs. 2,10,000.

w7t JuiteiwT WAl . IOe WErEd,
# aazan g fF F9 O° § o9 I
o § 3 T 98 g€ § qad g
#T FEW 9 2FE UF HG-aIE
geqr & @1 & s =g fE oS
a% gu WEWE AW AT g2t F faAi A
fou e 4% I99 KT AFT FRE F 4
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I IFHC F AGN AR Fw A% 4949
FTH AR q°T TG L § 7
geart & fqu 9 § av 48 A d
# warfaa o1 g A-ATHry ge
g% 4 fad o3 & ar w6 ?

= WTTEA AT AT : HEAE WL,
# @|T Avgan g, fF ag & 7 aar awar
f& d= a # fafaw sfqeE §
FET AT AOZLY &7 AT & | F 9g Fg
aFar § f5 st & A ff—uw At
FFET ATF T FT I 91 HL gAA
EITAA UHEA FT | 6T ATE AT
W agt faw @ § 98 W1 A< IeA &
ased T | faed § S=i & faera
F araT 9x & ) SAE oeTEe &
Ha9 § g a8 #gd 4 fF f5t qaeng
110 s 1499 & @9 & g I
98 wa foem =ifgw | weEE
F Fg f& g T omewE AR
Tl a3 F e A9 F AmEmEr
o, f9ad sE g @ 15 e,
1969 & 98 %o fqes @ &, 39 Td W
& 97 a= 21 *1 foOe o S ag
uEwE F7 fear smm | gE—aR
Za! U=ETE 100 %o faw i § famer
foee @M UsWEHR BT T g |
g IFT FT ATGH A AHAET &I TR |
AT HIT gH AT Ug AT F fF T
AT ST T3 HIC F1§ 75 410 FT 7
ST AT

=t FArgiET oAl ;UL GO FT Iiwq
F4% AAT &1 9T fF 0F e a7 A1
qAGT ATHETO A FOFH HA
g, ad FTHrdr qoqTl W F F E
a7 WTZAE HEATHl W A F4A § I
A § wTo | fFT a7 F AT AN
gHT Az SAFT OF gEIT AT AALL
feet =rfgd 1 ot FRETET a8 9% g
3, 39 F wA A AEFL o A9
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F1 & 7§ 2, TV 9 F I HAEL &
A AT T f-ATETd deaEi A
FTH FIA §, AAZL F T F 5 g AT
T

=it wrTER AT & Faar
afe s et oA afee & S
MRS & A o A1 W 7 Eem,
szt F 2y | Ty ger aw
TraE, FIFAT A1 "W A TEA §,
T FE & | A9 Iy ag o g 8
fe d=1 @ Y foE g 29 Aavae F1
et & X 99 989 3 a1 § A
W AHSET § T & 1 100 T TART
g % § | qur I A 98 o
T HOT oY, g WY &I g T &
s I are # fawrfet #1 v 360
f geaedve & a7 T w7 FIWT
21

SHRI N. SREEKANTAN NAIR :1In
view of the fact that the major ports are
under the control of the Government of
India and in view also of the fact that the
workers in all major ports, other than
Cochin, are paid wages and dearness
allowance as paid to the Central Govern-
ment employees, what prevented  the
Government from taking the initiative to
sec that the demand is settled amicably ins-
tead of allowing them to go on strike,
which harms both the workers and the
government  ?

SHRI BHAGWAT JHA AZAD : So far
as this particular question is concerned,
it refers to a strike which took place in
August-September. In that case the parties
have come to an amicable settlement. So
far as the larger question about parity in
wages as compared to other ports is con-
cerned, we have received the report on the
29th November. It is only alter we have
considered the report in all its aspects, if
necessary in  consultation with  both
parties, that we could come to some
decision.

SHRI N. SREEKANTAN NAIR
My question was different. The strike
took place when the discussion between
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the two parties failed and that also after
giving proper notice. I want to know why
action was not taken earlier to prevent the
strike.

SHRI S. KUNDU : This has nothing to
do with the wage board report. The
Cochin port and dock workers demanded
that they should be paid at the same rates
at which dock workers are paid in other
major ports. But neither did the Govern-
ment of India accept it nor compel or
force the Cochin Port Trust to accept it.

SHRI BHAGWAT JHA AZAD : The
demands that were made by the labour
were being contested by the other side.
It is only after due consideration and nego-
tiations that both parties come to an agree-
ment. We cannot force them. When
the demands are made by the workers from
time to time, they are considered by the
authorities. As the hon. Member very
well knows, trade unions utilize their bar-
gaining power to get more benefits. It is
only when they are not able to come to a
settlement we try to intervene to bring
about a settlement. We could not do it
either earlier or later; we could do it only
at the proper time.

Report of Central Wage Board for Port and
Dock Workers

*395. SHRI V. NARASIMHA RAO :

SHRIMATI  ILA PALCHOU-
DHURI :

Will the Minister of LABOUR AND
REHABILITATION be pleated to stale:

(a) whether the Central Wage Board for
Port and Dock workers has submitted its
recommendations to Government;

(b) if so, the details of the recommenda-
tions;

(c) whether the recommendations were a
result of a majority decision or a unanimous
decision of the Board under reference;

(d) whether Government have accepted
allthe recenmerdaticrs orenly teme of the
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recommendations made by the Board;
and

(e) by when the recommendations will
be given effect to ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes.
The Board's report has been received by
the Government on the 29th November,
1969,

(b) to (e). The Board's recommendations
are under consideration. These will be
announced, along with Government deci-
sions, as early as possible.

SHRI V. NARASIMHA RAO : I want
to koow whether the recommendations
given by the Vizag Port Trust have been
received or not.

SHRI BHAGWAT JHA AZAD : This
question is about the Central Wage Board
for all port and dock workers in all the
major ports of the country. As I have said,
the report has been received only recently.
About the other one I cannot say because the
question does not relate to that.

st g I weATW : { HAl AR
q ITAAT FAEAT 3T AT 2
z# foe fas 7% g—=q faE 9%
%9 a% oue fF&ar s, =E e
qHT FT 7

WTaW WEEW : g8 a1 g¢ %1% 99
aFAT —A1E HX qATS 96 |

oft gwa oY woam : 47 a1 foe
F q F 81 F—IAT9N HF A@AT O
317 fet #1 42T qomar ar |

»ft wTTER BT WTE g e A
29 qgvaT 1 A41E § —d9w 56 feA
oy, SHE STHT a1 AAET gl AT aehar
f e @wg &, SfFT ga &
FNENH T 9 AT FH 1 90
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FUT | TS @¥ag d9gd & Haredi
¢ afod I ay a9 FT A,
ATo-FECes-Trde § TAT gRI |

Y g¥R ¥ AW : /T, I AT,
7 7%, 39 a1 qO |

SHRI INDRAJIT GUPTA : Although
the Government may not have yet had
time to examine these recommendations in
detail, it is well-known—it is publicly
known and published in the press also—
that many of these important recommenda-
tions have not been unanimous. I would
like to know from the Government
whether, before any final discussion is
taken at least on those recommendations
which were not unanimous, any consulta-
tion or conference will be held in which
the different federations of the unions
concerned will be invited to give their views
because such an assurance was given to the
unions by the Transport Minister and the
Labour Minister who was his predecessor. I
would like to know whether they are
adhering to that assurance.

SHRI BHAGWAT JHA AZAD : As is
known, when any report of the wage board
is received by thc Government, we always
call the parties concerned, specially the
tripartite meeting consisting of the
employer, the employee and the Govern-
ment, to consider the recommendations
of the wage board. This will be adhered
to in this case also.

SHRI 8. KUNDU : May I know whether
this Wage Board has made any unanimous
recommendation about an interim relief
and, if so, what is that and whether the
Government has accepted that? Secondly,
I would like to know when this Government
is going to announce the date by which
they will implement the recommendations
of the Wage Board.

SHRI BHAGWAT JHA AZAD : This
Wage Board has already given two interim
recommendations and they have been
implemented.  The recommendations of the
Wage Board arc not unanimous but there
seems to be a wide field of agreement. At
this juncture, it is not possible for the
Government to make any comment on the
matter till all the partics concerned,
through a tripartitc mecting or through
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various measures, consider the recommen-
dations.

TETH 9T T T T N g
397. =it wgeix fog Wt @ T
T gfw wEt gz qqm &0 F
FH fF o
(%) #1 ag 59 & f& i S
araHl T G@IgRC AfAfg g 5
faavae, 1969 #1 g€ vt wgat dom
# UFAT S U SEE ST T
a1 ¥R AR & ag fawfor 1 41
FETHT R W T HT FT geT faar
I ; HIT
(@) afz g, @1 aFC & 39
T FEAE 1 g 7
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ~ANNASAHIB

SHINDE): (a) and (b). A statement is laid
on the Table of the Sabha,

Statement

(a) A member of the Advisory Com-
mittee called for a unanimous resolution to
be conveyed to Government pressing for
withdrawal of duty on fertilisers. Though
no resolution as such was passed, a large
number of members expressed themselves
in favour of such a move,

(b) The matter is under consideration of
the Government of India,

st e fag wredt o s, we
e 7 Y Sz v § A Ay @Y
F1 & i Siega o At gor o S
FT TA e UE FE A%l & fF ag Ay
UTATEA  FHEl &1 FANA ATH
irfras w2 a1 ?

A € A g A e g e
UEATEA FHET T q2F gU A AW
&1 T HTT Ta-Ae AL 39 qFaed H
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w7 aF &% favag a7 44t ar 9g S
FHoT & 399 fFami &1 S0 @00
FT TTH ET §HaT 9T | THE a8 99 T
HEN T3 @12 ST FT HIHT AT, q1
AT ALHTL T a1 A1 St Ag1 ¢
A o fresm 7 7 I A alx
Faa FTO7 fFATAT T AT B0 TFA
garr ?

SHRI ANNASAHIB SHINDE : As I
have said in the statement, a member of
the Advisory Committee called for unani-
mous resolution to be conveyed to Govern-
ment pressing for withdrawal of duty on
fertilisers. What transpired in the meeting
has been mentioned in the statement. As
you are aware, Sir, the duty on fertiliser
was levied after a great deal of deliberation
in the House itsell. Therefore, even if the
Government has to give any thought to it,
it will have to be considered and, naturally,

the Government will consider the sugges-
tions made by the Advisory Council.

st TgER fag e o osdtER, F
Taruee #1 Ug TaT & fF grae wfw
ET JeaTfEe Al F e AN awE
fe w21 T T Wl 91 awg ¥ fea
TENA € | ITE 99 ATeT A8 w©
fFdam ARFFLFAREAIET | o
FET F1 IS gU T AHT FT AR
Fae7 et 41 f% ag @ wifs == §
fou fFam #1 swAfed &7 7 T9E
T ACEHT I FTH FT G | @R
9 37 q¥Ee 41 aar 2adt wrs i g
ST T 93w, TET & F 94w g, Aw 9%
it 1 g ew 3 = e g —
TH a9 9 98 13 97Eee g1 a1 § |
Gd Zrd & 747 & AT FF & G
fareTel Y AT FT T gU AT F Y
TH 239 1 ZETH AV A0 F ?
SHRI ANNASAHIB SHINDE : The
only thing that 1 can say is, that is under
consideration.  We  should not  un-

necessarily create panic in the country that
the farmers’ interests arc not being protec-
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ted or looked after. May I say the Govern-
ment of India has been procuring food-
grains at the procurement prices. As far
as wheat and paddy is concerned, the
policy continues. There should not be any
fear expressed that the Government are
not protecting the interests of the farmers.
The interests of farmers are as dear to us as
to the hon. Member.

=it I mifew . & @< & AT
ATEAT § 5 Framefea FAEY g1 AT
F qIF FEATE W9 4 419 T i e
T WAy & gg A fem & fF wfz-
FTEAH U7 F F4Y 727 & A ¢

SHRI ANMNASAHIB SHINDE : Ul
timately it is a Governments decision and it
has to be taken after consultation with
other Ministers. My Ministry cannot do
anything alone. Everything has to be
decided in consultation with each other.

SHR1S.S. KOTHARI : It has come to
our notice that owing to this tax, the con-
sumption of fertilisers has gome down.
Will the Minister have this position
examined 7 If he is aware of it, will he give
a factual statement whether it is a fact that
owing to the entire burden of this tax being
passed on to the farmers, the prices of
fertilisers have gone up and consequently
the consumption of fertilisers has gone
down ?

SHRI ANNASAHIB SHINDE : The
hon. Member said that the consumption of
fertilisers has gone down in this country.
It is not correct. It is a wrong impression.
On the contrary, consumption of fertilisers
is going up. Even during the last two
years the rate of consumption of fertilisers
has gone up at the rate of 13-14 per cent
per year, But it is not upto our expecta-
tion. But that is a different matter. We
want 30% increase and that was planned.
It is not according to our expectation in
the plan, It is not going down, but it is
increasing.

SHRI 5. 5. KOTHARI : Even after the
imposition of this tax ? I am not asking
for the last two years.

SHRI ANNASAHIB SHINDE : Even
after the imposition of this tax, consump-
tion is going up.
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ot THEAR Wt ST "EiEd,
fres aore afudsw § o= FeA fae
9 99 99 @I 4Y a7 99 a9y F fa=m
s, oft WY ZaE A Far o7 R AT
H soH-ATh (e gial & | § ST |rgar
g T feoead A @F-Araien &9
FraTaAer e ! afg g, ol aIET Suw!
T & fou #ar FTdaTEr #30 #1 fa=e
@i g ?

SHRI ANNASAHIB SHINDE : I can
say that at the moment the availability
is easing and there is no guestion of black
market at all.

st Mo Wo fw :  semw wEIEm,
TH a¥ Y gra Jearfaa aEgE] © 7T
fat § safeu 3o/ &9 a1 &= q 41
FTET =TfEw | THY T § wfewwa )
&Fq @grT Fgl A% SfEw g W@ gw
WY A =TT FT A F39 § v
I 9T THFT AT FAL ALY G2 ¢

SHRI ANNASAHIB SHINDE : I have
already replied to that question. It is only
an additional suggestion for action.

SHRI P. K. DEO : Is it not a fact that
fertilisers are available at half our price in
foreign markets and in our country the price
is double that prevailing in foreign markets?
Why is not the Government seriously
considering the withdrawal of the levy 7

SHRI ANNASAHIB SHINDE : It
would not be correct to say that prices of
fertiliscrs in our country, are double that
of international prioes,' Of course, as a
result of the 10°, levy the prices are higher
than the prices of fertilisers in many coun-
tries, but it is not correct to say that our
prices are very high or almost double the
prices in other countries.

MR. SPEAKER : Those gentlemen who
have got a number of chances to put supple-
mentaries during the last two days should
desist from asking any question and let
others also ask gquestions.

=Y ATCEE T WEAE AR ied, Tl
aTfeq & 7% 19 gAre &9 | fawny Fra-
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FAT F1 AT gE A1 AT & qAm
# o ot frt 1 e 23 #Fr ae
T 3fFa 37 Aww fFamt § oF frw-
farge At ofFT ag A ..

FEqW AEET : AT ST A qATS
FIIT, & &1 F4v=97 AT THTT F
=T 4T |

it ATeEs T ;. S a1 7 fremi
T IR T FTEN FART AT 1 g7
fred @1 a1¥ & w=% 39F a9 a7 M|
o &d 7Y dFrE F T wE § wwe
feameT & SEREFAT S 2 | 3w AW
F1 TG gU FAT HEEIL I TCHATHT
T AT & IH T F9 F 9T faaw
Faf ?

SHRI ANNASAHIB SHINDE : Various
suggestions have been considered at the
time of levy. That has been explained in
the House previously.

=it i W dvar : F ag s
e § 5 FF7 awrT F faae
& & AT Tow w1 fRa S
&, A1 FT FENT TR THT TR AT
F4t {6 A% T9ET F AT UwAT SN
T A, A A L 7 FTHEL
w9 faw=r § 39 &7 FE g 7
TFAT & S AT G |
SHRI  ANNASAHIB  SHINDE
Immediately the levy cannot be removed:

a suggestion has been made and we shall
examine it.

WRITTEN ANSWERS TO QUESTIONS
Central aid to Bihar for Tube-wells

*396. SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the State Government of
Bihar have approached the Central Govern-
ment  for assistance for the tubc-wells
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which have become dry in that State
during the months of May to August, 1969;
and

(b) if so, the nature of assistance given
by the Government to that State and the
details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY  DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) The State
Government of Bihar has not approached
the Central Government for assistance for
any tubewells having become dry in the
State during the months of May to August,
1969,

(b) Does not arise.

Strike by Bombay Port Pilots

*398. SHRI HIMATSINGKA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that the Bombay
Port pilots went on a work-to-rule strike
recently;

(b) if so, how far the port operations
were hit by the observance of work-to-rule
strike by the said pilots;

(c) whether it is also a fact that majority
of their demands have been conceded by
the authorities by revising their pay-scales
with retrospective effect i.e., from the Ist
July 1967; if so, the reasons for the observance
of woik-to-rule strike by the pilots; and

(d) what efforts have been/had been
made by Government to ensure thatthe
pilots resume normal work ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to
(c). Committee presided over by
Shri K. T. Desai, a retired Chief Justice of
the Gujarat High Court, had been appointed
by the Government of India to lock into
the demands of the Pilots of the Port of
Bombay, The Committee made certain
recommendations including upward revi-
sion of pay scales, etc. These have been
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implemented. The Pilots, however, were not
satisfied with the recommendaiions made
by the Committee and raised some addi-
tional demands. In particular, they wanted
an 8-hour shift system to be adopted instead
of the normal “turn” system which the
Port Trust have been following. The
Pilots went on strike when they were ordered
by the Port Trust to return to the old round-
the-cfock turn system in October, 1969.
Unilaterally and without authority from
the Port Trust, the Pilots had resorted to a
variety of restrictive practices from the 18th
August, 1968, such as working on a two
B-hour shift basis between the hours of 6
A.M. to 10 P.M. and not working after
10 P.M. at night. They also unauthorisedly
availed themselves of certain holidays.
This caused considerable inconvenience
to shipping and delays in the berthing and
sailing of ships. Tankers were also delayed
due to restrictions imposed by Pilots on
taking large tankers to Butcher Island and
Pir Pau. Also three new Alexandra Dock
Harbour wall berths could not be put to
use owing to the rcfusal of the pilots to
berth ships there.

(d) The strike began from the evening
of 5th November, 1969. However, talks
were held on the 12th with the Pilots at
their request and an agreement was reached
as a result of which they resumed work on
the old “turn” system on the morning of the
13th November, 1969.

Agro-industrics in hill areas of West Bengal,
Assam, etc. during the Fourth  Plan

#3199, SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI K. HALDER :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have any special
scheme to develop Agro-industries in the
hill areas of West Bengal, Assam, Nagaland,
Manipur and Tripura during the Fourth
Plan period;

(b) if so, the details of that scheme,
State-wise; and

(c) if the answer to part (a) be in the
negative, the reasons as to why Government
have no such special scheme 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The required informa-
tion is being collected and will be placed
on the Table of the Sabha as soon as it is
available.

Distribution of Land among poor peasants
and Harljans

*400. SHRI SARJOO PANDEY : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the extent of surplus land made
available so far as a result of imposition of
Ceiling on land;

(b) how much of this land has been
distributed among the poor peasants and
agricultural labourers; and

(c) what portion of this surplus land
has been distributed among the Harijans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Over two million acres of
land have so far been declared surplus on
imposition of ceiling and about half of
the area has been distributed.

(b) and (c). In the allotment of surplus
lands in accordance with the State laws and
Rules made thereunder priorities are given
to allotment of such surplus lands to poor
peasants and agricultural labourers parti-
cularly those belonging to Scheduled Castes
and backward Classes.
Unempl " g educated Engi

Sclentists and Technicians

*401. SHRI S. M. BANERIEE : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether steps have been taken to
meet the growing unemployment, especially
among the educated persons including
Engineers, Scientists and Technicians;

(b) if so, what are these steps and
whether any scheme, short term or long term,
or both, has been chalked out; and
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(c) if so, the salient features of the said
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOQY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c). Various
steps taken to increase the employment
opportunities have been spelt out in the
draft Fourth Five Yecr Plan Document.

In May, 1968 Government had approved
of a number of measures for creating addi-
tional employment opportunities for en-
gineers including diploma-holders, A state-
ment enlisting these measures was placed
on the Table of the House in answer to
Starred Question No. 138 on 26th July,
1968. Action on these measures is being
taken by the Central and State Governments,

The Council of Scientific and Industrial
Research which maintains the National
Register of Scientific and Technical personnel
and operates the scientists’ Pool has taken
a number of steps for the placement of
unemployed scientists and technologists
particularly those returning from abroad.
Persons appointed to the Scientists® Pool
are attached to Research Institutions, Uni-
versities, Government Departments or Public
Sector Undertakings depending upon their
qualifications and experience and personal
preferences.

Help from U.S.A. for setting up Satellite
Communication net-work

*402. SHRI DHIRESHWAR KALITA :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether Government have sought
the help of U.S.A. in setting up a country-
wide satellite communication net-work;
and

(b) if so, what is the nature of help ex-
pected from U.S.A. in this respect ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING, AND
COMMUNICATIONS (SHRI SATYA-
NARAYAN SINHA) : (a) and (b). No help
has been sought from U.S.A. for setting up a
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country-wide satellite communication net-
work. However, NASA of U.S.A. has a
programme of its own for launching a
series of application technology satellites
for various experiments. Department of
Atomic Energy have signed a memorandum
of understanding with NASA for use of one
of these satellites which will be in view of
India for an experimental programme in
Instructional T.V. for a period of one year.
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Wage Structure in Engineering Industry

*407. SHRI BHAGABAN DAS : will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the rates of basic wage and dearness
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allowance enjoyed by the engineering workers,
State-wise and year-wise, during the last
three years; and

(b) the rates of productivity in the en-
gineering industry State-wise and year-wise,
during the last three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The basic
wages and dearness allowance of engineering
workers differ from place 1o place. The
oumber of engineering establishments is
very large and Government do not collect
information regarding wages paid by them
every year.

(b) Information is not available,

Profits earned by Food Corporation of India
at Calcutta

*408. SHRI YAINA DATT SHARMA :
SHRI JAI SINGH

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

{a) whether it is a fact that the Food
Corporation of India has made a clean profit
of Rs. 19 a quintal in ordinary ricc and
Rs. 25 in super-fine rice by selling it in
Calcutta;

(b) the prices at which different varicties
of rice were purchased by the Corporation
from the rice mills and the prices at which
rice was sold by the Corporation;

(c) whether it is also a fact that the
displaced traders have pointed out that they
were prepared to sell the same at onc-third
margin of profit earned by the Corporation;
and

(d) the extent to which the statements
referred to above are correct and whether
any norms have been fixed for the Public
Undertaking to charge margin of profit
from the public specially with regard to food
items which are required for more than 95
per cent of the masses 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. The Food Corpo-
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ration of India is working as an agent of
the State Government for procurement and
distribution of rice in the State. The Food
Corporation of India operates within the
margins fixed by the State Government in
which no element of profit for Food Corpo-
ration of India is allowed.

(b) A statement giving this information
is placed on the Table of the Sabha.

(c) Yes, Sir. Some rice traders of
West Bengal pointed out to the State Govern-
ment that they were prepared to undertake
the work relating to procurement and dis-
tribution of rice in the State at a lesser margin
compared to that of Food Corporation of
India.

(d) The position about the correctness
of the statement has been stated in replies
to parts (a) and (c) of the Question. No
norms of profits to Food Corporation of
India have been laid down in view of the
position stated in reply to part (a) of the
Question,

Statement

(In Rs. per quintal)

Variety of rice Purchase  Issue
price* price
Common ., i 102.00 120,00
106.58%
Fine 106.00 128.00
11074
Superfine 110.00 138.00
120.75%

*Purchase prices are inclusive of delivery
bonus of Rs. B.00 per quintal. The
above prices were fixed for procure-
ment during 1968-69 season.

+1In respect of rice produced from paddy
procured under the paddy levy scheme
or purchased directly from the pro-
ducers.

Reduction in Sugar Levy

*409. DR. P. MANDAL : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state ;

(a) in view of the substantial increase
in the sugar production, what is his reaction
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upon the suggestions made for reducing the
percentages of sugar levy distributed through
Government channels from 70 per cent to
60 per cent;

(b) whether the demand of the sugar
manufacturers for a freer sugar policy has
been given fresh consideration; and

(c) if so, the final decision in this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The present policy of
partial decontrol of sugar, under which 70
per cent of the production during 1969-70
is to be requisitioned by the Government
at fixed levy price and the remaining 30 per
cent is to be released to the factories for
sale in the open market, has been adopted
after careful ccnsideration of the views of
all interests concerned including the sugar
manufacturers. At present, no change in
this policy or in the percentages of levy and
free sale quotas is contemplated.

Requirements of Drilling Rigs and Boring
Pipes for Irrigation

*410. SHR1 BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the total requirements of drilling
rigs and boring pipes to irrigate all the cul-
tivated and cultivable lands in the country
which cannot be irrigated through canal
systems;

(b) the maximum capacity of the inten-
sified production of drilling rigs and boring
pipes in the country;

(c) whether and what steps are bcing
taken 1o ensure fullest utilisation of ground
water during the Fourth Plan; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
& COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The requirement of drilling
rigs and boring pipes have been estimated
only in relation to the Fourth Plan targets
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for boring of dugwells and drilling tubewells,
These requirements total to 400 numbers
for the drilling rigs and about 1 lakh tons
per annum for the pipes.

(b) The present maximum capacity for
production of drilling rigs required for
drilling wells/tubewells is assessed to be
about 100 per annum. Itislikely to increase
appreciably during the next year. The
capacity for manufacture of pipes of different
types is asscssed to be for about 5 lakh
tons per annuim.

{c) The steps taken to ensure full utilisa-
tion of groundwater include: increased
allocation of Plan funds for State tubewells
which tap deeper aquifers and benefit small
farmers; increased mobilisation of financial
resources from the institutional agencies
like the Land Development Banks, Agricul-
tural Refinance Corporation, Commercial
Banks etc. for private works like dugwells,
tubewells, pumpsets etc: provision of in-
creased boring and drilling facilities to the
farmers through departmental organisations
as well as private contractors; and intensi-
fication of surveys for assessment and evalua-
tion of ground water resources.

(d) Does not arise.
Y

Regularization of Colonics of Refugees from
East Pakistan who migrated to West
Bengal and Delhi

*411. SHRIC. K. BHATTACHARYYA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government have agreed
to regularise colonies of refugees from East
Pakistan who came to West Bengal before
the Ist January, 1951; and

(b) whether the same consideration will
be extended to colonmies of East Pakistan
refugees around Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : (a) The colonies, which
came into existence in West Bengal before
1-1-1951 as a result of squatting by the
displaced persons from East Pakistan, have
been accepted for regularisation,
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(b) In Delhi, there is no  squatters’
colcny as such. The only Colony set
up in Delhi for East Pakistan displaced
persons is near Kalkaji. As the Colony
has been set up by the Government itself,
the question of its regularisation does mot
arise.

Location of Plant Quarantine Units

*412. SHRI MAYAVAN :
SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :
SHRI 8. C. SAMANTA :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI ESWARA REDDY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that a proposal
to locate plant quarantine units at all major
air and sea ports and border land routes
was mooted at a conference of agricultural
scientists on the 16th September, 1969;

(b) if so, how far this suggestion has
been accepted by Government;

(c) the other recommendations made in
the conference; and

(d) how many of these have been
accepted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Government of
India already maintain 16 such stations
at major sea ports, airports and land
routes.

(b) Does not arise.

() In all, 6 recommendations have been
made at the plenary session of the work-
shop which was organised to consider plant
introduction and plant quarantine with
special reference to India.

(d) These are still being examined.
Supply of Spoiled Milk Powder to India
by Foreign Countries

+413, SHRI GADILINGANA GOWD :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether reports have been received
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regarding the supply of spoiled milk powder
to India by the foreign countries bringing
hazardous effects on health; -

(b) if so, the details of such reports and
the action taken by the Government; and

() the total guantity of milk powder
received during the years 1967-68 and 1968-
69 from the countries and the amount
paid in foreign exchange and in rupee 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Enquiries made reveal
none of the Ministries who are mostly con-
cerned with the import of milk powder into
India, have received any report about the
supply by foreign countries of spoiled milk
powder involving health hazards.

(b) Does not arise.

(c) Duringthe year 1967-68, about 33,900
tonnes of milk powder of the rupee value
of Rs. 12.43 crores were imported into India,
of which the foreign exchange content
of the quantity imported by the Department
of Agriculture for public sector dairies,
including Defence establishments, amounted
to Rs. 1.46 crores. During the year 1968-
69, the corresponding figures were about
46,700 tonnes of milk powder of the rupee
value of Rs. 12.70 crores, of which the foreign
exchange content was Rs. 2.30 crores.

Destruction of Foodgrains in Warchouses
and Godowns by Rodents

*414. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that nearly 1.9
million tonnes of grains arc destroyed in the
warehouses and godowns cvery year by
rodents;

(b) whether it is also a fact that the
Indian Pest Control Association has sub-
mitted a rodent control plan to Government
and a similar plan had earlier been sub-
mitted by the Central Food Technological
Institute, Mysore for consideration by Cent-
ral Government ;

(c) whether Government have been able
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to decide on the merits of the plans sub-
mitted by the two agencies and the parti-
culars of the steps that are likely to be
initiated as a result of the consideration;
and

(d) the outlay that Government propose
to set apart for the rodent control measures
during the Fourth Plan with their ycar-
wise break-up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(a) to (d). No precise figures regarding
guantity of foodgrains destroyed by rats are
available. It is estimated that the rats
cause an annual loss roughly of 2.4 million
tonnes of foodgrains valued at over Rs. 100
crores. This overall loss forms 2-49 of
the agricultural produce. With intensifi-
cation of rat control operations in the country
by various agencies, the losses are gradually
being reduced.

(b) No such scheme has been submitted
to the Ministry of Food and Agriculture so
far.

(c) Does not arise. The scheme as and
when submitted will be examined by the
Government.

(d) Government of India sanctioned Rs.
12.9 lakhs for providing free distribution of
rodenticides to various States in the year
1966-67. This amount was increased to
Rs. 40 lakhs for the purpose during the
year 1967-68 and 1968-69 to cover 20 million
acres. This centrally sponsored scheme has
been transferred to the State Sector from the
curtent financial yeai. At the time of
Annual Plan discussion with the States,
they agreed to allocate sufficient funds for
rodent control operations in the States.

Conversion of D.M.S. into an Autonomous
Corporation

*415. SHRI N. R. LASKAR : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that Government
are considering a proposal to convert the
Delhi Milk Scheme into an autonomous
Corporation;

(b) if so, the reasons therefor;
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(c) when the final decision is likely to be
taken;

(d) if so, whether the Delhi Milk Scheme
was still working on a loss; and

(e) if so, when it is likely to make profit?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The conveision of Delhi Milk Scheme
into a Statutory Corporation is in pursuance
of the recommendations of the Team of
Experts appointed to conduct a thorough
enquiry into the working of Delhi Milk
Scheme in 1964. The Team was of the view
that its conversion into a Corporation would
enable Delhi Milk Scheme to exercise mar-
keting flexibility and to seek the support of
its suppliers & customers’ alike.

{c) Government have decided on 3-12-69
to convert D.M.S. into a Statutory Corpora-
tion.

(d) Yes, Sir.

(e) The Milk Scheme is likely to earn
some profit during the current financial

year.

Amendment of Industrial Disputes Act

*416. SHRI SHIVA CHANDRA JHA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether in view of the recent labour
troubles in the country, Government are
planning to bring some changes in ths
Industrial Disputes Act;

(b) if so, when and the details thereof;
and
(c) if not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b). Two
Bills to amend the Industrial Disputes Act,
1947 have been passed by the Rajya Sabha,
and they are now awaiting consideration by
the Lok Sabha. The National Commission
on Labour have, meanwhile, made a number
of recommendations on industrial relations
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which may also invclve some amendments
of the Act. The recommendations are under
Government's consideration in consultation
with the interests concerned.

(c) Does not arise.
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Unrest in Asansol Colliery Area

*418. SHRI RAM KISHAN GUPTA :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether Government’s attention has
been drawn to the recent news-item published
in the Hindustan Times of the 23rd October,
1969 that a reign of terror has been let-
loose by C.P.M. workers in five collieries
around Asansol in a desperate effort to gain
control over the Workers' Unions;

(b) if so, whether the authenticity of the
news and facts have been ascertained;

(c) if so, the result thereof; and

(d) steps taken or proposed to be taken
to check the illegal activities of the C.P.M.
workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT & REHABILITATION (SHRI
BHAGWAT JHA AZAD) :(a) Yes.

(b) to(d). The requisite information is
being collected and will be laid on the Table
of the House after it is received.

Study of Pisciculture in paddy fields

*419. SHRI JYOTIRMOY BASU :
SHRI BADRUDDUJA

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that F.A.O. have
recently made a detailed study of Pisciculture
in paddy fields and worked out economic
methods in this regard;

(b) whether Government have reccived
a copy of the said F.A.O. Study;

(c) if so, the main recommendations
thereof; and

(d) whether Government have any plan
to implement some of the recommendations
contained in that study 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No detailed study
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report by the F.A.O. on pisciculture in
paddy fields has been received by the
Government. The F.A.O. has been re-
quested to indicate if a recent study has
been made on the subject and if so to furnish
a copy of the study report.

(c) and (d). Do not arise,

Forest and Forest Land Policy

*420. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

{a) when the Forest and Forest Land
policy was formulated and the rules
framed and when the latest changes were
introduced in the policy;

(b) whether it is a fact that Laws re-
garding Forests and Forest Lands and the
rules and regulations relating to them are
s0 old that they have ceased to have any
relevance to present day conditions and are
in fact detrimental to the interest of the
people living in those areas;

(c) whether it is also a fact that several
State Governments have been urging upon
the Central Government to amend the laws
and rules and regulations suitably and if so,
which of the State Governments have asked
forit; and

(d) whether the Central Government
have made a study of the laws and formulated
any proposals for the amendment of laws
etc. and whether there is a move to change
the law; and if so, when it is proposed to
introduce the changes and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Forest Policy of India
was cnuaciated for the first time in the year
1894. The current Forest Policy was enun-
ciated by the Ministry of Food and Agri-
culture in 1952. No formulation of rules
by the Government of India was involved
in the process, the subject of Forest being
a State List subject.

(b) No, Sir. However, they are revised
by the respective State Governments as and
when decmed necessary.
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(c) Yes, Sir. The State Governments
of Uttar Pradesh, Bihar and Gujarat suggest-
ed certain amendments to the Indian
Forest Act for the consideration of the
Central Board of Forestry.

(d) Yes, Sir. The Central Board of
Forestry decided to examine certain sugges-
tions received from these Governments
and thought it useful to appoint a Sub-
Committee to consider suggestions from all
the State Governments in the light of recent
developments. The Sub-Committee’s re-
commendations were examined and sent to
all the State Governments in January 1964
to imitiate action for amending their forest
acts.

Sugar production, consumption and expert

2601, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the total production and carry-over
stocks of sugar in 1969-70 and the likely
consumption and exports during the same
year and the ways and means of disposal
of the balance, if any;

(b) the total envisaged consumption and
exports of sugar during the final year of the
Fourth Plan, i.e. 1973-74, and the necessary
manufacturing capacity required for the
same;

(c) the existing capacity for production
of sugar in the country and the new licences
issued ; and

(d) the difference, if any, between the
actual capacity needed and the capacity
existing and licensed, and the reasons for the
existence of such a difference ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) The total carry-over stocks
of sugar as on 1-10-1969 were 13.06 lakh
tonnes. The production of sugar during
1969-70 season is estimated around 40 lakh
tonnes. The releases of sugar for internal
consumption during 1969-70 season might
be about 36.0 lakh tonnes. Sales of sugar
for export are made on Calendar year basis.
In 1969, about 0.94 lakh tonres of sugar
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has been exported. The expoit policy for
1970 and the question of creating buffer
stocks are under examination.

(b) In the Fourth Five Year Plan (1969-
74), the installed capacity of the sugar in-
dustry has been envisaged at 47 lakh tonnes
to meet the estimated requirements of inter-
nal consumption, exports and buffer stocks.

(c) and (d). The installed annual sugar
production capacity during 1968-69 crushing
season was 33.03 lakh tonnes. Licences/
letters of intent have been issued for an
additional capacity of about 15.47 lakh
tonnes. Allowing some margin for capacity
which may not come up by the end of the
Fourth Plan, it is estimated that in 1973-74,
the installed capacity will be sufficient to
produce about 47 lakh tonnes of sugar.

Total requirements of cereals in the country

2602. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the average annual per head require-
ments of cereals in the country and the total
annual quantity of cereals required on this
basis in 1968-69;

(b) the production, imports, exports
(if any) and the total supplies of cereals
available for domestic consumption in the
country in 1968-69;

(c) the total quantity of cereals required
as seeds and to be sct apart for buffer stock;
and

(d) the difference, if any, between (a)
onthe one hand, and (b) and (¢) on the other,
and the reasons for such a difference ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION  (SHRI ANNASAHIB
SHINDE) : (a) In the absence of any scientific
survey on the pattern and extent of food
consumption and in view of the fact that
requirements of foodgrains are elasticdepend-
ing on a number of factors e.g. availability
of cereals and other foodgrains, levels of
income, extent and rate of progress of
urbanisation, availability of other substitute
foodstuffs and their comparative prices,
etc,, it is not possible to assess th: per head
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requirements and the total requirements of
cercals in 1968-69.

(b) Based on the estimated production
of cereals during 1968-69, the nct quantity
available for human consumption after
allowing for seed, feed and wastage in 1969
is estimated at 73.15 million tonnes. Com-
plete data on imports/exports would be
available only at the end of 1969, but the
total imports are likely to be of the order of
4 million tcnnes. The exports are mainly
confined to Superior Basmati and are likely
to be about 15 to 20 thousand tonnes orly,
Taking all these into account together with
changes in Government stocks, the guantity
of cereals available for human consumption
would be estimated at 76.5 million tonnes.

(c) An exact estimate of the quantity
of cercals required for seed purposes is not
available. On conventional basis, about
5 million tonnes may be estimated to be
used as sceds from the total production of
83.6 million tonnes in 1968-69. The stocks
with Government on the Ist November,
1969 were higher than last year by about
8 lakh tonnes.

(d) In the circumstances stated above,
the difference cannot be calculated and,
therefore, the question of reasons for it does
not arise.

Commercial advertisements in Vividh Bharati
Programme of A.LR.

2603. SHR1I N. R. DEOGHARE : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total time devoted to Commercial
advertiscments in Fividh Bharati Programme
from the ATR Station of Delhi and the rates
charged for these advertisements;

(b) the average income per month from
these advertisements; and

(c) the names of the stations which have
so far been commercialised and those that
are proposed to be commercialised ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) 85 minutes
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daily. The advertisement rates are as
follows:—

AGRAHAYANA 13, 1891 (SAKA)

Week
days

Sundays

A B C A B C

Rs. Rs. Rs. Rs. Rs. Rs.

15 seconds 65 45 20 45 20 15
(30 words)
30seconds .. 115 75 35 75 40 30
(60 words)
60 second .. 190 120 55 120 60 40
(120—130 words)
Time checks and signals :
A B C
Rs. Rs. Rs.
7 seconds Sundays 40 30 20
(12 words)
Week 30 20 15
days

Note: A=Peak time; B=Semi-Peak time;
C=0ff Peak time
(b) The average gross income per month
is Rs. 4,14,691.

(¢) Commercial advertisements are
broadcast from the following stations

1. Bombay/Nagpur/Poona

2. Calcutta

3. Delhi

4. Madras-Tiruchi

Proposals for broadcasting commercials
from the following stations are under consi-
deration of the Government :

1. Jullundur/Chandigarh

2. Ahmedabad/Rajkot

3. Allahabad/Kanpur, Lucknow

4, Hyderabad/Vijayawada

5. Bangalore/Dharwar

Separate Telephone Directory for Nagpur

2604. SHRI N. R. DEOGHARE :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to
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issue a Separate Telephone Directory for
Nagpur;

(b) if so, when; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No.

(b) does not arise.

(c) Telephone directories are published
by the P&T Department on Circle or
District basis. Magpur is not a Telephone
District and it is under the administrative
jurisdiction of P.M.G., Maharashtra Circle.
The list of telephone subscribers of Nagpur
is, therefore, included in the Telephone
Directory of Maharashtra Circle.

Area under drought and floods

2605. SHRI N. R. DEOGHARE
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total area in the country which
has been affected by drought during the
current year, State-wise; and

(b) the action taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A Statement indi-
caling the drought situation in various
States due to inadequate or uneven rainfall
during 1968-69 and the reliefl measure:

-undertaken was laid on the Table of the

Sabha on 25th July, 1969. With fairly
good rainfall during 1969-70, the situation
has been gradually returning to normal
in most of the affected States. Drought
conditions, however, are again reported to
have emerged due to inadequate or uneven
rainfall in parts of Rajasthan, Gujarat,
Madhya Pradesh and Mysorc. Complete
details about the total area affected are
not yet available. Relief operations such
as organisation of relief works, supply of
drinking water, migration of cattle etc.
have been undertaken by the State Govern-
ments. Central Teams have also visited
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Gujarat, Mysore and Rajasthan to assess
the situation.

Recommendations to Committee on Mass
Media

2606. SHRI N. R. DEOGHARE :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the steps taken by Government on
the recommendations made by the Expert
Committee on Mass Media ; and

(b) the details of the steps taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) The recommen-

dations of the Experts Committee on Mass

Media as approved from time to time by the
Standing Committee of the National Integra-
tion Council, are being implemented by the
media units of this Ministry.

(b) A statement is laid on the Table
of the House. [Placed in Library. See No.
LT—221TIG9]

Cosmopolitan Character for film music
broadcast over All India Radio, Delhi

2607. SHRIS. D. SOMASUNDARAM :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

{a) the total hours allotted to film music
broadcasts from Delhi to each recognised
Indian language;

(b) whether it is a fact that there is a lot
of imbalance in the time devoted to cach
Indian language for film music;

(c) if so, the reasons therefor; and

{d) the number of people belonging to
various states staying in Delhi and New
Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) The total hours
on an average per month of broadcast of film
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music from Delhi Station of All India Radio
are as follows:—

Hrs. I\-f'lts.

Hindi (including Urdu) 35 20
Punjabi .. 4 35
Tamil 7 45
Telugu 7 45
Malayalam 7 14
Kannada 7 14
TotaL .. 387 53

(b) No, Sir. Some regional languages

are catered to by other stations. For ins-
tance, Jullundur's Punjabi Programme can
be heard in Delhi.

(c) Does not arise.

(d) The distribution of population
language-wise in the Union Territory of
Delhi according to the 1961 census is given
below:—

S.No. Language Population
. Figure
1. Assamese .. s s 212
2. Bengali 28,136
3. Gujarati 6,626
4. Hindi s 20,57,241
5. Kannada . 2,001
6. Kashmiri .. . .. 3,043
7. Malayalam .. . 9,495
8. Marathi e 7,578
9, Oriya - - am 734
10. Punjabi ) 3,17,333
11. Sanskrit s e s 64
12. Tamil 22,963
13, Telugu 5,230
14. Urdu .. 1,53,251
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Closure of Mohini Sugar Mills, Gaya

2610. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that Mohini
Sugar Mills, Warisaliganj(Gaya), Bihar is
lying closed down for the last five years;

(b) if so, the reasons therefor;

(c) whether the residents of the locality
had met the Collector of the area recently
and had promised to supply 15 lakh maunds
of sugarcane to this closed mills for restarting
it;

{d) if the owners of this mill, Messrs
Karam Chand Thapar, are unabile to run it,
whether Government would consider the
question of running this sugar mills on their
own with a view to provide the people of the
area with a m=ans of livelihood ; and

(e) if so, by which date the sugar mills
will re-start ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The proprietors of
Mohini Sugar Mills, Warisaliganj (Gaya)
did not work their factory during the last
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two seasons viz., 1967-68 & 1968-69, due
to paucity of sugarcane and heavy liabilities
pertaining to previous seasons,

(c) The residents of the locality met the
officers of the State Government and reported
availability cf 15 lakh maunds of sugarcane.

(d) and (). In view of heavy liabilities
outstanding and inadequate supply of
sugarcane, Government does not propose
to take over management of this factory,

Closure of a sugar mill in Guraru in Gaya
District
2611, SHRI CHANDRA SHEKHAR

SINGH : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether it is a fact that a sugar mill
in Guraru in Gaya District of Bihar is lying
closed down for the last 2-3 years;

(b) if so, the reasons therefor;

(c) if the owners of this mill are unable
to run it, whether Government would
consider the question of running this sugar
mill on its own with a view to providing
the people of this area with a means of liveli-
hood ; and

(d) if so, by which date the sugar mill
will re-start ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

{b) Does not arise.

(c) The mill is owned by the Govern-
ment of Bikar and has worked in all the
years since 1962,

(d) The mill is expected to commence
crushing operations for 1969-70 season in
the third week of December, 1969.
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Thefts in Telegraphs Stores

2613. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that six successive
thefts took place in Telegraph Stores during
February 1967 and April 1968 involving
a loss of about Rs. 1} lakhs;

(b) whether it is also a fact that the thefts
were not reported to the Police from 60
days to 146 days;

(c) if so, who was responsible for this
negligence and what action has been taken
against those responsible; and

(d) what has been the result of investiga-
tions by the SPE and the police and what
action has been taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) Six
cases of thefts involving Rs. 1.24 lakhs in
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the Telecom. Factory, Calcutla came to
the notice of the Department.

(b) Shortages of raw material in five cases
came to light during the course of verifica-
tion of stock. In aoother case shortage
was suspected by the issue sircar. The fact
that the shortages were due to theft or
otherwise had to be verified and only when
causes for the shortages could not be
established that the matter was reported to
the Police authorities as suspected cases of
theft. The dates on which losses were
established and dates on which the matters
were reported te the police are given below:

AGRAHAYANA 13, 1891 (54KA)

Date on which loss Date on which
was established matter is repor-
ted to the
Police
10-5-68 13-5-68
9-5-68 13-5-68
28-9-67 4-10-67
10-5-68 10-5-68
1-5-68 1-5-68
1-5-68 1-5-68

(c) As explained in part (b) of the ques-
tion, the questicn of fixation of responsibility
for any negligence in reporting to the
Police authorities does not arise. It may
however, be added that steps have
now been taken to tighten up supervision
and stock verification so that shortages due
to thefts could be detected speedily and
also to safeguard more effectively against
occurrence of thefts.

(d) Police authorities after investigation
could not find any clue about these thefts
and they have diarised the case. Depart-
mental proceedings are, however, under
progress against the officials responsible for
the custody of the stores,

Sale of Wakf Property by Rehabilitation
Department in Punjab and Haryana

2614. SHRI1 SHRI CHAND GOYAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that the Rehabili-
tation Department sold, for wvaluable
consideration, hundreds of properties
situated in Punjab and Haryana which arc
now being claimed as Wakf{ properties;
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(b) whether it is a fact that the Wakf has
now filed civil suits against the vendees for
possession  of those properties; and

(c) whether Government will defend

those suits?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Some
evacuee properties, which are situated
in Punjab and Haryana and have been sold
by the Rehabilitation Department, are
being claimed by the Punjab Wakf Board.

(b) Yes, Sir. The Wakf Board has filed
civil suits against the wvendees of those
properties for possession of those properties.

(c) The Government has arranged for
defence in cases in which the defendants
bring the matter to the notice of the Rehabili-
tation Department.

Demands of Employees of Life Insurance
Corporation

2615. SHRI 8. M. BANERIJEE : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

{a) whether the National Tribunal
appointed to consider the various demands

of the employees of Life Insurance Cor-
poration has submitted its report;

(b) whether some more items as reques-
ted by the All India Life Insurance Em-
ployees' Association have been included
for arbitration;

{c) if not, the reasons for the same; and

(d) if so, what are the items ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) The
NMational Tribunal has not yet submitted its
final award.

(b) Yes, sir.

(c) Does not arise.

(d) 1. Leawve fare facilities;

2. Outfit for class IV employees;
3. Special increments;
4. Subsistenco Allowance;
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5. Travelling Allowance and Daily
Allowance;

6. Leave Rules including holidays;

7. Rules regarding  promotions.

Canine Nuisance in South Avenue (New Delhi)
TV Show

2616. SHRI SHIVA CHANDRA JHA:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that Television
programme is being shown in South Avenue,
New Delhi;

(b) if so, under whose supervision the
TV show is being Tun;

(c) whether it is a fact that the visitors
go with their dogs which create nuisance in
the hall and frighten the children away;

(d) whether any complaint has been
lodged by Members of Parliament about it;
and

(e) if 50, the actions taken in the matter?
THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND
BROADCASTING, AND [IN THE

DEPARTMENT OF COMMUNICA-
TIONS (SHRI [I. K. GUJRAL) : (a)
Yes, Sir.

(b) The Secrctary of the teleclub is
responsible for the maintenance and
working of the club.

(c) to (e). A complaint about over-
crowding in the club because people
from the surrounding areas coming

to sec the programme, has been received.
This complaint is being looked into.

High Sale Prices of Fertilisers

2617. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the prices at
which fertilisers are sold to the consumers
arec much higher than the international
prices of fertilisers;
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(b) whether it is also a fact that there is
a proposal to levy excise duty on fertilisers
which will increase its price to the farmer
still further; and

(c) why it is not possible to supply the
fertilisers to the farmer at international
prices to sec that the foodgrains prices do
not rise unduly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION. (SHRI
ANNASAHIB SHINDE) : (a) It is a fact
that the prices at which fertilizers are sold
to the consumers in India are relatively
higher than in other countries.

(b) Excise duty has already been levied
we. f. 1-3-69 and the prices of fertilizers
were raised due tc this levy.

(c) The imported fertilizers are costly, as
the Central Fertiliser Pool has to pay more
on ocean freight. The indigenous cost of
production is  also kigh due to a number
of factors like high capital cost of imported
machinery, high cost of feed stock, and
import duties on feed stock. The National
Development Council has laid down that
the agricultural inputs including fertilisers
should not be subsidised and that incentive
price of the produce should be maintained
to act as an encouragement to the farmer.

Influx of Refugees from East Bengal

2618. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to rstate:

(a) whether in wview of oppressive
measures against the East Pakistan minori-
ties, refugee influx into Assam, Tripura
and West Bengal has increased; and

(b) if so, the figures of refugee influx to
India from East Pakistan during 1967-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) No, Sir.
The pattern of migration from East Pakis-
tan into India since January, 1969, is the
same as in the corresponding period of the
previous year. The Government is not
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aware of any special recent oppressive
measures haying been taken by the Pakistan
authorities against the minority communi-
ties there. Migration from East Pakistan
is taking place as in the recent past on
account  of insecure conditions, economic
distress and discriminatory treatment meted
out to the minorities there.

(b) 43,480 peisons have migrated during
the period 1-1-1967 to 31-10-1969.

Implementation of Second Central Wage
Board Award in Respect of Cotton Textile
Industrial Workers

2619. SHRI HIMATSINGKA : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) how far the Second Central Wage
Board Award in respect of Cotton Textile
Industrial workers has been implsmented in
each State; and

(b) the number of sick and weak indus-
trial units in each State which are reportedly
on the brink of closure and what steps are
being taken to rehabilitate them by merger
or otherwise 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Agreements
for implementation of the recommendations
are reported to have been reached in (Gujarat,
Maharashtra, Tamilnadu and West Bengal
where the bulk of the industry is located.
Information from other State Governments
is awaited.

(b) Information is not available.
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Expenditure incurred on local calls and trunk
calls made at Prime Minister's Residence
and Secretariat

2621. DR. P. MANDAL : Will the
Minister of INFORMATION  AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state the total
expenditure on telephones in respect of
local calls and trunk calls made at Prime
Minister's residence and in Prime Minister's
Secretariat from the 13th March, 1967 to
the 31st August, 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : The information
is being collected and will be placed on the
Table of the Lok Sabha in due course.
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Develop of Tapioca Powder
2627. SHRI ~ MANGALATHUMA-
DAM :

SHRI K. ANIRUDHAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government have made any
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experiment in the development of tapioca
powder which is abundant in Kerala;

(b) whether any research is bzing made
by the Food Technological Research
Institute in this connection; and

(c) if so, the details of the research ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) Yes, Sir.

(b) Central Food Technological Research
Institute had carried out research work on
this problem. Research is also being
carriecd out in the Industrial Research
Centre, Trivandrum for standardising the
conditions for large scale manufacture of
edible tapioca flour.

(c) Central Food Technological Research
Institute had standardised the conditions
for utilisation of Tapioca flour for blending
with Atta. This was wilised for manu-
facturing Blended Aita contsining 17%
Tapioca flour for use in the drought affec-
ted area in Bihar in the year 1967,
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Jeeps for Block Development Offices

2630. SHRI RAM SWARUP VIDYAR-
THI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the total number of development
blocks in the country and the total number
of jeeps with them;

(b) the total cost involved on these jeeps
and the total annual expenditure on the
maintenance thereof;
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(c) the duties of Block Development
Officers and the steps proposed to be taken
to ensure that these jeeps are not misused
by them or their staff and that these jeeps
are not used by their familics;

(d) whether Government had ascertained
as to how many such jeeps were brought
to New Delhi on the eve of the 26th
January, 1969 and if not, the reasons there-
for; and

{e) whether Government propose to
withdraw these jeeps?

THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) to (e).

Information is being collected from the
State Governments and will be laid on the
Table of the House, when received.

Allegation against Director, Regional Office,
Jute Development, Calcutta

2631. SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
SHRI K. HALDER:
SHRI B. K. MODAK :
SHRI MOHAMMAD ISMAIL :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether he has received allegations of
corruption and irregularities against the
Director, Regional Office, Jute Develop-
ment, Calcutta;

(b) if so, what are those allegations; and

(c) the action taken on the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD; AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) (i) Unjustified withholding of incre-
ments of some staff members.

(i) Unjustified action in matters rela-
ting to transfer and promotion of
staff.

(iif) Lack of responsibility in handling

the threatened token strike on
19-9-1968 .
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(c) The allegations were duly enquired
into. Allegations No. (i) and (i) were
found to be baseless. Regarding Allega-
tion Mo. (iii) , displeasure of the Govern-
ment of India was conveyed to the Director.

Setting up of Nutrition Board
2633. SHRI YAJNA DATT SHARMA :

SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the decision for the setting
up of the Nutrition Board has since becn
taken by Government;

(b) if so, the details thereof;

(c) if not, the reasons for delay and the
time by which decision in the matter is
likely to be taken; and

(d) the manner in which coordination is
maintained by different Ministries,
interested in this task, in the absence of an
unified organisation for coordinating the
activities of various Ministries 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

(¢) The proposal has to be examined in
consultation  with all the concerned
Ministries and as such no time limit can be
laid down.

(d) A Working Group under the Chair-
manship of the Member (Agriculture) in
the Planning Commission has been set up
with  representatives from the wvarious
Departments for effecting coordination at
the central level and to draw up and imple-
ment an integrated programme of nutrition
for the Fourth Five Year Plan. There ic
also a Food and Nutrition Board in the
Department of Food for development of
Subsidiary Food and Nutrition Schemes.

Broadcasts over All India Radio and Radio
Pakistan about attack on Ahmedabad Temple

2634. SHRI BENI SHANKER
SHARMA : Willthe Minister of INFOR-
MATION AND  BROADCASTING
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AND COMMUNICATIONS be plcased to
state:

(a) the date and the time when  the
Jagannath Temple of Ahmedabad was
attacked by a muslim mob;

(b) the date and time when the news was
broadcast from the All India Radio; and

(c) the time of broadcasting of the same
by the Radio Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNI-
CATIONS (SHRI I. K. GUIRAL)
(a) According to information contained in a
Press note issued by Ahmedabad Police at
11.00 P. M. on 18th September, 1969 there
was a clash between two groups of people
at about 3.45 P. M. on 18th September on
the road outside Jagannath Temple.

(b) The news contained in the Police
Press Note was included in the 0815 hours
English bulletin from Delhi and was
also covered in 0830 Hours in Marathi
and 0845 Gujarati bulletins on 19th
September, 1969,

{c) The Government have no informa-
tion.

Allotment of Quarters to the Persons Working
in I. T. I. Pusa, New Delhi

2635. SHRI BENI SHANKER
SHARMA: Will the Minister of LABOUR
AND REHABILITATION be please to
state

(a) the total number of staff quarters
built in Industrial Training Institute, Pusa
Campus, New Delhi;

(b) the names and designations of all the
allottees and the offices to which they
belong; and

(¢) the total number of persons who had
applied and who had not been allotted the
staff quarters although they are working in
the Institute since 1968 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Eighty six,
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(b) A statement is laid on the Table of
the House. [Placed in Library. See No.
LT-2221/69].

(c) Four. Two of them have since been
transferred from Industrial Training In-
stitute, Pusa.

West German gift of studio and transmission
equipment for Bombay TV  Station

2636. SHRI BENI SHANKER SHAR-
MA
SHRI BAL RAJ MADHOK :
SHRISITARAM KESRI :
SHRI DEORAO PATIL :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) the time by which the TV station at
Bombay, for which Federal Republic of
Germany has offered as gift a studio and
transmission equipment, is likely to start
functioning;

(b) Whether any further plan for the expan-

sion of Television has been drawn up; and

(c) if so, the details thereof with the
names of the cities where it is proposed to
be started at an early date?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) According to
the tentative plan of work, the TV Station
at Bombay is likely to start functioning by
the middle of 1971.

(b) Yes, Sir.

(c) Besides Bombay, it is also proposed
to set up TV Stations at Calcutia, Madras,
Kanpur/Lucknow and Srinagar, over and
above the expansion of Delhi TV Centre.
The details of the expansion programme
are being worked out.

The work on Srinagar TV project has
commenced. The preliminary work in
connection with the TV Station Madras
and Kanpur/Lucknow has also been taken
in hand.
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Corporation for Milk Marketing and Dairy
Farming

2637. DR. P. MANDAL :
SHRI BIBHUTI MISHRA :

Will the Minister of FOOD AND AGRI-
CULTURE-be pleased to state:

(a) the progress made in implementing
the scheme to set up the Rupees 95-crore
Corporation for milk marketing and boost
dairy farming, as approved by the Union
Cabinet ;

(b) by what time the Corporation is
likely to start working; and

(c) whether the Corporation shall be an
independent body or shall include or be
included in the Milk Scheme of the Govern-
ment of India?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Consequent on the decision
of the Government to set up a new Govern-
ment Company to stimulate milk marketing
and dairy development in cooperation
with the World Food Programme, the
Memorandum and Articles of Association
of new Government Company have been
drafted and are under scrutiny of the various
authorities. An application has been made
to the Registrar of Companics, Ahemda-
bad, about the availability of name.
Action is also in hand to complete other
formalities such as determining the capital
structure, constitution of Board of Directors,
selection of key personnel and tapping of
institutional sources.

(b) The new Government Company will
start working as soon as it is registered
after completion of various formalities and
the Plan of operation is sigred by the
World Food Programme. These arrange-
ments are likely to be completed in about
three months time.

(¢) The new Government Company will
be set up under the Companies Act, 1956
and will have a separate entity. The
Company will assist Public Sector Milk
Scheme of the four Metropolitans Cities of
Bombay, Calcutta, Delhi and Madras in
expanding their milk processing facilities
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and milk procurement in their rural milk
shed areas.

Legislation to Regulate Extraction of Ground
‘Water

2638. SHRI BHOGENDRA JHA: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question No. 4343 on the
21st August, 1969 and state;

(a) whether the Working Group has
since completed drafting of the Model
Bill for the guidance of State Govern-
ments;

(bV if so, the details thereof and Govern-
ment's reaction thereto; and

(c) if not, the causes for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) (a) and (b).
The Working Group has since considered
in detail several basic questions relating to
the proposed Legislation on Ground Water
and is mow in the process of drafting a
Model Bill for guidance of the State
Governments.

(c) Before undertaking the drafting of
the Bill, considerable time was spent in
collecting information on the Ground-
water Legislation existing in other countries
and obtaining their experiences in regard to
such Legislation.

Report of the Committee for Estimating
Employment Opportunities

2639. SHRI BHOGENDRA JHA: Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to refer to the reply
given to Starred Question No. 663 on the
21st August, 1969 regarding Committee
for estimating employment opportunities
and state:

(a) whether the Committee set up by the
Planning Commission has since submitted
its report with regard to the employment
needs and opportunities;

(b) if so, the details thereof;
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(c) if not, the reasons for the delay; and

(d) what steps are being taken to ensure
employment to the educated youth during
the Fourth Five Year Plan period and what
provisions thereabout are being made in
the Fourth Five Year Plan ?

THE MINISTER OF STATE IN THE

" MINISTRY OF LABOUR, EMPLOYMENT

AND REHABILITATION (SHRI BHAG-
WAT JHA AZATDY: (a) and (b). The work
of the Committee is in progress. For
dealing with various aspects the Committee
sought extension of time upto December,
1969 and the same was granted by the
Planning Commission.

(c) Does not arise.

(d) Various development programmes in
the field of agriculture, industry, transport
and communication, social service such
as education, Health and Family Planning,
Social Welfare included in the Fourth Plan
and inthe Annual Plan 1969-70 are expected
to provide increasing employment oppor-
tunities for unemployved persons (includ-
ing the educated).

Sapply of Rice to West Bengal

2640. SHRI C.K. BHATTACHARYYA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the West Bengal Government
approached the Centre for a loan or a grant
of 100,000 tons of rice by early November;

(b) whether this has been turned down
by the Centre; and

(c) if so, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (c). During the Chicl
Ministers’ Conference held in New Delhi on
27-9-1969, a suggestion was made that 1
lakh tonnes of rice might be supplied to
West Bengal during November and Decem-
bac 1969 against their requirement of 1970,
20,000 tonnes of rice has already been allotted
to West Bengal against their quota of 1970
and another 30,000 tonnes have been offered.
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Super-Power Transmitter at Calculta

2641. SHRI MAYAVAN:
SHRI N.R. LASKAR:
SHRI CHENGALRAYA NAIDU:
SHRI R, BARUA:
SHRI P.C. ADICHAN:
SHRI D.N. PATODIA:
SHRI HEM BARUA:

SHRI BENI SHANKER SHARMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state:

(a) whether it is a fact that India's first
super-power medium-wave transmitter was
commissioned in Calcutta on the 22nd
September, 1969;

(b) if so, the countries which helped in
setting up the transmitter and the names of
the countries broadcast on this transmitter
will be heard; and

(c) the range of this transmitter?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Yes, Sir.

(b) The equipment and services of Soviet
Technical Experts were obtained on payment
through a Commercial Contract for planning
and execution of the transmitter. The
broadcasts from transmitler can be heard
in Burma, Thailand, Malaysia, paris of
Indo-China, Tibet, Sikkim, Bhutan, Nepal,
part of China and East Pakistan.

(c) 2500 KM at night and about 600 KM
by day.

Nationalisation of Sugar Industry

2643. SHRI B.K. DASCHOWDHURY
SHRI D.N. PATODIA:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have asked the
views of the Planning Commission in regard
to the nationalisation of Sugar Industry;
and

(b) if so, the detailed views of the Planning
Commission in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No, Sir.

(b) Does not arisc.

Use of Foreign Shipping Companies for
Import of Foodgrains and Fertilizers

2644. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that foreign
shipping companies are fiequently used for
import of foodgrains and fertilizers by
the Government;

(b) if so, the reasons therefor;

(c) the amount paid in foreign exchange
and rupecs to vaiious shipping companics
during the last three years for the purpose;
and

{d) whether Government propose to uti-
lise Indian shipping facilities more and more
for this and if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): {a) and (b). It is a fact that
foreign ships are being utilised for import
of foodgiains and fertilisers from various
countries. One of the reasons for this
is that in the case of imports of foodgrains
and fertilisers under PL 480 Agreement/
Aid programmes from USA, it is mandatory
that 50%, of the shipments are carried in
the vessels belonging to the aid-giving
country. This would mean that only
balance 50°% of the cargo can be carried
by Indian vessels if available or by foreign
vessels other than those of the aid-giving
country. In such cases, efforts are always
made to utilise Indian vessels to the maximum
extent possible whenever they are available
in the required position at competitive
rates.

(c) A statement showing the amount of
freight paid in foreign exchange and in
rupees for import of foodgrains during
the years 1966-67 1o 1968-69 together with
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the amounts of freight paid in respect of
fertilizer shipments during those years
is laid on the Table of the House. [Placed
in Library. See No. L.T.-2222/69]

(d) The Government are fully aware of
the need for utitising all Indian tonnage
for carrying Government cargoes to  the
fullest extent possible and are continuing
their efforts in this direction . thin the
limitations mentioned above.

Loans sanctioned by Agricultural Finance
Corporation for Agricultural Schemes in
Andhra Pradesh and Mysore

2645. SHRI GADILINGANA GOWD:
SHRIMATI SUDHA V. REDDY:

Will the Minpister of FOOD AND AGRI-
CULTURE be pleased to state:
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(a) whether the Agricultural Finance
Corporation have sanctioned loans for the
implementation of agricultural schemes
for 1969-70 in the States of Andhra Pradesh
and Mysore; and

(b) if so, the total amount of loan san-
ctioned during the years 1967-68 and 1968-69
and 1969-70 in each State?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ~ ANNASAHIB
SHINDE): (a) Yes, Sir.

(b) The Corporation was established on
10th April, 1968. Since then the details of
the amounts sanctioned to Andhra Pradesh
and Mysore for agricultural schemes are
as under:—

(Rs. in crores)

Name of State Month in which Amount To whom sanctioned_and
sanctioned scheme for what scheme
(i) Andhra Pradesh October, 68 1.20 Andhra Pradesh State Electricity
Board for energisation of tube wells.
(i) Mysore (a) October, 68 1.20 Mysore State Electricity Board for
energisation of tube wells.

(b) Jupe, 69 0.60 Bangalore Municipal Corporation
for settingup of a mechanised
compost plant.

(c) July, 69 0.125 Agro-Supplies & Finance Pvt. Ltd.

Bangalore, for Salcand Distribution
of pumpsets.
1.925

Report of Venkatappaiah Committee on
Facilities for Seeds Organisation

2646. SHRI D.N. PATODIA: Will the
Minister of FOOD AND AGRICULTURE
be plcased to state:

(a) whether the Venkatappaiah Committee
has presented its report to Government
on the question of facilitics to be given
to the Seed organisations; and

(b) if so, the various recommendations
that have becn accepted by Government
for implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB

SHINDE): (a) Government have not
appointed any Committee under the Chair-
manship of Shri Venkatappiah to consider
the question of providing facilities to seed
organisations.

(b) Does not arise.

Illegal Occupation of Land

2648. SHRI D.N. PATODIA: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

{a) whether it is a fact that in some of
the States in the countiy, uncultivated/culti-
vable land is being forcibly occupied by
rowdy elements or by the Naxalities;

(b} whether any estimate has been made
of the exact acreage of such land under

in States
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unlawful occupation of the Naxalities;
and

(c) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) to (c). Land, that is to say,
rights in or over land, land tenures including
the relation of landlord and tenant, transfer
etc. is a State subject under the Constitution.
Each State is responsible for dealing
with problems relating to illegal occu-
pation and encroachment of land in
their respective areas and enforcing the
land laws. The Central Government has
not made any estimates of such land referred
to in the Question.

Faulty working of Wholesale Consumers
Cooperative Store, Delhi

2649. SHRI N.R. LASKER:
SHRI MAYAVAN:
SHRICHENGALRAYA NAIDU:
SHRI R. BARUA:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact thal investigations
by the Co-operative Department into the
working of the wholesale consumers co-
operative store have revealed that faulty
purchase policy has resulted in a loss of
Rs. 2,30,000;

(b) whether it is also a fact that with
loans secured from Government and banks
the store has not been able to pay any instal-
ments of interests:

(c) the other points mentioned in the
inquiry reports; and

(d) the steps which have been taken by
Government to improve the working of the
Stores?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) A loss of about Rs. 2.30
lakhs is attributed to faulty purchases and
other causes,
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(b) Two instalments of Government loan,
including principal and interest, and part
of the Bank advance have become over-due.

(c) Other important
follows:—

points werc as

(i) Out of the 11 elected members
of the Managing Commitiee
10 members represented member-
societies, who had defaulted in
payment of dues to  the
Store, and were, thus, incli-
gible to continue as  members
of the Managing Comm tice of
the storc under its bye-laws;

(ii) Supply of goods to member-
societies on credit was not
properly regulated, resulting in
heavy over-dues;

(iii) There was unnecessary and un-
justified expenditure on estab-
lishment and contingencies:

(iv) The funds of the store were misu-
sed by some members of the
Managing Committee;

(v) The accounts of the store were
heavily in arrears, and its
working was inefficient and un-
economical, resulting in heavy
losses,

(d) The Managing Committee of the Storc
has been superseded, and a new Managing
Committee nominated with effect from 4th
October, 1969. Besides, the services of
an Assistant Registrar of Cooperative
Socicties have been lent to the Store to
work as its General Manager.

Air Broadcasts in Foreign Languages

2650. SHRI N.R. LASKER:
SHRI CHENGALRAYA NAIDU:
SHRI MAYAVAN:

Will the Minister of INFORMATION

AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whetheritisa fact that All India Radio
has decided to start its External Services
in Russian languages;

(b) whether the All India Radio is consider-
ing to increase the timings of Chinese and
Tibetan languages; and
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{c) if so, the main reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI LK. GUJRAL): (a) Yes, Sit.

(b) Yes, Sir, in regard to the Chinese
service only.

(c) To reach more effectively people in
that country.

Policy regarding fixation of Sugar Cane
Prices

2651. SHRI SHIVA CHANDRA JHA:
SHRI SITARAM KESRI:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have made any
policy for fixing the sugar cane prices during
the present cane crushing seasons;

(b) if so, the details thereof, Statewise;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE]): (a) and (b). The Central Govern-
ment fixes only a minimum price of sugar-
cane payable by sugar factories in accor-
dance with the provisions of clause 3 of the
Sugarcane (Control) Order, 1966. For the
scason 1969-70, the Government have
fixed the minimum price of sugarcane for
all sugar factories in the country at Rs. 7.37
per quintal linked to a recovery of 9.4%
or less with a premium of 5.36 paise for
every increase of 0.1% in recovery above
9.4 per cent. A copy of the notification
dated the 30th September, 1969 fixing
minimum price of sugarcane factory-wise
on the above basis is laid on the Table of
the House. [Placed in Library. See No. LT-
2223/69).

(c) Does not arise.
Opening of Post-Office in Vijayi village in
Madhubani Distt., Bihar

2652. SHRI SHIVA CHANDRA JHA:
Will tke Minister of INFORMATION AND
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BROADCASTING AND COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that preliminary
enquiries have been completed for opening
a post office in village Vijayi (present Post
Office-Kotia-via Jhanjharpur) in the Madhu-
bani-sub-Division in Darbhanga district,
Bihar;

(b) if so, when the post office would be
opened in that village; and

(c) if not, whether the village Vijayi has
not the requisite population, etc. for having
a post office of its own; if so, the steps taken
by Government for opening a post office
there?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) No. The Post-
master General, Bihar has reported that
there is no village by the name of Vijayi
and perhaps the reference is to Bijai.

(b) Does not arise in view of reply to
part (a).

(c) The Postmaster General, Patna is
being asked to examine the proposal for
opening a Post Office at Bijai village to see
if the prescribed conditions are satisfied.
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Arrears of Employees Provident Fund

2657. SHRI JYOTIRMOY BASU: Wwill
the Minister of LABOUR AND REHABI-
LITATION be pleased to state:

(a) the names and other particulars of
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each company in each State which has not
deposited its share of Provident fund for the
workers and the employees;

(b) the amount due from each Com-
pany; and

(c) the action; if any, taken for non-
payment ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): The adminis-
tration of the Employees’ Provident Fund
is the concern of the Central Board of Trus-
tees, an autonomous Organisation under the
Employees” Provident Funds Act, 1952,
and is not the direct concern of the Govern-
ment of India. The Provident Fund
Authorities have furnished the following
information:—

(a) and (b). A statement showing the
names of and amounts due from establish-
ments which are in default of provident fund
dues (employers’ share as well as workers”
share) to the extent of Rs. 1 lakh and above
(as on 30-6-1969) is laid on the Table of the
House. [Placed in Library. See No, LT-
2224/69]. Separate information in res-
pect of establishments defaulting in payment
of employers’ share of contribution is not
available.

(c) Legal action by way of prosecution/
recovery proceedings has been initiated in
consultation with the concerned State
Governments against most of the defaulting
establishments.  As regards the Public
Sector Undertakings, the matter has been
taken up with the concerned State Govern-
ments and the Authorities at Centre, In
respect of the establishments which have
gone into liquidation, the claims are pending
before the Liguidators. Certain establish-
ments have entered into agreements for
paying arreai s alongwith current dues accor-
ding to the Schemes of payment settled with
the State Governments/Employees’ Pro-
vident Fund Organisation.

New Variety of Light Body Tobacco with
Less Nicotine Coatent

2658. SHRI JYOTIRMOY BASU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:
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(a) whether a country-wide scheme has
been launched for intensive cultivation of
a new variety of light body tobacco with
less nicotine content; and

(b) if s0, the details of the scheme launched
and results achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) No, Sir.

(b) Question does not arise.
Foodgrains imported by Andaman Islands

2659. SHRI JYOTIRMOY BASU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

{a) the total quantity of foodgrains im-
ported by the Andaman Islands during the
last 3 years;

(b) the quantity imported under each
item; and

(c) why no attempt has been or is being
made to grow these foodcrops locally?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) 20.9 thousand tonnes.

(b) Rice 10.2 thousand tonnes
Wheat 10.7 thousand tonnes.

(c) Efforts are being made to make the
territory  self-sufficient  in rice. Wheat
cannot be grown in these islands economically
due to soil and climatic conditions.

Fish Processing Centres at Andaman
Islands
2660. SHRI JYOTIRMOY BASU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether his Ministry has any plan
to develop fish processing Centres at the
Andaman Islands; and

(b) if so, what is that plan?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE): (a) and (b). The programme of
development of Fisheries in the Andamans
takes into consideration the need for estab-
lishment of suitable processing industries,
Adequate land has been earmarked for the
establishment of processing industries at
Port Blair. The plans for the proposed
fishing harbour at Port Blair also
provide for supply of water and power
for fish processing industries such as canning
and freezing. Before these industries are
organized it is necessary to develop fishing
capacity. Measures have been initiated to
introduce mechanised vessels and to com-
mence deep sea surveys from Port Blair,

Loans to States and Union Territories for
Minor Irrigation Works

2661. SHRI HEM RAJ: Willthe Minister
of FOOD AND AGRICULTURE be
pleased to state:

(a) the maximum limit of grants or loans
given for minor irrigation works to the
States, and Union Territories dwing the
last three years; and

(b) the maximum amounts of loans and
grants fixed for the purpose of minor irri-
gation works?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). The Central
assistance for Minor Irrigation Works
included in the State Plans was limited during
the last three years to 60%; of the total
expenditure as loan and 15%; of the total
expenditure as grant. From the current
financial year, the assistance for
State Plan Schemes is to be released
by way of block loans and grants
for all sectors of Plan as a whole and
not related to any individual programme
or scheme. In the case of Union Territories
with Legislature the entire deficit in their
budget is met by the Central Government
by way of grant-in-aid for the Revenue
expenditure and loans for the Capital ex-
penditure. Inthecaseof Union Territories
without Legislature, the entire expenditure
on minor irrigation borne by the Centre.

Mo maximum amoun's of loans or grants
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have been fixed for the purpose of Minor
Irrigation Works.

Export of Sugar, Gur and Khangsari
2662. SHRI S5.K. TAPURIAH: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether there is any proposal under
consideration of Government to export
more sugar, Gur and Khandsari to some
foreign countries taking into consideration
the fall of price of the same in this country;
and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). India has joined
the International Sugar Agreement and is
entitled to export during 1970 about 3,20
lakh tonnes of sugar. The question of
exports of sugar duiing 1970 is under con-
sideration. There is no ban on export of
Gur and if private parties are willing to
export and find markets they can do so,
Khandsari is generally not exported.

Shortage of Helicopters for spray of
Pesticides on Cotton Crops

2663. SHRI JAGESHWAR YADAV:
SHRISARJOO PANDEY:
SHRI HIMATSINGKA :
SHRI DHIRESWAR KALITA:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that shortage of
helicopters in the country has completely
paralysed Government's Rs. 1 crore plan
of aerial spraying of pesticides on cotton
crops; and

(b) if so, what steps have been taken to
acquite the required number of helicopters
for aerial spraying on the cotton crops?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE): (a) Aero-chemical operations
on cotton have been carrried out, by and
large, according to plans during the year.
year. Local shortages of helicopters were
felt mainly in the wake of two accidents
to the aircraft of private operators, but
these have not been of such an order as to
paralyse the operational plans.

(b) More helicopters are being imported
under a loan received from the Export-
Import Bank of the U.S.A.
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New Building for Teleph Exchang
at Jaipur
2665. SHRI NAVAL KISHORE

SHARMA: Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state:

(a) whether the present Building for the
telephone exchange at Jaipur city is quite
insufficient ;

(b) if so, whether Government think to
have a new building;

(¢) if so, when the work is likely to start
and by what time the building is proposed
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS:
(SHRI SHER SINGH): (a) The present
building for the telephone exchange at Jaipur
City is quite adequate to meet both the
present telephone demand and the demand
for a few years more.

(b} To meet further demands in future
a piece of land is proposed to be acquired.
The matter is under negotiation with the
State Governiment.

(c) Does not arisc at present.
Check on Coarse Grain Price
2666. SHRT NAVAL KISHORE SHAR-

MA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:
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(a) whether it is a fact that the prices of
foodgrains, particularly of coarse grain,
have fallen in the last few months; and

(b} whether Government have taken any
steps to check the falling prices to help the
agriculturists and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Piices of foodgrains have
generally shown a downward tendency
since September/October, 1969.

(b) Purchases by Government agencies
at remunerative procurement prices have
already commenced.

Israel Expert to check Spread of Desert
in Rajasthan

2667. SHRI NAVAL KISHORE SHAR-
MA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that a Specialist
from Israel has agreed to come to Rajasthan
to do away with the desert of Rajasthan at
the instance of Rajasthan State Govern-
ment;

(b) if so, whether Government of India
have refused such a permission; and

(c) if so, the reasons thereof and whether
Government are prepared to reconsider
their earlier decision?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The Government of India is
not aware of any recent offer of a specialist
by Israel to the Rajasthan State Government
to do away with the desert of Rajasthan.

(b) and (c). Do not arise.

AGRO-Industries Corporation

2668. SHRI SARJOO PANDEY:
SHRI YOGENDRA SHARMA:
SHRI R. K. BIRLA:

SHRI VASUDEVAN NAIR:
SHRI K. HALDER:
SHRIMATISUDHA V. REDDY:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:
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(a) how many States have so far set up
Agro-Industries Corporation;

(b) the assistance which the Central
Government provides to the States in set-
ting up such Corporation;

(c) whether Government have reviewed
the working of these corporations: and

(d) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) So far Agro-Industries
Corporations have been established in 15
States, viz., Andhra Pradesh, Assam, Bihar,
Gujarat, Haryana, Kerala, Mysore, Maha-
rashtra, Madhya Pradesh Tamil Nadu,
Orissa, Punjab, Rajasthan, U.,P. and West
Bengal.

(b) These Corpoiations are Government
Companies, within the meaning of Section
617 of the Companies Act (ActI of 1956).
In the case of Andhra Pradesh, Bihar,
Kerala, Mysore, Orissa and West Bengal
Corporations, the respective State Govern-
ments and the Central Governments contri-
bute towards the share capital in the ratio
of 51:49 and in respect of the remaining
Corporations at  50:50l. Apart from
participation in equity capital, the Central
Government assists the Corporations in
the implementation of their projects and
in procuring farm machinerizs. etc., from
abroad and gives techmical guidance,
wherever necessary. It also allotsiron and
steel for fabrication of implements, etc.

(c) and (d). The progress made by the
various Corporations was reviewed at the
Conference of the Chairman and Managing
Ditectors of the State Agro-Industries
Corporations held in July, 1969. Though
it is difficult to make any critical apprecia-
tion of the performance of these Corpora-
tions as their period of existence has been
rather short, the Conference noted with
satisfaction the achievements made by the
Corporations_ in different fields of activities.
These Corporations are at various stages of
development and yet the progress made by
a few Corporations has been quite im-
pressive.
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The activities of the Corporatiors are
also periodically discussed at the meetings
of their Board of Directors on which the
Government of India is represented through
the Directors nominated by it. At these
meetings necessary guidance is given in
all matters of vital concern.

Gratuity for Colliery Workers

2669. SHRI YOGENDRA SHARMA:
DR. RANEN SEN:
SHRI INDRAJIT GUPTA:
SHRI J.M. BISWAS:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the Coal Mines Unions have
demanded intreduction of gratuity scheme
in the coal fields;

(b) whether the Unions have also demand-
ed the abolition of coal mines recruiting or-
ganisations; and

(c) if so, what decisions have been taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a)and (b). Yes,

(c) The matter was discussed at the Meet-
ing of the Industrial Committee on Coal
Mining held on the 6th November, 1969
when it was announced that Government
had accepted in principle the need for a
Gratvity Scheme and that the details of
the Scheme |would be finalised shortly.
As regards the Coal field Recruiting Or-
ganisation, the employers stated that they
had no objection to its abolition. The
Chairman then announced that the Govern-
ment of India had decided to withdraw
from this recruiting activity in respect of
Gorakhpur labour.

Issue of Milk Tokens by Delhi Milk
Scheme

2670. SHRI V. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Delhi Milk Scheme has
decided to issue fresh milk tokens;

(b) if so, the number of tokens proposed
to be issued;



103 Written Answers

(c) the total number of the persons who
will be left on the waiting list after the issue
of the tokens; and

(d) what is the present total daily pro-
curement of milk by the Delhi Milk Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes.

(b) 17,500,
(c) Out of applications received up to
15-11-1969, about 64,500 applicants will

still be left on the waiting list after issue
of the tokens as at (b) above.

(d) Approximately 2,50,000 litres per
day.

Expert Body to study take over of Sugar
Mills

2671. SHRI V. NARASIMHA RAO:
Will the Minister of FOOD AND AGRI-
CULTURE be plased to state:

(a) whether the Prerident of the Indian
Sugar Mills Association has urged Govern-
ment to appoint an expert body to Study
Mills takeover issue; and

(b) if so, the reaction of Goverament in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Government have reccived
no such request from the Indian Sugar
Mills Association.

(b) Does not arise.

Shortage of Five Paise Stamps in Ahmedabad

2673, SHRI VIRENDRAKUMAR SHAH:

‘Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whethzr his attention has been drawn
to a news item in the Western Times of 31st
October, 1969, wunder the caption, “The
most sought-after stamp™,

DECEMBER 4, 1969

Written Answers 104

(b) whether it is a fact that there was a
shortage of five Paise stamps in Ahmedabad,
which forced citizens to buy higher-
denomination stamps when the lower-
denomination stamps would have served
the purpose; and

(c) if so, the reasons for such a shortage
and steps taken in to see that similar situa-
tions do not recur in future?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Yes.

(b) There was a shortage of 5 paise stamps
in the local Treasury during certain periods.
But stamps in the denominations of 2p
and 3p were freely supplied in lieu of
single 5 paise stamp. It is not correct that
because of the shortage of 5 paise stamps,
stamps of higher denominations had to be
purchased by the public.

(c) As there were heavy stocks of the old
2p and 3p stamps, the Contioller of stamps,
Nasik had advised the Treasury Office
to dispose of them. The matter, is however,
being investigated further.

Broadcast of Speech of Union Minister of

Industrial Development in Preference to

more Important News in Tamil News
Bulletin

2674. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state:

(a) whether it is a fact that the defeat
of the Indian candidate for the World Court
was not even mentioned in 7-15 A.M. Tamil
News Bulletin on the 29th October, 1969;

(b) whether it is also a fact that the said
news bulletin contained a detailed report
of the overnight speech of Mr. Fakhruddin
Ali Ahmed; and

(c) if the replies to parts (a) and (b) above
be in the affirmative, the reasons for the
failure to promptly report in the AIR
news bulletin so important a news-item as
the defeat of the Indian candidate for the
World Court, while Shri Ahmed’s speech
was reported in detail?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Yes, Sir. It
was too old for broadcast in that bull:tin
as the news item was received on the morning
of the previous day, i.e. on October 28,
1969 and was broadcast in several bulletins.

(b) The Tamil bulletin on the morning of
October 29 contained important news
items from overnight, including the speech
of Shri Fakhruddin Ali Ahmed and the
statement made by the Congress President,
Shri Nijalingappa to newsmen at Bangalore.

(c) The news about the non-election of
the Indian candidate to the World Court
was broadcast in several bulletins on October
28.

Steps to counter big Business hold on
Newspapers

2675. SHRI C. JANARDHANAN:
SHRI H.N. MUKERIJEE:
SHRIINDRAJIT GUPTA:

SHRI S.C. SAMANTA:
SHRI RAMAVATAR SHASTRI:

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state:

(a) whether the Press Commission which
submitted its report some fifteen years
back had underlined the beginning of big
business control over the Press and recom-
mended remedial measures;

(b) whether the Mahalanobis Committee,
the Monopolies Inquiry Commission and
the Small Paper Inquiry Committee had
made recommendations with regard to
the control of big business over the Indian
press;

(c) whether it is a fact that in spite of the
findings and recommendations of these
commissions and committees, Government
had not taken any effective steps to curb
the control of big business on the press;

(d) if so, the reasons for not taking any
affective steps in the direction; and

(¢) whether Government propose to take
any steps in this direction?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1.K. GUJRAL): (a) and (b). Yes,
Sir.

(c) to (e). A statement indicating various
steps that have already been taken or are
in the process of being taken by Govern-
ment to prevent monopolistic trends in
newspaper industry was laid on the Table
of the House in reply to Lok Sabha Starred
Question No. 33 answered on 19th February,
1969,

Review of Programme of Workers Education

2676. SHRI C. JANARDHANAN:
DR. RANEN SEN:
SHRI INDARJIT GUPTA:
SHRI J.M. BISWAS:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government have reviewed
the programme of workers' education;

(b) if so, the results theieof; and

(c) the steps taken to enlarge the scope
of workers’ education?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c). The
National Commission on Labour has recently
cartied out a comprehensive review of
the Workers Education Programme and
its recommendations aie now before Govern-
ment, A copy of the Report of the National
Commission on Labour is available in
the Parliament Library.

Applications pending under ‘Own Your
Telephone® Scheme

2677. SHRI R. K. BIRLA : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the number of applications under
‘Own Your Telephone' Scheme which are
pending at present;

(b) since when these applications arg¢
pending: and
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(c) by what time the applicants are ex-
pected to have telephone connections and
what steps are being taken to expedite the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) 90,211 nos.
as on 1-11-1969.

(b) The earliest pending application is
dated 1-12-1961.

(c) The demand at a large number of
stations is current while at a few others it
is pending either due to lack of exchange
capacity or underground cables or both.
Steps are being taken to remove these diffi-
culties and reduce the waiting time. It is,
however, difficult to give any definite date
for clearing the existing waiting lists.

Amount advanced by Banks to Agriculturists
and Traders on Warechouse receipts

2678. SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) what isthe total amount advanced by
the banks to agriculturists and traders on
Warehouse receipts, separately;

(b) whether the remuneration and terms
and conditions of the Warehouse employees
are on par with those of the Food Corpora-
tion of India;

(c) if not, the reasons thereof; and

(d) whether Government propose to bring
them on par at an early date ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The total amount advanced
by banks to agriculturists and traders
against Warehouse receipts, outstanding on
28th March, 1969, was about Rs. 24.30
crores. Scparate figures in respect of
loans advanced to agriculturists and traders
are not available.

(b) No, Sir.

(c) As the C.W.C. have been incurring
losses since their inception, except for the
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last three years it has not been possible
to introduce the same terms and conditions
for their employees, as applicable to those of
the F.C.I. However, during the last two
years, the scales of various posts have been
revised upwards. Revision of the pay
scales of others is under consideration and
the same would be introduced as soon as
the financial condition of the C.W.C. further
improves.

(d) Subject to availability of funds efforts
will continue to be made to bring the service
conditions of the employees of the Central
Warehousing Corporation at par with those
of the F.C.I.

Opening of Tractor Centres in States

2679. SHRI R. K. BIRLA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have opened
Tractor Centres to rent out tractors to
farmers in all the States;

(b) the number of such centres opened
State-wise;

(c) the names of the block in the State
of Rajasthan where such centres have been
opened ; and

(d) the details of the working of this
scheme ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT COOPERATION  (SHRI
ANNASAHIB SHINDE) : (a) No,
Sir. The Government of India do
not have any scheme of directly hiring out
tractors to farmers in the various States,
A scheme for establishment of Agricultural
Machinery Hiring Centres in different States
during the 4th Plan has already been finaliscd
and this scheme envisages establishment
of 30 Agrl. Machinery Hiring Centres
with a large number of sub-centres for the
benefit of farmers in the country. These
centres would be established by the Agro-
Industries Corporations in' the various
States.

(b) Such centres have already been started
in the States of Assam, Bihar, Haryana,
Kerala, Punjab, U.P. and West Bengal
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Punjab has 5 such centres Haryana three
while otheis have set up one centre ccah.

(c) No centres have so far been opened
in Rajasthan. It has been decided to set
up one Centre at Hanumangarh shortly.

(d) The model scheme as circulated by
Government of India to State Governments/
Agro-Industries Corporations provides for
establishment of Agrl. Machinery Hire
Centres in the different States during the
IVth Plan, each centre having a number of
crawler and wheeled tractors and other
agricultural machinery depending on the
requirements of the area, where thesc centres
should be sct up. Each centre would also
have a workshop attached to them. The
workshops besides handling repairs to the
machines, would also. undertake repairs
to cultivators’ equipment on a charged basis.
According to the model scheme drawn up,
each centre would be divided into a 2 opera-
tional units and each operational unit will
be divided into 4 fields units with each unit
having 6 to 7 tractors stationed at the works
site or village. The actual number of
tractors, implements and other machines
that may be selected for each centre, would
depend upon their need and usefulness
under local conditions and would be deter-
mined by the Agro-Industries Corporations,
wherever these have been established or by
the State Governments concerned directly,
which will implement the scheme.

The scheme would be financed on 50%
equity and 50°, loan basis. The Central
and Statc Governments would contribute
in equal proportion towards the equity share
capital of the Corporation. The loan would
be provided by the Government of India
to the State concerned depending upon the
need of the State Corporation for loan
_assistance. Thus, the Government of India
would be prepared to meet the requirements
of the additional funds needed by the State
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Availability of underground water for Irri-
gation

2682. SHRI BEDABRATA BARUA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the areas and the States where ground-
walter resources can be made available for
irrigation purposes; and

(b) the efforts being made to develop
irrigation by the supply of groundwater?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement giving thz
existing area irrigated by groundwater
resources and tentative long term potential
for irrigation by thesc resources in differcnt
States is laid on the Table of the House.
[Placed in library. See No. LT—2225/69]

(b). The eflorts being made to develop
irrigation through the use of groundwater
include: increased allocation of Plan funds
for State tubewells which tap deeper aquifers
and benefit small farmers, increased-
mobilisation of financial resources from
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the institutional agencies like  the
Land Development Banks, Agricultural
Refinance Corporation, Commercial Banks
etc. for private works like dug-wells, tube-
wells, pumpsets etc., provision of
increase boring and drilling facilities
to the farmers through depart-
mental organisations as well as private
contractors and intensification of surveys
for assessment and evaluation of ground
water resources.

Newspapers in Co-operative Section

2683. SHRT BEDABRATA BARUA :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether Government are considering
the feasibility of starting a few newspapers
through public efforts in the co-operative
sector;

(b) if so, the details of the proposals;
and

(c) if not, the alternatives so as to break
down the monopoly control on newspapers?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Mo, Sir.
Government would, however, welcome the
starting of newspapers by co-operatives
formed by Journalists.

(b) Does not arise.

(c) A statement indicating various steps
that have already been taken or are in the
process of being taken by Government to
prevent monopolistic trends in newspaper
industry was laid on the Tablz of the House
in reply to Lok Sabha Staired Question No.
33 answered on February 19, 1969,

Misuse of funds meant for Rajasthan famine
Relief

2685. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government's attention has
been drawn to the fact that rains have failed *
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again in large areas of Rajasthan and
completely in the Jodhpur region;

(b) whether Government are aware that
of the huge amount of Rs. 57 crores or so
spent on famine relief in Rajasthan, a large
part has gone into the coffers of corrupt
labour contractors;

(c) whether Government propose to order
an enquiry into the administiation of relief
to which the centre contributed so much
money in Rajasthan;

(d) whether Government would prepare
plan for relieving distressin Rajasthan in
cooperation with the State Goevernment
so that all waste and corruption is eliminated
from relief operations; and

(c) if not, the reasons for not ordering
an enquiry into the misspending of the money
advanced by the Central Government for
famine relief work in that State?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The Government
of Rajasthan have reported that the rains
have failed in several districts including
Jodhpur resulting in scarcity conditions.

(b) to (). Organisation of relicf in arcas
affected by drought is primarily the res-
ponsibility of State Governments. Central
financial assistance for relicf of natural
calamities is provided according to a pres-
cribed pattern on the basis of recommenda-
tions of Central Teams. The assistance is
normally given in the form of reimburse-
ment of expenditure incurred by the Statc
Governments on approved schemes. The
final accounts are settled on the basis
of audited accounts of expenditure submitted
by State Governments. It is primarily
for the State Governments to ensure that the
amounts sanctioned by them are expended
according to prescribed rules and regulations
and to take necessary action where misuse
is reported to have taken place. The
Government of Rajasthan have stated that
wherever specific complaints have been or
are brought to their notice, necessary action
has been and will be taken. They have also
decided to separate the agency for payment
from the cxecuting agency in the case of
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works undertaken by the Public Works
and Irrigation Departments.

As several districts have again been affected
by drought this year, a Central Team visited
the State recently at the request of the State
Government, visited the affected areas and
held discussions with the representatives of
the State Government. The State Govern-
ment have been requested to prepare a
detailed plan of operations for provision
of relief in the light of these discussions.

Co-operative Farming

2686. SHR1 MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government’s attention has
been drawn to the D. R. Gadgil Committee
Report on Co-operative farming;

(b) whether Government have carried
out any survey on the progress of co-operative
farming after the submission of the Gadgil
Report;

(c) if so, the outcome thereof; and

(d) if not, what concrete, time-bound
programme Government intend to formulate
to implement this Resolution 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Information is being collected periodi-
cally from State Governments on the pro-
gress made in organising cooperative farm-
ing societies. Detailed studies have also
been undertaken in respect of a few selected
societies in some States through Agro-
Economic Research Centres.

(c) and (d). The number of societics had
increased from 4305 socictics on 31-3-1965
to about 8582 socicties on 31-3-1968, mem-
bership from 83429 to 2,14,440 and area
covered from 4.6 lakh acres to 11 lakh
acres. On the basis of the findings of the
detailed studies by the Agro-Economic
Rescarch Centres, priority has been given
in the Fourth Plan for revitalisation and
improvement of the quality of the existing
societies. Mew societies are to be organised
only in areas having potential for growth.

DECEMBER 4, 1969

Written Answers 16

Prices paid to Sugarcane Growers

2687. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have collected
information about the prices paid by sugar
manufacturers to the sugarcane growers in
Uttar Pradesh, Bihar, Mysore and Tamilnad ;

(b) where Goveinment have also collected
figures in regard to the prices paid by the
conperative sugar mills to the cane growers
in their respective areas in Maharashtra
and Gujarat;

(c) whether Government are aware that
there is sharp difference between the prices
paid by the private manufacturers and the
cooperative sugar mills to the cane growers
in their respective areas; and

(d) the steps taken by Government to
reduce these differentials ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes Sir, from the
sugar factories concerned.

(c) and (d). Central Government fixes only
the minimum price of sugarcane payable
by Sugar factorics. There has been some
difference generally between the prices paid
by the sugar factories in the private secior
and those paid by the Mills in cooperativ:
sector. This may be due to the fact that
in the case of sugar factorics in the coopera-
tive sector, the sugarcane growers are also
the owners of the factory.

Appointment of Wage Board for Mica
Industry

2688. SHRI MADHU LIMAYE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether Government are aware that
the conditions of service and total emolu-
ments of workers in the Mica Industry are
miserable as compared to other sectors
of the mining industry;

(b) whether Government intend to
appoint a Wage Board for Mica Industry
* (both mining and factory sectors); and
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(c) if not, the rcasons for refusing to
appoint such a Wage Board when Wage
Boards have been appointed in respect of
other industries, including the coal
mines ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (d) The wages
in mica mining industry have been fixed
under the Minimum Wages Act, 1948 and
are generally lower than those in some other
industries for which Wage Boards have been
appointed.

(b) No, Sir.

(c) The Wage Board systcm has been
reviewed by the National Commission on
Labour. The Commission has made re-
commendations for some changes in the
system as operated so far. Pending a deci-
sion on these recommendations it is not
proposed to set up new Wage Boards.

Minimum wages for workers in Mica Industry

2689. SHRI MADHU LIMAYE : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the total number of workers, perma-
nent and temporary, employed in the Mica
Mining Industry in the country;

(b) the total number of employees, perma-
nent and temporary working in the mica
factories;

(c) whether any minimum wages have
been fixed for mica industry by the Centre
or the States concerned ;

(d) what arc these rates and whether
thzy have been fully enforced; and

(e) if not, the steps which Government
proposc to take to enforce these minimum
wages 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (<)
Information regarding employment and
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minimum wages in the Mica Indusiry is
available from Tables 2.3, 2.7, and 4,10 of
the publication ‘INDIAN LABOUR STATI-
STICS 1969".

(d) and (e). In the States of Bihar and
Rajasthan, stay orders have been passed
by the Supreme Court and High Court
respectively against enforcement of the
notified wage rates. Wage rates are being
enforced in Andhra Pradesh and Tamil
Nadu. In so far as mica mines are concern-
ed, legal action against defaulting employers
is taken by the Central Industrial Kelations,
Machinery,  wherever necessary.

THEAH | AR WA 9T g # fad
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Production of drama on Maharana Pratap

2691, SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that an assurance
‘was given to the Parliamentary Consultative
Committee that his Ministry would produce
a drama on the life of Maharana Pratap
through its Song & Drama Division which
would be completed before May, 1970
for being performed at the time of
Maharana's Jayanti;

(b) if so, whether the production has since
been taken up and if so, the progress made;
if not, the reasons therefor;

(c) the dramas so fur produced on the
National Heroes and policy for their being
shown to the public ; and

(d) the number of other dramas on the
National Herozs under production or
proposed to be produced ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI1 I. K. GUJARAL): (a) No assurance
was given to the Parliamentary Consultative
Committee in its meeting held last to
produce a drama on the lifc of
Maharana Pratap before May 1970.
Only one member suggested that dramas
should be produced on Natioral heroes
like Maharana Pratap, Guru Govind Singh,
Tipu Sultan and Hyder Ali.

(b) The question does not arise.

DECEMBER 4, 1969

Written Answers 120

(c) and (d). No drama on any of the
heroes named above has so far been pro-
duced. The Division is, howevet, examining
a number of scripts and if one is found
suitable it will be produced.

Annual expenditure of Song & Drama Division

2692. SHRI PREM CHAND VERMA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the number of
employces working in the Song & Drama
Division, the annual expenditure of ths
Division and the details of their perfor-
mances 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND INTHE DE-
PARTMENT OF COMMUNICATIONS
(SHRII. K, GUIJRAL) : The information
is furnished below :

(i) Ne. of Em-
ployees working
as on 1-12-1969 - 597

(ii) Expenditure and performances

Year Expendi-  Perfor-

ture mances
Rs.

1967-68 27,10,365 9,014

1968-69 . 47,63,569 14,253

1969-70 - .. 29,35,123 6,492

(Upto October 31,

1969)
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State Labour Minister’s Conference held in
November, 1969
2697. SHRI R. BARUA :
SHRI RABI RAY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the State
Labour Ministers' Conference was held on
the Sth November, 1969; and

(b) if so the subjects discussed and the
decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
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MENT AND REHABILITATION (SHRI

BHAGWAT JHA AZAD) : (a) Yes, Sir.

(b) The Conference was called for an
cxchange of views and general discussion
on the more important recommendations
of the Mational Commission on Labour.
Mo decisions were taken.

Allotment of houses and property to dis-
placed Persons

2698. SHRI ABDUL GHANI DAR
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that fifty thousand
displaced Muslims could not get houses
and their own property; and

(b) if so, the reasons as to why their cases
are still pending for the last 23 years.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b). Only
about 25 applications under Section 16
of the Administration of Evacuee Property
Act, 1950, are pending; they are under
inquiry by the Custodian of Ewvacuee
Property.

Unlicenced Wireless Sets

2699. SHRI ABDUL GHANI DAR
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that many wireless
scts have been discovered which were kept
illegally in the last three years; and

(b) if so, the number of such wireless
sets including the names of the culprits and
the action taken by Government against
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). The
number of wircless receiving sets  without
licences or with expired licences detected
during the last three years was as follows :

1966 1,19,734
1967 ‘e 1,15,311
1968 - 1,217,510
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The number of licensed sets in force
during these three years was—

1966 .. 64,87,123
1967 .. 75,79,468
1968 - v .. 92,82,355

Thus the percentage of cases of unlicensed
sets and sets with expired licences during
these 3 years were 1.84, 1.5]1 and 1.63 of
the duly licensed sets during those years.
The particulars of the parties which were
detected to possess unlicenced wireless
seéts or wireless sets with expired licences is
being collected and will be placed on the
table of the House in due course.

Tapping of Telephones

2700. SHRI ABDUL GHANI DAR :

SHRI PRAKASH VIR SHASTRI :

Will the Minister of INFORMATION

AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that certain tele-
phonic connections have been regularly
tapped by the responsible authorities;

(b) if so, the reasons therefor ; and

(c) the number and the names of the
telephone subscribers concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c). Under
Section 5 of the Indian Telegraph Act,
Central Government or State Government
can order tapping of telephones on the
occurrence of any public emergency or in
the interest of public safety. Mo telephone
connections are being regularly tapped at
the instance of the Central Government.

Unemployment among Agricultural Labour

2701. SHRI ABDUL GHANI DAR :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that unemployed
peasant labour is increasing day by day
due to the permission granted to big firms
to form big farms to have cultivation in
thousand acres of land and that they are
using machinery instead of peasant’s labour;
and
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{b) if so, the increase in unemployment
in the last thrae years, year-wise and state-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) No infor-
mation is available.

(b) Does not arise.
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Radio discussion on Rabat Conference
2706. SHRI BAL RAJ MADHOK
Will the Minister of INFORMATION

AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that certain Radio
discussions on Rabat Conference were
broadcast by AIR; and

(b) if so, who were the participants in
these discussions ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K.GUJRAL): (a) Yes, Sir.

(b) The participants were :

Shri Sant Bux Singh, M.P.;
Shri Kewal Singh, Secretary, Ministry
of External Affairs;
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Shri A. N. Mulla, M.P.; and
Sayed Sajjad Zahir, Member,
Sahitya Akademi.

Enquiry into affairs of Super Bazars, New
Delhi

2708. SHRI HIMATSINGKA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Super Bazars in New Delhi
continue to be losing enterprises and have
failed in their purpose of checking the price
rise of the essential consumer goods; and

(b) if so, whether Government propose
to constitute an Enquiry Commission to go
into the affairs of the Bazars to find out
reasons for the losses and for their failure
in checking the upward price trend; if so,
the decision taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Super Bazars in New
Delhi bave incurred losses during the past
three years.,They have, however, made a
healthy impact on the trend of prices of
consumer goods, by selling them at reason-
able rates and adopting fair trading prac-
tices.

(b) No, Sir. The management of the
Super Bazars have, however, studied the
reasons for the losses, and taken remedial
measures to improve their working.

TV Communications with Satellite-cum-
Terrestrial Network

2709. SHRI HIMATSINGKA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether there is a programme for
establishing Television communications on
nation-wide basis with the satellite-cum-
terrestrial network;

(b} if so, the broad features thereol and
its cost and foreign exchange requirements;
and .

(c) whether any foreign collaboration is
to be obtained in connection therewithi;
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if 50, the details thereof and the terms of the
agreement to be made in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) to (c). The
proposals for establishment of TV communi-
cation through satellite-cum-terrestrial net-
work are under study. The details, such
as coverage and cost effectiveness of the
different systems have yet to be worked
out.

Expansion of TV Service

2710. SHRI HIMATSINGEKA : Wil
the Minister of INFORMATION &
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the action so far taken on the re-
commendations of the Chanda Committee
with regard to expansion of Television ser-
vices in India; and

(b) the recommendations made by the
Bhagwantam Committee in regard to evolv-
ing a national TV service programme and
the Government's decision thereon and the
action taken in pursuance thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL):(a)and (b). The
recommendations made by these Committees
were very carefully considered by the Govern-
ment and to the extent the resources permit,
these have been taken into account while
preparing the 4th Five Year Plan proposals
for expansion of TV.
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Censoring of Film ‘‘Paisa-ya-Pyar”

2712, SHRI H. N. MUKERJEE :

SHRI ESWARA REDDY :
SHRI YOGENDRA SHARMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether a portion of the film “Paisa-
Ya-Pyar” featuring a song written by the
well-known Urdu Poet Sahir Ludhianvi
was cut by the Board of Film Censors be-
cause the word “"Syndicate™ has been used
in the song;

(b) if so, the justification in doing so;
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(c) whether the poet himself has objected
to the Board’s action in cutting the portion
of the film wherein his song appears; and

{d) if so, Government’s reaction thereto ?

THE MINISTER OF STATE FOR

INFORMATION AND BROADCASTING;

AND IN THE DEPARTMENT OF COM-
MUNICATIONS (SHRI I. K. GUJRAL) :
(a) and (b). Some portions of the film
‘Paisa-Ya-Pyar™ were cut by the Central
Board of Film Censors as they were found
objectionable. The cuts were accepted
willingly by the Producer.

(c) and (d). An appeal has been filed under
the provisions of the Cinematograph Act
by the Producer for restoration of the cuts.
The matter is under consideration.

Delhi-Calcutta Trunk Dialling  System

2713. DR. SUSHILA NAYAR

SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) the progress so far made by the
Government for making Delhi-Calcutta
trunk dialling system;

(b) if so, the details thercof; and

(c) the time by which this dialling system
will start functioning ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a)to (c). To pro-
vide trunk dialling facilities between Calcutta
and Delhi, trunk automatic exchanges at
these two places and the long distance
circuits to connect these two stations have
been already planned. The Delhi T.A.X.
is already commissioned into service and
the onec at Calcutta is expected to go
into service by 1973.

The long distance circuits will be available
by 1973-74 after which trunk dialling bet-
ween Delhi and Caleutta would be possible.
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New Trunk Dialling System

2714. DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) the number and name of the new

trunk dialling system likely to be started
during the year 1970-71;

(b) whether any target has been fixed to
connect Delhi with big cities for connecting
with dialling system; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) 8 new routes
are proposed to be commissioned in 1970-71.
They will be:—

1. Jullundur-Amritsar

. Ooty-Coimbatore
Delhi-Amritsar

. Madras-Chingleput
. Mussorie-Dehradun
. Gauhati-Shillong

. Jullundur-Agra

8. Jullundur-Chandigarh.

(b) While schemes have been drawn up
and action is in hand towards their imple-
mentation, it has not been possible to fix
any definite targets because of uncertainty
about supplies of certain equipments part
or whole of which have to be imported.

- o B W

(c) Does not arise.

Joint Memorandum by Staff Artistes, Broad-
casters and Telecasters’ Guild

2715. SHRI DHIRESWAR KALITA :
SHR1 INDRAJT GUFTA :
SHRI RAMAVATAR SHASTRI:
SHRI K. M. MADHUKAR :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether Government received any
memorandum jointly submitted by the Staff
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Artistes Union and the Broadcasters and
the Telecasters Guild of the All India
Radio, demanding an immediate redressal
of their grievances;

(b) the demands, put forward by them in
their memorandum; and

(c) the steps so far taken by Government
to meet theirdemands ?

THEMINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRIL.K.GUJRAL) : (a) Yes, Sir.

(b) The main demands include rejection
of recommendations made in the Masani
Committee Report, appointment of a Job
Evaluation Committee and grant of interim
relief pending finalisation of Job Evaluation
Committee's recommendations.

(c) Government do not consider it
necessary to appoint a Job Evaluation
Committee or to reject summarily recom-
mendations made in Masani Committee
Report, Measures to improve service condi-
tions of staff artistes are constantly under
review.
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Cancellation of Cricket Commentary
2720. SHRI YASHPAL SINGH : Wwill
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

). oo A I |

(a) whether the running commentary on
the last day's play of the First Cricket Test
Match between India and Australia was at
the last minute cancelled due to some
misunderstanding between the AIR officials
and the Cricket authorities;

(b) if so, the casuses thereof; and

(c) the action proposed to be taken to
safeguard against the recurrence of such
mistakes 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No, Sir. The
commentary was cancelled due to the demise
of Dr. P. V. Cherian, Governor of Maha-
rashtra.

(b)and (c). Do not arisec.

TV Centre at Kanpur

2721. SHRI YASHPAL SINGH : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) the progress so far made in ¢stablishing
a Television C:ntre at Kanpur; and

(b) the time by which the construction
work is likely to commence and conclude ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b), The
scheme [or setting up a TV Station at Kanpur/
Lucknow has been included in the Fourth
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Plan. It is proposed to initiate preliminary
action for this scheme in 1970-71. The
station is likely to be completed by the end
of the Fourth Plan period.

Prices of Foodgrains in U.P,

2722. SHRI S. M. BANERJEE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the prices of foodgrains in
the open market in U.P. have shown an
upward trend during September and Octo-
ber, 1969 in spite of good production;

(b) if so, the reasons for the same; and

(c) the steps taken by Government to
peg the prices on a reasonable limit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Prices of foodgrains
had been generally steady during September,
and have generally shown a downward
trend during October, 1969.

(c) Distribution of foodgrains through
fair price shops is being maintained and
the State Government is keeping a close
watch on the prices.

Import of Wheat under PL-480

2723. SHRI §. M. BANERIJEE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that a final decision
has been taken to stop import of PL-480
wheat from 1971; and

(b) if not, the reasons for delay in taking
such decisions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Till such time as
the ceuntry becomes self-sufficient in pro-
duction of foodgrains, some imports of
foodgrains are necessary. With the increase
in food production the imports are gradually
being reduced. According to the present
assessment it is proposed to stop concessios
nal imports after 1970-71,
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Nationalisation of Sugar Industry in U.P,

2724, SHRIS. M. BANERJEE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that a good number
of Members of Legislative Assembly in U.P.
have demanded nationalisation of sugar
mills in U.P.; and

(b) if so, the reaction of the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ~ ANNASAHIB
SHINDE)) : (a) Some Members of the
Legislative Assembly of Uttar Pradesh raised
the question of nationalisation of the sugar
industry in the State duringthe last seession
of the Assembly at the time of budget dis-
cussion. A few Members and a few ex-
Members of the said Assembly have also
submitted a memorandum to the President
of India on the subject.

(b) The various aspects of the subject are
under examination.

Import of Oilseeds

2725, SHRI SITARAM KESRI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that India has
still to depend on imports of oilseeds in
meeting its requirements;

(b) if so, the reasons therefor;

(c) the quantity of oilseeds imported
during 1968-69 and 1969-70; and

(d) the steps Government propose to
take to increase the production of oilseeds ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB

SHINDE) : (a) Yes, Sir.

(b) Because, the demand for oilseeds has
outstripped the supply in the country.

(c) A statement showing import of oil-
seeds and oils is laid on the Table of the
House. [Placed in Library. See No.LT-
2227/69).
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(d) In order to increase the production
of Oilseeds the main emphasis is being
given on raising the yield per acre by the
adoption of package of practices and effec-
tive use of irrigation in the potential areas.
For this purpose during the Fourth Plan
period, an additional area of 26.50 lakh
hectares is proposed to be brought under
the Centrally Sponsored Scheme for maxi-
mising the production of groundnut, the
principal oilseeds crop. For the successful
implementation of this scheme, the following
financial assistance will continue to be
provided :—

(i) Assistance to the growers in the form
of subsidy on  plant protection
chemicals and hand-operated equip-
ment.

(ii) Grant to the State Governments to
cover full cost of the additional staff
appointed to look after these special
schemes over and above the existing
staff engaged in the Intensive Agricul-
tural Districts Programme or Intensive
Agricultural Areas Programme.

In addition to this a Centrally Sponsored
Scheme for demonstration of package of
practices with high yielding variety of castor
is being taken up. A sum of Rs. 125 per
hectare for rainfed crop and Rs. 200 per
hectare of irrigated crop is being given for
these demonstrations.

Considerable emphasis is being put on
research with the objective of stepping up
the yield.

Universal Postal Union

2726. SHRI S. C. SAMANTA :
SHRIB. K. DASCHOWDHURY :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
MNICATIONS be pleased to state :

(a) what are the changes in the adminis-
trative and financial set-up of the Universal
Postal Union, the 16th quinquennial Cong-
gress of which was held in Tokyo in the
month of October last;

(b) whether the Union has approved
the scheme for stepping up technical assis-
tance activities to developing countries and
if so, what assistance, if any, is likely to be
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available to India and other developing
countries; and

(c) what simplification of parcel postage
and other suitable changes in the tariff
structure of the letter post as well as reduc-
tion in air conveyance cost have come out
as a result of the 16th quinquennial Congress
of Universal Postal Union held in October,
1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) :(a) to (c). A state-
ment containing the information is placed
on the Table of the Lok Sabha. [Placed in
Library. See No. LT-2228/69.]

Expenditure on T.A. Bills of P and T Officers
in Bihar Circle

2727. SHRI RAMAVATAR SHASTRI :
SHRI BHOGENDRA JHA :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI YOGENDRA SHARMA :
SHRI K. M. MADHUKAR

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) the expenditure on T.A. Bills of (i)
Postmaster General (ii) Direciors of Postal
and Telegraphs Services and (iii) Divisional
Officers in P & T Circle, Bihar, during the
financial years 1966-67, 1967-68 and 1968-69;

{b) the number of tours of the Postmaster
General in (i) Coal field area (ii) Ranchi
and Jamshedpur arcas; (iii) North Bihar
area; (iv) Sahabad Area; and (v) in the
remaining areas in Bihar circle during the
above years; and

(c) what are the reasons for the differences
in the T.A. Bills and the tour programmes
of the Postmaster General, Bihar Circle?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
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(SHRI SHER SINGH) : (a) Expenditure on
TA bills during the financial years:

1966-67 1967-68 1968-69

AGRAHAYANA 13, 1891 (SAKA)

Rs. Rs. Rs.

(i) Postmaster
General

(ii) Directors
of  Postal
services
& Director,
Telegraphs

(iii) Divisional
Officers in
P&T
Circle,
Bihar

4,553 4,141 2,246

4250 4410 8,806

33,446 30,367 34,623

(b) Number of tours of the Postmaster
General, Patna during the financial years:

1966-67 1967-68 1968-69

(i) In Coal field
area 2 1 3
(ii) Ranchi and
Jamshedpur
areas 6 5 3
(iii) North Bihar
area 7 8 2
(iv) Sahabad
area 36 12 8
(v) Remaining
areas 11 8 7

(c) There i1s no difference between TA
bills and Tour programmes of Postmaster
General Bihar Circle. Tours are undertaken
by the Head of a Circle in accordance with
administrative requirements which would
vary from period to period and from year
to ycar.

Expenditure on Medical Facilities and other
Allowances to P and T Staff
in Bihar

2728. SHRI RAMAVATAR SHASTRI :
SHRI BHOGENDRA JHA :
SHRI YOGENDRA SHARMA :
SHRI K. M. MADHUKAR :
SHRI CHANDRA SHEKHAR

SINGH :

Will the Minister of INFORMATION
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AND BROADCASTING AND COM
MUNICATIONS be pleased to state:

(a) the pumber of Medical bills, O. T.
Bills T.A. Bills, Tuition Fee claims,
Children  Education Allowance claims
and Leave Salaries claim of the staff with
amount against each claim which are
pending in Bihar Circle in Postal, Telegraph
and Telegraph Engineering Divisions,
division-wise during the period from the
Ist September, 1968 to the 31st August,
1969;

(b) the number of ‘dies-non’ cases non-
grant of increment due to withholding of
efficiency bar of the employees in Postal,
Telegraphs and Telegraph Engineering
Divisions in Bihar Circle, Division-wise;

(c) whether any order exists under
which such claims are settled within six
weeks and in spite of it the delay takes place
at Divisional levels; and

(d) the measures the Government
propose to take for making quick payment
to create normal relation between the em-
ployees and the Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) to
(d). The information is being collected and
will be laid on the Table of the Lok Sabha.

Telephone and Telegraph Officers in Bihar

2729, SHRI RAMAVATAR SHASTRI :
SHRI BHOGENDRA JHA :
SHRI CHANDRA SHEKHAR

SINGH :
SHRI YOGENDRA SHARMA:
SHRI K. M. MADHUKAR :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) the number of Telegraph Offices,
Telephone Exchanges and  Public Call
Offices opencd during the tenure of Shri
A. Prasad and Shri §. S. Saxena, Divi-
sional Engineer Telegraphs Patna Division,
Patna;

(b) the number of Telephone Exchanges

in which the capacity was added to provide
more  telephone connections to public
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during the tenure of Shri A. Prasad and
Shri S. S. Saxena, Divisional Engineer
Telephone Patna Division; and

(c) the number of complaints regarding
Telephone and Telegraph facilities, the
number of interruptions, the amount of
loss of copper wires, the duration of inter-
ruptions, year-wise during thetenure of
Shri A. Prasad, Divisional Engineer Tele-
phones Patna and Shri 5. S. Saxena, Divi-
sional Engineer Telephones, Patna?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) to (c).
Information as required would not be
available. However, since these two
officers have been in charge of Patna
Division from 1959-60 to date, information
will be collected year-wise from 1959-60
to 1968-69 and placed on the Table of the
Lok Sabha. -
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AaEE FFF G F ASFAL AT
frar T §, WY TE 9 T@T ATATE |
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[wrarem # <& faar mar 1 AfEd den
LT-2229/69] 1

(=) & (=). Fd=r Ty aar
sfafraw, 1948 @M=l 9T 3w 7@
BT | 59 WWA 4 dqw FTLEMT 9T
SR AT &1 9% f& #H=E sy
@t gt gEdEe afafa A faw-
far & &, sw=Tr s v sfafaas
F Fr@ET AfeE] oo AT &
IR IW Al AW FA FIA T
faam fear s

fegre & i st e e i
QT a1 FIA F1 Afea=
2731 =Y TEEER e @
| a9t §fw g0 g &9 #1 FAT
v fw
(%) fage & 77w %1 @@t T8
sff #1 3o faws A §;

(7) Tz A g fr 3o Tt
7= fagr & fafww fa=i & ATt
ars oft ufs 9 qfedm @i g
FoAT FL I w1 ATHAH € FL @
£

(n) afzzf, &1 w#7 == & T
AT, I A 7 At et
aft av Fear fam mav 5

() a7 a7 @& ogt wfw
# wfwda St & wer faafa #3
F1 Mg droT qUTT AT &, wEAT A
&1 fa=rr & o

(v) afz g, & 9=F1 a1
AT BCETX T §H AET § F4 qF
Frifaa fFd s # swwEar g ?

wry, pfy, wnafos feerw @

W Warea § o wat (s s
wfgr ) - (F) ¥ (T.). ST
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THEAT AT A agqrewE |
9TF 9T TF & qE |

wifgi & ot § wort wfafa w6t
famrtan

2732. =it Wigw e T FEA
TR FERW W G HAl g8 qqW
T FI7 F19 fF

(%) sr=TeraToll A e sfawe-
& 31T giafram wfywfal (-
fesw) #1 @t & foq 6 a¥ 2w T
fraw s W 9 el 3@ o
s o 7 fraw #w g

(&) = 7= & foR 6 a% WS
AT MgA™ #R qaAET AT 4
WRmama g ;

() a1 ag @+ & fF war afafa
& wfqdeT # ag fawrfm ST i § f5
T aM1 931 #1 frese o F fan
1118

(7) afz &, @ Fm Ao @ o
1 faeEe uF F3AT T qwmETr &
wafs IAF dJaamE fam g Wit =
qe} qT FTH T @ FHACET F1 fa=-
fam #f s g9 & 7

T AQT SR AT W WA
fawm & T W (st Lo Fo
e (F) @ (@), gIT qwr
w1 W A ag g
[vavrm & va femn mar | el dem
TFo #0-2230/69]

() =, 2

(=) wreT AT & fearoe
& o fetr 3 g Ay avafem AT
FT R A T@T AT |
0 e & forg wfeneh gt

2733, st ®WT g T gEAT
QT TN W AT AAT A AAH AT
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(%) 7ar ag w9 & fF arFraami
F 912 09T % F1 &war #9910
freeitz &9 a= s w9 #5712

(') #ar s=F=r a9 oot &
TR w2 AR frwE @ oane
Fame gard T W E

() = afeag St g=rT gl
FY FH1 &1 @AW | W@ gu dmartaat
BT H&d W-ATT § AWTET G
& fou ifsay & v A "1aA AwE
qmaTr g

(%) afz &, @t 71 #1§ O @<
¥ weam @R AR fvamg &
a4t fat & fod waror T g dng
TF T TrEAET ST S,

(=) afz &, & dar zfae =
FFE F9 qF A & AGT; IR

(=) afz &, & = dof F Wear
A HT T E-WIT & §HTETC
T FA & ol G dwfeus amaw oY
IET FA F1 A F A= g 7

FA qYT FE HAT W {AC
fawm & T et (4 7o Fo TATW):
(%) 9 =@ 1 wyafE aer
Hiferw 89 zEfAet T @=g< Far
s -f 15 & 20 freviiet &%
FEY HAT AT FLTE |

(=) o, 7t 1 feeslt & o 3=
a7 garfey AN 99 Ha H gA v
THT E |

(m) @rwanfeat & fou a=r w-am
F gara g9 & fod Wear dr o &
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gl F gA A a4, g F A
AT | SeEET e # e
FT ALY

(z) S dT® o

(F) w91 g F=av |

Central help for development of ‘‘Andaman
Times™

2734, SHRI SAMAR GUHA : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state:

(a) whether the weekly *Andaman Times'
(English) is the only newspaper published
in the whole of Andaman and Nicobar
groups of Islands;

(b) whether due to bi-weekly flights by
the Indian Airlines Corporation to Port
Blair, the islanders receive mainland news-
papers only twice a week; and

(c) whether in view of the above,
‘Government will extend all help, financial
or through advertisements, to develop the
“Andaman Times?"

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Besides the
English Weekly ‘Andaman Times, two
more newspapers, namely, ‘Daily Tele-
gram’, an English Daily and ‘Andaman
and Nicobar Information’, an English
half-yearly are being published from the
Islands.

(b) Yes, Sir.

(¢) The “Andaman Times' is alrcady
being used by the Directorate of Adverti-
sing and Visual Publicity for Government
advertisements as and when necessary.

Production of Cotton During Fourth Plan

2735. SHRI S. R. DAMANI : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the targets fixed for the cotton pro-
duction during the Fourth Plan, year-wise;
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(b) the breakup of the targets for each
variety, State-wise;

(c) how much area is going to be brought
under high-yielding varieties; and

(d) the areas selected for intensive cul-
tivation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) The target of
cotton production during 1969-70 has been
fixed at 60 lakh bales. For the subsequent
three ycars of the Plan cotton production
targets have not been fixed, but for 1973-74
last year of the Fourtk Plan, the target of
production has been fixed at 80 lakh bales.

(b) Variety-wise production targets
have not been fixed for Cotton. A state-
ment indicating State-wise targets of cotton
production during 1969-70 and 1973-74 is
laid on the Table of the House. [Placed in
Library. See No. LT-2231/69.]

(c) In case of cotton, there are no high-
yielding varieties in the sense they are in
foodgrain crops.

(d) A total area of 10.70 lakh hectares
with irrigation cr assured rainfall has peen
selected for intensive cultivation during the
Fourth Five Year Plan. A statement in-
dicating the names of districts im each State
showing location of intensive areas is laid
on the Table of the House. [Placed in
Library. See No. LT-223169.]

Prospects for Food Crop for 19638-69
2736. SHRI SAMAR GUHA : Will the
Minister of FOOD AND AGRICULTURE

be pleased to state:

(a) whether it is a fact that prospect of
food production, including paddy, wheat
and other food crops; are bright for the
year 1968-69;

(b} if so, the comparative figures for the
import of foodgrains fiom outside during
the years 1967-68 and 1968-69;

(c) the position of the stock of buffer
food, policy of food procurement and the
ceiling prices fixed for procuring the food;
and
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(d) whether in view of confident position
of food stock at the hands of the Govern-
ment and prospects of better food produc-
tion this year the policy regarding control
of food be reviewed by the Government
and the whole country be treated as a single
food zone and as a preliminary measure
to remove control over food distribution,
wheat will be decontrolled; and if so,
when, and if not, the reason thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) The dry crops of
bajra, maize, barley and gram have regis-
tered a decline in their production during
1968-69. The total production of all food-
grains has also been slightly less than what
it was in 1967-68. Still, the position can
be called bright.

(b) A statement is laid on the Table
of the House. [Pfacwcf in  Library. See
No. LT-2232/69.]

(c) Atthe beginning of November, 1969,
about 4.2 million tonnes of foodgrains
were in the Central and State Governments
godowns, of which about 3 million tonnes
can be considered as buffer stock.

The Government's policy is to maximise
procurement mainly through the Food
Corporation of India using the cooperative
organisation and the dircct government
agency also wherever necessary.

A statement showing the procurement
prices of various grains for 1969-70 season
is laid on the Table of the House. [Placed
in Library. See No. LT-2232/69.]

(d) Government’s approach in this
regard has always been pragmatic. The
restrictions and controls on foodgrains are
constantly reviewed and relaxations are
made as and when the food situation
warrants.

Requirement of Tractors and their Manufac-
ture

2737. SHRIMATI SUDHA V. REDDY :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the average requirement of Tractors
in the country during the next five ycars
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and the steps takento meet the reguire-
ment;

(b) the number of tractors proposed to
be manufactured and intended to be impor-
ted during this period and the disparity of
the price between an indigenous tractor
and a foreign tractor;

(c) whether it is also a fact that Govern-
ment propose to start and enlarge the public
sector enterprise for production of tractors;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The requirement for tiactors
has been assessed at 90,000 pos. for the
last year of the IVth Five-Year Plan ie.
1973-74. With a view to meeting this
requirement, it has been proposed to step
up the production of tractors. In this
connection the following measures have
been taken by the Government of Indja:

(i) As tractors are included in the list
of priority industries the Govern-
ment have been able to meet the
full requirements of tractor manu-
facturers for import of compo-
nents and raw materials in accor-
dance with their phased maou-
facturing programme.

(ii) All the tractor manufacturers have
been assisted by grant of import
licences for additional capital goods
required for achieving their licen-
sed capacity.

(iii) The agricultural wheeled tractor
industry has been exempted from
tke licensing provisions of the
Industrics (D&R) Act, 1951 with
effect from the 7th  February,
1968, in order to induce the present
tractor manufacturers to diversify
their production in the lower HP
range and also to induce other
intending partics to come into the
field to preduce cheap tractors.
Scven new schemes for manufac-
ture of tractors have been approved
in principle and 6 more schemes are
under consideration.
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(i¥) 1t is proposed to manufacture small
HP tractors (20 HP) in one of the
existing public sector projects in
the country for a capacity of 12,000
0os. par anoum.

(b) A target of production of 30,000
tractors by the end of 1971-72 has been laid
down. The programme for the import of
tractors is decided on year to year basis
taking into consideration the demand of that
year, indigenous production and the
availability of foreign exchange. In view
of this, the number of tractors proposed to
be imported during ths next five years
cannot be indicated at this stage. How-
ever, it has been decided to import 35,000
tractors for 1969-70.

The question of removing disparity in the
prices between the indigenous and impor-
ted tractors is under consideration of the
Government.

(c) and (d). 1t is proposed to manufacture
small HP tractors (20 HP) in one of the
existing public sector projects in the country
for a capacity of 12,000 nos. per annum.

P. & T. Employees in Mysore State

2738. SHRIMATI SUDHA V. REDDY :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to  state:

{a) the total number of employees
working in the Posts and Telegraphs
Department in Mysore State;

(b) the number of employees out of them
to whom residential accommodation has
been provided;

(c) whether any allowance is paid by
Government to the employees to whom
residential accommodation has not been
provided, the nature of the allowance and
the amount thereof;

(d) the number of Posts and Telegraphs
employees, at Bangalore and the number
of employees out of them to whom Govern-
ment have provided residential accommo-
dation; and

(e) the arrangements proposed to be
made by Government to provide residential
accommodation to the remaining employees
and the time by which such arrangements
are likely to be made 7
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THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI SHER SINGH) : (a) 17,010
(Gazetted & Non Gazetted).

(b) 1,050,

(c) House Rent Allowance is being paid
to P & T employees serving in classified
cities only. For this purpose the cities
have been classified as “A", “B-1", “B-2"
and “C" according to population figures
as revealed in 1961 census and different
rates of HRA have been prescribed accord-
ing to the classification of the station con-
cerned. As Bangalore is an only “B-1"
Class city, H. R. A. is being paid at the
following rates:

Pay below Rs. 100—Rs. 15/- P. M.

Pay between Rs. 100is 157 of pay subject
to Rs. 3,000/- a minimum of Rs. 20/- and
maximum of Rs. 300/-.

There are about 13 “C" Class stations in
Mysore State. In “C" clgss cities, H, R. A.
is being paid at 7 1/2% of pay upto a
pay limit of Rs. 620/- subject to a mini-
mum of Rs. 7.50 and a marginal adjust-
ment of amount by which pay falls short
of Rs. 665/-. No special allowance has
been sanctioned to P & T staff posted in
Mysore State to whom no Government
accommodation has been sanctioned.

(d) 5,268,
105.

(¢) Arrangements pioposed to be made
to provide residential accommodation are
as under:

Bangalore City : Quarters under cons-
truction for officers and staff .. .. 60.

At other places :

(i) Sites purchased and plans/estimates
under preparation and sanctions for cons-
truction of quarters is to be issued :

1. Mercara 4 quarters in addition to
12 existing.
2. Mangalore 37 quarters in addition to
6 existing.
24 quarters,

sanction to be issued,

3. Gulbarga
4. Tumkur
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5. Raichur 10 quarters.

6. Pollibetta 2 "

7. Hiriyar 6 »

8. Arsikers 12 "

9. Chitradurga 20,

10. Bellary 10 »”

11. Devangre 18  ,, in addition to 12

existing.
12. Humnabad 8 "
13. Badami 2 .
14. Bhalki 2 .
15. Hosanagara 2 "

(ii) Sites under acquisition for construc-
tion of staff quarters:

Mysore.
Belgaum.

. Hubli/Dharwar.
Haveri.
Indi.

. Shimoga.
Kolar.
Bidar.

. Nipani.

. Bijapur.

. Hassan.

. K.C.F.

. Coondapoor.
. Puttur.

. Udipi.

. Birur,

I R

—— e e e
2o B W N = o

Firm target dates cannot be visualised at
present in cach case. Efforts will be made
to impelement progressively during the 4th
Plan.

Import of Milk-powder, Butter, Ghee, Cheese
and Curd

2739. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether Government are aware that
milk-powder, butter, ghee, cheesc and curd
of the value of crotes of rupees are impor-
ted from foreign countries; and

(b) il so, whether itis attributable to the
indiscriminate slaughter of milch-cattle in
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India with a view to exporting their meat
and hides and skin tc the foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) During the wear 1968-69,
India impoited 48,480 tonnes of milk
powder, ghee, cheese and curd and other
milk products of the wvalue of Rs. 13.98
crores. This includes 45418 tonmes of
skimmed milk powder of the value of Rs.
12.20 crores imported (a) for use of the
Dairy plants to off-set the imbalance of
milk supply between flush and lean seasons
and for manufacture of infant food etc. and
(b) by UN Agencies and other foreign
humanitarian organisation as gifts to the
Government of India for relief, rehabilita-
tion school feeding and other welfare
schemes.

(b) During the vyear 1968-69, India
exported during the course of normal trads,
12,218 tonnes of calf leather, leather of
other bovine cattle and equine leather and
hidesand skins of the value of Rs. 13.18
crores. No exports of meat of bovine
animals were made. As a large no. of
States have prohibited the slaughter of
cows and calves and other milch and
draught cattle in accordance with the direc-
tive principle contained in Article 48 of the
Constitution the impoit of milk and milk
products cannot be attributed to indiscri-
minate slaughter of milch cattle. The
real reason is the low milk-yield of Indian
milch cattle.

Scheme of Cheap Framing Tools for Farmers

2740. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government propose to
formulate a scheme to make cheap farming
tools available to the farmers; and

(b) il so, the details thereofl?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). Whereas the
Government of India does not propose to
have specific scheme to make cheap farming
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tools, it has been encouraging the various
State Agro-Industries Corporations and the
private manufacturers to make these for
supply to farmers at reasonable rates.
Besides, some 1. A. D. P. Workshops are
also manufacturing implements for supply
to farmers at reasonable prices. Lately,
the Government has also undertaken,
thiough Agro-Industries Corporations,dis-
tribution of some quantities of iron and
steel to the fabricators of implements at
controlled prices.

Price of Wheat in International Market

2741. SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the price for wheat according to the
latest International Agreement and the
comparative price in our own markets for
our wheat;

(b) in view of the surplus world produc-
tion, whether there is any fall in the wheat
import prices paid by us; and

(c) what will be the total quantity of
wheat programmed for import during this
year and at what average price?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Two statements giving maxi-
mum and minimum prices under the Wheat
Trade Convention of the International Grains
Arrangement, 1967, which came into force
on the Ist July, 1968, and the maximum
and minimum wholesale market price of
wheat at important selected centres in India
in 1968 and 1969, are laid on the Table of
the House. [Placed in Library. See No.
LT-2233/69.]

(b) Yes, Sir.

(c) From 1st of January to the end of
October, 1969 a total of about 2.78 million
metric tons of wheat were imported at an
average price of Rupees 462 per metric ton.
A further about 271 thousand metric tons of
wheat are  expected to be reosived during
the rest of the calendar year 1969,
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Government News Agencies for Parliamentary
Reporting on Economic and Administrative
Subjects

2742. SHRI LOBO PRABHU : Wwill
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether in view of the necessity for a
share in Parliamentary reporting on econo-
mic and administrative subjects, Govern-
ment propose to set up their own news
agencies or use the AIR for the purpose;

(b) whether Government also consider
it worthwhile asking the Press Council to
consider improvement in the Parliamentary
reporting, particularly on economic subjects
as this is essential for the proper working of
democracy ; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRII. K. GUJRAL ) : (a) AIR Corres-
pondents do cover Parliamentary pro-
ceedings for inclusion inthe news broad-
casts. Government have no proposal at
prescnt to set up an internal news agency
under the aegis of Government.

(b) and (c). The Press Council has been
set up inrer-alia for improving the standards
of newspapers which includes Parliamentary
reporting.

Distributi of Mech d Boats in South
Kanara District

2743, SHRI LOBO PRABHU : Will the
Ministet of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether the programme for supply
of mechanised boats through Co-operative
Societies will be completed this year in the
South Kanara district; if not, what will be
the balance of boats to be constructed;

(b) since there is unsatisfied demand
whether the programme will be extended
with at least 80 new boats annually;

(c) why the staff were not in a position
to work on the trawler already delivered
for the South Kanwa District and whether
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Government will ask the State Government
to take appropriate action against the offi-
cials at fault;

(d) when the second trawler will be
delivered and whether the staff for it is
being readied; whether equipment is ready
for use in surface fishing as soon as there
are two trawlers; and

(e) how many mechanised boats are
given to Karwis, Christians and Muslims
and others who do not belong to the Mogavir
community but are engaged in fishing and
how many applications from these other
communities are now pending and why ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE : (a) and (b). The
South Kanara District Cooperative Fish
Marketing Federation had proposed the
introduction of 240  mechanised boats
Guring the three ycar period commencing
from the Ist October, 1966. By January
1969 the Federation had constructed 140
mechanised boats. The present position
and the plans for the future of this pro-
gramme are being ascertained from the
Government of Mysote. The relevant
information will be placed on the Table of
the Sabha.

(¢) to (e). The second trawler ordered by
the Government of Mysore was scheduled
for delivery on 30th October, 1969. The
date of handing over of the trawler to the
Government of Mysore will be ascertained
and the information placed on the Table
of the Sabha. The administrative and
technical arrangements for the opera-
tion of the trawlers and the allotment of
boats are entirely within the purview of the
State Government.

Alleged Mismanagement in Samachar
_Bimarati News Agency

\m{ SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state:

(a) whether the Prime Minister received
a representation dated August 6, 1969 from
the Delhi Union of Journalists regarding
mis-managzment in the Samachar Bharati
News Agency;
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(b) if so, the main issues raised in the
representation;

(c) whether Government have investiga-
ted into the charges againt the News
Agency; and

(d) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI L. K. GUJRAL ) : (a) Yes,
Sir.

(b) The main issues raised in the repre-
sentation related to :
(i) Victimization of staff,

(if) Appointment of only one Director
who is a journalist,

(iif) The Samachar Bharati Parishad
provided for in the Articles of
Association has not yet been consti-
tuted.

(iv) Improper  removal
General Manager.

(v) There has been no General Body
Meeting of Shareholders for the
years 1967 and 1968,

(vi) Salaries of the staff are withheld for
months and there was a strike in
Madras and notices of strike in
other places.

(vii) There is no provision for Contribu-
tion to the employess Provident
Funds nor are there wage scales.

(viii) Discrimination in fixing rates of
subscription for the same type of
service.

(c) and (d). The Samachar Bharati is an

independent News Agency and the Govern-
ment has nothing to do with its working.

of former

Reduction ip Time of Sindhi Programme
from All India Radio, Bhuj

s
276, SHRT GEORGE FERNANDES :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state:

(a) whether the time of Sindhi language
programme of All India Radio, Bhuj has
been reduced recently;
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(b) if so, the reasons therefor;

(c) whether Government have received
any protest in this regard; and

() if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICA-
TIONS (SHRI I. K. GUJRAL ) : (a) No,
Sir.

(b) Does not arise.

(c) and (d). The Member concerncd
addressed a letter to the Minister in this
regard and a reply was sent to him.

waei & fram el g dwE
gfaerd

2747. st woiw Tag wd@fn o an

AT qUT T SR HA HET 02
ATE FT FIT F9 5 ¢

(%) =1 7 A9 & & 35% fawm
& 9z AT 9w & frem @
fed § fo dogasedl 31 944 g9
a1 A ¥ZF F1 A% IFwE  giaad
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@ sam 3% FrameaEi ¥ fou g
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A A1 SFGBE ITET & FHwmg H
TE FATAT AT AFAT |

(1) wrv Aee OEt & sHEiEE
¥ 91 SAEH  wET 9gd 4, a@
26-11-69 &1 =TT 9T IFT & |

Reclamation of Waste Lands and its Allot-
ment to Landless Labour

2748. SHRI MANIBHAI J. PATEL :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have issued
directives to State Governments to continue
the reclamation of waste lands and their
allotments to the landless;

(b) whether Government have promised
to assist the State Goveraments in this
regard in order to locate waste land and
reclaiming them; and

(c) whether Government  propose  to
study the rules framed by State Governments
for reclamation of wastc lands and allot-
ment in order to sec that there is no bias in
favour of a particular community and if so.
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a)and (b). During the Third
Five Year Plan period, a scheme for recla-
mation of wasteland and resettiement of
landless agricultural labour was initiated
in various States. The Central Govern-
ment granted financial assistance to the
States for this scheme by way of grants and
loans. After the Third Plan, the scheme
was continued on year-to-year basis to the
extent of the “spill-over” programme.
This position obtained until 31-3-1969.

2. In accordance with the decision of the
Mational Development Council taken at its
meeting held in September, 1968, the said
scheme stands transferred to the State
Sector with effect from  April, 1969.
According to the available information, the
following States have made provision in
their  State Budgets for continuing the
scheme during 1969-70.
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(1) Andhra Pradesh.
(2) Bihar.

(3) Madhya Pradesh.
(4) Mahrashtra.

(5) Tamilnadu.

(6) Uttar Pradesh.

3. To identify wastelands, which could
be easily reclaimed, a survey was under-
taken in 1959. This survey indentified
about 0.45 million hectare of land in
blocks of about 100 hectarss and above.
Another survey to locate lands in blocks of
less than 100 hectarcs was also taken up
during the Third Plan period as a Centrally
Sponsored Scheme for which the Central
Government gave financial assistance to
the States to the extent of 100% grant
subject to a ceiling Rs. 50,000 per district.
As a result, about 2.2 million hectares of
wasteland have also been indentified. The
residual part of this scheme has also been
transferred to the State Sector. The quan-
tum of Central assistance applicable to
State development schemes will be admissi-
ble in respect of the two schemes referred to
above.

(c) Land being a State subject, each
State Government is free to frame its own
rules for allotment of land. The questionof
Central Government going into the merits
of the rules so framed by the State
Governments does not arise.

Scheme for Financing of Dairy Development
Projects

2749. SHRI SITARAM KESRI : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether it is a fact that the State Bank
of India have drawn up a scheme for finan-
cing the Dairy Developments Projects
sponsored by the Statc Governments Co-
operatives and Corporate Bodics;

(b) if so, the details thereof’; and

(c) the agencies that have come forward
to take advantage of the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : {a) Yes.
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(b) A statcment is laid on the Table of
the House. (Placed in Library. See WNo.
LT-2234/69).

(c) Mostly, individuals have come foi-
ward to take advantage of this financing
scheme. Upto the end of September, 1969,
the State Bank group granted 218 dairy
loans with limits aggregating to Rupees 75
lacs.

Payment against Postal Life Insurance
Policies taken before Partition

2750. SHRI DHULESHWAR MEENA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether Government have taken any
decision regarding payments to the Policy-
holders of all Postal Life Insurance Policies
taken befeore pariition by displaced persons
migrated from Pakistan to India (who had
joined India Government Service after
1-4-1948) which had matured in 1949 and
onwards and for which up-to-date payments
of premia were made by the policy-holders
tothe P & T Department in India;

(b} if so, the number of such cases year-
wise where payments have been made;

(c) the number of cases pending and the
reasons for the delay for making the pay-
ments;

(d) when these pending cases will be
disposed of; and

(e} whether Government will pay them
the interest on that amount for the delay
in paymeni to them from the date of
maturity, and if not, the reasons thercfor?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING: AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) At the 4th
mecting of the Implemcntation Committee,
constituted under the Moveable Property
Agrecment, held at New Delhi on the 16th
and I7th April 1958, an agreement was
reached with Pakistan that the claims of
Pakistan liability PLI policy holders who
migrated to India upto 30-6-1955 may be
settled in India on the basis of authorities
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for payment to be issued by Pakistan,
The said agreement also covers the cases
referred to by the Hon'ble Member.

(b) and (c). PLI does not have ready and
reliable means of collecting complete
information of the type of Pakistan liability
policies specified by the Hon'ble Member.
However, information regarding all cate-
gories of Pakistan liability policies is being
collected and a statement will be laid on the
Table of the Lok Sabha in due course.

(a) Payment will be made as soon as
authorities for payment are received from
Pakistan.

(e¢) There is no question of payment of
interest by the Government of India for the
belated settlement as the liability of the

policies in question devolves on the Govern-

ment of Pakistan.
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A feweit FaFm
1967-  1968- 1967-  1968- 1967- 1968-
68 69 68 69 68 69
EELT £ 85.00 50.80 82.00 47.50 105.19 83.50
feom< 63.00 35.95 46.25 32.00 82,50 52.50
AT 31.87 32.50 36.25 31.87 58.75  36.80
FE 45.00 32.09 40.62 32.50 58.75 34.33
T . 4500 33.06 42,50 33.75 . 66,75 35.00
(E’) T & (b) The main findings of the inguiry
report were as follows:
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Inquiries into the Affairs of Delhi Consumers’
Cooperative Wholesale Store Ltd.

2763, SHRI B. K. DASCHOWDHURY :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the inquiry into the affairs
of the Delhi Consumers’ Cooperative
Wholesale Store Ltd. has been completed
and liguidated by the Delhi Administration;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The inquiry has been comple-
ted and necessary action takenm by the
Delhi Administration.

(i) There were faulty purchases and
other transactions leading to a loss
of about Rs. 2.30 lakhs to the
Store;

(i) Out of the 11 elected members of
the Managing Committee, 10
members  represented  member-
societies, who had defaulted in
payment of dues to the store and
were, thus, ineligible to continue as
members of the managing committee
of the store, under its bye-laws;

(ifi) Supply of goods to member-socisties
on credit was not properly regula-
ted, resulting in heavy overdues;

(iv) There was unnecessary and unjusti-
fied expenditure on establishment
and contingencies;

(v) The funds of the store were misused
by some members of the managing
committee;

(vi) The accounts of the store were
heavily in arrears and its working
was inefficient and uneconomical
resulting in heavy losses;

The managing committee of the store has
been superseded and a new Managing Com-
mittee nominated with effect from dth
October, 1969, Besides, the services of an
Assistant Registrar of Cooperative Societics
have becn lent to the Store to work as its
General Manager.
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Decisions taken at F. A. O. Conference held
at Rome

2764. SHRI K. ANIRUDHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the main decisions taken at the F.O.A.
Conference held recently at Rome, as far as
India is concerned ; and

(b) the main recommendations of the
Conference?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b).
The 15th session of the F.A.O. Conference
concluded only on 27th November, 1969.
Some of the important decisions taken by
the Conference are:

(/) The conference approved a budget
of §70,568,000 for the two years
1970-71.

(ii) It approved the measures taken or
to be taken by the Director General
as a follow-up of the Organisation’s
Re-organisation Plan, with a view
to having more effective control on
field programmes.

(éii) It considered the Director General's
proposals in respect of the new
stratcgy of six areas of concentra-
tion.

(iv) It fixed the target for the World
Food Programme at %300 million
for the next biennium.

(v) It extended the period of operation
of Freedom-From-Hunger Cam-
paign for 10 years.

(w) It admitted two new members,
Czechoslovakia and  Southern
Yemen, to the Organisation bringing
the total membership to 119; and

(vif) India has again been elected as a
member of the F.A.0. Council and
the Committee on Commodities
Problems. An Indian has also been
clected to the Programme Commit -
tee of the F.A.O.

DECEMBER 4, 1969

Written Answers 180

Markct Bulletin over Al India Radio

2765. SHRI K. ANIRUDHAN : Will
the MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether a study has been made to
restart the market-bulletin in  All India
Radio; and

(b) if so, when it will be re-started ?

THE MINISTER OF STATE IN THE
MINISTRY OF. INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). The
matter was examined in detail. It was
found that the market price bulletins did
not serve much purpose and were generally
not popular with listeners. It is therefore
not proposed to re-start the broadcast of
price bulletins fiom All India Radio.

T{E Y FHA K IFA G
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Scheme to open Savings Bank Account in
Post Offices functioning in Rural Areas

2767. SHRI ONKAR LAL BERWA :
SHRI DEORAO PATIL :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that Government
have formulated a scheme to open Savings
Bank in all the Post Offices functioning in
the rural areas; and

(b) if so, the time by which it would be
done in all the Post Offices functioning in the
rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING; AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Government
have as a matter of policy, been extending
the Post Office Savings bank to the re-
motest areas in the rural parts of the country
and to vest as many offices in the rural
areas as possible with Savings Bank power.

(b) No time limit has been fixed, but
facility is extended to a rural post office,
if there is a reasonable demand for it and
arrangements for security for custody and
remittance of cash are made.

Rehabilitation of Repatriates from Burma
and Ceylon in Andaman Islands

2768. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) the progress made in regard to the
reported proposal to set up the following
institutions for the rehabilitation of repatria-
tes from Burma, Ceylon and other countries
in the Andaman Islands;

(/) Andamans Development Corpora-
tion;

(i) Repatriates Cooperative and Fi-
nance Bank together with briel
details about functions of cach
separately;
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(b) whether it is proposed to provide
concessions to Industrialists for employ-
ment for the repatriates and rationalisation
of the terms and conditions on which
housing and business loans will be granted
to them;

(c) if so, the details of the concessions
to be provided to the industrialists;

(d) whether it is also proposed to re-
organise the Rehabilitation Industries
Corporation to help in establishing indus-
tries for resettlement of repatriates; and

(e) the progress made in this connection
together with brief details of the extent of
assistance and the manner in which it will
be given?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) (i) The
question of setting up an Andamans De-
velopment Corporation is under considera-
tion.

(ii) The Repatriates Co-operative
Finance and Development Bank was regis-
tered under the Madras Mulii-Unit Co-
operative Societies Act, 1942, on 9th
September, 1969. The bye-laws of the
Bank have been framed. The Board of
the Directors has been constituted and the
Chairman appointed. The Managing Direc-
tor has been selected and shall shortly be
in position. The first meeting of the Board
of Directors was held at Madras on the 19th
November, 1969,

The main object of the Bank is to help
promote the rehabilitation of repatriates
from Ceylon and Burma. The Bank will
advance loans to repatriates, co-operatives
of repatriates and Companics employing
the repatriates.

(b) and (c). Provision has becn made by
Section 80 H in the Income-tax Act, 1961,
as amended by Finance (No. 2) Act, 1967,
for the grant of a special tax concession to
Industrial Undertakings, rewly set up in
India, which provide employment mainly
to displaced persons from Esst Pakistan
and repatriates from Burma, Ceylon,
Mozambique, cte. The tux concession is
that an assessec deriving profits and gains
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from mnew industrial undertakings whick
employ displaced persons and rcpatriates
will be entitled to deduct from his total
income fifty per cent of the profits and gains
derived fiom such undertakings, sub-
ject to a maximum deduction of rupees
one lakh. The deduction will be admissible
for ten successive years commencing from
the accounting year in which production
commences. This  special income-tax
concession is in addition to other normal
concessions, such asthe tax holiday and
the development rebate admissible to all
new industrial undertakings.

(d) and (e). The working of the Rehabili-
tation Industries Corporation Ltd. has
been examined by the Board of Rehabilita-
tion set up by the Govt. of India in 1968,
The report of the Board has just been
received. A decision about the re-
organisation of the Corporation would be
taken after the said report has been
examined. It may, however, be mentioned
that the repatriates are even now cligible for
employment in industries set up by the
Rehabilitation Industries  Corporation
Limited.

Area under Cultivation of high breed Jawar in
Maharashtra

2769, SHRI DEORAO PATIL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) the area under actual cultivation of
High breed commercial Jawar in Maha-
rashtra for the years 1968-69 and 1969-70;

(b) the targets fixed for cultivation of
this crop for these years; and

(c) the reasons for low arca under culti-
vation of High breed commercial Jawar
in the Maharashtra State for the year
1969-70 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : (a) and (b),
Against the target of 25.50 lakh acres
fixed by State Government, an area of about
13.16 lakh acres was coverzd under hybrid
jowar in Maharashtra during 1968-69,
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For the year 1969-70, the State Govern-
ment had planned to cover an area of 27
lakh acres under hybrid jowar. This
comprised 25 lakh acres during kharif and
2 lakh acres during rabi-summer season.
The estimated coverage during Kharif, 1969
is reported to be 7.48 lakh acres. The
Rabi Summer sowings are yet to take
place.

(c) The principal reason for the low
acreage was the late and erratic monsoons
in the area,

Scheme for Deferred Payment for Procured
Foodgrain

2770. SHRI DEORAO PATIL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whether Government have considered
the recommendation of the Agricultural
Prices Commission that with effect from the
current procurement scason a scheme be
instituted for the deferred payment of a
certain proportion of the procurement price
for the different foodgrains and to use the
proceeds  for providing credit and other
type of developmental assistance to small
farmers and Agricultural Labourers; and

(b} if so, the steps taken by the Govern-
ment to implement the above scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE): (a) and (b). The recom-
mendation was discussed in the Chief
Ministers’ Conference held on 27-9-1969
and was not found acceptable.

auf ax afem wfw wfa

2771. it ¥EE ofew . w=T AR
war wfE W=l ag qOT & FAT S
f&

(7) feaw uws wfw &ft & ol
Fut 9% sfEd §;

(=) feaft awe sfw & fou faard
gfaarst 1 swaoar &
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(7) = ag 79 & fv faes o
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Deterioration in Law and Order Situation
in Coal Fields

2774. SHRI RABI RAY : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state:

(a) whether he has tried to probe into
the reasons for the deterioration in the law
and order situation in the coal fields: and

(b) if so, the dectails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) and (b).
Law and order is a matter which falls in
the State spherc. The question of Central
probe does not arise.
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Supply of Rice to Kerala

2775. SHRI YASHPAL SINGH : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state:

(a) whather Government have sufficient
rice stock to supply to Kerala;

(b) if so, whether they are in favour of
increasing ration of rice for the people of
Kerala; and

(c) whether any memorandum has been
received from the Kerala Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Government have adequate
stocks of rice to meet the immediate dis-
tribution reguirements of Kerala.

(b) No, Sir. The stocks of rice available
in Kerala depots with the future estimated
supplies, are expected to be just sufficient
to maintain distribution of rice in Kerala
uninterrupted only at the rate of 120 grams
per adult per day for the major part of the
year and 160 grams per adult per day
during the lean months.

(c) No, Sir.
I w ot
2776. »it aoaw fag : #1 W@
aqn g w4t 7z Fa &1 Far w0t F
(F) 7ar awwre S & Soqea §
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Supply of Foodgrains to Tripura

2777. SHRI A. K. GOPALAN
SHRI P. P. ESTHOSE :
SHRI E. K. NAYANAR :
SHRI MOHAMMAD ISMAIL :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the total amount of rice and wheat
supplied to Tripura during 1966-67, 1967-68
and 1968-69;

(b) the total food deficit for Tripura
during these years;

(c) whether foodgrains supplied was
adequate;

(d) whether Government are aware that
several dozens of starvation deaths took
place in 1969 due to scarcity conditions in
Tripura; and

(e) whether Government proposes to re-
sanction subsidy on foodgrains supplied
to Tripura to bring down its price withip
easy rcach of the starving people 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Central supplies of food-
grains are reckoned by the calendar year.
The total of rice and wheat supplied to
Tripura from the Central pool during each
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of the years 1966 to 1969 were as follows:

Year Supplies in
'000 tonnes
1966 26.9
1967 34.8
1968 55.6

1969 (Upto 31/10) . 28.5

(b) In the absence of a scientific consump-
tion survey, it is difficult to estimate the
actual deficit of foodgrains in any area
during any particular period. However,
the demands received from the Tripura
Administration during these years were as
follows:

Year In 000
tonnes
1966 39.0
1967 51.0
1968 69.1
1969 56.3

(c) It was possible to maintain Govern-
ment distribution of foodgrains with the
supplies made by the Centre and the quanti-
ties locally procured.

(d) No such case has been brought to the
notice of the Government of India.

(e) The issue price of foodgrains from
Central stocks is the same for all areas.
Whenever any grain is subsidised the sub-
sidy is built into the issue price. Govern-
ment do not give any subsidy specially for
any arca and accordingly there is no
proposal to give special subsidy for the
distribution of fcodgrains in Tripura.

Post Offices in Tripura

2778. SHRI K. M. ABRAHAM :
SHRI BHAGABAN DAS :
SHRI MUHAMMAD ISMAIL :
SHRI GANESH GHOSH :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) the total number of Post-Offices in
Tripura, category-wise, and the total number
of employees engaged there;

{b) whether this number of Post Offices
is adequate; :
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(c) if not. whether new Post Offices will
be opened; and

(d) if so, the names of the localities
where the opening of the new Post Offices has
been proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGF) : (a)

Post Offices :

Head Offices .. 1

Sub-Offices .. 53

Branch Offices 226
Employees engaged :

Departmental . . 549

Extra Departmental .. 590

(b) There is scope for apening more post
offices.

c) Yes.

(d) 12 Post offices were proposed to be
opened during the current vyear. Post
offices have already been opened at the
following four places :

1. Siddinagar
2. Purathal Rajnagar
3. Gobardi

4, Kirthanthli

Orders for the opening of post offices at
the following 8 places have been issued and
they will be opened shortly :

. Puranrajbari
. Gumti Project
. Baruakandi

. Subhash Park
. Bardwali

. Balitilla
Matabari

. Netajinagar

- N - NV O N TR S

Extension of Cinemas to Villages

2779. SHRI K. P. SINGH DEO
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether the Govt. have asked the
State Governments for the extension of
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cinema facilitics to villages as a matter of
priority;

(b) if so, the response received from State
Governments;

(c) the extent to which Government
propose to give assistance for the proposed
scheme; and

(d) the object likely to be achieved as
a result thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) :(a) Yes, Sir.

(b) Replies from some of the State
Governments have not been received so far,
Others have intimated that they are examin-
ing the suggestion.

(c) No financial assistance is proposed to be
granted by the Central Government for the
purpose.

(d) If a large number of new cinema
houses can be set up in the rural and semi-
urban arcas of the country over the next
few years, it will achieve several objects
which Government consider important.
Firstly, it will relieve the present stranglehold
of the rich exhibitors and rich producers on
the cinema industry by providing an outlet
for comparatively low-cost films of good
quality which find it very difficult to get
released in the present set-up of the industry.
It will, of course, provide gainful employ-
ment to a large number of people in the
rural and semi-urban arcas. These cinema
houses will naturally provide the rural
masses with a source of healthy entertain-
ment. And, last but not the lcast, it will
lead to gencral development of the film
industry.

Losses incurred by Agricultural Credit
Societies

2780. SHRI K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

{a) whether it is a fact that Agricultural
Credit Societies in the country have been
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incurring heavy losses in spite of substantial
aid by the Government ;

(b) if so, the names of the States and the
number of such societies which have been
incurring heavy losses;

{c) the extent of the losses incurrod by
these societies during the last two years as
compared to the aid given by Govrenment;

(d) the reasons for the losses incurred by
these Societies; and

(e) the steps proposed to be taken by
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No Sir. Out of 1,71,804
primary agricultural credit societies in
the country as on 30-6-1968 only 39,112
societies (about 23 per cent) were working
at a loss, while 1,20,828 societies
earned a profit and the rest did not
earn either a profit or loss. Government
aid in the form of loans and grants is given
only for a few specific purposss to selected
societies.

(b) and (c). The data for the years 1966-67
and 1967-68 as contained in the statistical
statements published by the Reserve Bank
is given in the statements laid on the Table
of the House. [Placed in Library. See No.
LT—2235/69]. Data regarding Government
aid in the form of loans and grants relate to
all credit societies as figures of assistance
to societies which incurred losses are not
separately reported.

(d) The reasons for losses vary from society
to socicty and State to State. Generally,
however the losses can be attributed to
lack of adequate business turnover,low
coverage of cultivaling families and -opera-
tional deficiencies.

(e) A programme for revitalisation/ re-
organisation of the agricultural credit so-
cieties to form economically viable units is
being pursued vigorously by the State Go-
vernments. Steps are also being taken to
improve the managerial efficiency of the
societies.
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Pre-issue of Commemorative stamp on
Inter-Parliamentary Union
Conference

2781. SHRI K. P. SINGH DEO :
SHRI P. C. ADICHAN :
SHRI YASHPAL SINGH :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether it is a fact that the Inter-
Parliamentary Union Conference Comme-
morative Stamp was issued earlier than the
scheduled date;

(b) if so, whether Government had
inquired into the leakage of the stamp;
and

(c) if so, the result thereof and the action
taken by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c). Such a
report had appeared in the Delhi editions
of the Statesman and the Indian Express
dated 30th October, 1969. The philatelist
who claims to have the prematurely issued
stamps would not make it available for
enquiries. However, the matter is being
further investigated.

Setting up of Buffalo Farms in States

2782, SHRI N. K. SANGHI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Union Government have
decided to locate a buffalo farm in Tamil
Nadu;

(b) if so, what would be the cost and
capacity of the farm;

(c) whether any foreign assistance would
be utilised for this farm;

(d) if so, the nature of the assistance that
is likely to be utilised; and

() the number of such farms that are
likely to be set up and in which States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A proposal is under
consideration of the Union Government
for locating a Centrally sponsored Murrah
buffalo breeding farm at Alamadhi in Tamil
Nadu.

(b) The cost of establishing the Farm and
the number of cattle to be located thereon
have not yet been finally determined.

(¢) No.
(d) Does not arise.

() There is no proposal at present to
set up any other Murrah buffalo breeding
farm in the Fourth Five Year Plan,

Foreign and Indian Films not granted Certi-
ficates for Exhibition

2783. SHRI ARJUN SINGH
BHADORIA : Willthe Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether it is a fact that the Central
Board of Film Censors refused certificates
to some Foreign and Indian Films during
the last 3 years till November, 1969;

(b) whether appeals were reccived by
Government against the decision taken by
the Board in this regard; and

(c) if so, the names of the Foreign and
Indian Films which did not get certificate
for public screening ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) Yes, Sir.

(b} Yesinsome cases.

(c) The names of the Fureign and Indian
films which did not get certificate for public
screening are contaired in the statements
laid on the Table of the House, [Placed in
Library. Sve No. LT-2236,69)

Land to landless Tribals in Madhya Pradesh

2784, SHRI D. V. SINGH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number and percentage of land-
less Tribals in Madhya Pradesh engaged in
or dependent upon agriculture;
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(b) the steps so far taken for providing
land to such landless tribals in Madhya
Pradesh; and

(c) the schemes, if any, proposed for
implementation under 1969-70 and 1970-71
Annual Plans or under the Fourth Five
Year Plan as a whole, for providing land
to the landless tribals in Madhya Pradesh ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) According to available in-
formation there are 8,29,194 Scheduled
Tribe Agricultural Labourers in Madhya
Pradesh, constituting 59.32%; of the total
agricultural labourers in the State.

(b) Land being a State subject under the
Constitution allotment of land is done by
the State Governments who take into account
various principles and priorities. A centrally
sponsored scheme for reclamation of waste-
land and resettlement of landless agricultural
labourers was initiated in the States, in-
cluding Madhya Pradesh, during the Third
Plan period. Under this scheme the State
Government gave financial assistance to
landless labourers for starting farm opera-
tions on land given to them and expenditure
upto Rs. 750 per family was reimbursed by
the Central Government. Grant was also
given for the reclamation of wasteland upto
Rs. 750 per hectarc. Under the said scheme
13,024 families were rescttled in Madhya
Pradesh upto 31-3-1969 as indicated below:—

Categories of families resettled No. of
families

Harijans .. . .. .. 5,184
Adivasis .. 4,708
Others 3,132
13,024

The scheme stands transferred to the State
Sector with effect from 1st April 1969,

(c) The Fourth Plan as well as the annual
plan of 1970-71, is yet to be finalised.
According to the available information the
Government of Madhya Pradesh has made
a budget provision of Rs. 5.10 lakhs for the
year 1969-70 in the State Budget for resettle-
ment of 410 landless families. Separate

DECEMBER 4, 1969

Written Answers 196

figures for resettlement of landless tribal
families are not readily available.

Report of Committee on conditions of
Railway Licensed Porters

h_ﬂBS SHRI GEORGE FERNANDES :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Report of the Committee
1o enquire’into the conditions of Railway
Licensed Porters has been received;

(b) if so, the principal recommendations
made by the Committee;

(c) if not, when the report is likely to be
received ;

(d) whether Government have received
representations from the organisation of
Railway Licensed Porters for amelioration
of their conditions; and

(e) if so, the action proposed to be taken
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) Yes.

(b) Copy of the report of the Study Group
is available in the Parliament Library,
Chapter IX of the Report contains the re-
commendatidns of the Study Group.

(c) Does not arise.

(d) Yes, a representation from the Indian
Railway Licensed Porters  Federation,
Bombay was received by the Ministry of
Railways in September 1969 for the grant
of travel concessions to the licensed porters
working in between Bombay VT and Kalyan
Stations.

(e) Federation's request could not be
acceded to by the Ministry of Railways,

HTETIEATO! § GHTETC AEwi gr
WIRET el Wi sufaaat & ami s
T IR

2786. =it fawfa fes: w1 g
AT ST HIX AR HodT A FAH
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HEEHTL HaTaq | oW Har (s -
afga fomR): (%) 0, g 1 sifds
(Awrafran wae dYo d¥o) & waArfus
SFI9 1 597 f7q12 T24 ¥ s@rs, 1969
F siferw aoaTz & Ay gE A 1 TR
IIC T Y AT FeaiE s, T
AT wem #% foret & o w7 g6 Ffw
feam & awerfa wm, drdy @i
wrz frEmeT & oF afewrd & we-
famifal & #rg 39 &7 1o
(5-8-1969 & 12-8-1969) T 6
o=t & =wan 65000 uFE &9 #
sifoe & g IT 1 ST A

fafem feedl 9T 21 9F9 &
STHAFAT & ATUTC 9T gria wr &rAT
# yqaTT 325 whres as mmar
T g

(=) ft, #F  5ma wd FE
7 Fzaras  srafaar  gased Of ar
ITAT eaqeqr TT 0TI 41 e ‘FwhAar
% frdaw ¥ fod 379 747 3214 & 7627
# fRamat &1 @97 w7 fzar aar 4r |
TAFTT FFET TF & 31T F FAG, U
# iy fawmr %1 agaar & feamt aa
ag® &1 A & & A 7,000 oFF &4
JraTia FX fear A@r 9r | gas
fozaa ¥ foi Wi FTPTE & W o
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fear mar, wifs b @F faea 69
o afmfea 4, g g & a=my T
1 1 g &7 & T fod afw
¥ Tiromr § ST AE fEE 9 e
qr | weet A gw o=t # sifae
¥ wffg ¥ ot gard foswa 9 s
1969 & wrer fFgr @y 3T 27 sra
1969 #1 30,500 wFg G& ¥ wEA
FLT g qur #< fomr mar g g
¥ faeg fagawr summ s & fodr
FIH FT TEF AT Freaws Aafaat
s o#t T R afw ' fegEw
Tr fraifam fran s avet & =
40,000 TFT 7T |

™ gAY &1 A w3 & ol
yrET wed fafw & seia fremas
aafegt 1 s o< 50 fawa sEw
AT 25 gfree ®=or & w9 F FE0
|Ergar W waTE s A

Ffaz & srFl g9 F a9, g9
wfewin =i # woe d0fas 9w
= WX s famfay 4, st &
qfet 1 i @ AT G #T A aET
T G, W A | T W gE:
‘ot fFEm 0T g

g ¥ wEe |’ FEEl s T
& fadew & fod wit vwg Iug fFg
T A T FEEEET 59 F g aTet
afr & wrics a0t g2 |

it ax T ema faam s
@ ST g g @t foet & s
Fagy s o &7 feafa fagae §
Ll

(7) <, 7@ | TSE F AT T
&ai & fFaEt 1 freArss afuat
a1 g T IUFECN Afgd I
{OTE JUTeH F1 AW | garg fowm
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W oaftear & snfsr fer R oaR
swrfaq foei & faeqe ® @ wfw &
fozaa frar mar | Sz s
% afafe oor s & Sfeaz
feswm e am & i #r groftfae
A & fordt e 30 fizd @ gfen
50 sfrma snfas wgm@ar o faafa
FC AT fwaa frar | agat, o wte
FrrA fad afgr aga ¥ fa=i &
T 20 wfEm 30 Ao, Mo THo dlo
5 sl @17 10 sfam g St #re-
TE srafear feamT € 50 s
i wgraaT 9% faaf # w

wfa &4t #1 fage sfv ¥,
W qa frezFs T frgaer
A frdgw wfufras, 1953 (1953
1 XXII stfufrg) & @r 3 5%
swaq sifagfam fFar mr ar )

e (fage) & e srrwramont
L5 ]

2788. =it fawfa faw :
=t %o fro AgwT :

T FAM TGV A W A
AT gg qATT FT FIT F4T 5 -

(%) 71 3g &9 2 f& wifgerd,
T (fage) § AT F
warfr w0 w1 forr @ 4 @ forn
™™ g W

(@) afz zt, @1 3 o= aF warfoa
7 frd s & Far w7

A AT S HATHT WL HAT
ferwma & Trow i (7 g0 Fo )
(%) Y, =&

(&) 5w 7@ & |
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Country-wide Government Stidios for Film
Production

2789. SHRI1 ARJUN
BHADORIA :
SHRI N. R. DEOGHARE :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

SINGH

{a) whether Government propose to build
Cinema studios in each State for the pro-
duction of films of their own; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATIOMN AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL} : (2) and (b). The
Central Government, at prescnt, have no
proposal to build cinema studios in each
state for production of films of their own.

Reorganisation of Press Information Bureau

2790. SHRI  ARJUN SINGH
BHADORIA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether Government propose to re-
organise the Press Information Bureau to
make it more effective; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) and (b). Signi-
ficant improvements in the functioning of the
Press Information Bureau have been effected
during the last few years in the light of the
recommendations made by the Small News-
papers Enquiry Committee and the Chanda
Committee. It is Government's constant
endeavour to ensure that PIB scrves the
neods of the Press adequately, and presents
Government's policics and programmes
effectively. To improve the quantity and
the quality of its services, PIB has now more
experienced personnel for handling press
and public relations of important sectors
of governmental activitics.

Regional and branch offices have been
strengthened and emphasis has been laid,
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in particular, on meeting the needs of small
and medium language newspapers. In the
Fourth Plan, it is proposed to open addi-
tional Offices at newspaper centres which are
not served at present directly. It is also
proposed to start services in Sindhi, thus
making available the Bureau's services
simultaneously in fourteen regional langua-
ges. Proposals are also under consideration
for setting up a full-fledged Hindi Unit at
Headquarters to handle, progressively,
simultaneous release of Hindi services.

Strengthening of the headquarters office
and the regional and branch offices of the
PIB and opening of new branch offices has
to be a continuous process and the matter
is, therefore, kept constantly under review.

Complaints against Moira Colliery, West
Bengal
2791. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether Government have received
serious complaints against Birla’s Moira
Colliery, West Bengal; and

(b) if so, the steps which government have
taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) and (b).
Information is being collected and will be
laid on the Table of the House after it is
received.

syt wgras § forg fafge sdong

2792, =t %o Fo faqwy : Fw
R a9 TEW W AR A a4y
AT FT FITFC F

(%) swrmEmit §  sEgdeE
r | & 9= & FUEl &7 S AT
g

(=) a1 3%7 72 ¥ fou wmer v
ofe@ & am A sdmafad g ;
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(7) afz g, &1 Fm srFraaTt F,
faedt & At segdrEo aEEEl A
ATfEea® ATt T ANT 39 T 0F
FFTE TAT-TEF 9T T@T A ; ST

(a) afe =2, &t swrmanlt &
Fg fo s Wt faar i ?

FEAT AT ST HaATe W HA
v & oo Wt (%0t o Fo THIW):
(7) % TREA TwEF § T €T
Tag Fam 2 :

(1) Hegmmesi, w@=iqar Aes
F EYH I TR &
SEIATE FT 9T q9T FAH
HEAWFAT F HTET IITH
T AW FT FET HEAT
qar

(2) srew s TEaTet #1 fafiman
¥ uFaT @W F b fomfen
AT WIS H Agrgar adn
THAT T YT Afgd TEAHr
s
(@) st 78, og & SEEw
FEEF ¥ a1 9t ¢ & ag aifea
qreF, T TU e gieEfd® WfA-
fafudi & med == @
() s 7 g2 |
(a) seFEF fEEF F 9ET &
ferdt St Trev=g g & 9ad oW waw
afafa & @ger SwieaT \ife anfe
F wfa & aICF wuT agfee & |
Regular Appointment of Casual Artistes of
ALR.

2793, SHRI S. M. JOSHI : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to refer to the replies
given (o Unstarred Question No. 1713 on
the 31st July, 1969, Unstarred Question No.
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4449 on the 21st August, 1969 and Unstarred
Question No. 5217 on the 28th August,
1969 regarding the casual artistes and Pro-
duction Assistants at A.LR. Delhi and
state :

(a) whether the information furnished
in part (b) of the reply given on the 28th
August, 1969 is not incorrect in view of the
information furnished in part (a) of the state-
ment;

(b) whether it is a fact that all the three
Production Assistants engaged at Delhi
were working on casual basis prior to their
selection as Staff Artistes; and

(c) whether this does not amount to
recruiting only casual employees of AIR
and the advertisements issued are only an
eye-wash, thus denying equal opportunity
to the outsiders ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir. But
the position was explained to the House in
reply to Unstarred Question No. 1610 on
27th November, 1969.

(b) No, Sir. Only two were so working.

(c) No, Sir, The cases of all applicants,
whether inside or outside AIR, were duly
considered.

Demands of students working with Delhi
Milk Scheme

2794, SHRIMATI SUSHILA ROHATGI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether he has received recently a
memorandum from the students working
with the Delhi Milk Scheme;

(b) if so, what are their main demands;
and

(c) whether any enguiry has been made
into the various allegations made in the
memorandum ?

THE MINISTER CF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : {a) Two representations on
behalf of the students working in the Delhi
Milk Scheme were received through Mem-
bers of Parliament in October, 1969,

(b) The main demands of the students as
contained in the two representations are
stated below :

(i) Instead of being employed as part-
time employecs as hithertofore, the students
were now being forced to accept appoint-
ments as commissioned Agents of the Delhi
Milk Scheme,

(ii) A spokesman of the student community
should be associated with the Scheme to
watch and protect their interests, and

(iii) Surprise inspections may be carried
out on the spot to assess the conditions of
work at the Milk depots.

(c) The Government have examined these
demands. They do not consider anything
objectionable about the employment, on a
voluntary basis, of students as commissioned
agents, as this does not substantially affect
their earnings and other legitimate interests.
The grievances of students are looked into
promptly whenever received and no useful
purpose will be served by associating a
representative of student community with
the management, Surprise inspections of
the Milk Depots are alrcady being carried
out as a regular feature to ascertain the
working of these depots.

Public Call Offices

2795. SHRIMATI SUSHILA ROHATGI:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether a policy decision has been
taken to provide public call offices initially
equal to about § per cent of the total telephone
connections which will go up to 10 per cent
in due course;

(b) how far this has been implemented;
and

(c) How far the coin collecting boxes
have been made available ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes. It had
been decided to utilise 2%, of the existing
capacity of anexchange for opening local
public call offices, and while planning new
exchanges, to provide cquipment to the
extent of 5 per cent of the tolal number of
lines as Public Call Offices in every
exchange. This percentage is eventually
to be increased to 109,

(b) 5% of the total number of lines are
now being reserved for Public Call Offices
while planning for a telephone system.
The number of local Public Call Offices
have been increased by a little over 3000
during the last two years.

(c) Steps have already becn taken to
step up production of such boxes by Tele-
communication Factories. As against B0O
boxes manufactured during 1967-68, 2305
boxes were manufactured during 1968-69
and the programme for 1969-70 provides
for manufacture of 5000 boxes.

Support price for paddy

2796. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have fixed the
minimum support price for standard variety
of paddy for the kharif this year;

(b) the rate at which the support price
for the paddy has been fixed; and

(c) the time by which the State Govern-
ments are likely to fix the support prices for
other varieties of paddy 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Rs. 45.00 per quintal for all States.

(¢) The State Governments were advised
to fix the support prices of other varicties
of paddy before the commencenient of
sowing.
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Import of Rigs for drilling Tube-wells

2797. SHRI MUHAMMAD SHERIFF :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) whether Government have decided
to import rigs which are required to drill
1500 to 2000 ft. deep tube-wells;

(b) the names of the countries from where
the rigs are likely to be imported and at what
price; and

(c) the names of the States for which the
rigs are likely to be imported, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Most types of the rigs re-
quired for drilling of tubewells are now
being manufactured in the country. Hence
the import of rigs is allowed in consultation
with the D.G.T.D. after taking into account
the indigenous availability. No require-
ment of the States for import of heavy rigs
capable of drilling 1500 to 2000 ft. deep
tubewells is pending at present with the
Ministry.

(b) and (c). Do not arise.

Smuggling out of Indian Films and Film Songs

in Tapes
2798. SHRI BAL RA)J MADHOK :
SHRI RAGHUVIR  SINGH
SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) whether it is a fact that the Indian
films are being smuggled out of the country
by dozens and that film songs carried in
small tape record are done into discs in
places like Teheran and are sold very freely
there;

(b) if so, the quantum of loss suffered by
India due to this annually; and

(c) the steps taken or proposed to be taken
by Government to check the smuggling of
films and film songs ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Reports to this
effect have come to the Government's
notice.

(b) It has not been possible to estimate
the loss of foreign exchange due to smug-
gling.

(c) The matter is under consideration.

Television for Srinagar

2799, SHRI BAL RAJ MADHOK :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that Government
have decided to set up a television broad-
casting centre at Srinagar;

(b) whether it is also a fact that Govern-
ment propose to set up television studio on
Shankaracharya Hill near the famous
Shankaracharya temple;

(¢) whether it is also a fact that this move
has been opposed by Dharamarath Trust
and other religious organisations on the
ground that it will destroy the sanctity and
jeopardise the security of the temple; and

(d) whether Government would reconsider
its decision and select some other spot for
setting up television studio in Srinagar ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS :
(SHRI I. K. GUJRAL):(a) Yes, Sir.

(b) No, Sir. The Transmitter for the
Srinagar TV Centre is proposed to be ins-
talled on the Shankaracharya Hill on the
peak adjoining the one on which the temple
is situated.

() No objection from Dharamarath
Trust or any other religious organisation has
been received.  Some objections have, how-
ever, been received from some other quarters.

(d) These objections are under examina-
tion. Mo decision to change the plans has
been taken.
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Misuse of Public Money by Co-operative
Societies in Delhi

2800. SHRI BAL RAJ MADHOK :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that a number of
cases of embezzlement and misuse of public
money by the Cooperative Societies in
Delhi have come to light;

(b) whether it is also a fact that in view
of such things, the Delhi Metropolitan
Council has passed a new law on Cooperation
which is awaiting passage through Parlia-
ment ; and

(c) if so, what is the cause for not bring-
ing that legislation before the Parliament?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes Sir.

(b) and (c). The Delhi Administration have
forwarded to the Government the Delhi
Cooperative Societies Bill as approved by
the Delhi Metropolitan Council for being
enacted as a legislation of the Parliament.
This Bill has been examined in consultation
with various concerned Ministries of the
Government. Further modifications are
being made in the Bill for incorporating
certain provisions for elimination of vested
interests in cooperatives as recommended
by the Conference of Chief Ministers and
State Ministers of Cooperation held in June,
1968, The Bill is now proposed to be in-
troduced in the current Session of the Lok
Sabha. .

RE. INCIDENT AT NEW DELHI
A.LC.C. OFFICE

st qo o FTEW (WML
areAey WEYET, AT AT FTAE F |
# g FTH A F AT FeAT § AT
#F FY ot G a9 Frew § A 9,
SfeT o ga: @ & s 29 arie &
7, SteaT wFL AT 9T LT AT 9 A
Tl AAEAEE & gEATer U FI
smat | (swmema) faw g&T & I=-49,
o A fadite &1 TeaaT g ™,
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a4 S ¢ 6 Ao e A &
Hftrrfcay (sqaem) = * ©  F saeh gaa-
e T TEAT ATEATE | HGEHT FD

e AT © AT §F AL |

st 9o STe arEATH : AT AV THF
TF T AT faar g a1 qF mE @y
faar om 1

HEAR WEED : AEL, AGT | FTE qOFT
g1 8 | (wwaaw) 1don't allow it.
SOME HON. MEMBERS—rose

MR. SPEAKER:I am on my legs.
Please resume your seats.

SHRI HEM BARUA: Here is a Member
of the House, a very senior Member of
the House, who has come down here and
has placed certain papers; he has accused
some Members on this side. If these things
happen, Parliament is reduced to a market
place. (Interruption)

AEET FERT : AT 43 JTET | AT
Y ag % a a9 T g | 99 v
& 5 A 6 93 I3 &, 9 wre
g1 T T & ST A T T | A
i Y | A W 7T 6 51 |
HA TAT T FAT AT G 1 AR A
TIfgd | AR SN ¥ AT |
g T fF 4 95 FT 9S A 6
OF U9 Fg &Y | AT FIIW H ageAwT
a1 fear | agam T
SOME HON. MEMBERS—{Interruptions)*
MR. SPEAKER: That will not be re-
corded.

Spontaneous eruptions come in the House;
I am not prepared for this. What has
happened with you gentlemen ?

There are so many days left. You should
soften down.

*Not recorded.
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AN HOM. MEMBER : The country is
suffering.

MR. SPEAKER: You arc the people of
the country. If something is going on
here, what will the country do ?

Mext Item—Calling Attention, Shrimati
Tarkeshwari Sinha.

12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DIFFICULTIES OF INDIAN BANKS
s MALAYSIA

SHRIMATI TARKESHWARI SINHA
(Basti) : Sir, I call the attention of the
Minister of Finance to the following matter
of urgent public importance and 1 request
that he may make a statement thereon:

“The reported difficulties of Indian banks
in  Malaysia.”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): Sir, with your permission, I
would like to make a statement regarding
certain reports which have been appearing
in the press that the branches of Indian
Banks in Malaysia may be asked to close
down. I would like to inform the House
that these reports are not correct.

On the date of nationalisation of the
fourteen major Indian banks i.e. the 19th
July, 1969, three of the nationalised
Indian banks viz. the United Commercial
Bank Limited, the Indian Bank Limited and
the Indian Owerseas Bank Limited had 11
branches in all in Malaysia.

Section 4 of the Banking Ordinance 1958
of Malaysia states that no bank can be
granted a licence by the Central Bank
of Malaysia, norcan a licensed bank carry
on business without the written consent
of the Minister, “il the Minister is satisficd
that fifty per cent or more of its capital
issued and paid up is owned by or on behalfl
of the government of any country other than
the Federation of Malaysia or of an agency
of such government, or that all or a majority
of the persons having the direction,
control or management of the bank are
appointed by or on behalfl of such govern-
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ment or agency.” Asa result of the nationa-
lisation of the above-mentioned three banks
their branches in Malaysia need the written
consent of the Finance Minister for their
functioning. Tt has been our endeavour
to get the Maloysian authorities to agree
to the functioning of the eleven branches
of the nationalised banks in that country.
We understand from the wording of the
Malaysian Law that the operation of banks
owned or controlled by foreign government
is not absolutely prohibited. The discretion
is given 1o the Finance Minister to permit
them to carry on business. Soon after
nationalisation, the appropriate Malaysian
authorities were approached informally
with a request to permit the bank branches
to continue to function for the time being
till the situation became clear. The Malay-
sian authoritics were good enough to give
the assurance that the branches of the three
Indian banks would not be disturbed
for the present but requested that the posi-
tion of the banks may be clarified soon.

Our High Commissioner has recently
made an official request to the Malaysian
authorities to permit the banks to function
there a few months more during which
proposals would be made for the reorganisa-
tion of the branch so as to fully conform
to the Malaysian law. No reconstruction
has been effected yet in view of the Writ
Petition pending before the Supreme Court,
The Malaysian authorities have indicated
that they would consider our request sym-
pathetically and allow adequate time to
enable us to formulate concrete proposals
for the future set up of the banks.

I would like to assure Hon'ble Members
that the matter is receiving our constant
attention.

SHRIMATI TARKESHWARI SINHA:
Before [ ask the question, may I draw the
attention of the hon. Minister to a state-
ment by the Deputy Prime Minister
and the Director of Operations in Malay-
sia, in the course of an interview with
ENS? He said as follows, and I am quoting:

“He was not in a position to say
anything just now. The matter is
under study. But Indian banks will
have to conform to the prevailing
banking laws here.”
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These are the words of the Deputy Prime
Minister of Malaysia. The hon. Minister
has himself indicated that Malaysia has
not permitted foreign banks, if they are
nationalised institutions, to operate there.
The hon. Minister knows that the activities
of the Bank of China were stopped in 1960
because of this condition that it was operated
by the State. In the present situation,
is it a fact that the Malaysian Government
is being pressurised by countries like the
Soviet Union and Finance as to why Indian
banks are being allowed this liberal con-
sideration ?  Certainly, Malaysia has
always been a very friendly country and
they have been more than good to us in
various matters of interest to India. Left
to itself probably Malaysia would have
treated our case with a little more liberalism,
but because of the pressure of the Soviet
Union and France, because they also
operate State banks, Malaysia is being put
in a very embarrassing position to ask the
Government of India to conform to the rules.
May I know how many million dollars are
being effected by this kind of rules if they
are applied, and when a decision is likely
to be taken by mutual consultation with
the Government of Malaysia in this matter ?
For, actually there is a large Indian popula-
tion there who sustain their business and
their economic interest through the lending
by the Indian banks, and Indian banks
are doing a very good business there and
helping quite a lot a the Malyasian people
as well as the Indian people. Can some
kind of compromise be reached with the
Government of Malaysia that under the
present conditions when banking institu-
tions have been nationalised, they should
be permitted to operate there 7 From
the Malaysian papers, I find that it has
been reported that in spite of constant
reminders by the Malaysian Government,
the Government of India have not cared
to reply to them. These are the reports
appearing in the Malaysian papers. which
the Government of India have not con-
tradicted, and which the Government of
Malaysia have also not contradicted. There-
fore, I take it that the Malaysian Government
have sent a number of reminders in spite
of the fact that the Government of India
have been keeping quict and they have not
replied to them specifically.

In this situation, may I know what the
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position of the Government of India is,
and what exactly the Government of India
are likely to get by way of compromise or
agreement  with the Government of
Malaysia ?

) SHRI P. C. SETHI : The hon. Member
is right in saying that our relations with
Malaysia are very friendly.

As far as the position of these branches
is concerned, it is only a question of
having a temporary arrangement for the
time being, till our case is decided in the
Supreme Court, because as I have stated
in the main body of my answer, no re-
construction can be taken up unless the
case is decided, and that is why we have
approached the Malaysian zuthorities
previously informally and now formally that
some time should be given to us so that we
can come forward with certain positive
proposals with regard to the reconstruction
of these banks. And as [ have indicated in
the main body of my answer, the Malaysian
authorities are sympathetically considering
that aspect of the guestion.

I am not aware of any pressure being put
on the Government of Malaysia from this
country or that country. But I have also
stated that it isnotan absolute law; if they
wanted, they could have immediately closed
down the branches, but with the authority
and sanction of the Finance Minister they
can allow those branches to operate. But
it is also a fact that in 1960, they did not
allow the branch of the Bank of China
to operate, and that had to be closed down.
As soon as we arc in a position to negotiate
with them, we shall negotiate and come to
some settlement with them.

The hon. Member has asked what the total
amount of deposits involved in these banks
is. One Malaysian dollar is equivalent to Rs.
2.45. According to our information in the
Indian Overseas Bank, it was 45.06 million
Malaysian dollars; in the Indian Bank it
was 13.22 million Malaysian dollars, and
in the United Commercial Bank, it was
27.18 million Malaysian dollars, on the
18th July 1969 and the total was 85.46
Malaysian dollars which is equivalent to
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agbout Rs. 21 crores. That is the total
amount.

As far as the details of the reconstruction
are concerned, at this stage it would not
be possible for me 1o go into those details,
because that would be a matter of negotia-
tion between the two Governments.

SHRIMATI TARKESHWARI SINHA:
The hon. Minister has not said anything
about the statement of the Deputy Prime
Minister of Malaysia in the coursc of
his reply to a question which ENS has
asked, Now, the position is this. The
Malaysian Government have reiterated that
they will allow the Indian banks but the
Indian banks will have to operate according
to their laws. That is quite natural for
a country to ask. What our Government
will be able to negotiate is an uncertain
factor at present, and we cannot really
take any stand on the basis that they might
negotiate something. Today, the position
is this that the Deputy Prime Minister of
Malaysia hasindicated that any bank which
operates there will have to operate according
to the Malaysian laws, Therefore, I would
like to know what Government are thinking
on this matter. Suppose they insist that
they have to operate according to their laws;
then, are Government thinking in terms of
denationalising those banks or clse, what
alternative are they having in view? [ would
like to know this, because Gowvernment
cannot function in a vacuum. If the situa-
tion remains as it is today, what alternative
arrangements are Government going to
make? Are they going to make a departure
in the case of these banks and denationalise
them or are they going to ask them to with-
draw their activities from Malaysia?

SHRI K. LAKEKAPPA (Tumkur): So
the Syndicate wants denationalisation?

SHRIMATI TARKESHWARISINHA: It
is not the desire of the Syndicate to govern
Malaysia. It is the utopian idea of Mr.
Lakkappa to be the Prime Minister of
Malaysia, it is not mine. Have a little
more sense.

SHRI P.C. SETHI: 1 have alrcady
indicated that with the comsent or the
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rermission of the Finance Minister their
law itself provides that these branches
could function for some time, and that is
why in spite of the fact that our law came
into force in July, these branches are con-
tinuing as yet, and, as I have said, we have
informally approached them to give us
some more time so that we could come
lo some proper arrangement. It would
not be appropriate for me to spell out the
alternatives at this juncture.

s gaue d@m (79 foedt) o
i & UEF F q17 AW ¥
St sy N T § FEy a€ W
afcfeafy 47 &1 7€ & | Y waw
wefeaT & a9 7gd A @ § 6%
gnaMi gz Aga & fF F waw T8
T srAear # § ot 9rgar g fF 9=
AT T e g fR et oeiEa
&F ¥ gl T HW FH g &, 4
9 AR FT AR AT, qT X
TR T IH1 F FTH 9T [T FE A6
qT &, FAT IR FTHRIS 97 g1 99 QT

§ % g T T ?

gfz @t &1 a3 a8 smwg fear
fo =g s FF(F 7 7 ot freft e
1 ofeaT #1 F fau dae A gt
a1 wrd =Ty, WA fgar s
T ¥ "aard & fg@ A wr s
& form T T g AT Wr g 7
T §9Y § T AL SOEA G A
T FT T F a7 TEr g 7

off Wo Wo AT : FE qF IT WA
F IR 1 T g, T @ I
SHTL Y FTH FL @Y § 91 TAS S0
§ foelr aF1X T whrae @ oard g
&7 orw Ay W qamn § R &few
wifedm, 1958 i a0 4 F AR
wofma & = 47 aE q=l 7 af7
qare  sfawa & afaw 9% g e
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FTECF 20 A T F FA A @ 2
& 99 g 7 ¥ qifaw qgr o w1
FT TEHAT § A AGT F A9 HeAl FT
X § T g1 | 9fF ag s
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¥ T FF T T e
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T AF FT FIOETC 31F & F@0a1 @,
ORI 29 gvag H #97 #7 @ g,
i TrEeeTE TR ¥ AF AT 9T @
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& fa 3% qeETed #1 E 9 3 aifaa
FT F T fad AT | g AE M
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q qar 7% £ fF 9@ aF v i
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WS, A1fF §7 ATC F T A9 A
&Y A1 A |

st T fig ot AT ww oA
IFT A fear T ) AR F Ea
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Aeafaar & &9 4% & ferdr M
7 9 12 qETAT F ©eHC 4 @ £
f& wofr #1 71 FET R, 97 9w A
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TR |9 3T T AT AL 20 AT
HefT AgE 7 ag =ede qAr &; afz
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I WA | T aF qene &7

st Wo o ST : AFT TF IT AR FT
T 3 T AR 8, AW FA
#1 feafs 7 g7 7@ § 3R 3% &
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e
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Ferw g & T g o fag wavnfas
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M F A SoOw gg € afe @
NI AT XE | TR AN
FI At IAFTQ &t v fR v Aoty
1 A FHag 0x § o A wafTmAn
g fait o= 20 ¥ T §F A
T § | WA & &% A
FAA FATAR TG A AFL A A
HAT A o9 gra § ag Afas @
2 f% 3z faww &1 & @19 @
fafeaa + amg a0k fass & o
& aF1 F T G FL AFA
& 1 4 st s ¥ g ST A
% &1 aET a%1 F a8 § "waf@a
& mrg &% faaw A@fa w0 S
wr g; afz g, @ ¥ ag w7 =
F AT W T avg &1 &g s
afz 7z 79 7t AT g, a1 |7 qaE
wrE fora faaan aFi & U=Ew
F a1t § 74 fat § w= ?

!ﬁ!oé’o%ﬁ?:ﬂ%’i’ﬁﬂé{ﬁﬁ:
WA 51 A1 AT I FT AEF
g weEElmEr & 1958 & FTA
F wATfa® AR F1 7 dhuF g fF
afz (51 @5 & frel s g s A
qe T q@e a1 ofus qer &4 gf g,
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wTfas & fF awafaar 8 e
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sfawre &1 5@ s FW@ A oafe
feafaai & ST &1 #3411 78 WY @Y
g fF o 1960 F 36T w7 qf-
feafr sorr gf, @1 w=@faar s A
ATEATH F1 975 F37 F foTC Fgr | 1T
TF GATL AF1 F7 ATcHH §, I F aH
F1E TIOTAS J1 F F AofT wfoTE 1
5 o firegre g7 & 78 e @ g
fr wafa aFX Ew A1 5w § o
T® Hafa 2 2, anfe g7 70 AL A F1A-
Fie S W@ wF | g aw gt
weafar & fadt 4% & g #1 aveow
8, agt mmafrm wrdw 2

=it wy fomd - g dF wETQ R ar
froitéim 427
SHRI P.C. SETHI: 1 do not have that
information; I shall have to get it......
(Interruptions). 1 am sorry; I shall have

to correct myself. There are no Malaysian
banks functioning here.

gl aF A | F FfoTre Jow
B FT HATH &, a¥Y o fFey sra 2
I FleTs w1 F1E AT AL ATAA
&t &1 S ag smaemw A
fe 5% FT Teafrar F & 4% o
T A S & 1 3l T T AFT AT
Ffoars Feft 9 20 F Seam W gé
g

ot g fvd ;7 fada dw %
TgEEr F ar § qafaw fear
s 7

st Ho Fo #It : IS AT AHT &
FATEIZASA F ATt 7 faw 9T aga
g% o, a1 fazeh =1 ¥ efuwor ¥
e F ErAAT qg= 7 A7 oA faETe
@ AT AR A AT gfeewm
qe & AraT <\ faar an |

=t vy fawd : giw FE F Ay
=it qTerHT ATET & g 4g S Tl
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g o 3l A%t w1 wedmeor fwan T
g afFa fadr &= #1 aLEEor
TE foar mr 3, St 6 feafwfraam
& | T @El & A § fasa
&9 F UIE F gy § @
T S ?

SHRI P.C. SETHI: There is no prepe-
sal at the moment.

12.26 hrs.

RE: MEETING BETWEEN CERTAIN
OFFICERS AND SHRI T. T. KRISH-
NAMACHARI

seaer wgtaw : 39 fa7 o300 54 &
£9 TARATA &1 91 3 y1ew fafaes
AT A 4 (TR TSR F A d 3
wraer w1 € | oA Wy fored #7 ww w0
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AT T UH AT fAg &1 W oF
wE g IR g g fw e @@
HTarEA fafret & ST 7 % 8
YT W @IE A 3@y a3 =W
IR T FHAT FEAT |

it Ho Hlo FWI (FTAT) : weaE
agET, q ¥ oA Ay femd R eto
T g fag & A a1 qar 3, afa
HTT 7 AEHTE TRl aAEATR |

seqeT WA ;AT EYo 2o FOAT-
I FAM $ wiead #1 aEeE
Fary 7

q oTF &Y IO TGN Fg AWAT £ |
B oqw R W wwEAT o1 e
1A IA T I FE FHAT FEAT |

# ag W Fg wrgar § fF gew
FUEEH § 9gA 9@ #Y T A
WA AT F 3@ F AT AT
g a1 AT gigAT WY @E g
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g1 A9 & 3z dwT uW FEA
& &% & = grow qF @ ¥ oE
a9 g FF qH gET F qEAE
FAFTT g I@q 71 a7 2 faan
Wa ) gar g fE oF A gy
T EET g W gEd ave A
AEATT AT T E | 8§ F 9 oy ot
fFmr a1 fe iy agi AT ATEE 91 F%
i1 AR TN qET T &
TAE | UF ATAL AIZE A AT TR
o AT e w7 fmr g ®h wE
FT ATHAAT T A1 TIET AT |
AT wgaE &1 AwEer =g fF
ol d31 29T & 1 ETIN ATE A
F efFCFTWEH A UF Ava< faemr |
A oG T ATCH qOT, AT IAG FALA
q qamar & &t Fwae wiw & faaer
g &, T vAw fegde § g
amma ST g—ag fgdw g § e
I EFT F I AATE |

it fa w (30) @ s wErEm,
3 Fr @uafa agr 7€ =y = 1faw |
s AEEA g4 Al AT AT9-FY
9 faF= w9 E 1 IO AT TRA
#T @y F1 aFd frmar @ 2
affr @zt s & Ara< AEEE ged
g f& %7 oo " A1 aw T fam
T, FHFT T AT |

SHRI M. L. SONDHI (New Delhi):
Sir, Britain is a decadent country:; we arc a
resurgent country.

MR. SPEAKER: We arc too much re-
surgent that it is having its reaction.

st Ho Hlo @AWl : AL AgIad,
o fAded & AT & | A AT OFCATET
fa faelt g 7 @@t o & fame v
F1 FIFIET FT T FTE G ATH FT AV
# =rgen g fF At 1 & aw F
T F A & fear s
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LT WEEY : AL, 9 51 TEl & |
FYE ST At Fa Fwr 6 efE A 0y
FATT GAT & | 7L, T Tod I g |

st gar O A (feest =9x)
A TE A AT FT T A A
Tgt T & fAE AT A AT
1 SaATRT =BT BT |

ACET MEIAT - FE AW FAE, qgd
T AR f I T A=
YT AT AAE | AW A § SE
a9 T FC AT I a9 agi ®ew
oA £ |

=t s fagrdy AT (@)
ATTHT ST AT g9 A¢ F g feu
M & S T W fae T

weaw WEe 9 a1 § g @
g1

=t s fagrdy amwdwt ¢ st
#afar §ag amm o ¥ v
R s

HEqRT WEIET : GG A1 WL AFSIE
g1

SHRI S, M. BANERIEE: Sir, today we
are having a discussion on the communal
situation in the country. Yesterday we
had made a request that some statement
should be made by the Home Minister
regarding the Banaras riots so that we
could know the position there.

MR. SPEAKER: Since we are having the
debate today, he will look into it.

12.31 hrs.

PAPERS LAID ON THE TABLE

CONCLUSIONS OF THE INDUSTRIAL COMMITTEES
oN CoAL MINING AND IRON AND
STEEL

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
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MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): 1 beg to lay
on the Table—

(1) A copy of the Conclusions of the
Eleventh Session of the Industrial
Committee on Coal Mining held
at New Delhi on the 6th Novem-
ber 1969.

(2) A copy of the Conclusions of the
Second Session of the Industrial
Committee on Iron and Steel held
at New Delhi on the 16th October,
1969.

[Placed in Library. See No. LT-2213/69]

MNOTIFICATIONS UNDER [ESSENTIAL
COMMODITIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : I beg to lay on the Table
a copy each of the following Notifications
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955:—

(i) G.5.R. 2051 published in Gazette
of India dated the 22nd August,
1969.

(i) The Madhya Pradesh Rice
(Movement Control) Amend-
ment Order, 1969, published in
Notification No. G.S.R. 2054
in Gazette of India dated the
23rd August, 1969,

(iiiy The Inter-Zonal Wheat and
Wheat Products  (Movement
Control) Order, 1969 (Hindi
version) published in Motifica-
tion No. G.S.R. 2305 in Gazette
of India dated the 27th Septem-
ber, 1969,

(iv) The Inter-Zonal Wheat and
Wheat  Products (Movement
Control) Amendment  Order,
1969—(Hindi version) published
in Notification No. G.S.R. 2306
in Gazette of India dated the
27th September, 1969,
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(v) The Delhi Roller Mills Wheat

Products (Ex-Mill and Retail
Price Control) Order, 1969 (Hindi
version), published in Notifica-
tion No. G.S.R. 2307 in Gazette
of India dated the 27th Septem-
ber, 1969.

(vi) The Roller Mills Wheat Products

(Ex-Mill) Price Control (Amend-
ment) Order, 1969 (Hindi version)
published in MNotification No.
G.S.R. 2308 in Gazette of India
dated the 27th September, 1969.

(vif) G.S.R. 2545 (Hindi version)

published in Gazette of India
dated the 1st Nowvember, 1969.

(viii) The Madhya Pradesh Rice

(Movement Control) Amend-
ment Order 1969 (Hindi version)
published in Notification No.
G.S.R. 2546 in Gazette of India
dated the Ist November 1969.

(ix) The Roller Mills Wheat Products

(Ex-mill) Price Control (Third
Amendment) Order, 1969, pub-
lished in Notification No. 2553
in the Gazette of India dated
the 29th October, 1969.

(x) The Foodgrains (Prohibition of

use in Manufacture of Starch)
Amendment Order, 1969, pub-
lished in Notification No. G.S.R.
2608 in Gazette of India dated
the 4th November, 1969,

(xi) G.S.R.2669 published in Gazette

of India dated the 22nd Novem-
ber, 1969,

[Placed in Library. See No. LT-2214/69]

NOTIFICATIONS UNDER THE Coar Mincs

ProviDENT FUND AND BONUS SCHEMES

Act

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
S.C. JAMIR): I beg to lay on the Table
a copy each of the following Notifications
under Section 7A of the Coal Mines Provi-
dent Fund and Bonus Schemes Act, 1948:—

(i) The Coal Mines Provident Fund

(Second Amendment) Scheme,
1969, published in Notification
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No. G.5.R. 2483 (English version)
and G.S.R. 2487 (Hindi version)
in Gazette of India dated the
1st November, 1969.

The Andhra Pradesh Coal Mines
Provident Fund (Second Amend-
ment) Scheme, 1969 published
in Notification No. G.S.R. 2484
(English wversion) and G.S.R.
2488 (Hindi version) in Gazette
of India dated the 1st November,
1969.

The Rajasthan Coal Mines Pro-
vident Fund (Second Amend-
ment) Scheme, 1969, published
in Notification No. G.S.R. 2485
(English version) and G.S.R.
2489 (Hindi version) in Gazette
of India dated the 1st November,
1969,

The Neyveli Coal Mines
Provident Fund (Third Amend-
ment) Scheme, 1969 published
in Notification No. G.S.R. 2486
(English version) and G.5.R.
2490 (Hindi version) in Gazette of
India dated the 1st November,
1969,

The Coal Mines Provident Fund
(Third Amendment) Scheme,
1969, published in Notification
No. G.S.R. 2491 (English version)
and G.5.R. 2495 (Hindi version)
in Gazette of India dated the
Ist November, 1969,

The Andhra Pradesh Coal Mines
Provident Fund (Third Amend-
ment) Scheme, 1969, published
in Notification No. G.S.R. 2498
(English wversion) and G.S.R.
2496 (Hindi version) in Gaozette
of India, dated 1st November,
1969.

The Rajasthan Coal Mines Pre-
vident Fund (Third Ar:cndment)
Scheme, 1969, published in Noti-
fication No. G.S.R. 2493 (English
version) and G.5.R. 2497 (Hindi
version) in Gazette of India dated
the Ist November, 1969,

(viii) The Neyveli Coal Mines Pro-

vident Fund (Fourtk Amend-
ment) Scheme, 1969, published
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in Notification No. G.S.R. 2494
(English wversion) and G.S.R.
2498 (Hindi version) in Gazette
of India dated the 1st November
1969.

[Placed in Library. See No. LT-2215/69].

12.34 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DELUED TRIBES

Fmrst REPORT

SHRI BASUMATARI (Kokrajhar): 1
begto present the First Report of the Com-
mittee on the Welfare of Scheduted Castes
and Scheduled Tribes on the Department of
Social Welfare—Rc-organisation of the
Offices of the Commissioner for Scheduled
Castes and Scheduled Tribes and Director
General, Backward Classes Welfare.

+t MWy wEW () o oqE
HEIET, HU SaeqT  FT 9 § HTEEW
T 6 F H< fom F srqfa sfoai
A safEa Ferfaat & wearor arant
afafy @ sfare a2 & s o
™ |

qEqET WEIRA : AZ A1 EFA 9L 9EA
F7 f2u 0, T F SqFEqT FT9H HI A
smar ?

=t iwg 96 © FAW T N
T wfEA ST AT ¥ 6 WEM ggw
aiw # wegd faar wn ar gEET @
g ? GEma wwer &t foR &t
yrE A1 FAITHTT aF =w= A g1 ard
o AT W1 9T 39 & fAw gt w1
FL¥ | gz ar wafzat 7 foR ok
wranit Y fod S e § 99 woaEt
=1 720 g dt agl T A fe
W T AFA F T I § wEIT AT
27 9§ F9 Teww wadr &t foe
St agt T wE At 9W qT 9=l gt
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Tifgr 4 HfET arw aF FEC IAF
X IR FE AU dOr A
a7 AT #9<m Afafaai &1 foe
Tgr T avg @ & Wy § 1 Al fEe
FH I F FAC A I AEL f=AT
ST

seam wgE : F F A9 F AT g
g Affmagarag ¥AITEE
T & A% AT FTE Afew Fg a
fe forra w31 § &1 99 %1 SreC A0
AT | TH THT A (Eehw W 9%
AET BT AFAT & | T AT THE AL H
AT |

sit Hieg e : Aifea & e an
HOEE w10 HqAT A Fwy av fF A
T K X FW T I T g
TH T F1 AR A AL g & fammx
FIEE | AT AT A F A H Tt R
¥ ATHET F

12.37 hrs.

CENTRAL SILK BOARD (AMEND-
MENT) BILL—conrd.

MR. SPEAKER: The House will now
take up further consideration of the Central
Silk Board (Amendment) Bill. Chowdhary
Ram Sewak will continue his speech.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): Sir, in my reply last
evening. ...

=Y gTW W FeAW (I5GT) : A

drferdt & vty

oY T da®  FET feET T s
T # g fgw
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In my reply last evening I had briefly touched
important aspects of the production of
raw silk, export of silk goods etc. [ also
indicated the steps we are taking to streng-
then the sericulture research stations.

Sarvaskri Muthusami and Era Sezhiyan,
who happen to represent this House on
the Central Silk Board, had opportunities
to have a closer look at the functioning
of the Board and, I am glad, they have
expressed satisfaction over the Board's
functioning.

SHRI K. LAKKAPPA (Tumkur): They
did not express satisfaction over the
working of the Board.

SHRI RAM SEWAK: Regarding the
Fourth Five-Year Plan, the Planning
Commission with the approval of the Na-
tional Development Council, have intimated
that during the Fourth Plan (1969-74), cen-
tral assistance to States, with the exception
of the funds to be provided by the National
Cooperative Development Corporation, will
be given as block loans and grants, each
year. It has also been decided that each
State should receive 30 per cent of the total
allocation every year as grant and 70 per
cent as loan.

It has also been made clear that the central
assistance to the States will not relate to any
individual scheme or group of schemes
or head of development on the basis of
matching contribution. Tt is doubtful if this
pattern can be changed to suit the require-
ment of the sericulture Industry in isolation,

Shri Panigrahi said that production of
silk in Orissa should be stepped up and
technical and financial kelp should be given
to an organisation of women in Puri District.
About that I would like to saythat the
production of silk in Orissa has shown
progressive increase ‘which is largely due
to the efforts and guidance of the Central
Silk Board. Hon. Members will be in-
terested to know that the production of
tassar silk in Orissa was about 5,000 kilo-
grammes in 1950 and it rose to 21,000 kilo-
grammes in 1968, Inshort, there has been
a four-fold increase during the course of
this period.

Shri Abdul Ghani Dar particularly re-
ferred to the fall in silk producticn in Jammu
and Kashmir State,
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SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Because it rose from 5,000
kilogrammes to 21,000 kilogrammes, it
does not mean that all the scope and oppor-
tunity has been explored there. The hon,
Minister should admit that. It can go up
to 50,000 kilogrammes also.

SHRI RAM SEWAK: Regarding the
point made by Shri Panigrahi for assistance
to an organisation >f women sericulturists
in Puri District, we will ask the Board to
take up the matter with the concerned
authorities in Orissa.

SHRI CHINTAMANI PANIGRAHI:
Thank you.

SHRI RAM SEWAK: Shri Abdul Ghani
Dar particularly refeired to the fall in silk
production in Jammu and Kashmir State.
The State’s production in 1951 was about
54,000 kilogrammcs. Due to the develop-
ment plans of the State Government and
the efforts of the Central Silk Board, the
production reached a level of 98,000 kilo-
grammes in 1962. Thereafter, there has
been a steep fall in the production which
is more due to economic factors. The
truth is that cocoon production ne longer
attracts the sericulturists as other avoca-

tions are more profitable.  Government
of India have nevertheless taken up
the matter with the Government

of Jammu and Kashmir and sent to the
State Government suitable proposals aim-
ing at revival of the production. 1 hope
the State Government will take steps to
make scriculture industry more profitable.

Shri Liladhar Kotoki mentioned about
the prospects of production of eri and muga
varieties of silk in Assam and suggested a
delegation to be sent to South Korea which
reported to have made considerable tech-
nological progress in eri culture. The ques-
tion of improving muga and cri has #lready
been taken up and a number of experi-
ments initiated. A four-man delegation,
including a senior officer from Government
of Assam, has recently vicited South Korea
besides some other countries. We arc
awaiting the report of this delegation and
technological opportunity will be taken to
adopt whatever advances have been made
abroad for the development of eri production
in the country.
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The hon. Member also expressed appre-
hensions about competition which silk
goods are bound to face from art silk
materials. Production of pure silk goods
in the countrv is on the increase and this
increase is expoected to be sustained because
of the growing demand for these goods in
foreign markets and growth of the cloth
requirements in the country.

Shri Mahajan wanted labour to be repre-
sented on the Board. He would be glad
to know that a labour representative is
already member of the Central Silk
Board.

Then, Shri Jyotirmoy Basu referred to
the silk manufacturingactivity of big units
like Binny and Co. There is no control
over sale of raw silk and it is freely
available in the open market. No special
consideration is shown to any big manufac-
turer of silk goods. Some big units have
been in the silk weaving line for several
years and T am not sure whether it would
be advisable and feasible to interfere with
their activity at this stage. I need not go
into each and every detail and I would
like to assure the hon. Member, Shri Jyotir-
moy Basu, that no irregularities have been
committed in the matter of appointment of
officers and staff at the Central Sericultural
research Station, Berhampore. The appoint-
ments of Director and Dcputy Director
at the Contral Sericultural Resezrch Station,
Berhampore, to which Shri Basu made a
special reference were made on the basis of
selection by U.P.S.C. The Government
are aware of the difficulties at the Berhampore
Research Station. The difficulty has mainly
arisen from the fact that this station has
beecn working in isolation being outside
the research pattern sct by the Central
Silk Board. The Government have now
decided to transfer the administrative control
of this Research Station to the Board and
we expect that the Berhampore Research
Station will play a wuseful and effective
role in the sericultural research programme.

SHRI SEZHIYAN (Kumbakonam): Re-
garding Berhampore Research Station, he
mentioned that it is under the control of
the Central Government. Why did not he
take a decision earlier and transfer it to
the Central Silk Board ?
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SHRI RAM SEWAK: Then, an hon.
Member suggested that a Parliamentary
Committee should be set up......

MR. SPEAKER: There is no harm if
you listen to the objection raised by the
hon. Member.

SHRI SEZHIYAN: This is the plea which
is being made by the Central Silk Board.
They say that Berhampore Research Station
is under the control of the Central Govern-
ment. What is the use of the hon. Minister
repeating here the arguments of the Central
Silk Board ? He can say that the Central
Government is taking a decision on the
matter of transfering Berhampore Research
Station to the control of the Central Silk
Board. The decision is to be taken by the
Government.

SHRI RAM SEWAK: I will look into the
suggestion made by the hon. Member.

An hon. Member suggested that a Parlia-
mentary Committee should be appointed to
find out how best the requirements of the
silk industry could bemet. 1 would like to
say that four Members of the Lok Sabha
and two Members of the Rajya Sabha are
represented on the Board.

Then, the hon. Member, Shri Lakkappa
has been somewhat critical in saying that
the Central Silk Board has not becn able to
devote full attention to the development of
Silk industry because the Textile Commis-
sioner happened to be its Chairman. He
also mentioned about the unsatisfactory
situation of Jammu and Kashmir silk in-
dustry and the industry in Mysore. As

regards  Jammu and Kashmir, the
scheme  of modernisation of 300
recling basins in the State at a cost

involving Rs. 11.5 lakhs was sanctioned
during the Sccond Plan.  The State Govern-
ment had also placed orders with a firm in
Bangalore for the supply of 300 rezling
basins of improved type. Of this, 100
basins havc already been supplied by
the Mysore State. The remaining 200 basins
could not be installed in Kashmir for some-
time and later the proprietor of the firm
also died and there was some delay in the
commissioning of these basins.
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As regards Mysore, under the pattern
of Central assistance in vogue, till recently,
S0 per cent grants and 25 per cent loans
were given subject to the State contributing
25 per cent as matching provision. Though
adequate allocations werc made by the
Planning Commission for development of
silk industry in Mysore State, the State
Government was unable to provide ade-
quate matching provision during all these
years and as such was not getting the normal
requirement of funds for development of
silk industry.

The hon. Member has specially referred
to the trading activity of a party called
M/s H.K. Bhushan Kumar of Bangalore.
He has mentioned about the grant of a
licence for export of 1.67 lakh kgs. of silk

SHRI K. LAKEAPPA: It is 3.69 lakh
kgs. of silk waste.

SHRI RAM SEWAK: My information is
of 167 lakh kgs. of silk waste.

In accordance with the normal policy,
for export of silk-waste of South India,
the exporters are allowed to export 1 kg of
silk-waste subject to the condition that they
supply an equal quantity to either of the
two spun silk mills in Mysore and Assam.
On the basis of certificate of supply issued
by either of the two spun silk mills, the
Joint Chicf Controller of Imports and Ex-
ports concerned, permits the exports of
silk-waste tendered by the exporters. The
question of exporters of silk-waste having
to go to the Board or the Central Govern-
ment every time they want to export silk-
waste, therefore, does not arise.

The facts of the case relating to M/s.
H. K. Bhushan Kumar are that in February
1969, the Government Spun Silk Mills at
Chennapatna all of a sudden stopped pur-
chases of silk-waste as they were in a com-
fortable position regarding raw materizal

stocks. 1am told that they were having
raw imaterial for five months in their
stocks.

SHRI K. LAKKAPPA: No, Sir. That
is not correct. The allegation that I made
was that,...
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AN HON. MEMBER: Why should the
Minister go on reading, Sir ?

SHRI K. LAKKAPPA:. .. .Shri Bhushan
Kumar in collusion with the Minister
in charge of sericulture in Mysore State
has swindled lot of monev. There was a
condition that equivalent to the guantity
of silk-waste should be supplied to the
Chennapatna Spinning Mills, but that was
not dooe.

SHRI RAM SEWAK : That is not
correct that they had no stocks. They
had stocks for five months.

An additional reasonfor stopping pur-
chases by this Mill was lack of finance. This
led to a virtual stoppage of exports of silk-
waste as expoiters were unable to secure
the necessary ‘supply’ certificates’ from
the mills on the basis of which the Joint
Chisf Controller of Impoits & Exports
could allow export. It was in this context
that M/s Bhushan Kumar approached the
Government of India for an adhoc permit
for export of silk-waste which was given
after duly eliciting the views of the Govern-
ment of Mysore which had in fact suggested
that exports of silk-waste of South Indian
origin could be freely allowed for some
time. It became known later that the
Government Spun Silk Mills, Chennapatna
had recommenced purchase of silk-waste.
Government of India promptly
rescinded the decision regarding grant of
ad-hoc quota for export to M/s H. K.
Bhushan Kumar. In the meantime, this
firm had entered into.firm contracts with
buyers abroad to an extent of about 52,000
kgs. Asthe ethics of contractual agreement
with importters  abroad were involved,
it was decided to allow M/s Bhushan Kumar
to export 52,128 kgs of silk waste. Govern-
ment of India, however, secured from
this firm a bond of a value of Rs. 3 lakhs
as also a Bank guarantee to bind them to
supply silk-wasie to Government Spun
Silk Mills, CLennapatna, within a period
of 90 days from the date of shipment.

SHRI K. LAKKAPPA: He has not
given any security. It is all false,

MR. SPEAKER: Every time you get
up Mr. Lakkappa. Please dont do that,
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SHRT RAM SEWAK: This firm has
since supplied the appropriate guantity of
silk-waste tothe mills at Chennapatna and
50 the question does not arise.

Sir, with these few words I beg to move
that the Bill be taken into consideration.

SHRI SEZHIYAN: One or two points
that I made during the course of my speech
have not been replied to.

I made a specific point regarding  the
Government placing some revolving fund
at the disposal of the Central Silk Board
to enable it to sponsor and implement some
centrally sponsored schemes regarding seri-
culture. For the information of the hon.
Minister I would invite his attention to the
resolution and the discussion held at the
Central Silk Board meeting held at Hydera-
bad last year to make a request to the
Government to place a sum of Rs. 2 crores
at the disposal of the Central Silk Board.
I would like to know what happened to
that proposal and whether it has reccived
the attention of the Minister and the Govern-
ment. For the last 1} years it is lying
in the cold storage.

Regarding the filature industry in Mysore
State, this is in doldrums. A suggestion
was made by the committee to set up a
Corporation and this is still under con-
sideration. The Government of India
wanted 51 per cent of shares to be taken and
vet this thing has not fructified and we
do not know when the Corporation will
come into being.

These are the two points which T would
request the hon. Minister to answer.

SHRI K. LAKKAPPA: What about the
location of the Silk Board at Bangaloe?
Sometime back, he has assured something
onthe floor of the House, about the
location of the Silk Board at Bangalore.
What has happened to that? Let him give
a reply to that.

sftfa T (747) : &Fo AEE 3
FZTEE | FIATCEA AT F AT AT 7
s W ATE  HET |
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MR. SPEAKER: Hesaid he has no reply.

SHRI K. LAKKAPPA: I want to know
whether he is going to say whether it is
possible or not.

(SHRI G. VISWANATHAN (Wandi-
wash): He cannot read something, and
then go.

SHRI SEZHIYAN: Sir, what 1 asked
is not a fresh question. In my yesterday's
speech 1 had mentioned about these two
points. The Minister had ample time to
consult the Ministry and reply to every-
thing. 1f he is not answering now, 1 do
nct know when he will be able to answer.
The House has got a right to demand a
reply from him.

MR. SPEAKER: 1 am on my legs.
Please sit down. You get so many chances.
Still you are mot satisfied.

SHRI 5. M. KRISHNA (Mandya): Mr.
Speaker, Sir, it is a justifiable grievance.
May 1 just have a second?

MR. SPEAKER: Hall a minute. It
should be a question only—not a debate.

SHRI S. M. KRISHNA: Itis very very
simple question.

AN HON. MEMBER: The Question
should not be replicd to by the Minister
by one word answer ‘No’'.

SHRI S. M. KRISHNA: The question of
shifting the headquarters of the Central
Silk Board to Bangalore is not cropping
up now, Repeatedly, inside as well as
outside the House, suggestions have been
made that it should be transferred.

MR. SPEAKER: That is a suggestion.

SHRI S. M. KRISHNA: Please wait for
a second. 1 don't understand the impatience
on your part.

MR. SPEAKER: Sit down please.

SHRI S. M. KRISHNA: 1 will sit down if
you order me so, Sir.
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MR. SPEAKER: You are not entitled
for that after the Minister has answered.
Will you please sit down 7

SHRIS. M. KRISHNA: I shall sit down.

MR. SPEAKER: You should be a little
more cautious while addressing the Chair.

SHRI S. M. KRISHNA: 1 have been
cautious, Sir.

MR. SPEAKER: Please sit down. 1
advise you not to be so very rash in your
obscrvations.

SHRI S. M. KRISHNA: Can Istand up
now, Sir?

MR. SPEAKER: You are young people.
You are the people who have to deal with
the Parliamentary System of Government.
After all, where will it end if you behave
like this?

SHRI K. LAKKAPPA—rose

MR. SPEAKER: I allowed you after the
Minister. That does not mean that I
can allow a Debate.

SHRI ATAL BIHARI VAJPAYEE: No
fresh Debate can be allowed.

MR. SPEAKER: No fresh Debate after
the Minister's reply. Please sit down.

SHRI K. LAKKAPPA : We made several
representations that the Silk Board should
be set up at Bangalore. What has he to
say to that ?

SHRI S. M. KRISHNA: We would like
to know about that.

MR. SPEAKER: Please sit down. I
only tolerate you as a youngster. But the
way you have spoken is very unpleasant
to me. That is all right.

SHRI S. M. KRISHNA: I have said no
unpleasant thing, Sir.

MR. SPEAKER: I may tell you about the
procedure. It is this. After the Minister
has replied, there can be no fresh dis-
cussion. If you are going to flout the
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procedure, 1 do not know how we can
carry on.

sit fna Tz AT - 79 fede &1 A
& ¥ Ew IUaT FAT (BT R |

MR. SPEAKER: The hon. Member
should sit down. It is only with the per-
mission of the Chair that he can rise. I
do not give him the permission. So, let
him please sit down.

SHRI S.M. KRISHNA: As a protest
against the incompetence of the Minister,
I stage a walk-out.

SHRI K. LAKKAPPA: We stage a
walk-out in protest; an assurance had been
given that the Silk Board would be located
in Bangalore, but Government have [ailed
to implement that assurance.

(Shri S. M. Krishna, Shri K. Lakkappa
and Shri J. H. Patel left the House)

Weaw WEEW ;99 FF 9T ATF
TIT FIA FTHIE Aa@K A4 8, AR A
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The question is;

“That the Bill be circulated for
the purpose of eliciting opinion there-
on by the 28th February, 1970.(3)

The motion was negatived.
MR. SPEAKER: The gquestion is:

“That the Bill further to amend the
Central Silk Board Act, 1948, be taken
into consideration”.

The motion was adopted.

MR. SPEAKER: Before we take up the
clauses, I would like to say one thing.

The time allowed for this Bill by the
Business Advisory Committec was | hour.
Till yesterdag this had taken 2 hours and
25 minutes, and now it has taken already 40
more minutes. I do not know what we can
do. Whatever time we fix for the bills,
we actually find that we take double the
time or thrice the time allotted, and the



239 Central Silk Bvard

[Mr. Speaker]
reason is the way thesc gentlemen behave;
they get up every time and they do not sit
down, and they do not care for the Chair
and they defy everybody and every procedure,
What tc do in such a case? Everything is
going to dogs.

SHRI TENNETI VISWANATHAN
(Visakhapatnam): That is too much.

MR. SPEAKER: Is it too much? I
would ask the honest opinion of Shri
Tenneti Viswanathan, I am asking for his
honest opinion, and I shall be guided by
that.

SHRI RABI RAY: Everything has not
gone to dogs.

SHRI TENNETI VISWANATHAN :
While I agree with you, I would not agree
to the expression of it. That is all.

MR. SPEAKER: I am very happy that
he agrees. 1 can change my expression.
I only want his agreement.

I think since most of the points have been

dealt with already, we may put the clauses
together to vote now....

SHRI LOBO PRABHU (Udipi): My
amendments have not been covered by
anything said so far.

MR. SPEAKER: He did not speak in
- the general discussion?
SHRI LOBO PRABHU: No, that is

why Twould like to speak on the
amendments now.

MR. SPEAKER: For the benefit of
the hon. Member, I would say that we shall
have to adjourn after a minute for lunch
and so, I shall take him as being on his
legs, and he can speak after lunch.

13 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled ®after Lunch
at Six minutes past Fourteen of the Clock.

(SHRI M.B. RaxA in the Chair)
st T w9 )
wATafy 7ged, 98 ag fAasT F g
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14.08 hrs.

CENTRAL SILK BOARD (AMEND-
MENT) BILL—contd.

MR. CHAIRMAN: We have to put
clause 2 to the vote of the House.

The questionis:
“That Clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clause' 3.—(Amendment of section 8.)

MR. CHAIRMAN : We take up clause 3.
There is an amendment.

SHRI LOBO PRABHU (Udipi): T move:
Page 2,—
for line 1, substitute—

“(ii) in clause (c), after the word
“reelers”, the words “undertak-
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ing research in manufacture and
design™ shall be inserted,” (9)

In this connection 1 should like to take
the House through the existing functions
of the Board which are contained in sec-
tion 8. They are : undertaking, assisting
or encouraging scientific, technological and
economic research; devising means for imp-
roved method of mulberry cultivation, rear-
ing, developing and distributing healthy silk
worm seed, reeling of silk worm cocoons,
improving the quality and production of
raw silk if necessary by making it compulsory
for raw silk to be marketed only after the
same had been tested and graded in properly
equipped raw silk conditioning houses
and the supply of technical advice to filature
and charkha reclers. 1 do not want to
read further because these are the three
clauses which can cover, or possibly the
Minister would say will cover, my amend-
ment. [ should like to show that they
actually do not do so.

First of all, sub-clause (c)is going to be
removed from the Act now. There is a pro-
vision in the Bill for deleting that sub-clause.
The supply of technical advice to filatures
and charkha reelers will go, and we shall
be left with only sub-clause (a) which relates
to scientific, technological and economic
research. My point is that this does not
refer to manufacture or  design. It refers
according to the report of the Silk Board
to everything else like growing, like filatures
etc. But the problems such as those which
were raised yesterday by two Members that
our silk waste was not being properly used
remain. The silk waste is sent abroad and
is returned to us as high-class quality silk.
We are having no research as such on that
aspect. [ have gone through the last report
of the Central Silk Board and I find no
reference to any research on the proper use
of waste to prevent its export.

Shri Kotoki had raised the question...

MR. CHAIRMAN: The hon, Member is
not replying to the debate.

SHRI LOBO PRABHU: I am pointing
out how necessary it is to incorporate this
amendment. He was referring to Moga
silk having a kind of lustre which was
affecting its sales. There is no reference
to it at all in the Central Silk Board's report
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nor did the hon. Minister refer to the points
raised in this connection. He did not
say what we could do in that respect. My
point is that there must be emphasis on
such research. Unless there is such emphasis,
it tends to be ignored, as the hon. Minister
ignored these two points. This neglect of
research has got its very serious conse-
quences. 1 would like to refer the hon.
Minister to the price of our silk and that
of Japanese silk, given at page 39 of the
report. Our silk sells at Rs. 165 as against
the Japanese silk selling at Rs. 265, There
is a difference of Rs. 100 in the two varieties
of silk. There must be some reason for
this. They are also using mulberry and
Eri but they apparently have a better
process for the same. I would, therefore,
suggest that this slight amendment, which
is almost consequential to the amendment
deleting sub-clause (c) may be accepted,
because it will emphasise the neced for
research in manufacture and in design of
silk.

SHRI RAM SEWAK: We are seeking to
delete sub-clause (c) from the Act, because
sub-clauses (a) and (b) fully cover the
activities mentioned under sub-<clause (c).

The amendment proposed by the hon.
Member reads as follows : The existing
section 8 (2)(b) reads thus :

“devising means for improved methods
of mulberry cultivation, rearing, deve-
loping, and distributing healthy silkworm
seeds, recling of cocoons, improving
the quality and production of raw silk, if
necessary, by making it compulsory for
all raw silk to be marketed only after the
same has been tested and graded in
properly equipped raw silk condi-
tioning houses.™

The amendment proposed is that the words
‘reeling, or as the case may be, spinning of
silkworm cocoons and silk waste” be substi-
tuted.

The object of this amendment is this.
In the case of mulberry cocoons, the silk
filament is a continuous thread of 350 to
800 metres. Whena cocoon is put in hot
water  (180°F) the  gum which
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binds the thread together is dissolved.
Then the thread can be reeled as a conti-
nuous thread either in a filature, cottage
basin or a charkha. Il the moth inside
the cocoon is allowed to come out of the
cocoons, then the continuity of the thread
is broken and it cannot be recled. Such
cocoons are called pierced cocoons and
are spun like cotton either by hand on
taklies or charkhas or in mills of which
we have two at present, one at Channapatna
in Mysore and the other atJagi Road in
Assam.

Eri cocoons (spun by silkworms which feed
on castor or ‘endi’ leaves) do not
have continuous threads and have to be
spun just like mulberry pierced cocoons.
Tassar and moga cocoons are reelable,
but are quite often used for spinning as there
is a lot of demand for spun yarn.

The amendment proposed by the hon.
Member gives the impression that the
words ‘reeling or as the case may be,
spinning of silkworm cocoons and silk
waste” would cover spinping also. But I
have just narrated the whole process, and
it will thus be seen that spinning and reeling
are totally different processes. The raw
material used for reeling is the whole
cocoon while for spinning pierced cocoons,
silk waste and cut cocoons are used. In
the case of reeling, the end-product of the
process is recled yarn which has a higher
rating regarding quality and fetches a
higher price.

Spinning on the other hand is done on
taklies, charkhas or spun silk mills and
yields spun yarn. In view of this, I do not
accept the amendment moved by the hon.
Member.

MR. CHAIRMAN: I shall now put
amendment No. 9 to the vote of the House.
Amendment No. 9 was put and negatived.
MR.CHAIRMAN: The questionis:
“That clause 3 stand part of the Bill”.
The motion was adopted.
Clause 3 was added to the Bill.

Clause 4-—(Amendment of Section 12)
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SHR1 SHIVA CHANDRA JHA: I beg to
move

Page 2, line 9, after “by him™ insert “or
at least once in every third month.": (4)
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“or at least once in every third month™.
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At present, the Silk Board does not earn
any revenues of its own and the entire ex-
penditure on its activities is met by the
Central Government by way of grantas
is. provided in section 9(1) of the Central
Silk Board Act, 1948,

Sir, the provision for this purpose is made
in the annual budget of the Central govern-
ment. Under the existing arrangement,
the accounts of the Central Silk Board are
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audited by the Deputy Accountant-General,
Commerce, Works and  Miscellaneous,
Bombay, on a consent basis in a year.
Detailed auditing is undertaken, which lasts
over a mooth. This arrangement is quite
satisfactory. It would, therefore, be clear
that the periodicity of the audit suggested by
the hon. Member once in every three months
is not likely to be productive and would
be cumbersome. For these reasons, this
amendment may therefore, be rejected.

MR. CHAIRMAN: 1 shall put the
amendment to the vote.

Amendment No. 4 was put and negatived.
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TR W g7 2 | 9 o9 F a8
THTSEH A1 9F FA § FITS g1 & 1
WMy oFEer  #1 osnfse 9 @
Tww cifafes &7 & fuffa s
arfzy, aifs g ad fasg ag smow
g & ogd Y anfez =< faar o 1 5=
TT FT AIETT T 9T TG BrEAT
Iifge | 7g Tar wwmA &, faw a7
=T FI F HaY Wgrew &' Frd
yrafer AgT gWT AfRY | gL aw fse
g ¥ GTHTC 1 FH 1T F1 ATARTL
@ fe wgl TEEEr @ @R, faew
a1 9T 39 F7 yAEqw &9 § fra
AT T FF AT ®IX I T AEH
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EaT AT fF e FTHErET & geame
B T & 1wt wgRT T war @ fw g
fasr ar-wrgave & e AT Ay
AT W1 AM-FTEEEE g K
WiMe At #gRT F1 T TEEC
FT FAT TUfRW )
ot T AW AT HFTIFE
f& ag qwieT wrer A 8, wafag @
¥ amg s o s faar
AT |
MR. CHAIRMAN: Ishall putthe amend-
ment to the vote.

Amendment No. 6 was put and negatived.
MR. CHAIRMAN: The question is :
“That clause 4 stand part of the Bill”.

The motion was adopted.
Clause 4 was added to the Bill.

Clause 5—{Insertion of new Section 124)
st ®o fe wuwT : ¥ wEE F@T
g:

= 2—

12A # “on orbefore” e F
arg “gfy o d6g ¥ a7e sfada= &
HTOA g F 7 A1g faar a1 (7)
TH F9ATF H &S U weAF Ay
ay F fro amer oo Fr &
FEIT & ATHA 97 FL  FT aqae9qm
g &, afea 20 7 aag fuifor &
fFar T & | F AT " F FT
Tigar g @ gra yuAr fogid ge
A adcHT & 09 & AG | THE
@ A HEET ®1 7€ F o aw
F F@f & T A AFTS g1 ATGAT,
foay A F1 o a9 & faw fag 9
AT A FY AT a9 F F gfear
il

At ¢ fF A4 wgeg @ qawaT
T THT FL4T |
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SHRI LOBO PRABHU: Sir, I move:

Page 2, linc 33, after “activities” insert
“and achievements.” (10)

This is also a small, terminological
amendment, but it has its purpose and that
purpose is to give proper emphasis to the
provision of the law which we are enacting.
The  provision we are enacting is
that thc Board shall prepare for every
financial vear a report of its activities during
that year. 1 have the report for the year
1967-68 before me. The report for the
subsequent vear is not et available to
us, It may be realised by the Ministry that
the report which is more than a year late
after that year has elapsed, is not a very
useful report. This report itself was received
by the Library on the 20th November, 1968,
So, first of all, the activities get rather cold
or forgotten by the time the report comes.

Secondly, what are these—‘activities’ ?
1 havetried to read this Report, tried very
hard to find out what the Silk Board has
achieved during the course of that
one year. The words used are *highlight
of this institute™ or “that institute”. What
do those highlights consist of 7 We hear
that certain sseds were being imported into
Kashmir from Korea. What happened
to that seed? The achievement of that seed
is not known. We have a report of only
activities and not o the effectiveness of those
activities. So, this House and the public
are not able to judge what the Silk Board
is doing.

In this connection, I would like to turn to
some of the things not done by the Silk
Board. When the question of the transfer
of the Board from Bombay to Bangalore
was being considered this morning it caused
a lot of excitement. We can now consider
that proposal without so much heat and
with some light. That proposal was based
on the simple fact that Mysore produces
more than 70 per cent of the Silk in India
and it has five representatives in the Board.
Then, this Board being in Bombay, it tends
to be confused with the other activities....

MR. CHAIRMAN: Let him confine
himself to the amendments. He cannot
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speak as if this is the first rcading. He
can speak only on his amendment.

SHRI LOBO PRABHU: Ttis aspect has
not been properly put before the House or
the puMic. I would like the Minister to
take note of this and give us a reply as
to why this is not being done, because 1
have been charged by my people to ask you
to get this transfer made. This is a proposal
which har been pending for a long time.

So, this Report deals with only activities;
it does not speak of achievements, When
proposals given by the people are not at
all taken notic: of, you have a situation
where there is no achievement. So, my
amendment says that it should deal with
not only activities but also achievements.

I would say here that we have a certain
responsibility to our States and when our
States feel very strongly about a proposal,
if it has not received the attention of the
government—not only no attention but
it had not merited even areply from the
Ministry—we have the right at least to
bring this matter to the notice of the
House.

Now returning to the actual purpose of
my amendment, 1 do hope that the Minister
will accept this. We want a kind of balance
sheet of what is being done; not merely
detailing so many things which are attempted
to be done. Unless there is some record
of achievements we are again going to be
left with reports like this which, however
voluminous they are, are of little value.

oft T ATE A AT AT AUFCF
TATHE FT N §, 7 UARAT T
g | fr ot g7 ard 1 aga Fifw
1 smasr fF og foE ol & sy
e & Faw g @ & wid | e ane
1 fie it gw A faaracd o &
[ET qed 9T T I AT |

As regards the amendment suggested by
Shri Lobo Prabhu, 1 accept it.

SHRI LOBO PRABHU: Thank you.

sft ®wo fro wowT : Waf wEET A
1 FTor A Famn & fF AT dwran
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I I TFE=Ed G & | ¥ AE
ArAa g f Fedle gz arer der =g |
=t T 8% : g AT AT AT |
fores ame %1 foie T dr 158
SHRI YOGENDRA SHARMA (Begu-
sarai): The Minister concerned should
assure the House at least this much that the
annual report will be presented to the

House. Otherwise, how da you expect the
House to sanction the grant?

=1 TR ¥T® ;. § ATANT g7 F
qEE § AT EETE |

SHRI YOGENDRA SHARMA: Then

why don't you accept the amendment ?

SHRI RAM SEWAK:That I am not
prepared to.

SHRI YOGENDRA SHARMA: In other
words, you accept and endorse the idea
but you do not accept the amendment.

MR. CHAIRMAN: I will now put
amendment No. 7 of Shri Madhukar to
the vote of the House.

Amendment No. 7 was put and negatived.

MR. CHAIRMAN: The question is :
Page 2, line 33,—
after “activities™ insert—

“and achievements™ (10)
The motion was adopted.

MR. CHAIRMAN: The question is:

“That clause 5, as amended, stand part
of the Bill™

The motion was adopted.

Clause 5, as amended, was added to the Bill.
Clause 6 was added ro the Bill.

Clause 1—(Short Title)

Amendment made :
Page 1, line 4,—

Sor “1968" substitute *1969"
—{Shri Ram Sewak)
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MR. CHAIRMAN : The question is :

“That clause 1, as amended, stand part
of the Bill.”

The motion was adopred.
Clause 1, as amended was added to the Bill.

Enacting Formula

Amendment made :

Page 1, line 1,—
Jfor “Nineteenth™ substiture “Twentieth™
(1)
—{(Shri Ram Sewak)

MR. CHAIRMAN: The question is:

““That the Enacting Formula, as amended
stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, was
added o the Bill,

The Title was added to the Bill,

SHRI RAM SEWAK: Sir, 1 move:
“That the Bill, as amended, be passed.”

MR. CHAIRMAN: Motion moved :
“That the Bill, as amended, be passed.”

ut mgrew fag Wt (W93)
aumfa ST, sH faa FT AT F grETEm
& F€1r  Afer 9T Fgar A" g
fF ag famr aga arere faw & 1 a==
g aftfiafqai & awem AR @ a7
¥ afcfrafa &1 seagm o 8 Jza
¢ afee faay aorrgs wend T A
T qg W F FTO7 faew A dEmar
gzt 9@ A1 W g | faew &1 A
gfar & aga samar § | o HTH F AT
gea g @ fr ot owEw Farshs
2 FITHIX & raTagrd FHC AT Ffeqr
FT a4 AT & AW aF AE S
M F T IWE | T A g
g fr &8 3791 W F fag wemE
frar smaT & #&¢ A& fear s 20
B A9 AT 7 qgT S F q0H TR
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[ wgTa T W]
F 9T § o AL qrE Wt 9 ¥ FH A
Megd ¥z afew A8 A T I
g affm 57 #1 qoel  qowr esleal
R AT FAE A G 1R F
¥ AT 9T & awaT & | 3;W AT
TgT & | 7% fFErA & g8 Aqed 1 @
g1 AT a1 Ag O ATFHT F AATA FT
¥ ur sgAeR frmmE @ &
AEE & AAWE FT g1 GFAT g | a0
= ¥ fF aw wgge &1 @ @ g
a4t fFam o @9 #F 73 9X TEEd
FT 4T T G & | Afw a8 Tmwar
TEF FH FTFH AT FE | AT
F FH T EAE 1A AFARITAT
¥ qrEww g AE | gF F AR
S & AgT FT BT F AF AT FEA
Gt 2 fr 9% FEEI A Ifaw amdr
faa | T | TR wE fauw fa=-
et ETE | T g ag w9 a% feafw
S @A F AET fF aw
fAR FT 7 1@ @ F a1 AT W
FANE RE | 70 F a2 77 feafa ax
faam T & w1 Qa1 Figfag faw
ATET, FE AT SeAE qAsd o fam
¥ OIF §H AT & HeY W OF
wef #E1 T & F1F 9 AT a6
g Wt & A mgd gar @
I 1 AT ST AT 9T FW A e
AT TTEA TCIAT IH THA§ A1 gl
feama & ga 1 F1E T FATAT IR
arfs Tw FT IR 6 TAT A AAT
T AF | TG G fAaEE FT g
=t TETEA WIEET (TEAT) AT
aofs @R, @ @ fas =1 awdv 7@
§T TF Q1 A AT FET AFAT
9z A ar g g 5 9y 39w g
WAAE AW IR [WH
GHTY 9 g IAWT FAT gAT AT AT
AR Foi, fEr F wrE, s
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AR Go Fro F ATTORT & =L T
F7g wifad & | T7 a9 @l 9X Ay
U GAX AL, gFAE g | AT A A
frdge wm g fra g d 9w
FI HTT IF AT T FT AF AT AN BPe-
B surnfy § 1 gg IEvIEsEr
F9 § foem ®1, 97 AT AT B A |
T AT I qF AT AIF AGN FEA AT
aF T G0 gFT | AT Tg /IE AT
AT g9 W TSR FifE s 14
S 9T AT F Feorr ey &, 39 &7
TEgE fegT & adt feafa F o
F e Gu WY s AT E 1 ag WY AT
T AT o awa fEgw Sy AR
FAFL? AMTF (A TS TR T
& 1977 & 3y gz afafaai 1 @
T HIf9 X qgT AT TG TGART
afafadi ¥ smm @ 9T & 99 @
wET  FEA FT =gegr g =SrfEe o
ararag A d s s o ag =
FOT ar e fass F1 w6 T8 T
i | faes #1Iw feq wfeq gg@
ST TET & | GTL F FTETCr BT AV q&i
4% gu 9 & foq aga wfww g
fae® 1 AT AT | A1 AT AT
aEd & fF a8 (A9 9X S I &
FagT FL a1 99 qE g afge
1T g AEAT THT ERM SIT AHTC
BE-BIE  EET 1T AT wH F
g1+ § S AWgWl F1 AT ¥ | THAQ
s g fer & ot FTw T W
STT FTH AE! 420N q1 FTH ALY T9AT |

&t amg A foew a1 & war &
foramT I9 F1 FW FIAT A1(2T 98 TE
F@I & | 99§ @9 &7 967 @R
T & | AT TN FI IWHAT FAEC |
IA F A G BHAE FEF AT
F1 TEar a7 &ifww 1 gafeg &
sgm fs faes T2 F w7
Wt gaTa g | aW I8 9T St dar
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g frar s & s\ w1 Afaa g
arfad &7 7% & |

st 710 fAo @ (Fem@T) @ FW-
ofa Y, & =0 fast 1 @@ &
g | TTq A F gU A a8 ° FE
AT § fF ogw & s F gane 3w
% faem 1 SO agd wwer  Swar
a1, faes & F9% Fig wEIP w=9
AT G, BT TEHTA W FIT T | B
F Tt A7 foaer v 1 FfE o
AW F ure faes w1 AmarR &
TR | I UF Aaww ag T fE
faew a¥ & gro ar s@F T faaw
B2 FM 20 | FTH 1 12 § 39 &1 et
gfaung faet arfed ot @@ fas
WE 9 TF A g o ok fF
T¥qE § W1 I FT WA ¢ 9§ AgCH
EETAT A | AT # 39 & faes g w0
fe e fad T Fadi ) AqCHA
ST g € 98 A% & SfET Frein
4, fe §, T d 99 a9g faew #1
JATT 99 @1 | &1 AU T OF A
g fF 9 #1 aomw F9wE 7 & @
=1feT |

=t wsgH W IR (qEWA) ;0 F
FO FXATT gU TH a1 07 qIA9Ag el
F1 W1 qrET A F AL H Fgl W@ a1
fF 7gw g% faew gra ® &Y aar ATy
T UF A7 G| 99w g fF o
AT I F1AEAd f3U 9 w@E 1™
FATE § M §5 FOMATAL 1 g0
aTa a7 o o srfET FTOEIE A Sreaee
aai ®9 gd 7 gEwr #rE T AE T
AT ATEU AT (A S AT R
TEH TEEE FH M & 1 0F a1 08
f gga® 1, 50" g A 39 w1
FET AETAAS | gmuag g
agl awa A &, fora 1 oA A
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g 1A dEd ez F e adn
# wwear g fF v T ag F@ £ A
qHH § 721 omar & fF gl s
FFeiT AT AT wwma g fFoame
FR F A FE § AR A
qifFem J FdesAT 39 97 e
el

e Zardy AT AT FTEHC A
FETCR | I FTHATTR ATFH AT
fF gardy 9t 399 oY, 3T T9T FIA F
9 @ ML | Far afad B o wifE
HIgd &1 T FC E £ | 2 0 F
e fa, fe aeit &1 g+ar faa,
o ATfEF FT TEAT FC F FAOAT FH1 AT
WE A foe #1feT &t aqar a3 &
srfam 1 [y ?

T N S P ERI NV

wo¥il & (g Bl UyS 2pe (G
2y yp el ol dyp Slayd S5
ot )l oS peeyd o 92 (5 (e
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Ja ool el S ol s ey o
detd oS 0p) oy ST S 2 by
o] pae gl Ll - yan oy L o
&2 el gyeesd - payd Llayd g8 4
G58ars b paad e
R A L
LS & e U5 Laly Lo 4931 Ly
TR 5 RSgy2 e pple g0 S LS
$lyasS Lgb yaIlosn &5 &2 43 Ko -2
el &3 @35 K LS K el gl 4
555 -gh & gl Ly 5 2 & [y
&2 535 (gyma gl - 90 & sl K
Ut Ueman gam g &l Jad &S 2
P 37 - b 2335 8y o Juab &S
12 iy er & 2 Ul ae yae
& paliaman (yim 92 (S ypadl 2
2 5y Sddpygy o5 padk oyl
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&t ®o o Auwy : wwmfy wEET,
# Fae OF ¥ qOAT Az E | A
g ﬁ‘W'T:T mﬁugaa’r’mm
f& ot & & fae B g SEar
g ard & wfuw dE< ad gt g,
F FAG AT @ &) 99 & faF s
T FANMBEACFAARED
gl s we?

st T WEw o e, S A
fog wredt St A s T &t g fF o
FT qIeFA qEAT G, 37 7 AOEd
& W T3 E I FT AFE FT A
foew & 1% areq & fad gen =fed,
I foafasr 7 ag fa= oz ox A
T T T FT FIHIT | A R

w R FER 7 fass #Y S
STEFT FH g1 S 8, IW F agd A
& fawfad 7 g7 o9 AvF A
FT T 17 AraT & % whaey § faes w1
SE¥T F@ A | faew A &
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fFar w1 wr & fF faes &1 Srew
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TR HIRAEITEE | TH AT
& g8 g9 Wew £ [F 709 S #1
T rq?r,aqaﬁvwmtrm fa,
g gfe FgwagEa far & fe
e g & ofcd 39 &1
HET FI A, 37 F1 HfUF w947 HgrEAr
FEUR fawas

WE % OF WA #eeg A fAew
A FIEC F I FAGLH F A
FT A 2T E, TgEH IAF g B
TH AU FATL AR &S GAT gl
2
MR. CHAIRMAN : The question is :

“That the Bill,
passed.”

as amended, be

The motion was adopied.

14.43 hrs.
PETROLEUM (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN): Sir I
beg to move:

“That the Bill further to amend the
Petroleurn  Act, 1934, be taken into
consideration.”

Sir, the subject matter of the Amendment
Bill falls mainly under Entry 53 of List I—
Union List—of the Seventh Schedule of
the Constitution of India, namely, Petro-
leum and Petroleum Products.

The Petroleum Act, 1934, as modified
from time to time, like all other Acts pro-
mulgated in the thirties are based onthe
Acts prevalent in the United Kingdom at
that time. The Act relates to the import,
transport, storage, production, refining
and blending of petroleum. The object
of the Act and the Rules framed thereunder
are to ensure safety from the fire hazards
due to inflammable nature of petroleum.

The present Act is based on Foot-Pound-
Second system in vogue until recently. Ths
country has adopted Centimetre-Gramme-

*Second system properly kmown as Metric
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system. It is therefore, essential to revise
the references from the Foot Pound Sys-
tem to metric system.  Accordingly,
to illustrate, unit on capacity, gallon has
been changed to litres [Section 6 Clause
(a); Section 7 (i), Section 8(1) and (2),
Section 9 (i) (b) 9(2) of the existing Act].

The temperature in fahrenheit scale has
been changed to centigrade after necessary
rounding of amendment. The nomenc-
lature used in the Act for different grades
of petroleum is not very satisfactory and
it is considered desirable to rationalise
and simplify the nomenclatures in acc-
ordance with the practice obtaining in
other advanced countries.

Accordingly, the following changes
have been made.
Existing 1 lature  As ded
Dangerous petroleum  Petroleum Class A
Non-dangerous
petroleum Petroleum Class B

Petroleum Class C

Opportunity is also taken to enhance the
penalty for violation of the provisions
of the Act making provisions for charging
fees other than licence fees as in the
existing Act. to remove other minor
lacunae observed in the administration of
the Act and the Rules made thereunder.

Heavy petroleum

Section 28 of the existing Act provides
penalties for contravention of the pro-
visions of the Act and Rules made there-
under. In the Bill penalty has been en-
hanced as it is too mild and thereby
public safety is adversely affected. The
majority of the fire accidents took place
due to unauthorised storage of petroleum
and in most cases they could be attributed
to non-observance of the Safety Rules
and Conditions laid in the Petroleum Ru-
les. Fire and explosion in the case of sonc
of the petroleum  products are acute and
their use is progressively increasing in the
country. If the penalty for violation of the
safety rules and conditions is too mild,
the parties concerned are prone to give
good care and attention to their observance.

Taking all these aspects into consid-
eration this Section is proposed to be
amended toenhance the penalty .
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Section 4 (Rules for the Import, Trans-
port and Storage of Petroleum) Clause (e)
has been amended to insert “including the
charging of fees for any services rendered™
as there is no provision in the present Act to
charge any fees except “‘Licence fees”, so
that provision could be made in the Rules
for charging fees for various services, such
as, scrutiny, examination and approval of
proposals relating to design and/or layout
of pipelines, pipeline installation, tank-
vehicles and receptacles for petroleum, etc.

The Bill seeks to achieve the aforesaid
objects. It is a very simple Bill. The
reierences in the existing Act to gallons
etc. will be changed to litres under metric
system. The Bill is absolutely innocuous
and non-controversial and I hope and trust
that it will receive the approval of all the
sections of the House,

MR. CHAIRMAN :

“That the Bill further to amend the
Petroleum Act, 1934, be taken into gonsi-
deration.”

Motion moved:

SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Chairman, Sir, speaking on
the Bill which has been presented to the
House, I would certainly admit this, that the
Hon. Minister has been looking after this
Department with  great earnestness and
seriousness.  But, unfortunately, the
basic decisions which the Hon. Minister
has taken, or the decisions which should
have been taken, are not allowed to be taken
by the Minister.

While introducing the Bill the Hon.
Minister has said that the Bill is a simple
one. Sir, the Bill is a simple onc, but on the
basis on which this Petroleum industry has
been working, on that, [ would like to raise
certain serious objections. This Bill has
given us an opportunity to go into the very
question of the way the petroleum indusiry
is being built up.

Sir, in Assam there was a big agitation
for a very genuine demand of theirs for a
second refinery. Assam requires to be
handled on a different footing. The ccono-
mic condition of Assam is such that
they have got only one raw material and
cconomically viable commodity, and that is
petroleum. And, yet, the very genuing
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demand of the Assamese people for a
refinery has not been conceded.

SHRI G. VISWANATHAN (Wand-
Wash) : Is she pleading the case for a
second refinery in Assam ?

SHRIMATI TARKESHWARI SINHA :
1 am talking about Assam,and my hon.
friend may talk about Gujarat. Cer-
tainly, I would talk about his State also, if
there is any petroleum available in his State,
I do not understand why at the mention of
the name of Assam, the DMK Members
should become so sensitive about it, Do
they consider that Assam is not part of this
country ? The demand for a refinery in
Assam is very genuine, and yet when
the Prime Minister went to  Assam,
thousands and thousands of people went to
jail, and with one unanimous voice, they
demanded a second refinery. I do not
understand why this demand of Assam is
not being conceded. The condition of
Assam is such that almost all the raw
materials from Assam, whetheritbe spices,
or timber or hardboard or matchsticks etc.
are purchased from there by people from
outside. For instance, fez pafta is being
purchased for Rs. 7 to 8 per maund in
Assam and it is being sold in the Calcutta
market for about Rs. 150 a maund,
and all that profit goes to different people
and different parties and not to the people
of Assam. 1 would, therefore, strongly
submit that this decision cannot be delayed.
By delaying this decision, we would be
creating an explosive situation in Assam,
politically and otherwise. This Bill relates
also to the maintenance of law and order.
I think it will be impossible for Govern-
ment to control the sentiments of the people
of Assam and they can never be controlled
by the police or the military. After all,
the sentiments of the people of Assam have
to be understood, and all consideration
and compassion has to be shown to
appreciate their plight.

I was talking about fez paita. That is
just one commeodity and just one instance,
which points to the need for the Assam
people getting the benefit. This is one
commodity where they can have certain
benefits, and yet the question of royalty
has also not been decided. A committee
was formed probably under the chairman-
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ship of Dr. V. K. R. V. Rao, and he
devised a formula. 1 do not know what
happered to that fcrmula. Therefcre, I
strongly recommend that this situation
should not be allowed to become more
inflammable than petroleum itself. The
hop. Minister has sought protection in
regard to inflammable cemmodities. But
what about the inflarr mable spirit of Assam?
That has to be recognised, and the Prime
Minister cannot really make a fool of every-
body. Abraham Lircoln had seid ‘You
can fool some people for all tire and all
reople for some time, but you cannot fool
all rpeople for all time'. In the case cf
Assam, in the case cf Telengana and in the
case of other things, everywhere, the Prime
Minister is trying to focl all the people
all the time. I would submit that no
longer should the people ¢f Assam be
cheated and deceived. 1 understand that
the Prime Minister has promised them a
second refinery privately, in their ears, but
I would like to ask the Prime Minister
whether she will publicly own this ¢emand
for a refinery and concede it.

I come to law and order also.. ..

MR. CHAIRMAN : The hon. Memter
should confine herself to the Bill proper.

SHRIMATI TARKESHWARI SINHA :
Law and order concerns this Bill. (futer-
rupfions). If my hon. friends want to be
spokesmen for Government, Jet them go and
sit there and let them nct speck sitting here,
They should bte ashamed cf this kind cf
tehaviour on their part. They scem to ke
more loyal to  Goverrment  than the
Government themsclves. Let the Govern-
ment be allowed to speak for themselves,
and let not my hon. friends speak for
Government. Let them not try to become
the stooges of the Prime Minister and the
Treasury Eernches.

This Bill relates to the maintenarce of
law and order also. There is a refinery and
there isa fertiliser project in my constituency
and in the neighbouring constituency. The
kon. Minister had visited that area. 1
would like to know what has been done
to maintain law and order in that area.
Daylight murders are being commiited on
the so called notoricus dolomite area,
which the hon. Minister knows, and the
hon. Minister also krows whose con-
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stituency it is. Let me not mention the
name of the gentleman whose constituency
it is. He is a very important person of a
particular party which is also a member of
the United Front....

SHRI YOGENDRA SHARMA (Begu-
sarai): But she kas been claiming that
constituency herself,

SHRIMATI TARKESHWARI SINHA:
I would like to submit that law and order
is being disrupted there by certaln forces.
I would submit that law and order must be
maintained there. The hon. Minister
knows that the staff in the refineries and in
the fertiliser factories have been complaining
to him that they are not fecling safe and they
are not sure of their security of life. The
hon. Minister should come forward and
say that such a thing will not be allowed to
happen. I think they have complained to
him continuously that the law and
order position is bad in that area and that it
is impossible for the staff to work there.
1 would like that the hon. Minister should
look into this and try to strengthen the
forces of law and order there so that the
personnel of the refinery and the fertiliser
factories which are close to each other may
have a feeling of protection.

Then, I would suggest that there should
be a sound personnel policy. Sir, T come
from Bihar. There is the Barauni refinery
and therc is also the fertiliser  project
going on there. But thc  National
Development Council and the National
Integration Council which met at Srinagar
had decided that almost all the class TV and
class TI1 jobs would be given to the local
people. Still, there is a complaint; I think
the hon. Minister knows that whenever
he has wvicited that arca, therc have been
demonstrations held against him and against
his Ministry and to appeal to him........

SHRI D. R. CHAVAN : May I submit
that there was no demonstration staged
against me?

SHRIMATI TARKESHWARI SINHA :
I know that the hon. Minister is so
generous and such a thorough gentle
man, that probably the demonstrators
were generous to him. But that does not
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mean that they have no feelings. We
should appreciate the strong feelings of the
people of that area. Even for class IV
and class III jobs, outside elements are
taken. I do not deny that India isone.
Outside elements have to be taken in the
public sector projects. Butit is the decision
of the Mational Integration Council that
employment opportunities should be given
to the local people in the public sector
projectsin each Statc at least in regard to
the lower posts. T hope the hon. Minister
will look into this matter and evolve a
sound perscnnel policy for all public sector
undertakings in each State. This cry is
going on that local employment is not
available to the local pcople. In regard to
class I and II posts, I do not deny that a
competitive examination is a useful thing
because merit should certainly be a very
sound consideration for such appointments.

MR. CHAIRMAN : The hon. Member
should try to conclude now.

SHRIMATI TARKESHWARI SINHA:
I am the first speaker from my party, and,
therefore, please do not ring the bell all the
time. Iam the first speaker from my party,
and, therefore, I must be allowed to have

MR. CHAIRMAN : But there are two
names from the hon. Member's party.

SHRIMATI TARKESHWARI SINHA
We skall adjust the time between ourselves.
On a Bill you cannot just go on ringing the
Bell every two minutes.  That is not
generally done. I am speaking on behalf of
my party. Therefore, pleasc allow me to
have my say.

SHRI NAMBIAR (Tiruchirapalli) :
Every party has some time allotted
to it. Let the hon. Member speak within
the time allowed.

SHRIMATI TARKESHWARI SINHA:
My hon. friend is not goingto get anything
by being a spokesman of the Government
here. So, let him keep quiet. (Interrup-

fions).

My hon. friend Shri Yogendra Sharma
may perhaps be getting what he has wanted
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SHRI YOGENDRA SHARMA : We
are going to get something only by being in
the Opposition.

SHRIMATI TARKESHWARI SINHA:
He has got what he wanted in Kerala and
he is going to get what he wanted in
Bengal also, and so he may be very happy,
and I do not mind it. So, I can quite
appreciate his being a stooge of the Treasury
Benches.

SHRI YOGENDRA SHARMA: We are
happy that ske is in the Opposition.

SHRIMATI TARKESHWARI SINHA :
We know why he wants to be on the side of
Government, because he is getting every-
thing that he had wanted. They are going
to get a government in Bengal which he
would never have dreamt of, and which is
going to drive the Marxists away....

15 hrs.

SHRI YOGENDRA SHARMA : 1
have every sympathy for your misfortune.

SHRIMATI TARKESHWARI SINHA :
This is not my misfortune. You better
settle among yourselves, the masses and
you, what is the misfortune and to whom.

Therefore, I would like to submit that
this matter of evolving a sound personnel
policy and giving employment to the local
people must be considered at the top level.
1t goes against the very spirit of the National
Integration Council’s recommendation
that local people have stillto seek employ-
ment in Class III and Class IV.  For the
whole of India you have to evolve a policy
as to what you are going to do.

With these words, I thank you for giving
me an opportunity to speak, but I have
to submit again that you please do not go
on ringing the bell every two minutes be-
cause it upsets our trend of thought.

MR. CHAIRMAN : You do not dictate
to me what I should do. You have done
enough.

SHRI JAIPAL SINGH (Khunti) :
I wish to take only two minutes. (Jaferrup-
tinns).

MR. CHAIRMAN : You can speak on
that Bill tomorrow, but now we are taking
up another subject, the Communal situation,
on which the hon. Minister is making a state-
ment.
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15.02 hrs,

MOTION RE: STATEMENT ON COM-
MUNAL SITUATION IN THE
COUNTRY

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : [ begto move:

“That the statement laid on the Table
by the Minister of Home Affairs on the
3rd December, 1969 on communal situa-
tion in the country, be taken into
consideration.”

I laid astatement on the Table of the
House on the 3rd December. 1 do not
want to elaborate on that statement, but
in order to facilitate the discussion, I have to
make a statement on the incident that took
place on the 2nd in Banaras. Some Mem-
bers did make a demand for such a statement.

According to the information reccived
from the State Government, a riot took
place in Varanasi town in the afterncon
of December 2, 1969. There had been a
local dispute among two communities
about the hours of worship, kirtan, etc.
Units of the State police and Provincial
Armed Constabulary had been posted there
to maintain peace. Towards the afternoon
when the two communitics had congrega-
ted for worship, a mob of about 1,000
belonging to the minority community arm-
ed with spears, ballam, ctc. indulged in
heavy  brick-batting, causing scrious in-
juries to about a dozen police personnel and
others as well. When the situation giew
worse, the PAC opcned fire to disperse the
unlawful assembly. Three persons had
succumbed to their injuries on account of
the firing. Condition of one person injured
in the riot is reported to ke serious, All
necessary measures have been  taken to
maintain peacc. An order under section
144 Cr. P. C. has also been promulgated in
certain parts of Varanasi. 32 persons have
so far been arrested. There is no informa-
tion about any other damage or incident,
apart from the riot. The situation is now
reported to be under control and the normal
civic life hes not been disrupted. The
Additional District Magistrate has commen-
ced an inquiry into the circumstances of
the firing.
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MR. CHAIRMAN : Motion moved

“That the statement laid on the Table
by the Minister of Home Affairs on the
3rd December, 1969 on communal
situation in the country, be taken into
consideration.™

SHRI YASHPAL SINGH (Dehradun):
I beg to move :

That for the original motion, the following
be substituted, namcly:

“*This House, having considered the
statement laid on the Table by the
Minister of Home Affairs on the 3rd
December, 1969 on communal situation
in the country, records its strong dis-
approval of the manner in which the
communal riots were handled in the
State of Gujarat leading to the death of
thousands of people and uprooting of
a large number of families.” (1)

SHRI SHIVA CHANDRA JHA
(Madhubani): 1 beg to move:

That for the original motion, the follow-
ing be substituted, namely :

“This House, having considered the
statement laid on the Table by the
Minister of Home Affairs on the 3rd
December, 1969 on communal situa-
tion in the country, is of the opinion
that the present communal disharmony
iti the country is because of the growing
nature of Indian capitalism and hence
in order to eradicate communalism it is
imperative to abolish  capitalism in
India.”(3)
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SHRI MORARIJI DESAI (Surat) :
The problem which we are discussing just
now is in my view one of the most important
and the most worrisome. I kmow that
there are substitute motions to the main
motion which seek to find fault with the
Government of Gujarat in dealing with the
situation  in Ahmedabad. I do not
propose to speak on it because I consider
that the whole episode in Ahmedabad has
been placed before a judicial commission
which will ascertain facts and give its
decision as to what happened, who was to
blame, whether the Government acted
properly or not. Then will be the time
for us or anybody clse to speak about it,
I do not think that it is proper that one
should discuss this matter now in this House
apportioning blame here and there and
elsewhere or even to give figures of the dead
because it will be prejudging the issue that
is being judged by a judicial body. 1 know
that my friends in this House have acquired
the right to speak anything anywhere in
whatever way they like. ButI do not want
to commit that error. 1 would not go into
it whatever may be the provocation.

1 should like to deal with the problem
as a whole because that is what should be
tackled and that is how the proposition has
been put. It is not a new problem; it is
a continuing, pestering sore that has been
paining us and it might assume proportions
which might even destroy us. [ therclore
consider thatit is a problem which must be
considered objectively without passion and
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without trying to apportion blame to any
one person or another, though we have got
to find out why these things aie happening
and what are the remedies to be taken to see
that this problem is remedied. Unless
communalism is rooted out from this
country, I am afraid the future of this
country cannot be bright. We have got
therefore to root it out, and to root it out
we have got also to look at it objectively, to
know whatitis in order that wecan attack
it properly.

There was no communal trouble in this
country before the Britishers came. The
people  were all living together amicably.
There were no communal riots in this
country. They started only in the last part
of the last century when the Britishers
tried to divide the communities to take
advantage of one against the other. First
they supported the Hindus after the
mutiny and then they supported the
Muslims, Ultimately, the Muslim League
was created, as a reaction to which the
Hindu Maha Sabha got created. All this
went on and the rioting went on from time
to time in this country after that time. It
assumed the worst shape just at the time of
partition and before it. Mr. Jinnak who
was a nationalist for many years became a
communalist because he took affront at
something that happened and he translated
himself into a communalist. He gave a call
for riotsin 1946 and the riots started on a
large scale. .And the partition of the
country  witnessed episodes for which
we have got to be ashamed on both sides.
It was a terrible thing that happened at that
time. Those who took part in it became
beasts and the atmosphere of retaliation
was so vitiated and so intensified that it
took the toll of Mahatma Gandhi's life.
Mahatma Gandhi was a sacrifice to this
monster of communalism which was
created at  that time. But Mahatma
Gandhi's sacrifice gave sanity to this
country for quite sometime. And these
incidents disappeared for sometimec.

Again, when the Hindus were pushed out
of East Pakistan with atrocities committed
on them, there was again tension created
in this country, and yet, Mahatma Gandhi
had died at the altar of communal passion
not at the hands of a member of another
community but at the hands of one of his
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own  community bocause they felt that
Mahstma Gandhi was being partial to the
other community whereas he was trying to
see that both the communities lived with
affection for each other. But that is the
fate of all saints and that is the fate of all
true and honest men. But it did bring us
back to sanity for a sometime, and things did
not get vitiated at that time; we were able
to keep control over ourselves to a large
extent.  But, after that, again it began to
raise its head, especially when the second
time there was an exodus from East Pakistan
in about 1963 or 1964—I do not remember
exactly the yvear. Then, communal tension
mounted up very greatly and there were
riotings and communal clashes taking place
in several parts of the country, especially
in the north,

I had gone and visited some areas at that
time and I knew what the tension was.
And yet the tension was not over after that.
Perhaps we did not take all the steps that
we should have taken. When I say this, 1
am referring to all of us; T would not say
one or the otker; some may have done
more, some may have done less; some may
be guilty of pegligence, some tried to add
to the fire wittingly and some did
unwittingly, but it went on. In 1967,
again, it started in a bad way which created
communal tension which is there in the
country today, which is the most dangerous
thing as I see it.

I went to Ahmedabad when I learnt about
the terrible incidents there and I saw no
other way of checking it except by taking
the cxtreme step of fasting. But I did it
because I was afraid that what happencd in
Ahmedabad might spread throughout the
whole Gujarat State, in the village areas also,
and may also travel throughout India. It
is therefore, that I had to take the extreme
step and, for various reasons,—Govern-
ment's action perhaps might have contri-
buted to the calming down of the situation—
peace has been restored there. And yet we
hear of an incident in Banaras only yesterday
or day before yesterday.

1 saw the tension in Ahmedabad and,
as I said, that tension is a terrible thing.
We must find out why that tension is there
and in what way we could remove that ten-
sion. Unless that tension gees, there is no
remedy for us.
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The Mational Integration Courcil has
been sitting from time to time for quite a
few years, perhaps with some break here
and there. But, I am afraid, it has not
been able to touch eflectively this problem.
S0, we will have to think seriously of what
we should do to solve this problem, if we
want to achieve a future for this country
which we all want to achieve, which
Mahatma Gandhi wanted to achieve, for
which he lived and died. He served the
country more in his deaths than even in his
life because he brought sanity to us at that
time.

When formerly communal riots were
taking place during the British pericd they
were for local causes, mostly for cow
slaughter or music before a mosque or
temple or other such incidents. They were
only local. They were kept up by conni-
vance by officers and by other people who
were trying to have this kind of atmosphere
created in the country.

It was thought that the creation of
Pakistan would solve the problem and see
the end of it. Unfortunately, it has not
only not seen the end of it but it has in-
creased the tension. Pakistan has a lot of
hand in it, by constantly emitiing poison
against India and attacking the secularism
of India throughout and not giving it any
rest. It is natural because Pakistan is a
theocratic State and secularism dozs not
suit it. Therefore it does not want secu-
larism here. It does not also want this
country to progress. That is possible.
But we need not be guidad by what they want
us to do or what they try to do. They
may try to  do it, others may try to do it
but we need not got panicky about
it. There may be agents here who might
provoke these things. Yet, if we are sane,
if we are really secular as we are pledged,
as our Constitution enjoins upon us and,
more than the Constitution, as the culture
and civilisation of this country enjoins
upon us, if we are really secular in our
minds and in our behaviour, this thing can
disappear in no time. But, I am afraid, you
scratch anybody in this country, and, barring
a few exceptions, very rare gxceptions, you
will find that everybody will talk communals
at the time of tension in one way o1 the
other. This is what we have got to remedy,



27 Communal

[Shri Morarji Desai]

Rioting takes place because there is
tension and mistrust. The loyalty of
Muslims is alco being attacked or suspected
which also is one of the reasons why tension
is growing. I am afraid, this is a very wiong
thing that is happening. Why it happens
has also got to be considered. 1 think, it is
absolutely criminal to doubt a whole com-
munity and its loyalty simply because some
people may do some wrong. But when it
happens on a large scale and affects the
other community, passions have no reason
and rationale. They have got to be cooled
down and removed by actual actions by the
leading people, the Government, the politi-
cians, the social workers, and the leaders of
the communities and society. This is what
we have got to do.

We are finding that sometimes the
majority community is blamed for every
thing and the minority community, even if
it is responsible, is not blamed. This is
one reason which gives the majolity com-
munity a grievance. The minority com-
munity sometimes dces not get a fair deal,
either in services in some places or in the
dealing of other matters, and therefore the
‘minority communily also gets a grievance.
All these grievances have got to be taken
note of and removed.

There are processions which also em-
phasize this factor. There were processions
on account of the demolition or defilement
of a mosque, Al Agsa, in Palestine. The
processions wer¢ therc in  Gujarat—in
Ahmedabad, in Nadiad and in other places.
There were huge processions. One need
not object to processions provided they are
peaceful, quiet, without slogans. I myself
do not understand what useful purpose
these processions have in this country; yet,
1 would not object to these processions if
they want to have them. But during these
processions such slogans as Jslam se
takrayega choor choor ho jayega are shouted.
To whom is this referred in India? If
such a slogan is shouted in Palestine, I can
understand that it is against Isracl. But
when such a slogan is shouted in this
country, with the background and tension
which we have, it has a terrible effect on the
Hindu mind. 1tis no use running down the
Hindu community merely as such; they are
also human. Therefore both sides have
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Bot to take care to see that nobody is incited
or excited. Yet, this was said and nobody
has condemned these things.

Then, Pakistan zindabad is shouted in
several Muslim processions from time to
time. Why should that be done? When
that is done, paturally, the feeling arise
that their sympathy is more with Pakistan
than with India. This is the ground why
extra-territorial loyalty is suspected. But
this is dore by a few people. 1 would
not say that this is done by the whole com-
munity. No single community in my view
in this country is as a whole wanting to have
enmity with the other community; the bulk
of the people want to live in peace. There
are some elements which want that all
should live in peace and tell people accor-
dingly but they are not eflective. There
are some other elements in every community
which do not want to have peace because
they live on those things—they are easily
becoming leaders sometimes—so that they
can benefit and profit by it.

Then, there are some agents who work as
provocative agents. But I do not bother
about agents. If we are careful ourselves,
the agents will disappear. They can be
traced and they can be dealt with very
casily.

What requires to be done is this. If
there is something wrong done by the Hindu
community, all the Hindu leaders ought
to condemn it. But that does not happen
every time. If the Muslims have done
something wrong, all the Muslim leaders
ought to condemn it. But that is not done
either. The extra-territorial loyalty is not
metely suspected of Muslims by Hindus.
At the time of Arab-Israeli trouble, 1 found
that Christians were attacked by Muslims
in Kashmir because they suspected them of
sympathy with Isracl. All these things
are there. The poison is deep down every-
where and this poison has got to be taken
out from the body-politic. If we do not
take it out, the poison will permeate the
whole body and cvery part of it and the
country will be dead even before we realise
it. Therefore, this is the most serious
matter in my view and it is this which I want
to bring to the notice of my hon. friends in
this House and also to the country as a
whole. It is a matter on which it is difficult
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to speak in a very short time. 1 do not
want to take a very long time and go
beyond what is due to me because that also
would be a wrong thing.

1 would say that unless this is taken into
account and unless we take to remedies also
which are very essential, any amount of
debate here might even lead to exciting
more communal passions, because the
things that are spokcn and done here some-
times go out and wound the feclings of
various sections. It is a very wrong thing.
It is no use trying to say that it is only the
communal bodies which are doing it.
Those who profess to be non-communal
bodies——1I am afraid, my friends of the
Communist Party will get perhaps angry
if I say this—also fish in troubled waters to
take advantage and encourage one or the
other by turns as it suits them. I found, in
Ahmedabad, that some of my friends of the
Communist Party who had gone there
were guests of a person from whose house
bombs were found and they went about with
him. And the Ministers go on making
statements without a sense of responsibility.
If this is done, then it adds fuel to the fire.
It is very difficult afterwards to cool down
the tempers which arise. It is no use
blaming people when they are aroused and
when they are angry.

It was a very very painful experience in
Ahmedabad this time when 1 saw, perfectly
good men whom otherwise 1 could never
suspect of any communalism, getting affec-
ted by communalism. It is because we
have not taken care to see that wrong ele-
ments are suppressed. This is what is
happening. When riots take place, we all
try to go at them and stop them. But that
is only trying to put down the whole matter
for the moment. Are we trying to see
that there is deterrent punishment ? We
are not doing it. Deterrent punishment
ought to be given to those who have en-
couraged communal passions.  What
steps have we taken to see that we go at
them ?

1 have had considerable experience in this
matter in the State of Bombay when I
was in charge of it. Ican say with confi-
dence that it is not a difficult task. If
those who have to administer law and order
are objective, ifthey are without any pre-
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judice in their mind and they treat every-
body equally, whether he is a personal
friend or anybody else, and treat him
severely if he is wrong, if that is done, I say,
communalism can be not only controlled
but it can be wiped out. Thisis what we
have got to do. This is what is not being
done. I do not know whether we have the
capacity to do it or not, Ido not know the
capacity of this nation to find a remedy.
If this nation has not got the capacity, it
would only deserve to die, But this nation
has lived for thousands of vears and it is
not gone. I have, therefore, the most
abiding faith that this country will never
disappear, will never die and it is destined
to riseto the highest and willlead a peaceful
world and have a happy human society as
Mahatma Gandhi wanted to do.

But mere faith alone is not going to help
ws if we could not put that faith into action.
I believe all my friends must have that faith.
Otherwise, they are not good citizens of this
country. Everybody wants and claims to
be a good citizen. If he claims to be a good
citizen, let him show his faith in action.
This is what we'have got to do. Therefore,
I would suggest that Government should,
in this matter, become strong and strict
and take steps to see that all those who fan
communal hatred directly or indirectly are
dealt with strongly.

I think the time has come when all com-
munal bodies ought to be controlled. They
must not be allowed to take part in politics.
1 should say that it should not be left to the
Government to decide what is a communal
body. I would say: let there be a body,
an impartial body which will judge any
institution or organisation. It is not that
only a body which is considered communal
will be communal. Some apparently non-
communal bodies perhaps will be more
guilty of this than even the communal
bodies. Therefore, I would not like to say
that only a particular Party is doing this.
It is said that if one associates oneself with
Jana Sangh, then it is taboo. Then Muslims
and others are put forward to run
down these people. But if some people
side with the Muslim Leaguers and Akalis,
then it is not communzlism. What kind
of standards have we got 7 If these are the
standards which we are going to follow for
political purposes, for political games, I
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am afraid we will not be able to find apro-
per remedy. (Interruptions). This is now
going home probably. That is why it is
being felt. (/nrerruptions) 1 am not blam-
ing anyone. 1 am only saying.that all of us
are responsible on occasions, one of
the other, at one time or the other. The
only thing is that I find fault only when
the other person hurts me but I do not
find fault when I hurt the other man.
This is what I am trying to say. Don’t
try to wear the cap when it suits you or fits
you. I am not trying to put the cap on
anybody. 1 am saying that most of us are
responsible for this. We have got, there-
fore, to take stock within ourselves, to have
introspection and see that none of us is
responsible for this kind of fanning the fire
and unless we are determined to do that, any
amount of debate is not going to do us any
good. Let us sit down quietly. Those who
are concerned with this kind of leadership
should sit down...... R

SHRI PILOO MODY (Godhra) :...and
meditate.

.

SHRI MORARJI DESAL:...not mediate
but we have got to discuss and take practi-
cal reasons. Meditation is only for one-
self but not when national affairs are con-
cerned. Then only discussion and con-
sideration is necessary and then also
lightheartedness should not come. 1" know
my friend always wants to be a very pleasant
person. Pleasantness should be there but
not lightheartedness. This is the most
serious matter in my view and thisis what I
want to impress upon my hon. friends that
it must be treated as such.

1 am afraid our intelligence also is not
completely  efficient. We will have to
find out what to do. It is not the fault of
anybody. We have inherited some thing
like that, Now we have to thiok seriously
and find out what we can do to see that
intelligence is properly obtained., When
those who have to keep law and order are
not supported in their difficult task and
are blamed whenever they take sitrong
action, than they will also get demoralised
and they will not take any action. That
also we will have to consider. We easily
ask for judicial inquirics on everything. 1
think in the matter of dealing with
communal riots, if we are not going to be
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careful and if we demoralise the Police or
even the Military, we will be dead and
gone. That is why we have got to see
that if some body has exceeded the action
and was cruel or was very wrong, certainly
action should be taken against him. But
that does not require judicial inguiry.
When you talk of judicial inquiry, every-
body gets blamed and those who have got
to deal with it, at the moment when they
have to deal with it, if they take strong
action, you blamc them ‘You are very
harsh. You have taken strongaction’. If
you do not act for the matter of
safety and just do what is  cere-
moniously necessary, then you say ‘You
are weak. You have taken no action.
Therefore also you are bad’. Now what
has ore to do? It is, therefore, that one
has got to support these forces. 1 would
like to refer to two incidents in this matter
which took place in  Ahmedabad. One
was about th: Koran. Another was about
the Ramayan. It happened about 6 or 8
months ago. A pedlar was going about
with his old books to sell and somehow
it got overturned. A policeman was
passing from there. He was dealing with
it, and his foot perhaps touched one of the
books. It happened to be the Koran.
So, it was creating a riot. How was it an
insult to the Koran? Where was the ques-
tion of that policeman trying to insult the
Koran? Was not the pedlar himself
insulting the Koran in the manner in which
he was peddling it? But nothing was
done to the pedlar and it was the police-
man who was asked to apologise to the man.
So, why should he act next time? That is
all that will happen if officers are asked to
apologise in this manner.

Now, the other incident was of Ramayan.
A play of Ramayan was being played in
the streets and it went on till 12 O clock
when no license was taken. The police-
man said, 'You must stop it; you cannot go
on doing it, because it is not within law,
not within  regulations,” And then, he
was charged with insulting Ramayan.
What non-sense is all this? But, we are
all encouraging such non-senses one
way or the other. If it suits me, I will
support the Ramayan fcllow. If it suits
me, 1 will support the Koran fellow. If it
suits me I will support the other fellow.
These things ought to be stopped and the
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Police ought to be allowed to take action
and strict action. On the contrary, if hs
does not take action, he must be dismissed;
and, that is what ought to be done. But,
merely for taking action a man is punished.
If this is being done, and if you sit in
judgement that they have failed and they
have not done anything, I am afraid, we
are not going to get where we should get.
And therefore it is that the administration
has got to be up and doing, but it is not
merely the administration which will be
able to do it, because they are also bound
down by politicians and politicians have
also got to see that they behave properly in
this important matter and do not in any
way try to deflect the issues. And, if any-
body does it, I think, strong action should
be taken against him also, whoever he may
be, and this is how we have got to act.

We have got also to attend to Education,
which we are not doing. We are not trying
to educate our children to respect all reli-
gions. In the name of secularism, we are
taking them away from religion. As a
matter of fact, I do not see why we should
not teach them religion. Let every child
learn his own religion first, whatever he
chooses then let the child learn afterwards
the other religions. Then he will respect
all religions. Unless that is done, even
bad customs will not go away. By proper
education everybody will leamn the good-
ness of religions, they will begin to respect
each other and they will begin to help
each other in secing that good part is main-
tained and the wrong part is gone. And
there will be no quarrel left. But this is an
affair to which we will have to pay atten-
tion for quite some time.

But, unless we are earnest about it and
unless we are prepared to deal strongly
with anybody who deals with it wrongly,
who tries to do it even unwittingly, I am
afraid, we will not be able to find the remedy.
As Shri Badshah Khan said, how many
people have been punished in this riot?
If you take the account, you will find hardly
anybody punished. Now what is this?
This is the greatest inefficiency. If that in-
efficiency persists, then, any amount of
propaganda is not going to avail us.

It is therefore that Government have got
to devisc ways and means whereby mis-
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creants who are responsible for this and
that, who connive at it and also encourage
such things, are dealt with severly and are
given deterrent punishments.  Because,
this is not a matter which can be solved
only by preaching or merely by Education.
Education and preaching and good advice
will be nullified by some few miscreants if
they are allowed to go there and do such
things. It is therefore that 1 plead with
the Government that they should devise
means whereby they can take effective
action. In the matter of integration also,
I think integration work out to be more by
nor-officials than by Government, It
should not have the stamp only of Govern-
ment on it. Today it is in the charge of
Government. 1 think it should be in the
charge of non-official, and Government
should help non-official to achieve integra-
tion. Then and then only integration will
come in properly. This is what I would
suggest to the Government. They can
deal with it as they like, but before resuming
my seat I should like to beg of my friends
here, through you, that they should give
earnest thought to this, that, instead of
tryingto blame one or the other, they
should take the problem as a whole and
find out a permanent remedy for it, and
let us begin to acton it from tomorrow.
That is the only way to deal with this pro-
blem—not to find fault with one or the
other, forgetting it and making political
capital out of it. That way will lie ruin,
that way our future is not going to be safe-
guarded.,

SHRI YAINIK (Ahmedabad) :
I make no apology for concentrating all
my attention, as my predecessor has done,
on the disturbances in Gujarat which
bhave entailed the loss of hundreds, if
not thousands, according to some calcula-
tions. As a matter of fact, it is with a
sense of deep shame and sorrow that I as
well as Morarjibhai have to deal withdis-
turbances in Gujarat. 1 believe that my
work has been considerably facilitated by
the impartial and judicious manner in
which my predecessor has delt with this
problem. But I am not a political sanyasi
and I cannot draw a curtain on all that has
happened in Ahmedabad in the name of the
enquiry commission that has been appoin-
ted by the Government whose handling of
the situation has to be judged by it.
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I do not want to pass any judgment on
the Government or any parties. But I want
to give a matter of fact account in brief of
what T heard and saw when I was in Gujarat
for all the months preceding the disturbances
and during the period of the disturbances,
Morarjibhai has recounted before us the
various incidents which helped to create
communal tension in Ahmedabad. There
was the Koran incident. There was the
earlier procession where slogans that should
not have been raised were raised. And
there was also the Ramayana incident.

Let me tarry for a while on the Ramayana
incident., The incident took place on the
4th and a victory procession was marching
through the streets of Ahmedabad on the
15th. The matter was kept hanging for
eleven days. The Government was very
tardy in handling the situation, with the
result that the communal passion was
rising all the time. Then came the inci-
dent that took place on the 16th mnoon or
evening — the attack on the temple. These
things can happen when passions are roused
on all sides. There was communal tension.
among all communities in Ahmedabad.
There is no denying that fact. The attack
on the temple ignited the gun powder that
had been there for many months.

But how did the Government deal with
it 7 I was profoundly sorry to see that.
The next morning what I read in the news-
papers was that some Sadhus had been
injured, why we did not koow. Then we
saw that some shops had been burnt.
There was mo press note by the Govern-
ment or the police commissioner. When
in the morning 1 received a telephone
message from the Police Commissioner
asking us all to meet at the police office in
order to consider the communal situation
I did not understand what the communal
situation was about. But when we were
meeting at the police office and we found
the shops and bazaars closing all around
the city of Ahmedabad, we thought that
there was something in the air. The
‘Muslim friends were asked to apologise to
the Mahant and they did so, they did go
to the mandir to apologise but it did not
work. A large majority of the Hindus,
1 must frankly confess, felt that the Govern-
ment had let them down because they did
pot take any action against the miscreants
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and what action had been taken was not
publicised.  The majority community
thought that its very existence, its life and
security were endangered and therefore they
started taking their own action with the
result that the communal monster stalked
not only in the streets of the city but even in
the suburbs of the Ahmedabad city., By
the evening of the 16th, curfew was imposed.
It was all right. 1 was living at that time
in the suburb. 1 found that hundreds of
persons were going around and moving
about. When I went out the next day 1
saw fires burning everywhere. In fact we
saw Lig fires from the suburbs aross the
river in the city and as I went round I saw
fires burning here, there everywhere. more
especially in the suburbs. There was pil-
ferage and looting and burning and killings
galove. 1 must at the same time say that
the people in the city kpt their wits about
them. For having been accustomed to live
together for a very long time, for many
centuries, they kept their heads on their
shoulders and a spirit of amity prevailed.
But in the suburbs, a large number of
persons had gathered togethsr from all
areas in India and were employed in the
mills and factories. They are comparatively
ignorant and superstitious and Ramayana
and Koran had done their work among
them.  Maybs, there were people who
publicised or carried on communal propa-
ganda among them. But we have to reckon
with the hard fact that communalism ran
riot throughout the city by Friday. It
was all right for the Government to impose
a curfew. The police and the SRP coud
have bzen called in hundreds and thousands
from all ends of Gujarat within twelve
hours and they could have been given
arms. We read in the papers the Home
Minister seying that more than 10,000
arms had been given to the Gujarat
Government. What did they do with
them? I was notin a mood to criti-
cise Government at that time. I looked
around and saw the policemen could not
deal with miscreants in hundreds and
thousands with little dandas and sticks.
When I saw that they were sitting in front
of some of these fires, I asked them what
they were doing and why they were not
dealing with the situation, they said: we
have only these dandas and so we cannot
take action. May be some police person-
pel might have been given arms may be
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about five among 25 or 30 and the equuiry
may reveal full facts. But that was
absolutely insufficient to deal with the
trouble. What about tear gas? Tear
gas was not used in  Ahmedabad.
It was during 1956 when the Mahagujarat
movement was started, there was firing
on the first day, and tear-gas shells were
being used all over the city during all those
disturbances between the people and the
police. But now nothing happened at
all, for four days. Then we heard that
the military was coming; that the border
police force were coming and we were
happy that some forces were coming to
deal with the situation. But even then,
when the military drove into the city,
there was discussion about the part that
the police would play, that the local govern-
ment would play and the military would
play. Ultimately, the charge was given
to the military and the city of Ahmecdabad
was committed to the care of the military
on Tuesday, and that was the 23rd. Then
of course, there was peace: all the killings
had been done; all the lootings had been
finished and all the pilferage and all
the robbery and dacoity had been done,
and then of course the military gave
peace to the mind of the people; the people
at last thought that they could sleep well.
Luckily on the 29th, the mills started work-
ing. Now, that was a new era and we
were happy to see that anyhow peace
was restored, But it was an uneasy peace.
The Government went on reducing the
hours of curfew but the people hurriedly
rushed to their homes at 7 or 8 O'clock.
All the buses, cinemas, everything was
empty at 8 O'clock, and even now, 1 have
it from the Government pleader
who represents the views of the
Government that an uneasy peace prevails.
Communal tension is still reigning in
Ahmedabad and that is why they oppose
the bailing out of the accused persons.

Believe me, 1 was all the time in
Ahmedabad and yet I had no desire to
criticise Government at all. In fact, there
were Congress leaders who came to see
me and other leaders also, and the Chief
Minister also came to see me on the day
when I broke my fast,and I told him that
1 had no desire to take sides; that I did
not want to criticise the Government.
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I only wanted to see that peace was restor-
ed,

I agree in a very large measure with
what Shri Morarji Desai has said about
the restoration of peace by giving a new
education, by fighting the concepts of
muslim treachery and disloyalty and of
Hindu chauvinism and of Christian disloyal-
ty and so on. This has to be certainly
done and I am glad that I can associate
myself with him wholeheartedly with the
constructive part of what he has said.
But imagine my shock when 1 found
that the refugee camps that had been started
in the city were dismantled on the eve
of Badshah Khan's visit to Ahmedabad.
Why were they dismantled? Why were
they closed? The facile reason was given
that people went back to their homes!
There were no homes to go to; the homes
had been burnt; their cottages had been
burnt; there were only the gaping walls
and there were only mounds of ashes and
dust and junks of wires and mess that
had been left behind. There were no
homes to go to; where were they to go?

Then, when all those camps were closed,
Badshah Khan wanted to know where
they had gone and they were shown the
places to which they had gome. They
were shown the private camps to which
they had gone, and I hear from reliable
testimony that to the shame of the Gujarat
Government, 10,000 or 20,000 people
are still living in these private camps that
are subsidised by their own community,
the minority community.

Well, that gave me the rudest shock and
I thought that it was necessary to open
my heart and my mind to all to whom I
could speak in Delhias wellas in Ahme-
dabad. Itis not a question of giving names.
1 spoke and then I said that the Govern-
ment had taken a role which cannot be
justified. Do you want to justify yoursell
before Badshah Khan? Do you think that
Badshah Khan is so childish as not to draw
proper lessons from what he hears and what
he s2es with his own eyes?

So, although there is peace, apparently
there is no peace in the mind. And why
is it s0? Because, somehow or other—
1 am only saying what I am feeling within
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my own heart—the people are not
happy with the kind of law and order
situation that has been created by the
Gujarat Government. [ am very sorry
to have to say this.
* The Government of Gujarat has appoint-
ed an inquiry commission. It is not a
judicial commission. A judicial commis-
sion would certainly bar all discussions
about Ahkmedabad. But this is not a
judicial commission; it is an inquiry com-
mission. Therefore, what 1 feel is that
this commission of inquiry does not create
any confidence in the minds of the people.
You can sec it from the response that has
been evoked by this commission. People
are uneasy aboutit,even now, as the Govern-
ment Pleader himself has confessed, with
the result that people are not enthusiastic
about taking their grievances to the inquiry
commission and getting proper redress.

So, what I say to the Central Govern-
ment is that you must be aware of your
own responsibility. It is the Central
Government that has sent the military
force in order to impose peace on the city
of Ahmedabad. I saw armed policemen
going round—may be some military per-
sonnel also—in the city. So, the Central
Government cannot absolve themselves
from the responsibility. Now that they
have restored peace, they must also enguire
into the causes of the troubles and also
the responsibility of the Government.
The Gujarat Government is now in the
position of an accused person, whose
conduct has to be enquired into. No
accused person can get away by appointing
a judge to enquire into his own conduct.
Therefore, T would humbly plead with the
Government of India to see that a proper
commission of inquiry is appointed in
order to go into the facts of the situation
and to come to an impartial verdict and
then to devise ways and means in order
to see that the poison of communalism
is rooted out of the minds and hearts of
the people of this country.

SHRI 1. MOHAMED IMAM
(Chitradurga): Mr. Chairman, we are dis-
cussing this grave problem under the shadow
of a major tragedy which overtook the
country, namely, the calamity that took
place at Ahmedabad a few days back.
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The Home Minister, as usual, has present-
ed to this House a statement of the com-
munal situation as he does whenever any
communal riots take place. But I must
state that the statement does not give us
any assurance of any effective action being
taken, or measures being taken, to root
out communalism. I am told that during
the last year more than 200 communal
incidents, both major and minor,
took place in this country. Every
time the Home Minister gave the same
kind of assurance. Still, T must
say that the minority and the Muslims
particularly arein the same vulnerable
position.

16 hrs

This is the most important and burning
problem whick confronts us and the country.
It requires an immediate solution not only
in the interest of the country but also in
the interest of the many million lives of
the Muslims. This communal frenzy and
passion have become in this country a
breeding ground of hatred, passion and
enmity which have been undermining the
unity of the country and are bringing into
ridicule our policy of secularism. Evil
forces, evil persons and organisations,
have been infuriating the people to indulge
in acts of massacre, looting ard arson.
And this has been going on unabated.
Now there has been an increase, both in
intensity and magnitude, in the frequency
of these communal riots and it has been
spreading throughout the country.

I come from South India. South India
was comparatively free from such communal
troubles. Even now, my bhat off to the
Madras State and to the people of Madras,
1 have not heard of any communal inci-
dents in Madras. Even Mysore, with its
old tradition which I shall menticn later
on, was comparatively free; soalso other
States. But as was peinted out by some,
this communal monster has been infiltrating
and putting its head in Southlndia also,
being goaded by antinational and anti-
social elements. We shudder to think
of some incidents which have lasted for
weeks and weeks and which have cost
hundreds and thousands of lives.

What happened at Rourkela, Ranchi and
Nagpur? These are all incidents which
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ar¢ not complimentary to cur Government,
But in spite of this our Government does
not think it fit to take effective steps. The
climax has been reached in the riots of
Ahmedabad. So far I think such a tragedy
is unheard of in the history of our country.
It is unprecedented. Thousands are re-
ported to have be:n killed. Streets were
littered with dead bodics and a friend of
mine told me that dogs were feasting on those
bodies. Property worth crores and crores
of rupees has been burnt and looted.
Thousands of Muslims have been rendered
homeless.

SHRI §. M. SOLANKI - (Gandhi-
nagar) : Not only Muslims but Hindus
also.

SHRIJ. MOHAMED IMAM : Thousands
of persons have been rendered homcless.
When innocent persons wanted to go to
other places, they were attacked in trains.
All this happened. We are ashamed of
such a tragedy. We must bow down our
heads in shame. We must bow down
to the inevitable.

1 belong to a minority community.
I do not find fault with the Government.
I do not come from that area—Shri Yajnik
comes from that area; Shri Morarji Desai
comes from that area—and I have to rely
on reports and I do not want to pass any
harsh remark on the Government. But
whatever it may be, it must be said that
if there had been an effective police, if the
police had acted diligently and vigilantly,
if the military had been called in time to
help the police, 1 think, there would have
been minimum amount of loss of life and
the carpage would nct have bcen that
much as it had been.

Tt is also a fact, as stated by Shri Morarji
Desai, that there had been some incidents
both on the side of Muslims and on the
side of Hindus which were calculzted to
wound each others’ feelings, such as, the
Koran intident, the Ramayan incident
and other incidents. It is claimed that
the communal tension was there and it
was brewing and the Ceniral Government
also knew about it. Whether the local
Government took timely actipn or not and
what the Central Government did on such
an occasion is a matter for investigation.
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I will not say anything. Anyhow, the
unfortunate sufferers are the Indian citizens
who have died.

The Home Minister has said that is the
responsibility of the local Government to
maintain law and order. Well, in isolated
cases and in small incidents, the local
Government may be trusted to maintain
law and crder. But in such a case where
it affects the entire country, where the
entire population of the country is affected,
has the Central Government no responsi-
bility ? Tt is the duty of the local Govern-
ment to maintain law and order. But
whose duty is it to ensure the safety of the
millions of Muslims and other minorities
in the country and to create an environ-
ment to see that they lead an honourable,
peaceful and respected life? I think, the
Central Government also has a great res-
ponsibility.

I was very much pained to see that
when this carnage, this major tragedy,
was going on in the city of Ahmedabad,
not a single Minister of the Central Govern-
ment visited that spot during the days of
riots. The Prime Minister, I must say,
was enjoying Manipuri dance in Tripura,
the Home Minister was receiving encomiums
from his admirers at Poona and Shri
Fakhruddin Ali Ahmed was trying to
control riots from Rabat. This is how the
Central Ministers take care of themselves.
The enfire responsibility lies on the
Central Government. But the Central
Government says, “We have appointed
the National integration Council. We
are appointing some commi'tees. And our
responsibilily ceases.”” On the other hand,
it must be the direct responsibility cf the
Government of India to sce that Muslims,
a minority community, live honourably
and peacefully. Tt should not be thrown
on the local Government, Whose look-
out is it to maintain secularism?

It is the look out of the Central Govern-
ment.

SHRI S. M. SOLANKI : If the Central
Government was very anxious about this,
why was the Military sent after two days?

SHRI J. MOHAMED IMAM : I
cannot imagine one thing. We are spend-
ing Rs. 1,000 crores on military. Our
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Police force is ten times more than what
it was before Independence. With all
this, how could the Central Government
or the local Governments allow these
unhappy incidents, these . tragic incidents
to go on for weeks? I know in Ranchi
it continued for weeks and months. In
Magpur it continued for weeks. Are thay
really sincere to protect the interests of the
minority communities? Are they sincere?
That is what T want to know.

Now what is the feeling of the minorities?
The cumulative effect of all these riots is
that there is a sense of nervousness pre-
vailing throughout the country so far as
the minorities are concerned. They feel
they are sitting on a volcano which may
be sparked off at any time. They feel
that their future is gquite unsafe and they
feel they are groping in darkness and they
feel they do not know what will happen
to them tomorrow. All this is due to the
lethargy and failure of the Government to
give them adequate protection.

Mr. Morarjibhai gave some diagnosis of
these communal incidents at Ahmedabad.
I agree with him, Sir, that before Partition
these ugly communal incidents were very
few. 1 am thinking aloud. Are these
conflicts due to the conflicts in religions
between Hinduism and Islam? Are these
conflicts due to the Hindu society and the
Muslim society? 1 know something of
Hinduism. T have studied it. I have studied
the literature of both Islam and Hinduism. I
have moved with Hindus, In fact, I have
been elected continuously against the mighty
Congress by a constituency where Muslims
are only 7%. 1 have scored a hat-trick
by defeating the Congress thrice. Sir,
the basic principles of all religions are the
same. Hindu Dharma is based on peace
and love. Its Bijakshara is Om
Shanti.  Same thing is about Islam
also. Islam also says peace and peace.
Then where does the fault lie? Tt lies
with the followers of these religions. I
can say from my experience that Hinduism
is one of the most tolerant religions. It
is very tolerant and it looks after others
very well. On our side—perhaps I think
that is the case everywhere also—Hindus
and Muslims partake in the same festival.
Hindu festivals they jointly celebrate with
Muslims, Then why should there be this
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religious strife? Even now it exists. [
come from Mysore. We have got a great
tradition of Hindu-Muslim amity. You
might have visited the Tippu Sultan's
palace in Bangalore. You will find temples
all round that palace. Three temples
are there, Tippu Sultan's palace was
right in front of the temple of Sri Ranga-
natha, He has endowed many things to
the various Murts including Sringeri
Mutt. Even now Muslims there contribute
for the renovation of Hindu temples. I
know incidents where Muslims have
endowed lands to Hindu temples. This
has been the tradition of Mysore.

Now, Sir, I must state this atmosphere
is going to be vitiated. Poisoni is being
tried to be injected. But I am sure the
people are careful enough. But what
I want to know is this, The Govern-
ment, particularly the Central Government,
should see that this harmonious atmos-
phere wherever it prevails is not vitiated.
There are some anti-social elements,
there are some few people among all the
communities, some anti-social organisations,
who make it their mission to bring about
differences  between community and
community, The tenmtacles of such
anti-national organisations are spreading
throughout the  country. Even in
places where ther: is calm atmosphere,
they have been trying to disrupt the at-

phere. 1t is therefl the duty of
the Government to see that such poisonous
atmosphere is not allowed to be instigated
by anybody in the name of religion, to
whichever community he may belong to.
These people and these organisations must
be excluded and banned. This is the thing
which the Central Government should
do. They should take such actiom, to
whichever religion he may belong to,
whether he is a Hindu or Muslim or a
Christian. Il they are out to do damage
te the Indian society by their slogans and
by their actions, then, the Government
should take action to see that these orga-
nisations are banned and it is only then
that we can think of controlling the com-
munal situation in the country.

1 wish to speak something of the Muslims
also. Being a Muslim, we have our own
duties to perform, Sir, a certain amoun
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of responsibility for these riots is thrown
on the Muslims. Certain amount of
suspicion is entertained about the bona-
fides and the loyalty of the Muslims and
our position has become worse and we
have become more vulnerable after the
partition. Rightly or wrongly many people
suspect us, that our sympathies lie beyond
the country, Sir, I must tell you as a
responsible Muslim, as one interested
deeply in the welfare and the unity of our
country, that 60 million Muslims have
elected to live in India. They have thrown
their fate with this country, to share their
joys and sorrows with India, Not only
this—their children and their grand-children
will live in India and die in India.
There is no question of extra-territorial
loyalties. Our destiny is intimately con-
nected with this country, with the future
of India. And my only appeal is this,
that your presumpticn should be that all
Muslims are loyal to the country, that they
are Indians unless the contrary is proved,
and if the contrary is proved, hang him,

We still remember and cherish in our
memory the grand sacrifice made by
Mahatma Gandhi purely to save the
Muslims. I know that Mahatma Gandhi
sacrificed his life purely to save
the Muslims, because, he undertook
that remarkable fast to stop the communal
riots in Delhi at that time and which did
have the effect of bringing down the tone
and the rigour of the communal riots at
that time, and it helped the Muslims very
much. It was because of his act to protect
the Muslims that some pecple took away
his life and he had to sacrifice his life. We
can never forget that. If he has not under-
taken that fast, many more Muslims would
have lost their lives and he would have
been saved, but he sacrificed his life because
h: wanted to save the Muslims. We
cherish this and this sacrifice alore must
make us loyal. 1 want to know this from
the Home Minister. During the last 20
years hcw many incidents of disloyalty or
extra-territorial loyalty have been unearth-
ed; how many Muslims have been puni-
shed? If there is a large number of Muslims
here who were looking out-ide India, it
is alright, but 1 think during the 20 years
the Muslims have behaved very well,
they have behaved like loyal citizens of
India. There is no question of divided
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loyalty, there is no question of dual citi-
zenship. We are Indians and we will be
Indians and we will serve the nation.

India is a land of diversity as everybody
knows. It has many religions, many cus-
toms, many languages. Unity has to be
forged out of this diversity, religious unity
has to be forged. There are Hindus,
there are Muslims, Christians, peopl:
belonging to various religions. It requires
the combined effort of all these communi-
ties to forge unity and if Indian unity is
to be a living reality, all these major reli-
gions must regard Indian unity as a sacred
duty, as part of religion, as a spiritual
conception. Religion is a matter to be
confined to the Mandir or the Masjid, but
so far as the country’s unity is concerned,
it has to be nurtured and fostered as spiritual
unity. It is the spiritual unity, spiritual
conception alore that can bring us together
to work side by side, to help each other,
s0 that the redeeming illumination may
be cast on the country. We must learn
to live side by side exchanging blessings
and not curses. We must think that it
is our sacred duty nmot only torespect each
other but to respect each other's religion.
After all, there is no difference among the
religions so far as I know. All religions
enjoin one thing, to reach the highest
pinnacle, and to reach this highest pinnacle
we may adopt different roads and different
ways, but the aim is the same. So, we
must learn this and this must be our aim.
I pray and appeal that the minorities who
are Indians by birth, by choice, by selection,
are part of your own kith and kin. Let
them not be made the target of fury and
communal feelings. They are here, they
live here and they are going to live here
for ever. With this appeal I submit that
the Home Minister and there Government
of India should..

AN HON. MEMBER : Resign.
SHRI J. MOHAMED IMAM : I will
not go to that extent, but I must say that
they are not taking all the precautions,
all the steps that are necessary to remove
the misapprehension between the com-
munities. This misapprehension should
go. It is this suspicion that is causing all
this trouble. You may talk about the
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military and the police, but the only valu-
able weapon that can protect me as the
Vajra Kavacha or Raksha Kavacha is
the goodwill of my neighbours, friends
and the majority. It is that goodwill
that we want. Please do not judge us
harshly. Please presume that we are Indians
first, and if the contrary is proved, 1 will
join with you in hanging that person who
has behaved against the interest of India,
I request that indulgence from you. Wher-
ever it may exist, that suspicion should
go. Let all the people understand that
Muslims in India are Indians first and
Indians last and they are ready to sacrifice
their lives for the sake of India, to main-
tain the integrity of India, to maintain the
independence of India.

ot wfwaw (@rEiE) oo osreme
T, T A A 9 7g w6
fergem & wEemm fggaam F fag
ATAT g, I IT F FEET F fAu
S FT qaTaT, AT FHA A ar I A
SUTET F1E T FT AT AGT &1 a6
fege & 3w wgm v ¥ =w Awe
7 fggeam 1 0F a1, UF &g 4R
ag ¢ ¥ fegmara & qaemm fegam
¥ fou awrr € | fergmm &1 &1 &2
fergearit fergeama & fam awE €10
ag @ 1 am g & a fegeam &
AEARAAT K1 450 SGAT AHE I F
HTFVHAT qe4T 2 | @1 @ fegege
F AR FI TEIC FET £ 48 AT
71 ¥ @f X & fegom &) =g
fegeam #1 iz 9T 8@ Sy g
HEAT HZFA, WL AT AT § IT A9
s fFfaz g § fFfegmmsag
@ twegia fergema w1 3amar, fegem
&1 frator faan, foegimr == 2@ %7 <
& fom s @A faan, 2w A sy
F fau <t 91§ 7Q ST A} A g
wYeT frdy fr ag dme F s v fr g
g & ufq aw=< § 1 & 39 9
TF FC § AT IT FI TEERTIC G
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qATE | A ITH E T F A€ AAAHTAL
1 FHR T A | T F ag g
§ f5 37 &1 wrEwor g At
FFFfau s sraA g e s i
q W ATAT F7 39 foav &, sW AW A
dqrgu é, ag T W A wf qwme £ )

FEAH T, § fergeam § www
g F1 3fvEmm av1 afm AT R | o
T T {0 8 e e
deré ot €, TEAL g & wen
B AT 57 AT F1 v@EE § o
fegam & owm oaw & W fam-
aaan & gfag 7 &9 o fF Ay
wiet & gt wwd fow fRew d T
FAT R, ag gwhg A amw g oWk
freft = st 7% Treafa AT aw A
T g faar AT @ fF 9w 7 fer
yT oEE T & v ae S
8, € 1 I a9 F fAw st
s &Y 1 agd & faeg @ e waw-
AFT & FEEAT, qZT F GEANA &
foegin femgett &7 a=mar &fF smor
aF 39 o7 {5t aenfa & oTw
gt faar & | TEAT § T QB0 HT A
g 7 g faar @ afe #91 frg
HHEAHT THAT & A0 o @ wm oaa
& 99 F1 g g fear & | A Ay
gt & fF o= Fvgas wET € 8, S
# g ST gt §, W o f
q‘rﬁiﬁhﬁﬁﬁaﬁéwﬁam
T 23 fegmm F Ay o § wmr-
W FEAT TALH GO & RIGAT 2 |
T FEHITER F FAT AT TE AT
1 fre ifemr & 939 =90 O AT
yETETETE F afadt § 1 Fg 97 o=
aie T fF fargell &1 Wi @241 & 6@
s gt g, femgsil oX =g waw-
A FT TR § | T THIC KT THATE AT
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TSl 6 g FRAe aaE | g
FAT E |

reAE RN, AfEe 50 XA § F7I-
A TALH § ¥ § 7 @l @i o
g O 7, T, w0, 9L
I I 7, a8l TAfAY Ay TATw
fog o fret w7 ag ofew @7
L IRES S S Ll B
iefezaw G4 & agr forg wamma &
am qx ¥ afagw A o ® § @i
eI ¥ AgHeTaTe § g fEw A
g Tz gwiaw gt fee 9 & {6 -
SEl AW A 9% AogT SUTET @ &
G FAEEAIE Y FAAT AR &GS F
T & A S qATIATE FT HHAAT
FET OE WX AT A% & -
AL SET Fen o fear @y dr
ToF 1 A1 zHferg &7 A6 § | v
gL HITT ot W F FEr fd oo
afeem @ adr at 9w @ gfafrr g
fF fgrg aaT T TS | IR Y FET
fe i qg a1 &3 aamar AT @
SAET FT T T FTH T8 9 F &,
qg 79 9 Gl 8, dg F(ArHAT & | HOO
ATY 7T & o AW F qifeee o
qT—I 7w § Ag aman, & fvsw
qm A ot Y S e g § &
FHRA-FM & agl TE, F A A aF
F40t TE AT R e F Az @
qfFeam farzrame & a7 s go
ATATET F 91T FE A AL AG AN
qu | AR 94T 78T HITOT A 918 &
FEl qg AT gATE 20 ? I A IS
Wt #gr, w1 fF ag arwfafer g }
ST gAML AR FD WAL

it ¥R am TR (fe wwe)
g fafreee g fears 7% 7
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ot wfereer ; e o, F 919 & FAr
MR E o T T A A
9 & AT9 A3 &, AT A9 F §E
A & oETT A8 2

TaTafa oEey, gEAfT atew §
wET AT St ¥ 77-& oz frgafen
UFAT FT AT TE HIT AW A Ty
# AT fomn, 39 w9 97 o 3= &
FHEAT AT F IO AT S gHAT
far 1 @ gl & TR T—efT i
ATTA FET— F1 F agt o7 gfew
wfau, afer #rf ofem 7@ o g
T AT FT AT ME AT IT FT @A
F fod St aer 1 s AT Az e
fr <ifs aawafa s 1 9= =,
9 98 39 97 smara & g S9er
FOL ML | AT F TH 75 @R
faa asam dw0 w7 @ & Hfew
AT § I FTATH T 72! (419047 |
TH AT FI9 FT GEERL 9C AFATEH
FILF faar mam )

#71 4 911 g 5 tafemr agt s
FAT &, T AT FLET §—
g9 AT ATH T FEF, AT AT
Framan 3 S FE fFgar =
F Fgr a1, 3@ fag s =1 @ §—ag
fom o %1 a@d 1 g ®@E W
FTH AT & &, AT AU F T F
THEI d—ag AT I AWR |

awmafy AgRy, @8 9% A gfear
feat & w=re farmr mar fF qu # w27
famt fzar mar ¢ oiw o5t o2 AW
gawt feet 7 wegrfesz =@t f
oTq TqTEd —IT et wWET H Fg
fear st o arAT F wrgx faeman T g,
za # wg< faemgr v g—awat M@
wfafFar gnft ST 9w ? 39 & Il
F X TN @ | I A
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[+t afar o]
¥ ggi o 29 agmT T, WA Uw
AT T

g W1 o9 BT T §, TEULC BT
AT FT 17 TF el ¢ | fewgall #1 ag-
afedi & wrg smTAETe AT maT—aw
@ ®T 19 39 991 § BT T AfE
et S8 F1 AT THSTIAT | HTTo THo
THe F AIT FI THST TAT 41 FgT T4T
fr =g a<FTC F T9T OX g ™|y
&, T AT T TET THEI )

gemafq wEeg, T8 F TF THo
Tdo Qo @19 WTE I a9 g
ATgd F 4 X 93 T A Fa fE
wz T, T @ T | 9 A
THe THo To &I famy aF =gt faur
wT, #fFT 9F & SgTo aTeT 9§,
I FI 9 F T2 F< fmmr w0 e
AT FIHIL ATST AT A wAE @
at ag AT T 99 T G0 F awat
oY | & w1 qar 91 5 9F et dieex
frrar =T @ & AfFw FrE Frdarer =9
1 7 | fogam § ot W wgAE
@ at AT AE gaT | e gt o
& AT g, W1 H S wfawrd 99
F g fomeed o9& faeams o=
aF ®15 sHaTgl At F TE—x
gATEETE A gs, A AN A gd, 7 THisE-
qx 7 gf oI AR A g% |

*it g wE weAw (INT)  TRR
F ot 7@igs

g5 w vt TG eE 7 OF
FX EARTET ¥ U FOTd T AR
it waem feget Fad A @y 9,
IAF AT F1IAF T & T F
AT AT | AAGH FT o gy o
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wAfa  WERE, 4g FHAR  TUCH
g, T ffam & e d @
AT aTH F AW A § afed agi
MTF G aEF ST AR AN

T STA §EEw ;. afwqew s &
feferag gafa - - (saem) -

st nfy wew ;. fadae F1 are
T TEW AEN @, OWET g FTH
§ | su-mmw-favdde g ATee § @@
oF §, AfeT @ qE & s A
Fgr & % oraa e # " w1
T w1fgd | s gAY I & &
e qifeaTive ¥ wg1 5 arzang &
59 gt 9g= a1 99§ Fgr 1@ fE a0
ot g foogsit f70 F A @, @
FH AL FT TA I | I FEAT A
St ars A9 &) SfEE 9w Faw
fome dgm K gEe B A 9
STedT FFw ¥ ¥ o1 #1 fewemr,
AT HHEHI g 9T AR F | W
ag ¥ AzAE & A oqvEl T A g
g T I &1 g | SuTRT ¥ sy
FNTT F A I AT 74T, 40 gL
AT gA § 9 @, ST F TF AR
g faar T | UF 9E% F1 T| WY
fome gwed RfFgw sgwgifed
qTfeE 1 (oe g AR A7 ag &
FOAT & | A IE & FTHATE AL {1
5 | A AT TT R FALH
fat qT g Y i A g

gafa agreg, agr ax H favg amq
S1q arET T, 41 39 & 98 g am
& 7€, d@ro wrEo o wATE WE | Wt W
g 3 AT 98 #1 ST S &Y
Fifrm 71 7f | @ A& @ o faw
¥ fadr g, foms 9 R E, ITF T
A F a1g § Iy e i mm
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o471 fF /Y UF THo Uo To &1 aamT,
TEIV AT 9 q@7 T AT qT F I
4T 98 T |

TF 919§ &9 1T 9 FgAT AT §
f& ot gqmh o g & sAw I
wowd g AEH g | gee fsfoe
THEA gET TRT | T T TIHC
g @9 @ At f§ agr fsfmaw
SR FAE AT T TG & A
AHT T 98 SFATEL A& FLA |

far mwEfcat s
HOqTH § I 9T A AT G AAT
qTSETE A T A T &t
TR %1 wers & fau o o wifawsra
FIH ToTE AT IR UFA FT ST,
FH @ A AT T AR T FE
YT a1 FT AF, A TG I FO A
FMEIFART | A@a@Iw
W T AT FEAT ARATE | Ao
THo UHo 9T {47 AT A1gH |

ot FATE T . Awfd "y,
O foe & & ¥ OF a1 FEAT STEd
g1 soflanlt Fews & 2ore s
g fr a1 ame F gfww & wafar #1
foms @ smedt AT SR 9 A dA”
few W& U 5w feafad § dst
et T 68 T & | wTOT 9
g fw o

SHRI INDRAJIT GUPTA (Alipore) :
Sir, are you going to allow anybody to
get up and say what he likes. (Fnrerrup-
tions).

SHRI H. N. MUKERJEE (Calcutta
North East) : How can the House take
cognizance of all this.. .(Interruptions
Why are these things going on record?
This kind of gregious nonsense is permitied
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every time..(Interruptions)  Sir, are
you permitting  this kind of thing to
go into the record which will go to the
country? You are allowing a completely
unwarranted speech by Shri Kanwar La]
Gupta to go on record..(lnterruptions).

o ST T Iz agd TR
1 qarwT fafaes @ Mifear Sear

RE | ag 4 & wfed | g agd
#ifas Fa g (sw=amm) -

it g9 = oA : 7z T dfw

ot AT A @l A
HIEF G W | 7@ T FE HA TE
wm%ﬁmﬂab (==
a‘ﬁqmial (e ) -

it gwER oA © F9 ag T
TS ATET ¥ FARE F AT B Sev
a w9 fF Ww & weafua faw o
TgH W G g A (swEEm)

st TEE® @l (sWIET)
FAWS A7 A FO W FgT§ ag o
ATHN TR F F2T 8, I TFAGA
far a3

t(mypal) ploraw Gl opd]

AW 4 6P d o SN

shaf e LS 5 pdaays oK Wy
[ St S ghomss

SHRI H. N. MUKERIJEE : 1 want
to know if this is a part of the record.

MR. CHAIRMAN : It is the practice
here for anybody to get up and say some-
thing and it has never been erased before,
Therefore 1 cannot allow it to be erased
now. Things have gone in and will re-
main,
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SHRI H. N. MUKERJEE : Do you
allow everybody to do the same thing?

MR. CHAIRMAN : No, we do not
allow. But when a senior Member lik:
you gets up and says anything like that..
(Interruption).

SHRI H. N. MUKERJEE : 1 never
say anything. You allowed him to go on.
You do not seem to realise your responsi-
bility. You should realise your responsi-
bility.

SHRI INDRAJIT GUPTA : Why do
you call him a senior Member 7 He is
not a senior Member.

ot ®AT A TR TR 0 foAr
g ffmr Fad w1 1w

ot IHTE TE S (AT
awrafa #gRA, AT g wel S A
B I A AR AH EiEAr
21T A 9 Wi OF g TR qTHET
1A | ARG | AT A AveETfaE &6
FUE WA gUE A AWMU, =
g fadft Ty war A @Ed ag
F99 g@ FTATT AL &, THFT W
wifs snfax a9 o 37 & & A S
TS ATTET ENT § 9§ AFAA g3
Tor FTEATE | A Fret s A A
oferat 4, S ¥ar & ford e F
wF F g ae far o1 1ow fra
& FI smafeafa & ©F §r ow X
T afg 29, AL fea s gwdt o=y
&1 qar 97 fF 797 47 @91 3 =
grat v 39 G 1 wa § AT,
g WHLGAN T T FAM (9fq]
g1 f& TEe @ 77 WY W@l
g @reme fa d gAT € ag qa
AEF & | WTTT FT AFATA AT & &H F
& qE Aifgg 1 sAfEE gEE 916
T FTO0 §, IAHI gH 4y fAET
THd E T A1 FEAT AT g | faeg
ga 1 aw g fr o F, fow a1 o€
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TEAT LT @, QH eI g AT
@ R

ygHIETE X AT FB guT  Tg
Y, I|F N6 79 AT AN CE
T FHE T IS FAR
f@ so a1 s s g 9
IH T 3 Y9I w7 F 4 feAem
TE #Ft A w1t frra & frd @
sfaa &t fr Fww # foow & fod
T AT ATAAT I TH T A qE@E
qg WA SgFd | IH A FAEH FI
ot FTE ST W@ | At " T
weT A 7 FEr R qeoe w9 A
a9 fEar T FTO §% g 1 aw
78 fooot @ @A & ZhaT a2
AT FaT OF AT F A0 F 7 g §
ag wT & form dare At @ | S A
¥ ogar darwwaa g fr w1 @
g ag T A 7 7€ | arasg &t
agl @ Afad ag g |

16.43 hrs

[SHri K. N. Tiwary in the Chair]

St aTerd 3 F yReT /e
frato <% & fod amar g & @R
FF1 31w ogw AR g § HR
afz grft 2 t ag R & Ford o e
awer 2T GG AR QR A
ST ag 71 918 ¥ argwg '@ e
g F%, AT 99 T gW UF a9
¥, ugr Ag afew wfFe™ & /19 /Y
afe g9 UF T & AT WY, 99 T
qEATH ¥ TEAT WTEd € a1 Ag &W &
¥z i grar & 7 afg gw A A
@t # " P Efed ¥ s
IUT  FY TEATT A H ATH AGY
g1
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LG C i L Bt L
fagmar & 37 & w@ &1 W v
g, #CF g w1 St FT oA gwfAy
femmar wmgeT g, I O Fam g

Gujarat riots to discredit PM

AT TTF a1 TZ AT FT Al
T =JifEd |

“0ddly enough, though the trouble
began on September 18...7

Actually the trouble btegan on 19th—

*...the California News Bulletin broadcast
on September 17 claimed 1,500 persons
were killed in rioting in Gujarat.”

g AT F AU AL AT

“And coincidentally, it is said, Jana
Sangh Gencral Secretary, Shri Jaganath
Rao, secretly flew down to Ahmedabad
straight—from where ?>—from California on
September 17.”

anfa o FT W1 w15 g AT & 1 H
17 fagmax &t faedft & a1 1| gL
gag afuscn # d5F f1 1 FHH
e ga fag s@a & g A
qra ® 0¥ 91 q@ATL A= § v
A AR T AT A mg ! 17
arr #1 famfaar gafe @
wFe F7a & foawTa waza 7 1500
Fue free | snfaT Swam 1 W 15
gt g & 1 AT AT &Y Al A
9t gnit &1 9 a9 ¥4 aA q T/
¥t | 3W FEIUEH AN E | ATRE A
aiFnd Agidae v fAafe
fRaant | A ANagm ¥ W A\ A
qgda g fr go o1 &1, 3T a@ & =
AT 3T AE AL & | 9 aF FHA
gt g Wk T AW frerg A
faeT 99 F 94 wgd 9w fF T
7X, TAW AL, T ¥ Rt A9 EN

T g g 1
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AT ZW | A977 A frafy w1 @
FT 2T & A A1 feufy Faw
"YAT A A AT | 9T FAF F &
Tegery 27 gu § 7 7@t avwarrs
A fargam & TET AW A feeer A
JGarT q1AT A Fgerar & = qn
qw g 1T o gmar F 9 F AR
gfed ar=i &1 7@ar 921 1 g faeot #1
fedre &1 3z 417 wEA wege =
frafermear 1 71 F17 % 7 9w
IH FEAT AR &1 A% | W o AGT 8l
a5 | F AR weE @ g, faeg
T FT 4F HAA g}a‘r 2 f= fadiar
a7 faan 9, fFer #1 WiegE
FomFA frmmars ? SwF AT F
g free weww femr a7
arRifas @A @ & qedifas
FERTAATR W qgd Ffew gar w=
9T TETE | WG EAT HAT WU AS §
JUT F |47 FAGF T A AT
F T FALA ITH TR F 9@
fF &9 F ®1% TGYIF  HIEA &I
AfTRTT OZT FT T T & | T B
FowT & 7 o It fadg AT §
ar wer Fifad 1 ga mfearie §
Tgd §, ag ALE, A1 " T AW
#1 % g1 aFar & A1 gar AT
HHRAT & | AT FTL 6T AT AL, 99
F1 g faedt wfgd | faeg s ATk
qIE FI ATEES fqar AET |

AT AT AESH BT 2 IF A Al
qEq FTOOTE | A TGO AAA 3 3T H
yraTeY faerd &Y amren arow g, 93
dwry g HITOE 7 g 21 few wew
gt , 7g q1q FAM F | FIAA FIATA
Faer & fAug faan & 33 & o
afgh &1 9T = AT | g6 "E and
FT U1 A8 g A E | e o aw
g AATEqu araraT dar T faan say
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g 1 amage feafa der Fmn feer w5t
T TAT § 1 STo YATHAT NHTE HFAT H
wETE g weie a9 F gl g
¥ AIATT WO WY, GF FEA T AT HOT
g% frgw Awivad wifgd, e
TSt O E g€ | FAT g W O FamAr
T TG FLAFG ! gHIL AQT 1T ST
ATATE FT gAT AT AT GERT
g1

Th AT ERE . o+t

=it FTHTY T Wy ArfET g
FEEET & FIEE aE ¥ g )
9 o agemr SR g {5 daa @&
Tz & AqZ &, W F AT a8 TG
ERT aATEw AT @ | ot
faseht ¥ 9T @1 =o ww g fag
FUT FTHA @, LI FEACF
AT @ #I 39S A § garg @R
aTT &7 agr @wwer @ oar e &
g | WTTE § A % aWd afe
gEAT @ATd 4t gar &, fee geve
1T 2, UFHT UFFT AT &, L AT FT
fezsfar o #a @, #a7 ad fewmielt
37 sl F1 IIdE a@T ! S
a/ § "aAa w1 aensa g 8, e
oW &t el & aTAT T FTH O
adt ot & | 59 ol o g w@
T W EN fFIm TS g g
uF 7ge, & fawmm Fq@ FTa g
oz & favirer & ame w11 F A Sg
1 AT ATEAT §, A FAA A TG
FT AW aF AL gAT AT, T AT
& maar ® 1893 | mmwatfas &9
gUd | I ANT 7 HT AT HL A I A9
a1 | fFg Tew a8t TS ER G 9
FTUF FTIO0 41, A1 AT AT 9T
EECEICU ngﬂ asﬁgﬁ fF <
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AT & AT AT 3| A GET Wrww
fear ot gar¥ femr ®1 wswT W
St At FRE FT 4T dfaw BE
2 9 faegw ot W AEAT & 10
AT TS T &7 397 I § | TGO
qgE Wt W FE faEEe § ww
TN A A g o qEE aw
FIe, 9 W I §

frwrem & oge o= 7§17 F, aee
€T a7 &Y 999 oF = § € a9 12
g ot fF a5t & waawm agt @ @
HFA | TH HTHIL 9T I @9 Fod7 4T |
WE Mg ¥ FAWE T 937 F F
wifew A 7€ 1 1923 § F1EHTST HOH
FHT YO AR AR A B TR
st ¥ T T | gafae OF T e
agl F wAeE Fga o fF o A gl
w1 avig & @w gl e
aifeolt, ag ot SEH @ Ag IAR! A9(T
T ar | gafeg 29w, ofafieem,
ygsfefee afe &5t &t it am
IEF! AT 1920 & 1947 aF Ad
ffar @ 1 9 ETe TETFER Y
TR wEgd 3T Tegufy @ 9%
Il fFa" F19@ )y feama A
I sq T fmar & :

“After all, if tomorrow there is going
to be a world Government, who will provide
the nucleus, if not India?

g% 1 A AF T gHA TEEAAT |
gafag W F #IL T 9, I99Y
AT AT B E AT 1 FE FH A
w1 4 Far T Afw g e 9fF @-
o Ag) 2T &, Ear$ A fawam gt
FWE, T AT g G g1 Tfed ?
afe agr o qwTe &, faw qwTe 2
W ATy fawEmEi & smaTe 9%
aﬁagn forg a9 AFIRTE & sA

N aatﬂpunaad as ordered by Mr. Speaker, vide Debates Dated 5.12-69, Col. 227,
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TER A Y § @R w9 A A
AT F § | AT FAA AW B
§om wAE o @R d
fawama wEf = € | TEfag anfes
WHEOAE  F GAY A FT WAT FS
T femredt § wal FY wqrAT w7y 4¥
¥ ag 7% 9 3§ y9feq 4, fam,
faoor, off, momfa, gd & qow
IUTHAT GHT FCAT 4T | T Jgid Fal

gdag Awearoq Fmaw  afarssfy |

et ot 33 F7 g w79 F A= G
AT & | AW ATAEEHAT TH AT
# & gamaem § 9 @Y Ay
AT FE T IEE g1 R
o F1E QF T FT ATTVAFAT TG E |
Tgr AT ETF T G TF qa AT
frard | T @ ST T T TTATE
7z a9 T § @R 90 dfaw A
AT | TR THE! g7 ST g, &
T T @ | g T A ad FEa
& Oelt Y WY e, i, ST, g
foriTdl ¥ § SfeT 9" aF @ &
TFH § 9 39S A19 W F1E s’
T T EHT £ | T o amar F A
forier € wre ¥ fag foeiee 7 Y
€| ool aT it o u fReY s A
TR qG HEAT ATRAT g T R
HY O 9T Fw 7 o# s oA
e & !

T 3 H A FoU qIAEH T FAT
¥R IR A fawmEl F sE
HIYAT FCF W F1 7T FT O IR
TETE T & STETT HTEAT FTH WA
#t orfeq &t | I qAAHT T &
STATL ATLAT FTH WITATH T ST 1 |
Fgmsmaasmg?! wm §
g # St faeard w441 2, 9E FAFAT
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& | WA w9 a0F &, g OE & faw A
ZIHAMH X T T gH AT &
AT A A gerEw Ay @
@ T

IRATH WTFATE P T S A
¥ ol = fear @ e s sl Tt
4 a9 I A FT 91, IgRT IFAT
FHATH ITMAT | I+ 1S 0F T
41 | forg wE fow fof @ #1351
NG | IEH U "R, gt wfcrg
¥ AW A g g, AT g &
fer <1 &1 s g ate A My
™AWl F AW @ q 1 svhEx
AT T ST FET 9 2
qg ATHYE §F W A wearfod agy
feavmar & 1 gt 2 o %Y o a7 g
w3 ¥ o #F oy q
g a9 qgeT ¥ wemew § sy
A foell, qeafers ¥ aafw #,
RS A F 7 | g o afwet §
fogm, freaee afm & fagam
WG FT FATH TET A@T & | AT &
8 “Fqfaw e o o Fr A
F1 & FoTAT WA, FEL GWT A A
AR AW E | gy w fgge #
19 w1 TETAw £ &€ afaai fasr
TETEST TH UL AR A1 aFAT 2, ¥4 (i fora
ae g9 # €18 9% gu wiq & A
9T g EImEsT i

AW A ggEE TAA g 2,
I SHAT TQSAT AET-HAT A
THAT GG AT o T g
fom-fors g & araz qoa wF &
T &1 39 W F 9 FF &, qemTeAn
OF & | w9 &% §, WIT U § ! 3@
it @ a1 g, femrd 3T|T uF
g A FAH A §, gAr
wE g AE Flaasd i miaard
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[#Y ST T S
afF oF | TA § =< G AT | 48
T I E FAT AT |

agt @ & 7% faw § | 9 =
grar &, w€ g @ g, wE A
qET AR FE AET ;T E T
& F7§ o< TE g & | g v
qer St dgwifEa,  sToneT-
I A S g
F af wferai § : amarf|, weafE,
arearfi | sfw & faar oftaw 7@ ==
qFATE | WLy H ot wfw = &
AT ¥ TH, WAIAAAS
fou affer F&0F @ g; qaan
@ g, 9 A A av g, W
§WTE, T AT AT | AT WA
Fufey F &7 # 59 3@ & 997 FC
gw At oEq #1 afad w7 #
Fifag A & T8 F F1€ q7 TG
g1

fomd fgnd swfaarg, sa &
TAW FEHWT WA BT E | TR
g Fiaarg ! g WA W
Z wfm smw | T foag amea &
qg WA &7 faare gay qgar Sfawa
qr | 7gi #1% fedt 71 feeg @A Agf
AT |

T F @ FHUTE—aqAN
WHTET & Te—* TqF TF AHFA
T AT At | IR wgr o qw fam
FATE | wiwTEE 7 wgr f oqg A
ard ATl . TES), AW FEA § R A
fFfeaaw g, 99 1 wawa M E, W
aoma & Fifrw #ifa; gy, @
o § oY T Wil AT AT g
ag efad o dy, fafeaas @ gu
W ag AT & awa @ a1 A ow
TG 9T 9gEr A AT ar A
ST wSRT AT gAW A AGH W4T, A

DECEMBER 4, 1969

Situation (M) 308

it g 5§ forg 9% % faw s
AREEECEER TRl e

Fwram @ fag @, s Peferaw & A,

T F1 wWfEd; AT o w7 ey g
og aHAE F1 Fifaw fifqe; fefeaaa
T g ¥ 7 T g ¢ 0 A, ¥
FT YW TGT FqA  FAC; q 9@T
T fs ag s grar & 1 T fam
faT# ST ag w218 fF W | FAm-
faza: wiafg sy Tx", 9g 79 &
T FgI & A AT wEAT A
qgmifear, &fv wim  #ww
ToFafaagE@sy | S wer ¥ AT
AT FFATHT AN G FTA g, A Al
FO IUEAT FI E, ¥ g Hwea FY
IITEAT I € | gfar #F gaAr asy
W g & 739 gu W afz s
7 fragaat o @ w¢ oA
faar mFar @, @ Az =1 Adw
TS, T TIT HTATA, AHHFATE |
dff #9FT qyRdw, W™ ¥ FT
s afawm IWMA dargie, W
fou g8 3o § F e 7@ av | S|
fewgrmr & ss & 9gw AN
FrE FeT AEY a4t

T4 29 § uwAifa ¥ wro g @e
TTe gaT | snfE g9 2w & favree
fFa sFC o fear a7 oafrgw
ST FZAT FIA, A1 AR A A9
TG | 9% dzaT AR T T
g &\ doArm =T ¥ ATY, gA-ATa
#, g 31 afRow A A A ear
S« mr ff @t TN EE T3
faa ST @ —amEr @ TeEE AW
¥ FTsmar fgemn faswmar; 1947
# FTIHIT TC gAwT gt A uF-fagrd
FediT fom mar; w8 9= arEAe
fFam, @1 %56 FT 3 Wi fas Ta—,
arfex @ gTsT w41 A9 7
a AR T8 fraar §raman g, d1 98
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safa WY agdr & wm & 1 ety
Tt w guen

I TN ATH T4 &1 AOH g fF
AT GT AT A 9 FgL 3T Fram,
T AT a2 qa wOM | qfE R
IEFT &1 F qa1 79 A4 fF graagg
gt fasm, F wuw i faer s,
a9 g TAT avg FO |

AT AT FifEA F AT A qG
=1 fFam g

“Attempts by communal elements in the
minority communities to rouse communal
passions and separatist feelings have also
to be vigorously fought. Besides being
harmful to the secular basis and unity
of the country, they jeopardise the interests
of the minority communities themselves,
In this context, the enlightened members
of the minority communities should re-
recognise their special responsibility and
should join hands with other secular forces
to combat this tendency.”

17.00 hrs.
T 1€ 9B AT g e Ay
Wt Fgr—He is an enlightened member.
AWET W @A & AT H T, T
W ¥ gATETE F AL 7 #@r fAe
g HEl IEY HEWG TGN & | qT WY
TEAZ F HEL ITA THo THo o
& FEFAl gz FHETs @ §
g oF frame faat 1 9wd =%
dag-geedl FAm wimwgamd ) &
I F ATH FATAEN @A | A
A Raamr 2 fF -39 o
ANATEE T § FTAT F a7 8,
F-F TF JAEE TOF § FHE
ol & avRT 9T | 99 AW F agt
AR FAT ArET | I fow) gd e
dRiT 8, 7@ A9 9% S, agTafsan
feam & 1 dtsrfat ag farera &g
F 9T oI 21 gATR  FAT M
aTEY &, T FAT W oamar g1 e
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TF a1 qETEE @M % arg o|T w8
SR FT T AT, AT AT
ST &1 W S ar

After all Pakistan is going to be the
panacea for all Hindu-Muslim ills.

femg ST Y AR St Wi ¥
1< fFar—That was not the end.
I AT T AT | 74 agag G ag?
I enfa & 75 o fafraaa g
foram & st g smaws ¥ wwlag
¥ ag fr gem wEArg R oanfax
ag St TEAE g @ 7 T g @7
ATCOET & arq AT HTE, TG S A
ggi wede faar g agi HwaW A
wMmids §7

To collect the correct information from
the authority.

fFg am @7 smE #9 W, aE
zrgew s sfear ok dfeme g el
Y mfmar fF

“The trouble, it was stated today, arose
when a mob of over 1,000 persons attacked

the Lal Bhairon Temple, and disutrbed
the Bhairon Astami celebrations."”

IR Fgr 37X A aw feege
sa'ag fengz s sTan 7 ag
feegz wwem o= gem ¥ ? oA
THFIH QT gAT 1 IHHT FOT 7T
a1 ? g FrE 3G ATARN ! ATeda |
S { AHwEs  Fedl g, e &W
AR T F A Fgw fF o
AEAE ded A I AWM &0 Fal
2 f aw gfaa 1 wfces awe, w9 g
ofsa & | s@few wre %1 s fae
qr& §HeAT 1T st fgear  Amar
HHHAT, 4 31 AEN € | A9 gfAar ¥
G WA WY U E | i e
AT EATARTT TRAHT T §E TE A
ANTT 9AT § | WA & WA I FCF
T TS E1 AL R a1 Fat Y a5 <
FFAG | A 9T AT F AAT AT A
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[ s T i)
Ta A a9 § F9 FH 49 0F
TAAAT 4 | W F AR B qR A
a——@ﬁwﬁl«'ﬁmmglﬁ%w
fF gl @ #94 =0 P I@ATEfE
TET U7 &4 | A FFT AT 7 SH A FET
fF qrft Y et FEF & 1| I fAgY
# oo g1g A e o adf AW
T 1w dET ATy & 7 R o
T & st ? g T@r g, g
Tg el e, @A g | AR ATHT F@l HT
a1 | afEe geaTs Y g § g
Hged Y g & | WiEE & art # W
ST g @ 98 AT "ged H v |
¥ AT &1 7 AAR Y §V FAT A
F A o9 gEr @ A1 AvEE g
g1 Sy Twiw A A@ A,
Tolerance has also got a limit.
iy &1 37 1 fearga F@ & I
fag #gmg | & g adi § fF
W& A2CFS g | APTITRAF
=T ¥l FO gT ¥ T oA @Y
TOHAT AR | I KT AT N A
wﬁ‘%wné?wrwmw qT AT F
| 2 feagr ﬂﬁf:ﬁ'ﬁﬂﬁlﬂrtl
IMF A AIE MY I F Vo Ao
AT Hgw qg WA WE fE
This was objected to by the Muslims

who worship at the Muslim Madrasa
adjacent to the temple.

# agl 9T T W F ATATE | ATfET FA
¥t et ar aferd o & 0%
& T o ok g awe e
afz gt ag A d | e A O AR
grr =feg—

But at the same time, everybody has
the right to worship.

¥ F 99 AW F 1 AW AT §
fo UHo THo THANZAE W TWIAT
Erqe F Aot oo FETE WY g1 WX
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o E faw A gE eer W
EATT TS | I FAT f
@ SR FEI To respect the
sentiments of my wife, I had to go there.
ZIF €, Let us respect the sentiments.
A3 A ors, & d9g doa g, go
§ afea snfac ot 9w wmed § a1 oz
yEwFA oW & 7 qar aww

g7

#gwd A it awmAr g
s foem RE &7 s roEg
FAET AT | AT faEwaa @ feeEy
TF F AT gf A o w0 iy
T & nhm T ETST ®FIE IT
fasmre & fasr o 71 FaeT
geré é —

That was desecrated. And those persons
were brought to book and they were sen-
tenced. Catholics.

o WA Ug GHH A AGI Avar fF ag At
fFar ? 3g 11 d9ifas o9 U FA
FAFATY A @ i agt
FY OF AT W A oY & | IW T Pt
3 fadg fobar T 7 TR A o
W @Y @ 1 T W F ame
w1 fadm = e | 97f ©T 8,
FAT AT § | AgT HEWAT ST AT WY
qANT TR, AR AW ST AT § | FAT
FAT BT A= §, Her T E, A oA
amamy § | fee fom seacfen @
I F a1 yrAfr AE
W FTIAAHT  F7gfan Fama
IR wFe fEan, @i fAawEe
wgTaw A EWIfE gt @ gs |t
agt afz I7 7T &F TAAT A1 qF A
gt gHT arfgd 1, &9 FY a1eE grar
=1fed Y, anfex fAws @ 3} &
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4, 7 ITEY F 9, T Ao THo THo &
Fe

Why was the tablet desecrated? Then
there was a wonderful thing. Advice
was given by the then Chief Minister, Mr.
Bakthavatsalam:  you should not erect
a statute there but have a small idol so
that it can be covered and protected
properly. Why covered and protected?

ag T adEr g, s Fed, =
qRaET ! AT FgA w1 AAwa qg 8 b
TR 2 A1 ITTAT 8, T 2T F W1 fa=i
& 71 o waw ford T §, AW A
& fed A g ! a e w g
giaT @, 9u% ol gw w3 @, few
ara ®fet % | a8, aE
T AT IEA gHT SEd |

Why the temple at Angadipuram is
guarded and protected by the police?
TR FATIET ¢ 7

q 3o s am Wt Ig aET &
HIA AT ARATE | 59 37 & R A
a2 g d ) T F AT G @
g, s F gfew et gg g F o
#T @@ T 9g™ AT & g
FATET AT T T T AAEET
ww d e §ds Fwae
AMEEd FT HaE fFmr W Ew F
TqTE F AT gAT 1T A8 AIAAT g
F1E aF T | AL a9 F A T
foF gt a¢ fevg A qAGHTT T FwTET
FWE, FAEE g [FEE 7 aFag
HIREAT AT | 9§ HUST @ F a1 oA
3gi 9T AT a7 gorr &, 9w @ T
afee awgem &, wft ¥ ¥ F FT
eI

SR AT AT 9T 43 §T §—ITAT
7w aré fo w1 @iver @, 9% UF O
gega favafaaem a1, Fwof fag ot
IH FT AT B | AT I § F% &R
Gy € FH  dARET T & AR
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W 3ad St @dt gf afear € ¥ 446t
1 38 § 1 39 7T F AF IrAT—7
fegeam & wg # 2, w0 fagerma &
L 9T ¥ §, F4T gt AR aA
& fod o<t 71wt 2, wfew & fAd
T 8, a9 ¥ fa¥ wwr 2,
TR F fad e 2, kR w4
T AW, WA F A A F A
T & ford Y e &, FeT w el
¥ fd wmer e —A0 ww
TE ATAT § 1 TH WA F A F TS,
9 98 |81 T &1 A%aT 2, 99 %1 0ae
FA T TG BT I FEAT W |

FIFHIT FT OF ATAAT §—AF FAATC
q amar @, wrerT & fegat ¥ fez miw
#1 g fF ooieEdr grog &7 g e

st gt Wegran (FFY) 0 9O
A7 T84, 9% TG AT & 1 HTEIT
F e forg W o o ferg &7 @Y
AT A A

ot FTHTY T WY O FEAT H
AT E | AT FGAT "G F fAsear
T\ & UF a9 ATAAT AMEAT f—

When a mother demands that her minor girl
had been kidnapped, was it not the duty
of the law of the land to produce the girl
before the court of law and find out whether
it was case of kidnapping ot whether she
went of her own will and also whether the

girl was minor or she was major. Who
is to decide? Who is the deciding autho-

rity?

TET ATGS A F ATE { F7AT F AT
AT @R g1 Wl @ | EF HTET @
0 & fod agt od §, 7@ # fad 79
ot & 1 o FTOor § q9F FEar , A
I FT FT AT AT A8 qEA )
a8 s wfafes 9 2, 39 7 et o
FT HATT AGN & | AZASTATZ ® ATST
g mar o fgde ZarE #1 Ava fear o
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[ SR T S
w Y FeF A wEer gamn—aE Al
I FOE AR o T A TER L,
AN F FET gAT—AG T &
FT AW fagn wmar &, #few A= ag
W e I g e oW
T @ foa W afas aw
& 37 T AFT TH AT A0 | T AW
T fefr A of fer Fai & ag
YHE A FT UGS el T AT,
FAT AL ¢ | AR FTOT T AT
ag @, ¥ fergeam Fatg afaa
T 1 3Ea F fad am g, g mn
A E, | A E, AIATE AT §—
If he visits Budh Gaya he never becomes
a suspect in the eyes of the Japanese.

I A< ¥ fege & s A A
o, wEAT 9E, (ST 9H
He should never become a suspect in
the eyes of others for that reason.

smetfers gafs & fo@ #16 w0
ST AEFAT & | TH AT FI AFL GH qS
a F1E qE A A €W A R
#fFr 9@ amwE 2z T g, N
TS AT § 24T i1 &, JHaETs
A UEAT gl g ST I9 F1 aF T
qF@ FT 5T AT G arar g,
T FFEH FEA FT GG HAT 04T & A
IAET qfo F@T g P gt #9r
IS & A o Hyr A7 aara fHar ar—
T F AL 7 fF gqr A dor 91
T 3w A sqer fAom wE faar g, fa
o9 89 a7 99 99 F1 419 foray A ar
AT 99 A %I FETE —

On enquiry it was found that it had
absolutely no hand in it.

fox &8 ame W W@ E§ ! ag
TET gAT 990 F  FT 9AST 41 AT
arar &, gak faems gar @ s
Y Fifas w1 wrd E, w oA
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TRY AW Pz A FLEE 1 59
R I 9T FIE gAAT FL Al ¢ W
gam fag & 9T & amaw gfew <t
dar ¢, §Z A9 | T I T8
axeaT & {5 ffewifaar 27 &, F0-
T FE 2 | g T A AR R, T
Toifa #1 gersd | & ST |TEAT g
fF = 2 F o ar o A Qfe,
s fgg U AN AE R, wg™
fF g asE e O feg U
&, T T/ 9 ATSACENT T @A @
Gl'l'cﬂ%? Is there a religious persecution?
agt T wwE% i fomr & 7 oo
aq & garon—aen F Ao o, gs
¥ fou uw, g3 & fom o, faar & fog
g%, EFT AT £ ad AL & 1 o
o FFT | WY Foew  F qfaw
WEAT FT AFT TS | TET A9 61—

There is a wonderful confusion. When-
ever there is a gentleman coming from
East Bengal to Assam, if he is a Hindu he
is considered to be a refugee, and if he
is @ Muslim, he is considered 1o be an
infiltrator. Why? On the 14th
August, 1947, all those who resided in
Pakistan became Pakistanis and all those
who resided here were all Hindus or Hindus-
tanis, You call them Hindus; you call
them Bharathiyas; you call them Indians.
I have absolutely no objection, but let
there be one common Constitution and
a common civil code under which every-
body will come.

17.12 Hrs,

[MR. Speaker in the Chair]

r TGV ATES FT AT AT T F
ST aweaT &, aE Ow @ fgeg

The law never waits to ask me who am
I. I am not allowed to marry a second
wife,—although I do not have the first;
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Why? Because 1 am treated that | am
a Hindu.

AN HON. MEMBER : You can marry
one.

SHRI JAGANNATH RAO JOSHI
Well, T will marry an interplanetary wife.

T sy @gfaq Ay 7 9w @ E |
Tgt W Harw a1 afaww fafaw wrs
F1 | fedt fafaeew, ot a79 95w &
wraTa faar :

“The difficultics experienced by the
Government in framing a uniform civil
code are, lack of uniformity of vicws among
the different sections of society in parts
of the country and conservatism which

always resists any attempt to reformation
and change.”

£ gg 997 5 Jwar @ fF # fa-
feg gARFA TR A T W
MH §% T &1 AR IfT FeEfeH
2t gas fAwme =mfegw 1 Fw oA
TR A WA A
fau o w@faam & 1 @faem § @i 5
wTT afaw fmrmar &

Irrespective of cast, colour, crecd or
sex, everybody should have equal rights.

HTHZNATE H AT Al @ y
yEar § g7 ars fF ofaw 7 5 9@
§ wdt 1 S | B Awe # oA
smar fF oF ae 7g FE0 € g
at gfem & are F7 FA F A
gAT FE F a@qy 9T WAl g T
dt agt 9T 4 WY w7 o wwan @ e
#2 ¥ fegm & @ A g Aw
FT F1ET & 1 T ¢ AT 7T A%
T |

If we are listed according to quota, we
will die also according to the qucta only.
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aTH AT F AT A AT g
g fr weeg ot Ga1 iar @ a7 i A
¢! AR 9w dar #T@E
AT &F AT FHAIT T 9o @R |
qg a1 A qWH § AL e 1 s
FHIT ¥ Fifeeegamar & s
@ @1 #fqum aw & fag a2
AR, A, AT FEE AT OF
g T, a9 & fauw aurar 9 1 fee
FoC § fog 74t w80 &1 7@ & fae
T OF FA FT AL qATET P

ATS & A% 999 Wl I wEY
AT FA AE A IR facga ArAaEm
FILHATAH A1 FFfeaaa @t & war
fF 3+ awrr @

Who the devil told you that they werg
disloyal ?

fem aamar 7 s st gHE A
T Ay F9E0 F ¥T F 9< 4T F
g1 amTET AT A @ Afaw
FL | e fam o SwreAr 2
e faem

“....Anti-Indian propaganda in the
Government-controlled and other Pakistani

information media continues at a high
pitch.”

T F FH-FE F gET gA W/
SR @yt Wl & Al SO Wy

A e

This is the work of the Intelligence
Department.  Why should our Intclligence
Department always fzil?

o & aIX F A1 B, FIAIT F AT
§1 G A N F ACHA W
ST | ATH AFTT HET FES § (B
a TR | fevgz ar 1 qar agf feeqz
oT AT G FAFA AT T T AT IART
AT TR F TE | - (AT
TG WA F AT HAT A ATH
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[t AT " W]

Fadw Al @) @ o faegw 73
¢ e feedt &1 O T g A
7 | arfET ZAT AW SN A §
a.gua *él (m) ..... m
# UgTATS &1 TET AT §, 99 W
FAT AT § | A, Wrew, 2, F §9
ATH WA & | ;T ATH FY w7 AT A
a%dr & 1 A Qo @y § IwE fAg
JTATH FT T FATFE ¢ | X A
Fegfa s AwEr &1 WM §
¥ qEawE Ag & ¥ ! wEfed
o Y N agEd gk g W A
AT SAfaAE AT F /TA-HTG AT
g W SeET 91fEd s faEEt
sta 7gf <@ wwar | TEfAE aEe
gt feaf # & #2991 oft o g
g FEEfem &1 fEm aram =
fawme ar, F9= qEAwml & fad w@
giogisw @, faw &, famaa &
gAIR gt @AW # S farEd )
WA F ST AT | AW AT A
Fgr f& afeor § moer Ag R
feg 5= AR A9 fw greft & W 9%
St ATy ag A dar war ‘ard
® g% el fat aefee a% mr )
wgeHl 7 faew & #T A
fasr & s famar s gfeal & s
ST AL gAT T 7 HIT F AW
fFfrmm ol waaAEl & @i g
Ef gu ? e, ve-ifeaa sy
F AT FT TR AZIT gAT! I 04T AT
AR, FRT Mg AT 1T 2T #7
araTA w1 &4 fawr 0 g A faEew
aei  F1 afgewre fwan feeg e &
fatig 7FF fFar | foegam & amm
AigWET FT 9@ T FT F0 5,
o €7 # FTE 9TdA7 #7677 FK, 99 H
fae & qravaen demAT & 1 =W faEw
q §THIC F1 TGAT FTH ISHT & 79 AT
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T dfqem  # afom et 9w
grasat &1

The constitution should be respected
by everybody without colour, creed or
sex.

sewe witaw - 16 faqe ¥ awmw
32 fae @ 9% &, 9 WA FIfaR )

&t st T WA At A
Fmrar @ 9 agt qamEr @
ifer w@ifedsa o @ aEhw @
FarE 99 FT W dTA & W ) agr
Y gH w & Sue afafava argT
e

We should see that the Indian Community
should speak in that respect.

dY 7 &Y @A g | FEY o o, Ay
F &, ST FT A< &, e e
X Fg GH9 § 6 ag AU @, weEw
HTHTL SH FT 79 FET I067 1 ...

Feqw wgy 40 fre grwd, 16
faqz & a9ma 1 3amg FH FL

@t e (@) @ @ @
¥ W 2T e |

Nl WWIG TE AW §RTT
AT w1, fR & arg fefesfirem
T8, 3 1 wfaew a9, 7 7@ w0
g

A Wadl S HTA H v ¥ fauew
Ffagd @ Wi g

SHRI P. RAMAMURTI (Madurai) :
Mr. Speakcr, Sir, the time at my disposal
is rather very short. Therefore, it will
not be possible for me to go into the entire
gamut of the whole communal trouble
that has been raising i1s head in the country
during the last few years. It is a truism
to say that after 22 years of our independence
ghastly events like what has happened in
Ahmedabad should have happened, because
it is a very big commentary on our secula-
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rism, on the policies that our government
have pursued all these years. Because,
the problem of communalism should not
be looked at from the point of view of
pure communalism. Behind it is a certain
social order and the ecomomic policies
that we have been pursuing. I do not have
the time at my disposal just now to go into
all these things mor is it possible for
me 1o go into our entire educational system.
These are questions about which I hold
my views but I do not want to take up the
time of the House about these things.
Just now I am concerned with what happen-
ed at Ahmedabad.

Many people have talked about certain
other incidents that had happened prior
to the Ahmedabad massacre of the Muslims
—something that happened with regard
to the attack on Jagannathji temple, some
procession that was held about eight months
back about some Ramayapa cr some such
things. An attempt has been made to
connect all these things. To my mind
this attempt to connect all these things
is mothing but an attempt to give an alibi
to what has happened with regard to the
ghastly killing of Muslims in Ahmedabad.
To my mind no justification of any kind
can be given to what has happened with
regard to the butchery of hundreds and
hundreds of people. The number is put
between 2,000 and 3,000 by some people.
Even officials admit the number to be
500.

I had been there and I saw the ghastly
nature. Whole ahatas and bustees were
burnt to rubble. Muslim men, women
and young children were dragged out of
their houses with their hands and feet
tied and butchered in the street and burnt.
Unless some organised thing was behind
it, this thing could not have happencd.
Houses were marked. Only those houses
in which Muslims were living were entered
into. I saw, for example, the New Mental
Colony in Ahmedabad which is a mixed
colony, where Hindus and Muslims and
other people were living. They entered
only the Muslim houses to bring out the
Muslims and butcher them on the strects.
So, an organised force had been behind
it.
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I do not want to name anybody in this
House because I have no evidence. When
I was asked in Ahmedabad “Do you blame
the Jana Sangh or some particular party 7
I said, “I do not blame anybody unless
I have got sufficient evidence before me.”
Therefore I am not going into that guestion.
But what I do want to point out is this.

Today we heard Shri Jagannath Rao
Joshi giving a Harikatha performance in
this House. He was talking about the
catholicity of the Hindu religion. Very
good, Butl hope heis prepared to denounce
what Guru Golwalkarji has said. Guru
Golwalkarji is a respected leader of theirs,
He talked about these people who are
very catholic and said what matters if
someone belongs to another religion. But
what does Guru Golwalkarji say? He
says —

“When we say, “This is the Hindu
Nation”, therc are some who imme-
diately come up with the guestion,
“What about the Muslims and the
Christians dwelling in this land?
Are they not also born and bred here?
How could they become aliens just
because they  have changed their
faith? But the crucial point is whether
THEY remember that they are the
children of this soil. What is the
us¢ of merely OUR remembering?
That feeling, that memory, should be
cherished by THEM. We are not
so mean as to say that with a change
in the method of worship an individual
ceases to be a son of the soil. We
have no objection to' God being called
by any name whatever. We, in ths
Sangh, are Hindus to the core. That's
why we have respect for all faiths and
religious beliefs. He cannot be a
Hindu at all who is intolerant of other
faiths.”

It is all very good.

“But the question before us now is,
what is the attitude of those people who
have been converted to Islam or Christia-
nity? They are born in this land. no
doubt. But are they true to its salt? Are
they grateful towards this land which
has brought them up? Do they feel that
they are the children of this land and
its tradition and that to serve it is their
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great good fortune? Do they feel
it a duty to serve her? No! Together
with the change in their faith, gone
are the spirit of love and devotion
for the nation."”

The moment a man changes his faith
from Hinduism to Islam his love for this
country is gone and, therefore, he is a
traitor!

“Nor does it end there. They have

also developed a feeling of identifica-
tion with the enmemies of this land.
They look to some foreign lands as
their holy places. They call themselves
‘Sheikhs’ and *Syeds’. Sheikhs and
Syeds are certain clans in Arabia.
How thendid these people come to
feel that they are their decendants?
That is because they have cut off all
their ~ ancestral national moorings
of this land and mentally merged
themselves with the aggressors. They
still think that they have come here
only to conquer and to establish their
kingdoms........"

This is the kind of message that has been
preached in this country again and again.
1 would like the Jana Sangh people, if
they dare, to let them come forward and
say, they repudiate this kind of talk by
their Guru Golwalkar.

SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Speaker, Sir....

SHRI P. RAMAMURTI I do not
want any interruption. Let them repudiate
it. They can take an opportunity to
publicly issue a statement and repudiate
it.

SHRI BAL RAJ MADHOK : You
don't have the patience.

SHRI P. RAMAMURTI : 1 can read
the whole thing. Later on, what does
he say? Let me also quote that :

“So, all that we say is that the Muslims
and Christians here should give up
their present foreign mental complexion
and merge in the common stream of
our national life..,.”

~
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How is that to be done? He answers
that. I quote :

“It is our duty to call these our
forlorn brothers, suffering under
religious slavery for centuries, back
to their ancestral home. As honest
freedom-loving men, let them over-
throw all signs of slavery and domina-
tion and follow the ancestral ways of
devotion and national life........"

He says, you have to follow the ancestral
ways of devotion and national life and then
only you can be taken back. Then,
he says :

“There are some people who declare
that they have achieved unity of Hindus,
Muslims, Christians and all others
on the political and economic plane.
But why limit the oneness only there?
‘Why not make it more wide and more
comprehensive so as to face them
back as lost brothers? For those
who speak of unity on the political
and economic plane, we say that we
stand not only for political and economic
unity but also for cultural and reli-
gious unity."”

He says, convert everyone of them.
Let them come back to Hindu religion
and, if they do not come back to Hindu
religion, they do not owe loyalty to
this country. This is the sort of thing
that has been preached in this country.

It is on this basis that certain gentlemen
have been talking about in this country
that the Muslims must be Indianised.
When you say that the Muslims must
be Indianised, they must join the common
stream of national life, we know that their
Guru is Golwalkar and we know what that
Indianisation and joining the common
stream of national life is. Therefore, it
is high time that we come to the grass-roots
of it.

Today, we are faced with this tremend-
ous propaganda that is being done in this
country, A Hindu girl, may bein Kashmir—
1do not know her name—married a Muslim.
It is contested that she is a minor girl end
that it is a case of abduction. If some-
thing has happened, an individual is to
be punished. Why drag the entire Muslim
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community into it? This is the type of
propaganda that is being done. If a
Hindu girl was abducted by a Muslim in
Indore, immediately the entire Muslim
community was blamed. Why should the
entire community be paraded about?
Why should it be pilloried? If an indi-
vidual, if a Muslim commits the rape on
a Hindu girl, then the entire Muslim Com-
munity is being blamed as if the rape by
a Hindu on a Hindu girl is all right and
that only the rape by a Muslim on a Hindu
girl is abhorrent. What is this mentality
which is sought to be developed in this
country?

It is not such an innocent thing as the
people would like to know. When this
question has been pin-pointed, what has
he said to this? Now, they cannot get out
of it...Therefore, some explanation and
HARI KATHA must be performed about
the wonderfulness of God, about Catholo-
city of all these things. It is good if at
least now that change is there. Let them
say, “‘We will not do this propaganda,
whatever Guru Golwalkar has said.”
And T will be glad about it.

Now, 1 come to certain other things.
With regard to happenings there, I know,
it is not possible in the present atmosphere
in the country to totally prevent communal
outbreaks. They do happen.

In Jagatdal it has happened. I know
that. In Telinipara this has happered
just recently. The question is : what is
the difference between what happened
in Telinipara and Jagatdal and what happen-
ed in Ahmedabad? What is the attitude
of the administration towards these com-
munal riots? That is the crucial ques-
tion,

In Telinipara certainly communal out-
break arose. Both Telinipara and Japatdal
happened to te areas where unfortunately,
all along the Congress Party candidate
used to be elected with a large rumber
of Hindustani population. They were not
under our influence. This time some of
them got clected with our influence. Imnie-
diately afterwards we fourd the outbreak
of violence, Then what bappened? What
is the attitude of the administraiion? Did
not the State Home Minister immediately
rush there, change every one of the Police
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officers within a few hours and see to it
that deterrent action was taken? Within
a few hours the whole thing was brought
under control. The same thing happened
in Jagatdal also but it-took a little more
time. In Jagatdal also the Minister went
there.  (imterruptions) 1100 people in
a small place were arrested and sent to
jail forthwith. That was the type of action
taken. The concerned State Ministers went
and toured the place, gave solace to the
people who were attacked and talked to
the people and saw to it that communal
harmony was restored very shortly. Com-
pare that with what happened in Ahmeda-
bad. On the 17th there. was some attack
on a temple and that must have passed
off. But because some mad men attacked,
because therce was a bad precedent
(irterruptions)—there are mad men in every
community—and if some mad men did
some thing, then the entire community
cannot be blamed for that. As a matter
of fact, an Urs festival was taking place
where a numter of Muslim women and
children had gathered. Unfortunately,
some cows were coming and they were
being driven back and in that melee some
women were injured as a result of some
people trying to attack them. Immediately
the incident should have been closed.
But, instead of that, even when the Muslim
community people went and apologised
to the Mahant and the Mahant accepted
their apology, it must have becn closed.
But the next day started the reprisal, On
the 18th, 19th, 20tk, 2Ist and 22nd—the
Army was called in on the 22nd—I want to
know what did the Police do? 1 have seen
places where the Imambara is situate
directly opposite the Police station. That
Imambara and the entire houses surround-
ing the Imambara were razed to the ground.
Brick after brick the houses were razed
to the ground. What did the Police do?
They just kept quict. In many places
the people kept quict, 1 know also places
where Hindus and Muslims fought back
and they were able to save themsevles.
All those stories are there. But the guestion
is * what did the administration do? Did
the Chief Minister have that courage, have
the elementary courtesy when hundreds
of Muslim houses were being destroyed,
to come out the next day to meet those
people to give them solace? Did he stir
out of his office? Did the Chief
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Minister stir out of his bungalow? For
five long days the Chief Minister never
came out of his bungalow. Ultimately... ..

AN HON. MEMBER : It is wrong.

SHRI P. RAMAMURTI : 1 am speak-
ing with responsibility. I am not speaking
irresponsibly. I am speaking with a
sense of responsibility. It is only after
the 24th, Sir when the Governor
finding it impossible—it was the Governor,
Shri Sriman Narayan who came out first—
came out and went round the places, that
the Chiel Minister came out. Any way
five long days have gone by. What action
did he take? What is the stringent action
they have taken ? How many people
have been arrested? Very few.

Sir, much is made out of the Inquiry
Commission that has been set up. I want
to point out that as far as these communal
disturbances are concerned, these Inquiry
Commissions will find nothing whatsoever.
It is just an eye-wash. They will not be
able to find because I know what is the
feeling of the Muslims, the people who are
affected, not only in Ahmedabad, but I
know the Muslim feeling in Aligarh and
a number of other places in Uttar Pradesh
and throughout the northern India.
I know what is the position of
Muslims, the affected party. They are
not prepared to come and give evidence
before the court. That is the position
and the entire administration is there.

The very officers—the Commissioner
of Police, the Inspector-General of Police
etc.—who refused to take action, are still
continuing there and they are manufacturing
evidence. They are capable of manufactur-
ing evidence. What sort of enquiry is
this, which is going to come about? 1
do not believe that this type of enquiry
is going to result in anything whatsoever.
Some time after these incidents the Govern-
ment woke up. They called a meeting
of the National Integration Council Stand-
ing Committee; they passed a Resolution.
For further implementation of that, it
was decided to call a meeting of all the
political parties. There was a meeting
which was held on the 3rd of last month.
It was decided in that meeting that all
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political parties who believe in that declara-
tion should hold joint public rallies in
all the State capitals of the country
within a very short time, so that the top
leaders of all these parties can go together
and address the people and change the
atmosphere. This is what we decided.
I want to ask this Government: Are you
serious about implementing it? This Re-
solution was passed on the 3rd of last
month. More than one month has elapsed.
What prevented the Government to take
action? What prevented the Congress
party,—the official Congress party,—from
holding a public rally in Delhi itself? Or,
were their political quarrels and the fight
for power more important than their duty
of preventing this sort of communal riots
in this country?

Therefore, I would only ask them about
this. Let not that Resolution of the National
Integration Council, passed by all the politi-
cal parties, share the same fate which over-
took many other resolutions, many other
pious declarations, If the Government is
serious about it, let them start with a
tertific propaganda offensive to check
communalism in this country. Let us
isolate those people like Guru Golwalkar—
or anybody bigger than Guru Golwalkar—
who preach such thoughts. 1 am sure,
if all of us join together and do this pro-
paganda, Guru Golwalkar and people of
his type will be thrown into the dustbin
of history. Thank you. .

=it TR Tag (Teaw) : s
T AT,

7 awd at fae e @ fgrg arat
T &t o AgE freedt areaE A

FaaefmiF y g Faag qa |
aFAT  gU, IEATH ATRATT, EHIL
THOA g4 & HFATETE AGTH gU ar
F3 Aa el & A FY AW IH 39
T THA F G @A AT A0q TA7
TV A AT A FH A AT AT F AW
wgEE A@ s §wa f§ g
o ¥ fass Gt F191 F@a J¥
FL AT ¢ | AT faT g 7 ag a1a 6,
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WAl § W ot i gw anad § fa
JE A EATL 3 A T araEr gAvd
ATATEY ATHAT AT 7 ;AT F@ Al
gH TH F1faa § 5 9o 37 F ¥ avarna
W EF wgd ¥ ! A g Aaw aar fE
garr ag e ¥w faa &7 g
gt Tama @, feg, qEama, faa,
faré wg ¥ WTE AT AT, A2 AT WA
T MIETT FON FT A, T TE AT 6T
T, ug Wrasem fawdl &7 3, 1
et &7 23 f 3 3w 7 |waE fa,
IW T X WAl E@EATF TR g
Wt g7 ATyl qw Ay aefeemm
yrafaai w 2@y, o9 #1 f& &5 e
AL FT AHAT | FUST & ATGINE HT
ATT F=aTAT AGT BT qH, $g gl T
%9 ar gardl T feaer  aedt
& amg 7re U ? fEas afemew 9X
HT F A1 T TR & 479 g &7
FFar @7 A S oy w1 A8 w1
# T FE AT F G | A T a9 F
qr ¥ faq qae 4@ R ewadm A
faam feg &, g@e it faa, gaem=
ard gW yTY HTT B A Fg AT AL
FE A1 g grw g g, 7w
gaTr g1, @t aar fgReaEt & gw
FIA0 72 @ THA, g0 I farz ST |
Fgq F—ATfaT & qESNH FH E
100 &1 ugw, 200 &TH qgW, FATL
A% OgA O SN TG 9T A AW
quTa § 500 yreHY WA & AA g,
& g7, adt g, 7@ forew, ady o,
TE AT TS FATFH & | § AT G HY
19 FFATE A a1 w1 E0T F7 1 THA
FT AT HENAFITA FT AL 7G0T AT,
 ag F &, gt fagy ¥ damgw
FXH IS T T F, AT IAETF AT
NEAZ &1 AT AT I F AW F ;A
sETEe 7 faar s dr ag fagEaT
T @r—ag $E A §, FA-G-F
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T 3 F10 TH FET |

TFT "EIRT, WTETT a1 0F &Y &,
T Fg S, T=1 s araT g7
AINE, A THAE, a5 U & AfHA
IER oW A SN A qTA 7T A4
g faar—

AIgq el fAamar A19q § & T@Ar
fedr & gm 7w 4, faema gwra

A9gw gl frmmar fF ogw wmow §
@S AT FH A AT 1 T8 A
arq g W1 ATEETE @ A wE i—ag
TFE g A I T qATT AR AT
F P FATGT , TEF  F ATEAT |
qeF & 9THT 3H F1 A4 8, 6%
ageaam, frw, #9 @ agEd ¥
gaeaar &, 3w wiew &, F@m™!
¥ WA T § | Hgw oA
" & fod v daadi g fs
g fgrgert #1 gaFr & dw @m0
qAAATT T AL qgE,  aRgE,
THIEA, BWIR W9A, gATY FEEN,
gaT JvaaT, A9 Sl 7 g Wil
FTFFEATE | T OF AE TATET QY
frare % mwar g—3TE a7
s 7 forr o 7 geatfai ¥t &,
IR qawAEi &1 feear ferget ¥ ww
T T, ¥ AR R A T
FT AT T FF—FTWIT T TG AT
Fam—fwifear qomm &, #=m Ay
HATHTA FET 9T 7 FTOT FT gL AT
Fumar uF Tefa A—fEmsr a9
q‘g:qzm|moﬁoQo%4ﬂm
srafaal § & 3T yTT 2T &7 fgana
qF AT I H W 1 wAA HT OF
fat fege fomaer graer gam | asfret
¥ ag oo ot @, e W JAm
BT T §—FALH T AT Gi—T

T
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IR T fgemr d 7 FAA egA @EA
St AT St ¥ A5--UF 4—ag FA
& ? =g gz forw ¥ ifRET & 7
& A ae, frast aggy # famme
st gfar § feard & 3, @
G wredlt § gaAdEEr FT Sear
T g a1 ;T 3g 30-40 Fo qAEATE
F fog qay gAYy Far | S S s
T fFem Fr am F40 §, 7999 FOE,
TEE FI@ §, 7 W O I FA E,
FH X EIT F E, FAF AT T IS
FIIE, AFF FT ATAET O IEE H@
g1

3 g 7 3% wr R gw feew A
T FE FC A T F A, O I A
AT F § | Y GoAaTT e agrge
IredT, form & a9 ¥ T2 @3 @1 9
%, forq a@ & g9 9gTvT SaT9 FT AT
T &, Saw E AR AEr #7T
fmdy & qoem a1 | T A
HHL B T GT T ART FHA AT A
g1

T2 wx g A el woare §
# ofts T, A0S 1 AT
g wraT g, afed meagram g e
IE FI A FT A F BN ATHA AT
WA E | g T A —ATHE IeAT BT
difod, a8 w1 & T 9 e F o
7T | TH WgwR R SR smer
—fom ¥ 7 O& O 4T g, afwww @@
g St & 1 geTe wegw dfasT 3o
arfee gda gmfaa & g7 4, feaa
FAE TEA q | A OF-OF A
frars a9 &t frar @ 3w
STEAe ALY, FUIX AH IF FT AT :
qET FATT AR & A A B,
T guTe Wiz iz, foi w1 TR,
gr AT gfrr aren, fegem gara
af agr aX o a1 6 §8 qref g%
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I F  qifafewa a7 § ) s
qiffedd 1 g9gg F1 afdqq qT 4797
ST A T A FT WG A5 TG |
(=aTwT)...

Ht AW wEw @t (qTeER)
T FT 9ET A AwEE F A0 0% A
FT Jzara Al faar 7

ot T fag - F A g W oax
I F IO WRE I TF AT H @
AR o AT STRaT § 5 gfem & s
AFeEEl F WA T Aifag 77 e
W FgAEEE 7 ofqw § R awax
g a1 TE Al Fl e Ag
g | ATfEY 3W AW T swaAw &
feferfamem #4611 7 37 3w % &
&, ofer 7 o qefafefea ool 0%
wEAATEl F1 gL A W s

st FHCS qUVE : § FAAT AEAT
& amq wat afe & s ) 9T
a1 e fFm s 9 9mEa ?

st Tondre g - # e AE A @
g1

@A A # Ag ¥ AGATE R
o FRfaww  fewdde agy @=
g arfge afs g/ gr  aw &
qar R 9T I S gfewa
FOF T T F AN O I 2w
Fgmrarfer o S § FrenfEama
EFT A1fET | FFHITETE, T AT HTETT
§ arwg N e A T g R,
FIE FEATAHT AT § AT SART G qIT
o 9@ 1 A A SEfasa F1 afEEe
g 97 7 fry gar owEr 9, I
faaTs "e FEAE F1 AF, AR
fomfim fear o | smgeEle &
faatfersr & o ¥=w @A &1 qAr A
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fF TEad g At ¢ fee @gr A
AR FF 99 5 @ P A g
fafrezz arga & qea1 TEAT g 5 3@
9% ZATL AW FI gATU ITEfEAl FY
AE T FTF 9T 927 39S AU §19
fariee & 7 % fag 9@ #15 %
fafrer o iara ag & aw
wifeae g1, 3°% faars  smosr #18
T ®E OFaF a7 =nfzw | fet @7 &
ity wg uefafarefza d@aE
faert a1 9% fau a3 § a9 smast
w1 FETAT AT AEC | AZT U AR
FRTiEn fa o 27 fav 7 A2 ae g
afe fedt & S #1 gaman A J1 8
3 fem % gt W1 wc@ A e
IHET faedard fam qx & 7 e 18
arirE 1 & BT gAY A 71
oz g1 far &t smafEEt &1 99 o
STaT /1 a7 F AT yrafagt #1 A
FITE o1 AT Y AT FUS T FY
STEETE W F9TE ST AFdT oY

HEqW AEAA © AT GH AT |

=it Toniie fag : F @ FC@IE |
geaem F@ie &€ o dfar | faw
T |, form @ & A fam sg o|n
arhar g1 Jgl B 8 HERl F F
Sy SR AT ATl e A gt ang
g ga & frrw we g &
FHAA GREH 3@ | IAET EM A
1 fafreze &1 ot oo, wmew fafree
1 9 | TH AT A AT AT A
faar st =rfen ok wegAw At
71 47 fomr T AR @ ST & w0
a1 AT BW ANEE, I AR
F19 F ATH 0T SN F AGEH § ITH
I av2 foraT 9 | T S FT
gt 97 9gd &1 uwe faur man g an
A S A AG G
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=t quar fag ( 2g003F) @ ALanw
7T A9 G T avaen R gar

FETH AR © ATT FTATH FaY A9
AR AT |

it avare fag - A AT ARy

e WENEG : H AT AT AT S
fad | w=@T 3" W A |

it arar Feg : steme werEw, g
I T qFE @ o a e s & e
= frafafar @

“‘gg AT W ¥ arHeTiaE feafy
F qU | g FE-HAT T 3 frmeav,
1969 FI AW A LG G Tareq
o e & F qw e
Tea § ATAETE &, T F we-
T gATU AfF AT AT AT
qfame a9@R g T, F AH A
o a0%F & Fraard £ 7€ 9g &7
R froraes wer g o

&= fa a% swesiz femamsx <,
FTAWIE 4% STIH @1, AF Aol al,
qEEAE g1 | s gfea & o afsar
§F faar g ALY 41, 7 a9 W o $i
T g HT 4t ArfeEt Fos=mar
farea, fores o 781 9t | i fer as
¥z A AT 1 Ag G qa=an T fe
ggi fufeedt =t o=@ & | 7dT A
g frad F afan ag, nfaai & sl
9& | AgrEAT AT, AT | TE AAF,
@ T o @ faasre &
W Amagd g g fmaE
TgFTa & AT A T AE gt

& qg welt § I mgan g oawr
¥ gy wdY A1 gt @ g g
T 7 S ATEIT H] AE4E #T AR
fFar T, 99§ 9= qEd #@I AR
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[+t @ Fag)
faeam mm, A gt W A aeE
¥ T I & FEUL H LT F F qOAT
FY AT AT WE 7 T A T AEA ITAA
qE 99 ARAT | FATY W AR dEd
£
Zug: arfed g @Al g oarfefa,
A S L L S L
famawm:

ww #1¢ et g w1 A9 T @
ffe o ¥ T A sl s
AT T AF TEHA FL | AT €T HIEwm
gt  awdY a8 Teq g FT AT qFAT |
weH wEwa T fear mar g
T Ao g fF % W® W F9 w1,
FE ¥4 e Adtar | fwae ¥
aTEr I wew A1 gfaq fear | T@ AR
Fag 9 A 9 FFaAT |

HETRHT WdY St g qrfeiw &
faoms @ | fomEiv wagw &1 afaw &
FIT e w1 A o, foegiv g
# afrare ¥ W F ZHE A fod
F 39 A A B AT AT T F
9T GFT | i T 9I4 &%, #Es]
forar, srem wwdwr fFAT T A A
FATAY | HETEAT T & HTY TR A,
g @ & §e  favawEw e
arEi 39 S & arg fawEEew
forar Wit T %Y sravean & ford AL E
WY St A 7g araer AT ar

I would not accept the partition
of India even if the whole of the
country were to go into flames.”
=g fergea™ &1 IO-AAT FET A4,
Hfew gw T a7 e AT aee
ﬂ'&ﬁ FH | It is never too late to mend.
T o ST g A g fE waw
1 srafea fFar I | FUST qEAAE
qev R, wE fg AT wE AR

DECEMBER 4, 1969
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wredt & faew & fad 1 e e A
FOT A AT FH FH FFL H gel,
gt g, d-afras g, A A
arfefafaa Sk gz amaer &) 2
F1 VAT, FTAH 1 FC & @O | FAA
g HEE SR F sam | faer #7
deara &< famr, ferg ofems & @f
Ter T, Afww ofesd TE Ie
T, Tt dg G 1w g1 9
g LA FEw 7@ ! gfre AE #7
aFF |

¥ AT 9T S F 9T s
TgT &, ara & safad fF 7 a3y
T arfeeqr F Ay 9w fag
AW w1 9YS gerar | AfFA R T
T ¥ fegem # wmT FEA @
T aFAr | | 9T F v &t &frare Fr
frar 1 & fadt et &1 qam =2 g,
3 A F' 52 FOT ST F anfA
§ 7% agd g 1 qA q1ET Al ¥ e
@ FAEIH T F 9% MG
F e &1 afafafa g 1 wEreET T
A S aar fear a1 a5 arar e g1
g T |

# a7 ot e g fF st ser ea-
gl #1 afae 9 A @ ad |
a1 Z #7 2fudt wraw G g awdt |
ag a9 UEAT O &1 gRl & A"

TR
wo & oA 7 T T 9T |
oy =gt € fF Q-gfaa &1, 3w e
% fr W A @UEET TN E ) BT
o9 FY WT FAT & ! TH H@UEAT F
FTATATT W FCaT €, TH FvEar #1
gefmfy  wm war §, f ¥ fafew
s & | HWgd &1 @ qE g, FAA
3 dwdr fegeam & W 2 @
qifFeT & S0 § @ & & Thel W
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TXGT I3 7F AL A F AFAAF
a1z Flaar aearT ga g 1 wAC A FH
g FC @ E ITH F3q7 72 Flaay
AT wfagi #r w77, TRAT 1 qfa, i
daed &Y wfw w4 @A A A
TFA | 2T F I JAHAT A FT
73, T-1fA97 &1 FLLE | F AT
TZ A41 ¥ drafger w0 wAAr KA
g, WA ¥ wrdar w741 5 #4930
0 2R A TZOT AT T

HEG AATT ZACAZTNE 197 7
T AT az & s ga 7 saed Qaz
#t fofta 78 frar, 91 ¥ adr qafaa

28 fFen 759 wedl & w097 A1
ATA AF TIAT T4 & | 9T FIq FT
TSA-FSAT HAFAT & Al FAT Aed
T8 2t Aw, gfog 793 A3 2 67 1
ZTOFF Or7 AT T I TF FrZa¥
FrETAar 15 fad e Gez Frazqar
fzd, g7 uF Ffr71 AT Feafraq
Azt F1 glaarr @y 1 waafy A
EIUI

TAT AT IFTAT T AE AT aF a7
w7 fzar @irar &, €2 & W ¥ faedr
Farardl #1 773 $ faar war 2 3w A
ug @191 2 fF oot Wy 7w fr dfaew
TEMG | T2 3T UT F1 A(FT FIF
F wax frgEaa & 9737 909 A1 A4A
FAA FIAT & AT FT F1 A4 G2 F
fad &g Far Zom, SEa M2 A F

AGRAHAYANA 13, 1891 (SAKA)
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AW FT &/ T ATAT EOT | 0T
mAaTFT IR

stfea 79 avATy qedt sty @@,

gt arafa swarf arfe qwEt T
TaT-A197 AT EHT, T ATA-ATHEH
ZAT, UAT-HMA ATFEAT U< T
FIET AT A AT I FT TAT HHA & |
FE A1 AL FaAT ARA | K fAdgw woaw
Tz g & wred Oar #v fedie fpar
4, g% oF qifa fergeart 1 gfaa
Tgq K gF {341 M0 qY 393 F75 @ew
g oamaT

amya wgaa : w3 fafsesx e
qifaTdzd whTd fafaag Teargad
a4 F1 feats g 540 1 37 fedz &7
e Ear AT gra fafrer wmga 59
FT TS FAAGT FT 37 |

17.584 hrs.
BUSINESS ADVISORY COMMITTEE

ForTYFIRST REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH) : I beg to present the Forty-
fist Report of the Business Advisory
Committee.

17.59 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday December 5, 1959
4grahayvana 14, 1891 (Saka).



